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The Lok Sabha met at Eleven of the
Clock

[Mr. DEPUTY SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Expenditure on Decoration of
Ministers' Bungalows

*245. DR. SUBRAMANIAM SWA-
MY: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the amounts spent by his Min-
istry and/or its ancillary departments
in decorating various Ministers’ bun-
galows in 1977 (over and above what
was spent by the Works and Housi_ng
Department and reported in the last
Parliamentary Session); and

(b} the amounts, against each
Ministerial address, separately?

ofzw Wt Avx  famem
(st gearers wtfirw) : (% )ad 1077 ¥
fareft oY st & 1 FY qorraE X e
o1 AT faee Aarem wear TR
fawrii gra wrE o Tfn W
™Y |

(=) wor 7 v3av

DR. SUBRAMANIAM SWAMY:
Has the Minister got any proposal
from any of the other Ministries to
utilise the ITDC or other organs of

2

his Ministry for decoration of offices
and bungalows of Ministers?

SHRI PURUSHOTTAM KAUSHIK:
We have not received any proposal.
Primarily it jg the duty of the Works
and Housjng Ministry.

DR. SUBRAMANIAM SWAMY: I
have no second supplementary.

Popularity of Gandhi Caps in U.SA.

*246. SHRI S. S. SOMANI: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it jg a fact that Gandhi
Caps are getting popularity in U.S.A.:

(b) if so, whether any order in this
regard has been received by the
Indian Government; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) No report about Gandhi Caps
getting popularity in the US.A. has
come to Government's notice.

(b) No, Sir.
(c) Doeg not arise.

ot Qo Qoo AW : IS AERA
arieft iy gaTY: Ty wrEwA Ao g
ot W% a1\ SR wT WrEATet &
Wt ET gE R | T WA welt ot aTdR
f aift dq gk AW # wwwIgET 6

mEd? afz g, SrusTeqrFTCON R ?

IR WD : W GAIYAT
E Y o agr T e A fewrf A @
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sfique qwe wrwm ¢ AT A
#q & Jogmr & ar ¥ g Fraw § 7

wt wfes @ : w1E Frow @ &

wherét wwate feg @ F7 walt wgET
aurdd fin wrrw arel & it odg Wy
forg g & adwdY arafea) w1 gz
E % fagr Iuwt Tog ¥ wEk fag
F F Y 7T O 7w wew gy 7% Wi}
IEA M w1 v few Tuet aog &
oY it 2t & fag g & € O,
T AT AH@ § aqw qf-—4T T
arw H avrf  ?

MR. DEPUTY-SPEAKER: I dp not
think that question arises because

T[Tt Wy wrE g g

WG awdefag: &% @y fr
foq &0 ¥ qgarAT WE femr  TEe
Twg ¥ Tu7 gwT ) ® oA A qT @A
o1 ¥ wad A% 9T Qe ¥ AT wangar
o ot ¥few fam @0 & qg ww
T IaT aog § @y ww &1 7 )

Uniformity in Sales Tax on varipus
Items in different States

*259. SHR1 KACHARULAL HEM-
RAJ JAIN: Will the Minister of
FINANCE be pleased to state:

(a) whether he is aware that the
policy of imposing sales tax in Madhya
Pradesh and its meighbouring States
like U.P., Maharashtra, West Bengal,
Biher, Orissa on various items jg not
uniform gnd different rates of taxes
are charged in different States; and

(b) whether Government propose
to suggest to the Government gf these
States to try to bring uniformity in
the matter of sales tax on various
items im consultation with each other?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) Levy of tax on sales or pur-
chases of goods taking place within
a State is a State subject of taxation.
It is, therefore, proposed to discuss
the question of rationalisation and
uniformity as between States of their
respective sales tax rates, with the
State Governments.

St wwwnTe o AW ¢ wTe
IUTAN WEIRT, WA TN H wowEy
w i @ g1 a0 W ¥ g
€ gart AWl & e wwy § A
2%q #Y "o wEA SIS F FrOOT WYY
aw ¥ waar sraaTa & W uw e W
AT ww W@ ¢ v wwmr fweAr
arfeT | TowT OF  ITETer & gmoet
&an wrgar g e wgrers % fet o
2w A § AfwT wew wAw H fywt o7
7 938z 8w & e yfi ard< s gar
¥ xufan o el oY ST ETA §
W #Fg % 30 e # e oo et
STRIT & WY 67 qETeC Avw dww &
ATHY A WATE FC |

I WENT : WIT FATH 95 |

ot swemm dRawdn -
Tare 7% ¢ fr war 3w o dwy Y fifa
auTar ¥ wraTe 97 gt ? afe geir
at s % geft ?

SHRI H, M, PATEL: It s a
State subject under the Constitution
and therefore we cannot change any-
thing until we persuade all the State
Governments to agree to itg abolition,
and its replacement by some other
form of tax. We have to live with
it. But, in the meantime, a5 I have
saig earlier, our efforts to persuade
State Governments to forego the tax
and wccept some other arrangement
are continuing.
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off wwwwTe Faow dw ey
Wiy, fog wag &6 AT & WA
we @ &, 99 §Ha wear av T i e
AT SiquT 9 § T w9 F wgr @
fir ¥ew 35w ¥ wIOT WA =T 2,
€9 ¥ ¥ |9 |EA | oA w
fer 7@ €@ www oY gfer ¥ wwd gy,
¥ wefly mgw ¥ WA SgeT §
For orgt-orgt oravam arét ¥y wewrd faere
£, 7 93M 7 WY TW AT FF qF A0
@ ar @ ¥ a9r W " fraer ww
T ? wET wTT £ Ol WY aIETe g,
T AT T WY qF AHHGT FF A%
AT !
SHRI H. M. PATEL: This matter
has to be dealt with on an All India
basis, and we shall have to try to

persuade all the State Governments
before we can take any effective steps.

DR. VASANT KUMAR PANDIT:
‘Will the hon. Finance Minister kindly
inform us whether the Central Go-
vernment 15 considering a proposal 1o
have a turn-over tax at one »tage and
a tax based on the VAT system, that
is, Value-Added Tax and whether
these two schemes have been dis-
cussed wi'h the various States, to
abolish both the octroi and sales tax?

SHRI H, M. PATEL: The question
of Value-Added Tax and Turn-over
tax was considered. The Committee
presided over by Shri Jha has sub-
mitted some recommendations in that
respect. We are examining those pro-
posals. But these have no relation-
ship with sales tax. Saleg tax stands
on its own. The Jha Committee has
also said that it will be difficult 1o
get the State Governments to agree
to the abolition of the sales tax and
therefore the next best thing which
ought to be attempted, and which we
shall also attempt, is to see if in
selected commodities State Govern-
ments could be persuaded to have
certajn form of uniformity. This also
iz another line which we shall be
pursuing.
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it wit® s et : sere AgEY
T et ¥ fagTee: v@ @ WY wv
t fir g7 drwdww w1 qAT v w5
gg WY 31 § v ag €z weiee §, dfew
7 W & w4 29 ¥ % fafred
&Y qA7 HT IT F §9 a@ & fod oxfqw
feqr §? T ¥ A e TR E e
&< &1 7 § Wi wA-wY darc ady
gC ¥ TE AW 6 AT W9 A
*T § a1 7g o qaeTEy fE v ¥ fadr
wg ¥ v greeAfer Wr At g 7

SHRI H. M. PATEL: There is no
question of having an alternative
until such time as we can get the
State Governments to agree to its
abolition. Now, the Genera] situa-
tion is, even those States and State
Government which might be willing
to consider their abolition are really
reluctant to do so.

off oife SwTe AR : TOTERE
wgTea, w<r wave faw & | A qoT §—
FoT AT X GET AT Ay 7

SHRI H. M. PATEL: I have met
all the Chief Ministers of State Go-
vernments and discussed this question
with them but the general response
has been most discouraging.

SHRI R. VENKATARAMAN: Sir,
the hon. Finance Minister is aware
that sales tax is the only elastic
source of revenue to the States and
that, by levying a discriminating
tax either by way of a single point
tax or a multi-point tax, they are
able to increase their revenue so as
to suit the needs, If the hon. minis-
ter says that there should be unifer.
mity in tax, would he insist on a
single point tax in all the States in
which case he may take away the
States’ right to manipulate their
income?

Or if you say that there will be
only a multi-point tax, this will
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create some difficulty. So, I would
like to know from him when he says
that he would like to have a uniform
tax, what ig the uniformity in taxa-
tion that he has in mind?

SHRI H, M. PATEL: There is a
little  misunderstanding in  this
maticr. First of all, my efforts must
be for the abolition of the sales tax
as such. I am fully aware of the
fact that this is the only elastic form
of tax which the State Governments
have. Apd that is why in my dis-
cussions what I have said is not that
if they are to be compensated, they
will be compensated only to the ex-
tent of their revenue as on the date
of agreement for abelition. But, the
incremental rate in the salestax will
also be taken into consideration in
trying to arrive at such a flgure.

But, since there is a general re-
luctance to accept this thing, we may
pursue one of the suggestions of the
Jha Committee,

Their suggestion was that there
8re some commodities in respect of
which we shall try to see if there
could be umiformity in rates in
diffe.ent States, Variation in the
rates creale certain difficulties 1
was not suggesting any other form
of uniformity like whether there
siould be a single point tax or a
muti-pomnt tax. These are alterna-
tives for sales tax. These can ba
considered only after we come to
the conclusions that there is just no
possibility of persuading the State
Governments to the abolition of the
sales-tax.

SHRI YESHWANTRAO CHA-
VAN: May I ask a question? The
Minister has said that he has not so
far succeeded in persuading all the
State Governments. Possibly it
would mean that he has now come to
a stage that he does not want to pursue
this question. I think this would be a
right thing for him to do. In the
case of salestax, this is not purely

MARCH 10, 1878
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a taxation measure. There are cer-
tainly political aspects involved in
that, At the present moment, there
are problems between the Stajes mﬂ
the Centre the main aspect of which
jg financial and economic.

With this background, is it ewver
wise tp consider giving up the only
flexible source of tax that the States
have? Would it not create a more
complicateq position? Minister him-
self says, he has not succeeded gso
far to persuade all the State Gov-
ernments. I do not think there will
ever be a Stage when all the State
Governments wil]l agree to this posi-
tion So, it is much better and wiser
for the Government to come forward
and say that they have given up this
point

SHRI H. M. PATEL: This is an
advice which I will certainly give
due weight to. Sinee this has come
fiom an experienced person.

o AT AR S | IUTEIS HETEY,
ot AT S AT A & B ¥
39 A T AATA AR G ATAT A
TIST ATETL TA HT JATA F74 & far
TE WIAAT | @AY SEm MrEw A
wit s fr s w1 aw 77 for oo
saifF J14 oTE T IZA ¥ 1 AT
arét #1 fArdeat wrad 1977 & FAv
g1 7 7 WY FT g AW 41 fF @9
2IA A WAl § qiv ag & dww
AW A g Avar ) A’ 1977 §
9@ W9 A TA %1 Sraree fer AT
SV TATAZ A gw | AT
¥ wradry WY wERg ¥ @@ qodr
w1t § % Fa1 o1y ware w4t S &
TH AT | FEA AT AAAT LT o
¥ a1 F7 & qg & fE A qrEt w\
g TETE § F dAew dww # quTA
¢ | AT " o @ O wrar
Ao &vq 249 T §, 99 W AHTE WG
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T UF &1 WEEH &, FEI § Al qEAE
w3 o1 & ag wraw &1 fF gw @
TH AT FTIH FLR & ¢

SHRI VAYALAR RAVI: This is
a very good suggestion.

SHRI H. M, PATEL: I do not know
what the suggestion js. If the sug-
gestion is that I should proceed
‘State-wise, that if some States agree
T should ask those States to abwolish
it then that suggestion is not practi=-
cable. Difficulties will arise because
T have to proceed on finding an al-
ternative form of Central tax, The
excise duties which I levy in order
to compensate the loss to the States
of the sales tax revenues will call
for constitutiona] arrangement. This
is not possible unless all the State
‘Governments agree. There are these
difficulties.  Therefore, if you say
‘that I may pursue with the Janata
Party now to consider all thege di-
fficulties and think again, I have no
objection. But I think it is not ne-
cessary as all of you are here and,
I am sure, you will be communicat-
ing these difficulties to the Party. 1
have saiq that I am still not giving
up the hope that I may be able to
oursuade them. It may be one of
*the impossible hopes according to
the Leader of the Opposition but we
certainly wish to make an effort.
Perseverance and patience is still
Our answer.

THE PRIME MINISTER (SHRI
MORARJI DESAI): May I make it
clear? My hon’ble friend does mnot
‘have a conception pf the change. It
has been saig that Sales Tax should
be replaceq by excise. I stand by
it. I tried to do it fifteen years ago.
I could succeed in three items and
those three itemg were converteq but
afterwards they said, they want 1o
withdraw their consent. That was
not allowed. It is a question of re-
placing Sales Tax by Excise. When
only some States agree and others
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do not agree how am I going to do
it? It cannot be done in parts.

SHRI YESHWANTRAO CHAVAN:
We don’t want it to be done.

SHRI MORARJI DESAI: That is
true. I am trying to explain.

SHRI KANWAR LAL GUPTA:
What about our own Governments!

SHRI MORARJI DESAI: Why are
you so much provoked by your own
ideas? Why don’t you look at it little
dispassionately? How can I introduce
it only in Janata party governments
or in few other governments? Sup-
pose al]l agree but one does not, what
am I to do? I abolish the sales-tax
there and levy excise? How will that
apply to other States? They will
have additional excise and sales-tax
as well. What will be the burden?
You do not see the difficulty. It is
very well to say “do this and do that.”
We want to do that. I would like to
do that but there are conflicting inter-
ests. They have also to be taken into
account.

SHRI YESHWANTRAO CHAVAN:
1t is impolitic now to try to abolish
sales-tax because it will create poli-
tical complications. Sales-tax is the
only flexible source of income to. the
States. So, this item of the manifesto
of the Janata party is unrealistic.
Therefore, please give up this idea of
replacing sales-tax with certain ex-
cise duties.

ot TEreg faat @ wemer S,
# FT qEFIT ¥ A=A |qEar g F
& SAAT qTET F HAT AT FGT-TF
¥ ST 1 gz wreFEd fwwr fFoaa
=9 §wres 2 a4 fewr-FT FuTa
FGT A7 qg a1 S9 999 Wl wieass #
@At Fifey a1 fF =Im 37 F areT
w4 foF 78t 1 a1 fET # Fron fF g
TS FET FIFL Ig A T HQW
&Y 2T B fasfr-w< wwmrea frar sy ?
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st e : ot ] oy
wx gt F faar a1 fe ag afr @Y
qwaT § 1T ¥ L T K | TR
ey A w01 | R FER § e R

SHRI KANWAR LAL GUPTA:
So, Sir, it is clear that Mr. Chavan
does not want abolition of sales-tax.

MR. DEPUTY SPEAKER: You have
to draw your own inference.

SHRI VINODBHAI B, SHETH: Sir,
is the government thinking of chang-
ing the definition of the word ‘sale’
so as to cover the consignment sales
as inter-State saleg as there is lot of
evasion of inter-State sales-tax and
as the goods are despatched under the
garb of consignment sale? Actu_ally,
they are inter-State transactions.
There is l0ss of revenue to the tune
of Rs. 4 crores in Guiarat alone on
this account.

SHRI H. M. PATEL: We will rive
gerious consideration to this.

SHRI HARIKESH BAHADUR:
There is a lot of corruption in  the
Sales Tax Department and, if 1 say,
almost all the officers of this Depart-
ment are involved in serious corrup-
tion, I think I will be correct in say-
ing so; though 1t is a bad thing but it
1s correct. I would like to know from
the hon, Finance Minister whether he
is going to suggest some ways and
means to the State Governments so
that the corruption may be mini-
mised.

SHRI H M. PATEL: Yes, we will
certainly look into that.

SHRI RAGAVALU MOHANA-
RANGAM: The States were persuad-
ed for abolition of sales-tax and
octroi 1 would like to know from the
hon. Finance Minister—when the
sales-tax is considered as a ‘Kama-
dhenu’ for all the States—what is the
necessity of taking away this tax from
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the States. Is it the first step to re-
move more power from the States and
hand it over to the Centre?

SHRI H, M. PATEL: Sir, again the
question is why should such an at-
tempt is made to persuade the State
Governments, Now, ] recognise that
this iy a 'kamadhenu' for the State
Governments and that is why if any
alternative is going to be proposed,
we will see to it that the alternative
will also serve as a ‘kamadhenu’.
Therefore, the hon. Member must
rest assureq that nothing will be done
in haste and no State Government's
position will suffer,

ot TRW @ T wIEIE @7 AW
%7 gaT 74T TE & AT "HewA Agr @)
@ & TAHT OF &I F197 347 IF G
¢ fr g% sueT #1F wrezvafer @
T STFH A@T qaT4i 14T & 7 w4 W9
%1% THET wWrezvAfex FAT WA g
FaHt AT aE A= daw 2T A% !

WA 3w gy ?

SHRI H. M. PATEL: [ have already
said that we are suggesting an alter-
native. What we will do is for wus
to think, not the State Governments
and therefore, the point that the State:
Governments to be assured of is the
income that they get from the sales-
tux and that they should not suffer
from. Central Sales tax is the same:
ag Lhe States sales-tax because it also
goes lo the State Governments and
that will also be taken into account.
As and when they agree to abwulition,
the question of compensation will be
considered.

SHRI KRISHAN KANT: May Y
submit what the Leader of the Oppo-
sition has said is incorrect? Ewen the
Janala Party Manifesto has said that
in consultation with the States, sales-
tax will be abolshed. That wag pro-
vided in the election manifésto. Se—
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Secondly, the whole idea is that if the
sales-tax ag nmow imposed is conti-
nued, the income to the States would
be less. If it is one point system, the
States will get more than what they
are getting now, because at present
corruption ig there and there is more
expenditure on staff ang other things.
So, the States will get more if it is
one point tax system rather than the
method that is being now adopted.
The whole exercise of the Govern-
ment will be to see that the sales tax
abolition 15 done I1n such a way that
the States get more revenue than what
they want. Moreover corruption and
vatioug other malpractices and more
spending on the staff will also be re-
moved.

SHRI H. M, PATEL: I think what
M. Krishan Kant has said is quite
correct I think the hon. Members
have 1eceived the explanation from
Mr Kiishan Kant as to what was the
thinking that went on when the draft-
ing of the manifesto was being done.
And as he says rightly, in the mam-
festv whatever 1s done, would be done
in consultation with the State Gov-
crnments.

PROF P G. MAVALANKAR: I
quite see the point of the hon. Fin-
ance Mimster and also of the hon.
Prime Minister that this problem is
very difficult and it cannot be solved
unlesg all the State Governments
agree to il. But since he says—and
also adds that he is an eternal opti-
mist—that he will go on persuading
the State Governments, I want to ask
him—when he says that he will first
want the State Governments to agree
to aholition of sales tax and then
discusg the alternatives—what is the
point of his saying that the State
Governments must first agree to abo-
lition and then discussion will start?
Has the Government taken any con-
crete step by having consultations
with them, providing alternatives,
and what is his strategy for persuad-
ing the State Governments? He goes
on telling us that there will be aboli-
tion first and then he will do some-
thing.

Oral Answers 14

SHRI H. M, PATEL: M hon.
friend wants that I shoulg hd]yhlm all
the arguments that we advanced to
the state governments. Certainly, I
have done all that he says. It is not
a question of suggesting to somebody:
abolish this, and then telling him in
which way it igs going to be done.
What I said in answer tp different
questions, he should have put them
all together and he would realise that
1 have really in sum tota] given all
the answers to all the points that he
has mentioned. When we try to dis-
cusg such a thing, when we try to
persuade anybody to accept some
proposition, we also naturally put to
him all that is necessary in order that
he is persuaded which means that if
he wants to know how he will be com-
pensated. we also try tp tell him, It
is the quantum which worries him
most

SHRI K. LAKKAPPA: This ques-
tion hag taken 20 minuteg and it has
been agitating the states. I put a
straight question to the government
The object and political motivation
of this party is to make the states not
only weak financially but also eco-
nomically ang make them municipa-
Lities, get hold of their power and use
ths central authority over them. This
ie nothing but political motivation. Is
1t not a fact that your motive is ulte-
rior, to make the states subordinate
to the Centre and make them muni-
cipalities with the object of holding
power in the Centre for a long time?
Is it not a fact. (Interruptions)

SHRI H. M. PATEL: I gid not rea-
lise that the Opposition Members will
be so quick to take up the hint given
by the Opposition Leader, how
quickly political motivation would
be given to a very simple genuine
economic proposition.

oY faww gaTT Wit ¢ WS
T, 3 wTEEw T §, forr o Yewde
¥t &, fod v & 1 wrerer dawie
wrafew § ag aw gwr wr fF s
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o% o7 wEw Wi agr % f s
AEYCT & a8 W wigar g e war ag
w0 a9 faare w & e o, & wrgew
W T < vl dwe fear any ?
WTT RZH BT FHET AW WAT Y At
it g Trtdde aREge g1 awa
& ) vy WY wgew <ew & g8 fe W
T TF WY WEH THT qRdEe
X & fay dox 7

SHRI H. M. PATEL: I think the
hon. Member is not well informed
in this matter. Anyhow, even if this
suggestion hag to be advanced, that
does not take us very far.

SHRI P. RAJAGOPAL NAIDU: In
persuading the state governments
what is the alternative put forth by
the hon. Minister before them?

SHRI H. M. PATEL: The alterna-
tive is excise; 1 have already said so.

SHRI V. ARUNACHALAM: For-
merly the state governments have
agreed to give up the right to levy
tax on textiles, sugar and tobacco angd
the income from these things is fro-
zen to the states. Has the govern-
ment any proposal to increase the
share to the state governments?

SHRI H M. PATEL: The whole
of jt goes to the state governments.

Inquiry against Allahabad Bank and
Central Bank of India

*262. SHRI KANWAR LAL GUP-
TA: Will the Minister of FIN-
ANCE be pleased to lay a statement
showing:—

(a) what is the report of the inquiry
made by the Government against the
Allghabad Bank and the Central Bank
of India;

(b) who made the inquiry and what
action has been taken on it; and

(c) ig i1t a fact that no action has
been taken against the defaulters?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
A Statement is laid on the Table
of the House, -~

Statement

(a) to (c). Government have made
no enquiry against the Allahabad
Bank. If the Hon'ble Member is
referring to the transactions in the
Allahabad Bank which were the sub-
ject matter of the Short Nolice Ques-
tion No, 14 answered by me in this
House on 8th July, 1977, the answer
is that the bank deputed an officer
from its Head Office to enquire into
these {ransactions, A Committee of
the Board of Directors has also look-
ed into the matter. The Bank is
taking disciplinary action against the
concerned officers.

Government have similarlv made
no enquiry against the Central Bank
of India as such, Howewver, a  One-
Man Commitlee consisting of Shri
D. N. Ghosh, a senior officer in the
office of the Comptroller & Auditor
General of India, wasw appointed by
Government to look into the credit
facilities granted by the Bank to the
Kohinoor Mills L., The re-
port of the Commiltce ha-  lLaen
received by Government and is under
cxamination,

SHRI KANWAR LAL GUPTA- 1n
the statement the hon. Munisler has
stated that a Committee of the Board
of Directors had looked into the mat-
ter and the bank is taking disciphn-
ary action against the concerned offi-
cers, This is relating to the Alluha-
bad Bank.

Regarding the Centra! Bank he
has stated that somebody has  bcen
appointed by government to look into
credit facilities granted by the Bank
to Kohinoor Mills Ltd. and that the
report of the committee had heen re-
ceived and is under examination, My
question is, what was the report in
the case of Allahabad Bank and what
was the report in the case of Central
Bank and what action has been taken
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by you in both the cases” Why some-
body else other than an Officer was
not appointed to make an inquiry?

SHRI H M PATEL: I think so
far as the Allahabad Bank 18 con-
cerned, the Parliament Street Branch
of the Allahabad Bank had accepted
deposits aggregating sum of Rs 645
crores for a period of one year dur-
ing December 76 to March 77 at 17}
per cent nterest against the Bank's
Association s guideline of 13-1/2 per
cent and on paymeni of a broker-
age of Rs 122 lakhs In addition, the
branch agreed to pay mterest on
current account of the Kangra Co-
operative Bank against Reserve Bunk's
directions During July 76 to May
77 the same branch lent funds
aggregatmg Rs 344 crores to the
Punjab & Sind Bank Limited hoth
mn participation certificates and n
fixed deposits bearing a lower rate
of interest than the borrowing rate
from the Kangia Cooperative Bank
It was found that onlv one tnoker
was patromsed in all these invest-

ments  Thig subject had been gone
into and  approrriate  action was
taken So far as the Central Bank

15 concerned

SHRIMATI PARVATHI KRISH-
NAN What 1s the action taken on
1t?  That 1© whit he asked

SHRI 11 M PATEL So fa1 as
the Cential Bank 1s concerned an
Officer has been asked to go into the
matter and then submiti a full re-
port to see what was the state of the
textile unit the management of
which ha. substantially been taken
over by the Bink, and in regard to
ity lending

SHRI KANWAR LAL GUPTA My
second part of the question was what
action has been taken® He has not
replied to that

SHRI H M PATEL So far as
the Allahabad Bank 1s concerned, the
Officers concerned were placed under
suspension and mguiry 18 continuing
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That 18 all So far as the second
case 15 concerned, ;t 18 still under con.
sideration,

ot W wro e ¥y foedr
¥ ag wae qer 97 fir fredr @i
gAY ¥ AwweTevr AR Fow Tw
T ¥ < & famantfyoes o+ on-
dorerie & feayr Sfewgud ) o &
warg ¥ qarar @ g fv foed dw
AT q AVAATESE AT H qrw AW
™A A FAX ¥ qARAAREE T TEH
N FA 8 FUTTIX qATE | A
qreve & forr al% ¥ =79 71 TR
@ o g faw avg owdaeme,
frargifique ot Rafcfesy == &,
I vF agA AT AT FET O
AT TIX 7 A1 § OgaqAAZ F 9
oY gRt | #TT reRE av g fr faee
& @A ¥ FOAATESE AT W ¥R
15 FUT #9717 77T ORdgH 7o7 2 )
FIWA K AT aFAFAT AT A 2
THAT AT A0 g7 ¥ fr wrrees
daferr Tavgza ot dasa w1 agA
ferdoadr oAt fasft 22 2 1 &
aF SieAT ATEAT g f e wETEm g
ATEFT AN AT A 7 A0 M aEw
I WE | T4T T A T A ATE
FHET AT a1 I a7 AWT R
ff 7 aAdFvEraradAT 2 7
SHRI H M PATEL These mat-
ters are certainly the matters which
are being looked into by us A com-
mittee was appomnted by the Reserve
Bank to go intp this question of
1apid branch cxpansion, what are
the consequences how fo see that

whatever difficulties are noticed are
put right

SHRI KANWAR LAL
About embezzlement

GUPTA

SHRI H M PATEL: Embezzle-
ment as such need not be locked into
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because embezzlement results from
dilution of the standard of the Offi-
cers, etc Now the dilution has re-
sulted from the fact that there has
been a rapid expansion of branches.
It has to be viewed as a whole. Em-
bezzlement is a symptom, one of the
things which comes to the surface to
indicate that something is wrong.
Thereafter, we have to go into the
matter, the causes mav he cifferent.
There may be a number of causes,
These, we shall go into and they
are being gone into We arc endea-
vouring to see that the quality of the
staff is improved by training institu-
tions, the various other steps to be
taken to see that the right motivation
is there and adequate supervision,
ete. All these things are being gone
into now.

SHRI VAYALAR RAVI- Here the
question is very specific about the
Central Bank of India, But the Mi-
nister has mentioned only about ad-
vances to Kohinoor Mills The
allegation was levelled. even on the
floor of the House, by some of the
hon Members against the Chairman
himself, because about Rs 16 crores
have been advanced—I am subject to
correction. ...

AN HON. MEMBER- Rs. 28 croie-,

SHRI VAYALAR RAVI: Rs 28
crores have been advanced to these
Kapadias especially through another
important man who was influenced
by the extra-comstitutional authority
of those days; and allegations were
specifically against the Chairman.
When you are making an enquiry
against the bank, keeping the Chair-
man, I am afraid Mr Deputy Spea-
ker, Sir, 1s it not proper. Moreover.
Government has changed Chairman
of many nationalized banks; and only
this Chairman remains. May I know
from the hon Minister why he al-
lowed this Chairman to remain while
such a serious allegation was level-
led against him and an enguiry was
conducted? Will he make the enqui-
ry more fair by removing the Chair-
man from that post?
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SHRI HM, PATEL: Allegations.
continue to be made; and if we pro-
ceed to remove people or change
people on the basis of allegations,
there would be no end to it; but we
have given serious importance to the
allegations made; and, therefore, ap-
pointed an one-man enquiry commit-
tee.

SHRI VAYALAR RAVI: 1 know
the Chairman can influence you
through Mr. Palkhivala. We know it.
That 1s why I am asking, Mr, Palki-
vala is infuencing you.

SHRI H M. PATEL: 1T have said
that the report has been received,
and that I shall place a statement
here; and place 1t on the Table of
the House.

ot feric e @ & oot e A
AW T At g fr oy Avramec e
*99 & TA N dzvdae qv, st oT
ar 2afAw o fFad qe@z owmeAw
Zm =1 vH &7 #1f fafue gwiv 2
g? N T F Qe wET A2 WR
i ArT A ITAR A &
far &Y wma e gea F faw,
ot foiedt aRar @TFT H WA ®
arz fyad wwEz & 99 & w17 39N}
qEaFTH I FT e w7 fear mr &
dz Ay T arSdEA | a7 & ag wew
o =g g fF ot ¥ ¥ Ao ar
afgmdr g 37 & for wnf  fofae
THE ¥ § fr Sa @ Sfafedre
T o7 TH A T AK IT AT &Y
arfy, ¥ grew ¥ amed, feaet
wara fod, feax o amdn, fery
TR AT WO, W R e
fafaz & a1 fomsr =1 v 95 i
srgan fafret aaw o2 #7 £ fr o,
Z9 A 39 1 T S, SEwy
froF AW &1 AN FTOF OF
dur 7w & Iwar el ferTa v g
§ 37 %7 @ w1 & faar fodft amw o
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¥ gu fr ferr @i &, fead
Iq ¥ FAX AT gy owdew @,
feaar Sfewr & &, fFgr akma ¥
? sRfesmom ey 2 ? &
A wrgm g e e fafire for g
v & fau ¢ fr @ @ & vy
gW 99 %1 fwaar suman Sfafadar
FElt o o A SF B Rt w9
¢ ST avmr Qawm fear ?

SHRI H M PATEL The hon
Membci has mixed up a number of
pomts. He has raised a number of
questions The fi1st point was about
the one on which he says he has sent
pholostat copres ete This 1s re-
garding cxpenditure incurred at the
time ot holding a Bank's Board meet-
mg to which labour reptescntatives
were called and they were given cer
tain tacihities  (Interruptions)

SHRI KANWAR LAL GUPTA
What facilities® Payment for lquor
wis made I gent it to the Prime Mi-
nister, and the Prime Minister sent
it to the Finance Minister That was
a photostat copy I think the Prime
Minister  will bear me out that I
sent a photostat copy where payment
for hquor was made At least stop
that

SHRI H M PATFL Dont get
excited because | am saying that such
photostat copiles were sent to me re-
lating to certan items of expendi-
ture  The fact that I did not men-
tion that it contams ‘sharab’—s that
an 1mmportant point® Let me fimish the
reply (Interruptions)

Wt awaitr fag: Fog mar
TIIEE @Y } | 9F Terdr WA

¥? OO g o ey & fe
LI C A = O

Nt qwe gWo e : T H/A
ar ot o guT & 3w a7 &Y Wy www
T § v ot A g fow
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srewe ¥ &Y g fr oo T §
a® ¥t AT wuwAr  wifgg |

1 have said that 1t s shown as an
item of expenditure It does not mean
that anybody has approved it o1 said
that this should be allowed, or that
should not be done We have drawn
attention of the Chairman of that
Bank and said this shoula not happen
in futme We have also said that any
wastefu] expenditure m meetings etc
should also be eschewed This 18 the
directive which we have given Regard-
ing the other points about lending
rate etc I just do not know what
the hon Member has in mind

SHRIMATI PARVATHI KRISH-
NAN In reply to the question
about the Allahabtad Bank, the Minis-
ter has said that action has been
taken Now the malpiractice that
he hac 1ead out 1s of a very serious
nature Therefore, I would like to
know whether the Minster 15 setting
up a Committee to go into such mal-
practices and make recommendations
for safeguard against such very seri-
ous malpractices where you give
brokerage to a monopoly mon-existent
broker where a non-existent bank
has taken money at a lower rate of
mterest and lend 1t at a higher 1ate
Is 1t going to end with action agamst
one or two members of the staff?

SHRI H M PATEL I think the
whole tiocuble has arisen because the
full replv was not given I said that
the officers were suspended The fur-
ther point 1s that one of the officers
went to the Supreme Court and ob-
tamed a stay order in so far as his
suspension 18 concerned  This mat-
ter has been referred to the CBI,
which 1s gomng into this matter

AN HON MEMBER CPI”

SHRI H M PATEL They are so
anxious that the CPI should convert
itself into CBI, that 1s why they
heard 1t that way I said “CBI” The
investigation is still gong on  and
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whatever information the CBI  re-
quires, the Bank is required to fur-
nish, In addition to this, the Re-
-serve Bank has also issued a directive
to all scheduled commercial banks,
clarifying that payment of broker-
age or commission by banks for se-
rcuring deposits from other banking
companies, including cooperative so-
cieties and companies is prohibited.
This is something which they should
never have done at all, Therefore, 1t
is being gone into quite seriously.

SHRI YADVENDRA DUTT- The
hon, Finance Minister has just now
said it is a serious matter and serious
action is being taken. Has he suspencd-
ed the Chairman of the Allahabad
Bank and the Central Bank. who are
ultimately responsible for all these
irregularities.

SHRI H, M. PATEL:- We have not
done anything of that kind because,
if we proceed on that basis then no-
body could remain in their office or
position at all The Chairman of the
Allahabad Benk has his headquarl~rs
at Calcutta, This particular ncident
happened in a small branch  There
are hundreds of branches for that
Bank and vou cannot possibly blame
the Chairman for evervthing that hap-
pens in the various branchos of that
Bank, unless 1t is found that when
a matter came to his notice, he took
no action. We have gone into this
matter seriously. So also in the other
case, If one has to act in a certain
manner and he has not acted in that
way, certainly we shall take action,

ot Temfa : s dEY St WY
¢ fe anfioy g & 4% &
¢ oY 39 %7 ¥ faerlY ol 7w
wifsfekey @5 *T wArTT @
fomwr agt & @G A7 oW o7
TT WAL TEAT B, TART UHA
few war 9% femmr & £ agme
?

.aw:lli;b,g

-~ ¥
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SHRI H. M. PATEL: If the rural
branches of banks are equipped with
expensive type of furniture, we shall
instruct the banks not to do so in
future. But utility furniture will
be necessary though they will still
be something which the villages might
not be accustomed to, because the
banks have to be run as banks are
run, Therefore, we can avoid cons-
picuous type of expenditure, but not
necessary expenditure, ]

=t g T AT T 2 I9-
e wgTed, fawr @ o) 7 g
Wﬂo!ﬁlowﬁoﬁ'ﬁﬁ'%ﬁﬂf
9% faar mar &1 & arar =mRAr
g fr Yo dro mro %1 77 ArqAT 77
a7 fom T Wt w7 A% Ao Fromrdo
grov et g7 s Famr g ard
27

# gz §r AAAT AWAT F—— ) 00—
200 °T 400 77 HI TTIET F74 74T
9FEr A1, A7 37 F AT gl dredTe
o7 #dte Wrve dro Hfo E fsq &
FATT IE KT TET FT AT A AE
F7 faar wrav 2, afeq afz Fesdva
wfa®T¥T AT T FITI TV KT ATH-
AT F7 & AT A7 I FT 790 A 2,
ag A% F1 AT 1 ATAT W TAT A
=T, afs oI T AT AETeT A&l
FIFAT, FE T OAEAT AT T T
fa=f a1 T4 WA T AvTT W
g7 wag AeAe grar 2 faw oA
THE GE AR X1 A A e
g—%F @M #1 mriodtorTo a7 Hio
<o dYo Hfo T WHFEWAT AT 77,
fromme 7% &= W9 H AT &
A T FwfeArE § ?

SHRI H. M, PATEL: In this matter
there has been no loss of money at
all. It is merely that certain trans-
actions took place which were not in
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accordance with the rules of the bank.
A larger interest rate was paid which
is from the bank’s point of view an
imprudent and unwise way of beha-
viour because if you borrow at a
higher rate of interest and lend it
out at a lower rate of interest, that
is not what you 'might call a wise
business transaction. So, these are the
matters and they have been gone into
to establish as to why this was done
and so on.

Investment Policy of Life Insurance
Corporation of India

*264. SHRI R. KOLANTHAIVELU:
Will the Minister of FINANCE be
pleased to state:

(a) the policy of L.LC. regarding
investment;

(b) a break-up of the investment
made during the last twelve months;
and

(¢) the extent of contribution made
by L.I.C. in the field of housing cons-
truction for the weaker sections?

THE MINISTER OF . FINANCE
(SHRI H. M. PATEL): (a) to (c).
A Statement is laid on the Table of
the House.

Statement

Section 27A of the Insurance Act,
1938, as applied to the Life Insu-
rance Corporation containg the sta-
tutory framework for the LI.C’s In-
vestment policy. The Government
have approved the following pattern
for the investments of the net addi-
tion to the Controlled Fund of the
LIC. during the Fifth Plan period:—

fa) Socially Oriented Sector

Percent-
age of the
Controlled
Fund
(i) In Central Government
marketable securities
not less than . . 25%
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(ii) In Central and State

Government securities

including Government

Guranteed marketable

securities inlding (i)

above being not less than 50%.

. 17" ha

(ii1) In Socially  Oriented

sector including Public

sector, Cooperative

sector, House Building

by Policy-holders, OYH

scheme ete. including (ii)

above being notless than 75%:

b)Y Other Investment.
(i) In Private sector . 10%
‘1) Loans to policy holders . 8%.

(ii1) Construction and Acquisi-
tion of immovable pro-

perty by LIC 3 - 2%,

(iv} Funds in pipeline not
available for investmeni 5%
100%,

The gross investments of LIC in
various categories during the period
1976-77 and for the period from.
1-4-1977 to 31-1-1978 were of the-
order of Rs, 593.79 crores and Rs.
530.06 crores respectively. Statements
showing the break-up of investments.
made by the LIC during the above
period are placed at Annexe. ‘A’ and
‘B’.

"Contribution made by the LIC upto-
31st March, 1977 in housing develop-
ment is given below:

Description Amount
advance
(in crores
- of rupees)
1 - 2
(i) Loans to State Govts. for
financing their  various
Social Housing Schemes . 263-33:

(ii) Lcans to Apex Co-op Hous-
ing Finance Societies (in-
cluding loan to Govi. of
Karnataka for housing Co-
ops. of Scheduled Castes/

Tribes) 254" 82
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(iii) Loans to State Housing

Doards . > . . 10°15
(iv) Loans to HUDCO 33 00
(v) Loans disbursed under LIC’s.

various Mortgage Housing

Schemes . . 4 3 12961
((vi) LIC’s own building cons-

tructiocn for Stafl Quarters

-anda Townshipdeveciopment 17%;5

ToTaL 3 725- 56

LIC’s contribution to the develop-
.ment of housing by way of financial
assistance to the State Government
institutions listed at (ii) to (iv) does
'mot provide for any specific allecation
«of funds for construction of houses
for people belonging to weaker sec-
“tions of the society. It is for the State
‘Governments and the Institutions to
sapportion the loans given to them by
‘the LIC into one or more schemes for
people belonging to Middle Income,
Low Income and economically weak-
er sections of the society. Informa-
‘tion relating to the proportion of the
‘LIC's loan for building houses for
weaker sections of the society by
these institutions is not available with
dhe L. L C:

ANNEXURE ‘A’

Statement showing category-wise Gross invest=
ment made in India during 1976-77

(Rupees in Crores)

Gross
Category Investments
1 2
‘A. () Socially Oriented Sector
(I) Central Government
Securities 172° 40
(I1) State Govt. and other
Govt.  Guaranteed
Marketable Securities
(1) State Govt. Securi-
ties 4 : S0 4T

*Including Mysore Power Corpn. Ltd.
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(2) Municipal Securi-
ties J G 3

(3) Electricity

Bonds . .
{4) Land Dev. Bank
Debts .

(5) Financial Corpn.
Bonds including[FC,
AR & DG, CWC,
IDBI & ICICI

(2) Other Investment in
Socially Oriented Sector

(1) Loans to State Elec.
Boards .

to State
Housing

(2) Loans
Govt. for
Schemes

(3) Loans to Mupl.
Committees for W.S.
& D. Schmes

(4) Loans, to' Zilla Pari-
shads for R.W.S.
Schemes :

(5) Loans to Co-op.
Hsg. Fin. Socicties
including HUDCO.

(6) Loans to Co-op.
Sugar Factories

(%) Loans to Indus-
trial Estates .

(8) Loans to Co-op.
Spg. Mills 2

(9) Loans to Policy
holders under OYH
& OYA Schemes, etc.

B. Other Investments

(I) Corporate Sector

(1) Term Loan to Com-

panies

(2) Shares & Deben-
tures of Companies

(3) Participating Loan

(ITI) Loan on Policies .

Board

0°49

*45° 05

14*02

24" 85

*83-83

22- 06

30- 62

(& ]
o
=

44" 50

18- 48

19- oI

19703

27-79 Not

investment




29 Oral Answers

(III) Loans on Mortgage
of property for resi-
dcntla? commercial
hOusmg g : : 2° 92

{IV) House propetty &

Land in India . 2-79 Net
investment
(V) Fixed Deposits with
Banks etc. - 1-16
593" 79

ANNEXURE ‘B’

Statement  showing categorywise Gross
dnvestment contracted during the period 1-4-1977
to g1-1-1978.

(Rupees in crores)

Gross
Category Investment
Contracted
A. (1) Socially Oriented Sector
(I) Central Govcrnmem Se-
curities . 223 32
(II) State Govt. and Other
Government  Guaranteed
Marketable Securities :
(1) State Govcrnment Secu-
rities . £ 5561
(2) Municipal Securities . 1-56
(3) Electricity Board Bonds. 45' 05

(4) Land Dev. Bank Debs . 17°39

(5) Financial Corp, Bonds
including IFC, AR & DC,
CWQC, IDBI & ICICI . 1479

(2) Other Investment in Socially
Oriented Sector :

(1) Loans to State E!ectrl-
city Boards : 33:83

(2) Loans to State Govt.
for Housing Schemes . i
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I 2

. (8) Loans to Mupl. Com-
mittees for W.S. & D. L
Schemes 12° 40

(4) Loans to Zilla Parishads
for R.W.S. Schemes

(5) Loans to Co-op. Hsg.
Fin. Societies including

HUDCO 2776
(6) Loans to Co-op. Sugar
Factories . 518
(7) Loans to  Industrial
Estates : 3 5 o 61
(8) Loans to Co-op Spg-
Mills 5 p £ aE
(9) Loans to Policy Holders
under OYH & OYA
Schemes ; : . o
B. Other Investments
(I) Cooperate Sector
(1) Term Loan to Com-
panies 2 ¢ y 1796
(2) Sharcs and Debentures
of Companies : T75:05
(3) Participating Loan 5685
(II) Loans on Policies : akd
(III) Loan on Mortgage of
Property for residential/
commercial houses 3 o
(IV) House Property and
Land in India : : =4
(V) Fixed Deposits  with
Bank Alc. 0 i g s,
ToTaL 530° 06

*Including Debentures of Mysore Power
Corporation and Damodar Valley
Corportion.

#**Figures not available.

SHRI R. KOLANTHAIVELU: Ours
is a poor agricultural country. In
our couniry so many agricultural
pump sets and electric motors are being
taken away by way of theft. Some-
times due to floods, the motors get
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immersed in water and the coils Zot
burnt out. Is there any policy in the
LIC by way of insurance for the poor
and marginal agriculture sets?

SHRI H. M, PATEL: If he means
investment, then certainly there is a
policy laid down by the Government
in regard to how LIC ought to invest
its funds, Government have approved
the following pattern for the invest-
ments of the net addition to the
Contrelled Fund of the LIC,

Percentage}]
of the

Controlled
Fund

(a) Socially Oriented Sector :

(i) In Central Government
marketable securities
not less than 25%,
" g
(ii) In Central and State Go-
vernment Securities in-
cluding Government gu-
aranteed marketable se-
curities  including (i)
above being not less than 509,
d -
(ii) In Socially Oriented Sec-
tor including Public Sec-
tor, Co-operative Sector,
House Building by policy-
holders, OYH Scheme
etc. including (ii) above
being not less than 75%,

(b) Other Investments : il
(i) In Private Sector ™ 0 ™ 109,
(ii) Loans to policy-holders ? 8%
(iii) Construction and Acquisi-
tion of immovable pro-

perty by LIC U R 29

(iv) Funds in (pipeline not
available for investment 11 590

This is the way in which the whole
of the investible funds are distributed
in the LIC’s investments,

SHRI R. KOLANTHAIVELU: He
has not caught my point, I wanted
to know whether our Government is
inclined to give policies for electric
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motors and pump sets for agricultu-
rists by way of insurance.

SHRI H. M. PATEL: The LIC can-
not possibly undertake loans for such
purposes.

SHRI R, KOLANTHAIVELU: L
want to know whether electric mot-
ors and pump sets can be insured by
the agriculturists with the LIC.

SHRI H, M. PATEL: How can they?
It is the General Insurance Corpora-
tion which can do it. It is the General.
Insurance Corporation that will do so.

SHRI A. C. GEORGE: Some three or
four year back, LIC was giving.
liberal loan against schemes submitt-
ed by the local bodies including that
of Kerala also to implement rural as:
well as urban water supply and other
developmental activities which would:
go to benefit of the people and for
which State Government were unable
to give loans. Whether there has been
a change in the policy regarding in-
vestments because they are now pui-
ting technical objections in the matter
of giving loans to local bodies for the
implementation of these water supply
schemes. If these types of technical!
objections are put by the LIC on the
schemes which are for the benefit of
the people and for the developmental
activities, will he change the policy
regarding investment by these local
bodies?

SHRI H. M. PATEL: There has been
no change in the policy in regard to
loans for the purpose that the hon.
Member has mentioned. If there has
been any difficulty or unreasonable
attitude on the part of LIC and if he
could give sufficient information, I
will certainly inguire into that. But
the policy remains. It gives loans ‘o
State Electricity Corporations, to State
Governments for housing. It alsor
gives loans to State Governments and
municipal committees for water supply
schemes. I think, in 1976-77, B{1}
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crores were given as loan for that pur-
pose, distributed, of course, in all the
States of the country.

DR. SUBRAMANIAM SWAMY: The
Minister has given adequate data on
the investment of the LIC but he has
not sald anything about the policy of
investment. Could he, for #xample,
tell this House what has been the rate
of return on these investments and
what has been the criteria for maxi-
misation of the rate of return in the
connected in any way. (Interruption)

SHRI H. M. PATEL: We cannot pos-
tulate what would be the rate of
return because so far as the Centre
and the States’ securities and loans
are concerned, 1t will be at the rates
which are fluctuating and they vary
from time ton time. So far as loans
for social oriented schemes are con-
cerned they are again approved in con-
sultation with the Governments

DR SUBRAMANIAM SWAMY:

What about private sector”

SHRI H M PATEL- In the private
sector, 1t 1s, a matier of how they me
vest fundg in the private sector com-
panies, There, they certainly try to
gel maximum return on their invest-
ments. So far as loans to policy.-hol-
ders are concerned, again it i1s on eon-
cessignay rates.

SHRI SAUGATA ROY:; Is the Minis-
ter aware that at present there is a
strlke by 7600 LIC Devclopment Offi-
cers and they are also squatting 1in
front of his House und as a result ot
that mnvestment of LIC will go dpwn
and the revenue will go down by Rs.
20 crores? What attitude Government
is taking with regard to the Develop-
ment Officers’ strike? Whether they
are going to reinstate the earlier agree-
ment which was scrapped in 1976.
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SHRI H. M. PATEL: The hon. Mem-
ber has mixed up the question regard-
ing the policy of investment with
Development Officers and their going
on strike. It is, undoubtedly, permis-
sible, perhaps, by the hon. Member's
logic but I do not see that the two are
connected in any way. (Interruption)

T KA Faw g ?

SHR; H. M. PATEL: I am sorry I
am not in a position to give him detai-
led figures of this nature. I do mot
think also that we keep flgures as to
how much hasg gone to the poor. But,
certainly, the schemes on the basis of
which loans .are given by the LIC, a
subsiantial percentage does go to the
poorer sections

WRITTEN ANSWERS TO QUESTIONS
Circulation of one rupee coins

*247, SHRI UGRASEN: Will the
Minister of FINANCE be pleased to
state

(a) the number of one-rupee colns
already 1n circulation in the country:

(b) the average quantity of one.
rupee coins being produced every
month;

(c) whether it is a fact that one
rupee notes pass hands quickly and
become dirty and multilated and these
are not accepted by any bank because
the Reserve Bank does not accebt
such notes sent by the banks; and

(d) whether Government propose to
effect ultimate elimination of one-
rupee notes by coing and if so, when
thig will be done and the details there-
of?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) About
400 million pieces of one rupee coins
are in circulation.

(b) About 11.33 million pieces.

(c) It is true that one rupee notes
change hands quickly and become
soiled and mutilated faster than the
higher denomination notes.

Whenever complaints regarding non-
acceptance of soiled and mutilated
notes are rveceived, these are looked
into by the Reserve Bank of India and
necessary remedial action is taken.

(d) There 15 no proposal under con-
sideration for elimination of one rupee
notes by coing, but the number of one
rupee noteg is being reduced gradually
and the number of one rupee coing is
being increased.
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Trade with Pakistan

*249. SHRI R. V. SWAMINA.
THAN:
SHRI SARAT KAR:

Will the Mimster of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) to what extent the trade bet-
ween India and Pakistan has improv-
ed;

(b) what are the items to be expor-
ted and imported by India under the
new agreement;

(¢) whether any delegatjon is being
sent to Pakistan, in this regard; and

(d) what had been the volume of
trade between the two countries for
the last year and this year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). Trade between India and Pakis-
tan was resumed in 1975. The wolume
of our trade hag been steadily increas-
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ing, as would be evident from ibe
‘figures placed below:

(Value in Rs lakhs)

Year Exports Imports Balance

in Trade

1975-76 . 78 2212 ~=2134

1976-77. a8y 2  +B88s
1977-78 557 *i-2

fApril-Tuly 1977

(*Tiwures provisional)

(Source * DGCI&S, Calcutta)

(b) Trade Agreement was signed
-with Pakistan on 23-1-75 with a vali-
«dity of three years. The Government
<of Pakistan has been requested to
scontinue this Agreement for another
period of six months or till a new
Agreement is signed ,whichever may
"be earher

The main i1tems of export from India
‘to Pakistan have been tea, bidi wrap-
per leaves, iron and steel, rubber tyres
and tubes, Textile yarn, machinery and
transport equipment, Aluminiuym and
‘metal products, etc.

The mamn items of import from
Pakistan have been raw cotton, rock
salt, medicinal herbs etc

(¢) Trade Review Talks between
India and Pakistan are expected to be
held shortly

Proposdl ‘to take ever Wholesale Trade
in Ten Essential Commodities

*250. SHRI SAUGATA ROY: Wil
the Minister of COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
‘TION be pleased to state -

{(a) whether ‘CPM led front Govern-
ment' has proposed to Union Govern-
ment in accordance with their Party
Tesolution urging it to take over the
-wholesale trade in ten essential com-
modities to check the price spiral; and

(b) it so, the reaction of Gevern-
ment thereto and the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) and (b). No such proposal is at
present under consideration of the
Central Government.

Tea Industry

*251. SHRI CHITTA BASU: win
the Minister of COMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it 18 a fact that the tea
industry in the country is facing un-
certain future due to fall in prices
both at home and abroad; and

(b) if so, what steps Government
propose to take to meet the gituation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) No, Sir.

(b) Does not arise.
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Import of Polyester Filament Yarn

*253. SHRI A. MURUGESAN:

DR, LAXMINARAYAN
PANDEYA-

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND Cco-
OPERATION be pleased to state-

(a) the policy regarding import of
Polyester filament Yarn and the
reasons for change in policy effected
from time to time during the Ilast
twelve months;

(b) the number and names of big
business houses who have been allow-
ed to import, and the quantity and
vulue permitted to be imported; and

(~) the extent to which small sca.e
industries have been affected by the
new policy?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) A state-
me::t is laid on the Table of the House
| Pluced i Lebrary See No. LT-1786/
78]

(b) Under fhe general policy for
Registered Exporters, holders of 1m-
port replenisment licenices who were
eligible to mmport this material direct-
ly. are not required to obtain the prior
permission or any endorsement on their
licences from the Licensing authority
Hence details are not available. During
the period from 22nd August, 1977,
to 2nd September 1977, Export Houses
and eligible manufacturers could also
import the malerial on their own.

(c) The new policy bhas not adver-
sely affected the small scale industries.
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Aireraft In IAC and AI Fleets

*25¢. SHRI C. N. VISWANATHAN:
SHRI A. BALA PAJANOR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to lay &
statement showing:

(a) the number, value and types of
aircraft purchased and added to the
fleet of LA.C. and Air India during
the last twelve months and similar de-
tails for those to be purchased during
coming year;

{h) whether the proposal of former
Government io purchase VIP Boeings
was rescinded at first by preseni Gov-
ernment and revived later, and

(c) 1f so, the reasons therefor with
full facts of the case?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURSHOTTAM KAUSHIK): (a) to
(¢). Indian Airlines purchased 3 ad-
ditional Boeing 737 aircraft al a price
of US 8 01 mllion per awrcraft
(approx:mately Rs 7.2 crores exclud-
ing Customs Duty) during 1977 for
addition to their fleet Air-India placed
orders during 1977 for 2 Boeing-T47
aircraft and the first of these two cost-
ing IS $35.605 million including the
cost of airframe, nstalled engines
and master changes, was delivered n
February, 1978. The second Boeing
747 aircraft 1s expected to be devilered
in July, 1478 and the estimated cost
of arieraft including airtrame and in.
stalled engins 1s US $34 715 mullion. The
provision for buyer furmished equip-
ment fitted/to be fitted on these two
aircratt is esimated at US $1.700 mil-
lion and US $1.870 mullion respec-
tively. During 1978, Indian Airlines
propose to purchase two additional
A300B2 Airbus Aircraft. Proposal for
this 1s still under the consideration of
Government. Air-India are consider-
ing placement of an order for one
Boeing-747 aircraft in lieu of the one
lost in the accident on Ist January.
1978, the cost ol which has not yet
been finalised.

The proposal of former Government
to purchase Boeing aircraft for VIPs
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by Ministry of Defence was rescinded
by the present Government It has not
been revised

Effect on the Tranmction of Govera-
ment Businesas due {9 Banking Strike

*255 SHRI K MALLANNA Wil the
Minister of FINANCE be pleased to
state

(a) whether there has been any
effect 1n the transaction of Govern-
ment business due tp Banking Strike
in the month of January, 1978, and

(b) if so the details regarding the
demands of the Bank Employees and
the reaction of Government thereon”

THE MINISTER OF FINANCE
tSHRI I M PATEL) (a) and (b)
The Indian Banks Association has re
ported that while there has been no
strike 1n banks in January 1978 on an
industrywide basis the back emp-
loyees werc on agiuation during the
first week of January 1978 and were
observing work to rule and go slow’
Like all other business Government
lusiness also would have becn affected
to some extent during the first week
of lanuary due to agitation of the
bank employees

The Chief Labour Commissioner
{Central) has i1mfiated consiliation
proceedings under the Industrial Dis-
putes Act on the demands put forth
by the bank employees for a wage re-

vision The consihation proceedings
have not yet concluded

Textlle Agreement withy EE.C.
couptries

*256 SHRI K RAMAMURTHY:
Will the Minuster of COMMERCE AND
CIVIL SUPPLIES AND COOPERA.
TION be pleased to state

(a) whether a new filve year texhle
agreement has been enterd into with
the EEC countries and

(b) if so the details of the same®

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a) A new
four year textile agreement has been
entered into with the EEC countries
for the e~ od 1978 to 1981 This
Agreement can be extended by another
sycar ending December 31 1982 by
mutual agreement between India and
the EEC

(b) A statement 1s l.id on the Table
of the House

Statement*

The new Indo-EEC Textile Agree-
ment covers textile products of coiton,
wool and man made flbres originating
in India Categories of textile pro-
ducts which are under individual re-
straint levels and the respective re-
straint levels are ag under —

Restraint  levels

Cate- D seription Unat 1978 1 q _quo 10981
gory
No_ - - - —
1 2 3 q s b 7
1t Cotton yarns not for retal sales  lonnes gooo 9045 qoq90 Q196
-
2 Cotton Fabrics of which other
than grey or bleached Tonnes 40000 40100 40200 40300
L] Tonnes 42000 4550 4900 5256

4 Knitted shirts singlets, T-shirts 1000 pes
& sweater shurts

6772 7043 7325 7618
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1 2 4 5 6 7
7 Women's woven & kaitted blouses 1000 pes. 28oo0  aBalo 2863 28848
8 Men’'s woven shirts 1000 pes. 24500 24819 25152 25469
g Cotton towelling, toilet & kitchen
linen of cotton 1owelling Tunnes 9600 3780 3964 416%
15B Woven women's overcoats. ran-
coats and other coats cloaks and
jackets 1000 pes. 668 695 723 752
19 Cotton handkerchielt . 000 pes. 65056 fi79:
I iefs 1000 pcs 64035 505 7035 69973
20 Bedlines . . Tonnes 5746 5965 6204 G452
26 Woven & knitted dresses . 1 00 pcs. 6500 6663 6850 7000
27 Woven & kaitted shirts 1000 pes. 4500 4hig 4728 4R48
29 Women's woven su s 1uvo pes. 190 410 430 452
30B  Women's other woven underwear 1000 pes. 1599 1679 1703 151
39 Table linen toilet and kitchen Linen
otherthan from tevry fabrics Tonnes 11fig 12199 1313 1992

In the case of other categories whose
exports are not subjected to indivi-
dual restraint levels a provision for
consultations hag been made whenever
the import from India into the EEC
exceeds certain stipulated levels.

Encashment of Demoneiised noles by
Villagers/Farmers

*257. SHRI G. S. REDDI: Will the
Minister of FINANCE be pleased to
state:

(a) whether a number of villagers,
particularly farmers, have tendered
demonetised notes for  encashment
soon after demonetisation;

(b) if so, whether they have been
asked to produce proof of obtaining
these notes;

{c) whether, it has not been possible
for them to do so; and

(d) whether this has caused consi-
derable loss to them?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d). The
Ordinance promulgated on the 16th
January, 1978, provides that every per-

son desiring to tender for exchange a
high denomination bank note should
submit a declaration in the prescribed
form furnishing information interaliz
regarding “when and from what source
did the bank notes come into posses-
sion” of the declarant. Tn cases where
satisfactory  information on  this
material aspect wag initially not given
by the declarant, or it was not sup-
plied within reasonable time, the
Bank concerned was obliged to refuse
payment and refer the mater to the
Central Government who will dea:
with such cases after obtaining such
further amplification of the declara-
tion as it may think fit. Government
*have no informafion that the Ordin<
ance has caused considerable loss to
villagers, partcularly farmers.

Distribution of consumer articles at
Faikr Prices

*258. SHRI K. T. KOSALRAM: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) details of fhe public distribution
system being worked out by Gavern-
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ment for the distribution of consumer
articles at fair prices;

(b) what are the articles proposed
to be introduced under the system; and

(¢) measures contemplated by Gov-
ernment to see that the different arti.
cles are made available in  sufficient
quantities to the distribution agen-
cies?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (c). A statement is
laid on the Table of the House.

Statement

1. The scheme aims at increasing
the production of essential mass con-
sumption goods and to make available
the increased production equitably and
efficiently especially to the weaker
sections and working population. The
basic objective of the new approach
1z to create a permanent system in
place of short-term palliatives and ad-
hoe approaches of the past. The pro-
posed system seeks to create an effec-
tive instrument for removing im-
balances of the past and for extending
the distmbution system to the rural
areas as well. It 1s also intended to
expand the commodity coverage of the
distribution system to include critical
wage-goods and  also take effective
action for extensive expansion of the
network of fair price shops to cover
far-flung areas throughout the country.

2. The tasks envisaged and the
action plans suggested emphasise tne
need for stepping up production on a
priority basis of commodities in short
supply, for which both ghort and long
term measures have to be taken. In
the formulation of the scheme, finan-
clal constraints have been taken into ac-
count and the approach is to make the
optimum use of the existing infra-
structural facilities and plan outlays.
The more important features of the

new policy for strengthening of the
public distribution gystem cover the
following:—

— Effective distribution of essential
commodities already covered and
addition of new commodities to
the distribution system. The
scheme envisages initial coverage
of cereals, sugar kerosene, cloth,
vegetable oils and vanaspati, and
selected manufactured items of
mass consumption;

— In respect of selected manufactur-
ed items of mass consumption,
such as toilet and washing soaps,
salt, matches, tea, exercise.-books,
common drugs and medicines, the
concerned administrative Minis-
tries of the Government in con-
sultation with the State Govern-
ments have to take up the res-
ponsibility of monitoring produc-
tion, availability and retail prices.
The Ministries concerned should
be responsible for making assess
ment of overall requirements and.
in particular, the needs of the
vulnerable segments of population
and for taking measures to meet
them;

— bufferstocking of cereals, pulses,
edible oils or oilseeds, cotton, etc.
and imports of required essential
articles;

— bringing about ratiomality in the
areas of giorage, transport and
distribution costs,

— removal of imbalances in the
allocation of commeodities between
urban and rural areas and their
prices;

~— optimum use will be made of the
existing infrastructural facilities
in the private and public sectors
The emphasis would be on devis-
ing effective systems of distribu-
tion, and expansion of the coopera-
tive network both in the urban
and rural areas for distribution.
It necessary, the Gram Panchayats
may also be encouraged to take
up this responsibility;
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— increase in the number of retail
outlets to cover far-flung areas in
such a way that there is at least
one outlet for a population of
2,000;

— improving the viability of fair
price shops through a  judicious
sales-mix and minimum sales turn-
over;

— establishment of Vigilance Com-
mittees with the involvement of
consumers endowed with statu-
tory powers for exercising guper-
vision and vigilance over the pub-
lic distribution system and safe-
guarding consumers’ interest. High
Powered Committees to be set up
at the Centre and State levels
for coordination and supervision
of the totality of the distribution
as a whole, and to oversee the
activities and recommend suitable
measures to Government from
time to time.

Facilities for Exchange of Forelgn Cur-
rency

*260. SHRI SHAMBHUNATH
CHATURVEDI: Will the Minister of
FINANCE be pleased 1o state:

(a) whether there is only one bank
in New Delh: 1n Asoka Ilotel affording
facility of exchange of foreign cur.
rency all the 24 hours and on holi-
days;

(b) whether this places the foreign
tourists at a disadvantage and leads
to charging of high rates of discount;
and

(c) whether Government will look
into this and consider the advisability
of affording similar facilities at the
Reserve Bank or at some other cen-
tres also for the convenience of foreign
vistors?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Besides
the Central Bank of Indla at Ashoka
Hotel, the State Bank of India, Ex-
change Bureau at Palam Airport also
functions for 24 hours including on
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Sundays/holidays to provide the faci-
lity of exchange of foreign curremcy.
A number of hotels in Delhi also pro-
vide this facility 24 hours and on
holidays to the foreign tourists stay-
ing with them.

(b) No such complaint has been re-
ceived by the Government.

(¢) The existing facilitites are con.
sidered adequate of the present.

Proposal to ban trade between Whole
salers

*261. SHRI MOHINDRA  SINGH
SAYIAN WALA: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleused to
state:

(a) whether Government propose o
ban trade between one wholesaler and
another on the ground that it adds to
the lprices of essential commodities;

and

(b) if so, the steps that have been
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE  AND
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION (SIRI KRI-
SIINA KUMAR GOYAL): (a) und (b).
The implications of the proposal are
being examined.

Supply of Wagons to Uganda

*263. SHRI D, D. DESAIL: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether the Projects and Equip-
ment Corporation has made heavy de-
fault in supply of wagons to Uganda;

(b) if so, the reasons thereof;

(c) the loss to this country as a
result of cost escalation:

(d) whether the responsibility for
this has been fixed: and

(e) if so, details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUFFLIES AND COOPERA-
TION (SHRI ARIF BEG) (a) No, Sir

(b) to (e) The Projects and Equp
ment Corporation entered into a con-
tract with Mimstry of Transport and
Communications, Government  of
Uganda for supply of 250 wagons and
20 Passenger Coaches in September
1976 Because of delay in openming of
latter of credit as well as furnishing
of guarantee by the buyers in accor-
dance with the terms in the contract
the implementation of the contract
‘was held up for some time However
as a result of detailed discussions held
between the parties the outstanding
problems have mostly been solved and
immplementation of the contract 1s e
pected to proceed  un interrupted
There has been no loss to the country
wis a result of cost escalation

Proposils {0 Make Mahabalipuram
Attractive for Tourists

2287 SHRI R K MIHIALGI Will the
Mimster of TOURISM AND CIVIL
AVIATION be pleised {o state

(a) whether there 1s any proposal
with the Government of India to make
Mahab lipuram (ncar Madras) a
more attractive centre for tourists

(b) if so whether Government will
Publi h the same for publie , sugzee-
tions

fe) what are the main features of
the above sud proposals and their
estimated cost, and

(d) when the said proposals ore
likely to be implemented?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PUR-
USHOTTAM KAUSHIK) (a) and (h)
The Government of Tamul Nadu has
already prepared a Master Plan of
Mahabalipuram for ensuring a regula-
ted growth of facihities and making 1t
a more attractive place The Master

Plan incorporates major recommenda-
tiong contained in the UNDP Report
on Beach Resorts Survey which was
comissioned by the Central Depart-
ment of Tourism The master plan
of Mahabalipuram has already been
published by the State Government
for eliciting public opinion

{e) The master plan 1s mainly a
land-use plan of the Mahabalipuram
area for ensuring that facilities come
up 1n a regulated manner thereby pre-
serving 1ts natural environment The
master plan earmarks areas for pro-
viding tourist facilities roads system
parking area for wvehicles ar haeolo
gical control area land-scaping deve-
lopment of township ete

(d) This will dcpend upon the gquan-
ium of funds made available to duff
erenl agencles executing various com-
ponents of the project with which
they are concerned

freslt % 12 WY gy faferer it
¥ fog o Ifaw yew few g oW
FOwTE THET WY e

2288 =t xUT TW w\@ v
wiferer war wyrfoe gfer it agpefon
Tt 7E TAT W FO G fr

() =1 faeely & O wrOWR
Uy g9 ¥ €T g7 A WS AT
forn, 3w, oegetfaam =, werd,
waraT carfees & frrr o wifE Ty
gniﬁamzﬁamwﬁﬂm

¢ (a) ofz g1 & T wORTT A
frare 77 gffiem S & fg a6
gt T wm e wT R
Frowr TEqW w1 frai e A
e #y sfaw qea fasr ?
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Rise in Price of Pulses, Vegetables and
Spices

2289. SHRI SASANKASEKHAR
SANYAL: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) what are the reasons for the
gradual upward trend in prices of
pulses, vegetables, spices and other
daily necessities of life;

(b) what steps Government have
taken or are taking to combat such
trend and lower prices of such com-
modities; and

(c) how much and in what way
such combating is within the control
of the Government and how much
and in what way the same is peyond
the control of Ahe Government?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The price gituation has
generally remained fairly easy in
recent weeks in respect of several
essential commodities. Over the year
the all commodities wholesale price in-
dex is lower by 1.0 per cent. Bet-
ween the weeks ending September 17,
1977 and February 18, 1978, the index
hag declined by 4.7 per cent. During
the same period the indices for pulses,
vegetables and spices & condiments
have declined by 5.7 per cent, 23.8
per cent and 17. 1 per cent respective-
ly. In pulses there has, however, been
some increase in the index during the
two weeks ending February 18, 1978.

Written Answers 5z

{(b) and (c). The declining trend in
the prices of essential commodities
has been achieved as a result of
various measures that have been taken
since April 17, 1877 and also because
of good crop prospects, These measu-
res would be continued and appropriate
further steps will be taken as and
when the situation demands. Govern-
ment in consultation with the State
Governments is keeping a continuous
watch on the prices and availability
of essential commodities. Among the
measures taken, the important ones
are:—

(i) a restrictive monetary and
crecdit policy;

(ii) removal of restrictions on
inter-State movement of wheat and
rice;

(iii) increase in the off-take of
cereals from the Central Pool;

(iv) larger releases of levy and
non-levy Sugar;

(v) reduction 1n excise duty on
levy and free sale sugar;

(vi) imposition of an export duty
of Rs. 5 a kg. from Aprl 8, 1977
and simultaneous withdrawal of
the rebate on exports of tea;

(vii) declaration of tea as an
essential commodity under the Es-
sential Commodities Act:

(viii) sale of a large quantity of
loose tea through National Agricul-
tural Cooperative Marketing Federa-
tion (NAFED) and National Consu-
mer Cooperative Federation (NCCF)
at a retail price of Rs. 16.50 a kg

at a large number of centres;

(ix) increased suply of kerosene;

(x) continuation of ban an ex-

ports of pulsess HPS groundnuts.
edible oils;

(xi) cantinuation of ban on exports

of fresh vegetables including pota-

toes, cuminseed and turmeric and
regulated exports of onions;
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(xli) arranging for import of
about one million tonnes of cement;

(xlii) import of large quantities
of edible oils and raw cotton;

(xiv) sale of Iimported refined
rapeseed oil at a retail price of Rs.
7.50 a kg. through the public distri-
bution system throughout the coun-
try;

(xv) Supply of imported olls to
the vanaspati industry ranging bet-
ween 75 per cent and 90 per cent of
their requirements of oils;

(xvi) imposition of stock limits
on traderg in respect of pulses, oil-
seeds and edible oils;

(xvii) increase in the  support
price of wheat, paddy, gram, ground-
nut, sunflowerseed and raw cotton;
and

(xviii) import of 10,000 tonnes of
masoor by NAFED.

In a mixed economy, Government
cannot have total control on the prices
of all essential commodities. The
Central and State Government are,
however, making efforts to contain
their prices through the availbale ins-
struments

Premium Rates of L.IC.
2200. SHRI S D. SOMASUNDA-
RAM- Will the Minister of FINANCE
be pleased to state:

(a) whether Government are satis-
fied that the present basis of fixmng

premium rates by LIC is in eonso-

pance witl the increased expectation
of Life in India;

(b) if not, whether they proposs to.
review the rates, and when;

(¢) the reasong for not reasseasing:
the bonus rates on policies; and

(d) particulars of any move to in.
crease the bonus on policies?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
Premium rates under wvarious “with-
out profit” plans of assurance were
reduced from time to time during the
years 1970 to 1976, In the case of
“with profit" policies it is customary
not to make frequent changes in he
premium rates but to give effect to
the experience in bonug declarations.
Reduction in “with profit* premium
rates could be considered when the
expenses of management of the LIC,
which have shown a rising trend, are
brought down and stabilise at a rea-
sonable level

fe) and (d). Bonus to LIC's policy-
holders is declared on the basis of
the surplus disclosed by the bienniel
actuarial wvaluations. The  position
emerging af the last two  actuarial
valuations was as under:—

Date of Valuation Surplus Bonus per thousand sum assured per annum
(in crores of Rs.)
Whale Life Endowment
Amurznces
Ras. Rs.
31-3-75 . . . 1By 1 ag 17-60
31-3-77 . e 25800 25 20° 00
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Orders for Supply of Iron and
Pig Iron

2291. SHRI C. K. CHANDRAFPAN:
"Will the Minister of COMMERCE AND

CIVIL SUPPLIES AND COOPERA-
"TION be pleased to state:
(a) how many foreign countries

‘placed orders to have iron-ore, and pig
‘iron from India; and

(b) how far this will help us in
‘our bulk trade and details therfeof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
‘CIVIL SUPFPLIES AND COOFPERA-
TION (SHRI ARIF BEG): (a) The
‘number of foreign countries which
placed orders for import of iron ore
rand pig iron from India is 16 and 10
-respectively.

(b) About one-third of India’s bulk
“trade handled by the ports is accounied
for by iron ore and pig iron. The off
‘take of iron ore and pig iron by these
countries will help in getting renewed
enquiries from these sources and in
-promoting the export of these two
‘items further.

famrt # famr S| e WS

2292. *1 gEA I FOAA :
T qhea MT AER fammw w@E
Fg aard #1 FAT FAA -

(%) = fawmi® foar s arar
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gfear freq &7 WI9T 3 FT AL
71 fraTe &) #WIX
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F q@ wEr § | 3 H1i arfaat
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TR FETET A FATE AT T QAT
Y TG YATFHI G T T FTFHL
i g7

MARCH 10, 1978

Written Answers 56

e WT Awe famma |t
(=7 geutew #ifuF) (F) =%
(&). ATHFTFIZT TT FT AR
g & o gt sar #r fa=re g o
gfeaa waTersw &7 SeWi g fa@r
ST ATl TAAE 9T WIS & e
4 gar e 9@ # gerEw & qar
sarawa 1 faaw faar & fF 9g 59
ARG H odite guie F & WU
T FIW IIC |

(7) waz sfear #r STEI 9%
q=T T ( full meals ) EIBSIGH
g zfema wavams #1 STET aX
g WIS 39 F1 fHager #15 g&qma
TRl | gl aF uae qor feEr
FATAT & &9 a9 9T FT g+ 2,
SAATT F [T T TT° T2 a7 /io(Z

3

Public ang Private Sector Marine
Insurance Companies

2293. SHRI VIJAY KUMAR
MAI HOTRA: Will the Minister of
FINANCE be pleased to state:

(a) how many public and private
sector insurance companies are enJag-
ed in the marine insurance in India
as on 1lst January, 1978 and what was
‘heir number, at the end of the Iirst
and the Third Five Year Plans res-
Fectively;

(b) how many of the private sector
inarine insurance companies ware
foreign owned or controlled as un 1st
January, 1978 and what was their
number at the end of tha Firs: and
Third Five Year Plans respectively;
end

(c) what was the total wvalue of
marine insurance business transacted
by Indian and foreign companies last
year and what was the total business
trensacted by them during the iast
vears of the First and the Third Five
Year Plans respectively?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) The follow-
ing is the number of companies/un-
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dertakings registered for carrying on.
marine insurance businees in India on
various dates:—

Date Public Sector Private Sector Total

31-3-1956 . . g Nil 129 129
31-3-1g66 . . 5 g* 97 100
1-1-1978 8t Nil 8

*Life Insurance Corporation of India and its then subsidiaries viz. Oriental Fire and General,
Insurance Company Lid. and Indian Guaranteeand Generallnsurance Company Ltd. | L}

tIncluding State Government

(b) Dare Number
31-3-1956 . . 63
31-3-1966 . & 5 46
1-1-1978 . . . . Nil

(c) The total gross marine insu-
rance Premium income written direct
by Indian and foreign companies dur-
ing the Calender years 1955, 1965 and
1976 was as under:—

(In Crores of Rupees)

Year Indian Non-
Insurers Indizn
Tnsurers
1955 i . 524 2+ 6%
1965 . 12+ 63 437
1976 @ 89- 07 Nil

@ N.B.: Information for 1977 is not
yet available.

Export of Capital Goods

2294. SHRI NARENDRA SINGH:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the
export of capital goods in 1976-77 was

Insurance departments.

lewer than what it was in the pre-
vious year;

(b) if g0, details thereoi; and

(¢) steps proposed to be taken to
slep up its export?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA.-
TION (SHRI ARIF BEG): (a) and
(b). Although total exports of capital
goods increased to Rs. 176 crores in
1976-77 as against Rs. 154 crores in
1975-76, there was a fall in the case
of certain categories like textile
machinery, sugar machinery and
wagons and coaches.

(c) Exploration of selected markets
through visits of delegations, forma-
tion of consortia and other measures
have been taken on hand by the in-
dustries concerned.

Capita] Invesiment of HIMCO Labo-

ratories, Sonepat (Haryana)
-

2295. SHRI OM PRAKASH TYAGI:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 3325 on 9th
December, 1977 regarding payment of
income-tax by My/s. HIMCO Labora-
tories, Sonepat, Haryana and state:

(a) what has been the Capital in-
vestment of the eoncern HIMCO Labo--
ratories, Sonepat (Haryana) = sine>
1973 year-wise up- todate;
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(b) the names of the Pharmarsts
‘working in .the concern since, 1973;

(c) the salaries given to each nf ti.~
"Pharmacist;

(d) the total number of emp.y,cos
wn‘;-king in the concern cince .9i3;
an

(e) the names of the owners of this
<oncern at present?

Year ending

1. 31371973 . + 2 pailners
2. 31-3-1974 Fr;rmr Ravi
3. 31-3-1575 . Da.
4. 31-3-1976 Do.
5+ 31-3-1977 . Do

(b) No Phamacist has been employed
'so far. The firm employed only a

MARCH 10, 1978
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) M/s HIMCD
Laboratories, Sonepat (Haryana) was
a partnership concern with three part-
ners upto 8-12-1872 when one of the
partners died. Thereupon, the remain-
ing two partners carried on the busi-
ness of the firm, The firm wasg dis-
solved on 10.8-1973 when Shri Ravi
Parkash Agarwal, one of the partners,
took over the business as sole proprie-
tor. The position of capital investment
15 given as under:

Chaman Lal Ravi Parkash Agarwal

Rs. 25,511 Rs 51,112

. Rs. 93,86z
.. R 164,477
.. Rs. 18o,021

= Rs. 157,268

Chief Chemist and an Analytical
Chemist whose names are as under:

Chiel Chemist Analytical Chemist

From 1973 to June, 1974 ' .
‘From July, 1974 to August, 1094
From S~ptember. 1974 to February, 1975

March, 1975 to date . - . .

Shri Inderjit Schgal Shri Dhan Parkash
.- Do.
Shri A. K. Jain Do.

Shri Dhan Parkash

{c) The salaries given to each ofthe Chemists are given below:—

1. 8hri Inderjit Sehgal . . " . .

2. Shrl A. K. Jain .

Rs,
700 P.M,

1000 P.M.
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9. Sk Dhan Parkash *—

(a) /73 to 3/74 . Rs 275 PM.
(b) 4/74 to 3/73 Rs 300 PM
(c) 4/75 10 8/75 . Re« 550 PM
{d) o/75 t0 4/76 . Rsys0 I'M.
{e) 4776 to dute Rs B850 T'Al

(d} The total number o! employees
working in HIMCO Laboratories a'e
as under

1972-73 . - . 16
1973 74 . . . 10

197475 . . e 9
197,-76 L 9
1976-77 . . 15
1977 78 - - . 9

{e) Shri Ravi Parkash Agarwal is
the present proprietor of M/s HIMCO
Leboratories, Sonepat

Auctioning of Plots by Income-Tax

Department for Recovery of Tax
Arrears

2296 SHRIMATI PARVATHI KRI
SHNAN Will the Minuster of FINANCE
be pleased to state

(a) whether it 1s a fact that the
Income-tax Department has auctioned
plots belonging to the Late Jamsaneb
of Nawanagar for recovery of tax
arrears, ang

(b) if so, the details thereof’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH), (a) and (b).
“Yes, Sir For the realisation of arrears
of tax amounting to Rs 1485 lakhs
Irom the Late Jamsaheb of Nawanagar,

51 plots surrounding the immovable

property known as ‘Coach House' of
Jamnagar were sold by auction In
December, 1977 and January, 1978,
realising a total amount of Rs 813
lakhs

T wy gty
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W wT st ¥ favare s g,
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qmT AT ararewr g fewme
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wTA wTaT ¥ w7 ey famT ag e
8 g1 '%ar qr |

Distributionship for Interna] Trade
of Tea to Ex-Servicemen

2298 SHRI MADHAVRAO SCINDIA:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION Le pleased to state

(a) whether Tea Trading Coipora-
tion, a Public Sector Undertaking, has
decided to gne distributionship for
internal trade of tea to the Ex-ser-
vicemen, and

(b) if so, the number of such ex-
servicemen who have been given dis-
tributionship so far?

THE MINISTER OF STATE IN THE
MINISTRY OF (COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BFG) (a) Yes
Sir

(b) 14 servicemen have been select-
ed for distributicnship of TTCI's teas
in the internal market Out of these
five have already started opcrations
and the remaining mine will start in
Apnl, 1978

st foreg frme &y

2299 sliwgy s w1 wWiferew
aqr amfos afx st apmfon =
gg FAT AT FAT F349 fw

(¥) semfar famswr  famw &
e war g, W

(@) fasia, swnaea qu wifFws
zfr & xawr fro-few wosrly T
aqr fawm 9T vy q@ar ?
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Field Employees of L.IC, Nagpur

2300, SHRI ROBIN SEN: Will Lhe
Minister of FINANCE be pleased to
slate;

(a) whether he 1s aware o the fact
that the fielg Employecs of Life Insu-
rance Corporation of India, Nogpur
Division, submitted a memorandum
regarding certain problems and  de-
mands of the Field Employees o
Nagpur Divizion, and

(b} if so, reaction of Governmoent
thereto?

TIIE MINISTER OF FINANCE
(SHRI 1. M. PATEL): (a) and (b).
Yes, Sir. The Divisional Association
of National Federation of Insurance
Field Workers of India, Nagpur sab
mitted twn memoranda dated 18-7-1977
and 14-11 1977 {o the Zonal Manuger.
Weslern Zone. Bombay. ‘The ahove
sald memoranda mainly contained
grievancey relating to individual pro-
blems and they are being looked into
by the Zonal Manager, Western Zone
of the L.IC,

Disparily of Income belween different
Income Groups

2301, SIIRI A. K. ROY: Will the
Minisier of FINANCE 1e¢ pleased to
state

(a) what s the last figure of dis-
parily of income between the different
income groups in the couniry and the
ratio between the lowesy and  the
highest:

8968 LS—3

(b) whether it is a fact that during
one year of Janata Rule this disparity
has furthep increased; and

(e) if so, what step Governnent
propose to take for equidistribution of
r ational income?

THE MINISTER OF FINANCE
(SHRI tI. M. PATEL): (a) and (b).
For want of comprehensive and relia-
ble dala on size-wise distribution of
incomes of individuals and  families
there is no official estimate of disparity
in income of different income groups
in the country. The observation of
the Mauhalanobis Commitiee on Dis-
tribution of Income and Levels of
Living n their first report published
m 1964 that “the most important con-
clusion which emerges from this study
18 that we do not huve the required
data for drawing valid conclusions
concerning the changes in :ncome dis-
tribution which might have taken olace
over the iwo plan periods” holds gond
CVven now.

{c) It is the strategy of Lhe present
Government to reduce the disparities
in income by increasing cmployment
opportunities  particularly 1n rural
areas where income disparities are
more pronounced. This is sought to
Le achieved by cnlarging development
oullays under the Plan in favour of
agriculture, infrastructure in the rural
areas. rural and small scale industries,
irrigation and rural electrification.
Low ncome groups consiituting small
and marginal farmers, agricultural
labourers, village craftsmen and arti-
sans who form a major proportion of
rural population, will benefit from this
chunge in plan prioritics. Also the
increase 1n the surcharge in income tax
and in the rates of wealth tax lust
vear and the increase n compulsory
deposit rules will reduce the incomes
of those at the ypper end of the income
weale. This increase in the share of
public investment in total investment
will also coniribute to a reduction of
digparity because profits will accrue
to the state instead of to individuals.
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Number of High Denomination Notes
before Demonetisation

2302. SHRI R. 1. P. VERMA: Will
the Minister of FINANCE he pleased
to state:

(a) the total number of Rs, 1000/-,
5000/~ and 10000/- denomination notes
in circulation separately before de-
monetisation and category-wise in the
possession of various Banks (give na-
mes) ag—

(1) the day falling a weck before
the demonetisution orders became
applicahle;

(ii) the day finally deposited with
the Reserve Bank of India by va-
rlous Banks (give names); and

(b) the total number of notes of
each denomination as in pari (a) re-
ceived and accepted for payment by
Government separately?

THF. MINISTER OF STATF, IN TIIE
MINISTRY OF FINANCE (SHR!
ZULFIQUARIUILIAH - (a) At the
close of Thusiness on 16th day of
January, 1078, the number of bark
notes in ereulation was about 12,80
lakhs  of Re. 1000‘, denonnnatior
valued at Rs 128 crores. uhoui 36,300
notes of R+ 5000 denomination wvalu-
ed at R» 18 1o (rures and 136 notes
of Re. 10.001 . detomonnty g vialor 1 -1
Rs. 34.6 lakhs  This totals up to about
Rs. 1404 crorve The figures are
however, provimional 1t ic net practi-
cable to give dute wise, hank-wise an.!
denomination-wise  detals  gg 1t will
entail too much time and labour .n
compiling such information.

(L) Since the work of the scruting
of the declarations for exchange of
high denomination noles is still in
progress, the information will be laid
on the Table of the House as soon as
available.
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Vacancles of Alrpory Officers and Un-
employed Commercial Pilots

2303 SHRI SHARAD YADAV: Wil
the Minister ot TOURISM AND
CIVIL AVIATION he pleased o
state-

(a) whether it is a fact that the
TAAT had seclected a large number of
candidates 1o fill up the vacancies of
Airport Officer and had created a pa-
nel of gelected candidates during  the
year 1975 gnd 1870

thy the details thereof;

() whether ot is also a fact that
the suid panel included a large num-
ber of unemployed Commercial Pilot
aned also sume exX-sorvicemoen;

(cdr the details thereof including the
number of persons given  appoint-
menis so far;

tt) whether  any step has  been
taken to ofler the post of Airport O
ver to sueh unemployed Commercial
Pilot as well to exservicemen from
the gelected pancl; and

(11 if not, the reuson therefor and
the steps proposed fo be taken to re-
halilitate such persons  on priorily
basi”

TIE MINISTER OF TOURISM
AND CIVIL. AVIATION {SHRI
PURUSHOTTAM KAUSHIK) {a)
Yoo Sn The International Airports
Authority ol India prepared tw
parels, oue on the haws of open selec-
fion on 1=12 1975 and the other  for
Dop attan nlal promolion on 2-11-)474
Lo filling, up the posls oL Anport O
[k 2

iy 1o wd) The detailed Pasel hists
I & IT ore Tued o the Table of  the
House. [Placd in Library, See No.
1T 1767778

The two Panrls togelher contancd
20 Commercial Pilot's Licence holders
and 10 Ex-Scrvicemen,

(e} Out of the above, 9§ Commercial
Pilot's Licence holders and all the
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10 Ex-Servicemen have been appoint-
ed/promoted as Airport Officer.

(#) The Civil Aviation Department
is also taking steps to absorb unmem
plaged Commercial Pilots by making
thesn eligible for direct iecruitment to
the wrost of Asstt. Aerodrome Officu:
by amending the Recruitment Rules

Requirements of Saffron

2284 SHRIMATI PARVATI DEVI-
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(2) whether it 1s a fact that due to
ban on 1mporis of saffron, the Attar
Industty of Hina, the Surti Zarda
and Pan Masala Industry are suffer-
‘ng;

(817 whether in Unani medicines saf.
from 1< an ndispensable 1ngredieni.
and

(t) what steps Government proposc
to tahc tuo meet the requirements for
sofforn?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUPPLIES AND C(O-
OPERATION (SHRI ARIF BEG)

() Goveinment has no such
tormation

(b) Yes Sir

*.) Tnes nol arise

Reyresentations in Connection with
Future Trading in Industrial Oilseed-

2305 SIHIRI VINODBHAI B
SHET1I, Will the Minister of COM-
MERCE AND CIVIL, SUPPLIES
AtND COOPERATION be pleasesq to
state*

(a) whether Government have re-
ceived any pepresentations in connee-
tion with the future trading in indus-
trial oil seeds like castor oilseeds and
linseed oils;

(b) how many pecrsons have been
rendered unemployed due to closure
of this trade; and

(¢) the reasons for closure of the
trade”

THE MINISTER OF STATE N
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHR1 KRISHNA KUMAR
GOYAL) (a) Yes, Sir.

(b) It 1. difficult to estimate the
numhe:r of persons rendered unem-
ployed by the closure of this trade.

(¢} The ban on future trading in
castorseed ang linseed was imposed
with a view to keeping a check on
prices of edible oilsecds oils,

Reservation of Vacancies of 5.C/S.T-.
for promotion to Class Iand II in
Income Tax Department

2306. SHRI SHIV NARAIN SAR-
SONIA- Will the Mmster of FIN-
ANCE be pleased tp siate:

(a) whether 1n the cases ol promo-
tion to Class II posts and to the lowest
rung of Class I posts 1n the Income
Tax Depariment reservations of vacan-
cies 1n favour of the Scheduled Castes
and Scheduled Tribes is provided;

(h) whether o wrtten test 1s held
for promolion to the above posts;

(¢) whether the Scheduled Castes
and Scheduled Tribes are given a con-
cession of 5 maiks in the wniiten test;

(d) whether the Scheduleq Castes
and Scheduled Tribes candidates are
provided with answer books of a di-
flferent colour and their books are
embossed with a seal before evalua-
tion to indicate that a particular ans-
wer book pertams to a candidate be-
longing to the recserved community;
and

(e) il so, smce thi. practice is hikely
to the answer books of rescrved com-
munity candidates being evalued
more harshly; whether he will please
ensure that the practices mentioned in
(d) above are stopped forthwith?
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THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI ZULIFIQUARULLAH): (a)
Yes, Sir,

(b) Posts of Income-tax Officers
(Class II) are filled by promotion of
Income-tax Inspectors by the method
of selection on merit. Only those
Inspectors who have passed the pre-
scribeq departmental examination
are eligible for consideration for
promotion. The examination is only
a qualifying examination and not a
competitive one.

No written test or qualifying ex-
amination is prescribed z5 a condi-
tion of eligibility for promotion of
Income-tax Officers (Class II) to the
grade of Income-tax Ofticers (Class
1).

(¢) The candidates belonging to
the Scheduled Castes/Scheduled Tri-
bes are not given any concession in
evaluation of the answer books by
the examiners appointed for the
purpose. However, at the time of
moderation of the maurks, the cases
of candidates belonging to Scheduled
Castea/Scheduled Tribes are treated
more liberally and with greater sym-
pathy by the authority responsilie
for conducting the cxamination and
compiling the results.

(d) The answer books given to
candidates belonging fo these cate-
gorles are not distinguishable, either
by their colour or by any scal or
embossment or in any other manner,
from the answer books given to the
other candidates.

(e) Does not arise.
Measures Lo Revive the Capital Market

2307. SHRI S. R DAMANI: Will
the Minister of FINANCE be pleased
to refer to the r1eply given to Unstar-
red Question No 449 on Isl July, 1977
regarding reactivising of eapital mar-
ket and state:

{a) whether he has exumined the
jmpact of the measures mentioned by
him to revive the capital market and,
if go, what are the findings;
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{b) whether it is a fact that sluggish-
nesg has persisted throughout the
yvear and is still continuing; and

(e) what further measures are con-
sidercd to offer incentives to attract
the public for investing new capital
issues?

THE MINISTER OF FINANCE
(SHRI 1I. M. PATEL): (a) No, Si!‘.
The period is too short for any
n eaningful evaluation of these mea-
sures.

(b) Trends in industrial invest-
ment have been described in the

Economic Survey 1877-78 1yecently
presented to Parliament,
(c) With a view tfo encouraging

public investment in necw capital
1ssues certain measures have recent-
ly been anmounced through the Bud-
g#et 1978-79. These are: deduction in
the computlation of taxable income
of 50 per cent of the amount invested
in the eguity shares of new industrial
companies; exemption from capital
gains tax  when sale proceeds of
usgets are reinvesied in equity shares
of new Indian industrial companies;
and withdrawal of the tax on inter-
est earned by banks. The las: has
becn followed by a re-alignment of
the interest rate structure, as ann-
ounced by the Reserve Bank of India

s wr frmafr

2305, ot avfeg i 9w F4@r
avferen wrat Avifow qfr site mperfen
WAt @E T Y w9t
f .

(%) T A= agf & aftad fa-
fea &a it FrAR-fas a7 faata
fear soor; A7

(1) for w77 ot ogd
& frar ar a7 @ 71T 1977-78 ®
e ®rae o1 frarfe forer fover 2w w1
T W 87
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wfrer wqr wmfew  gffr wite wgwifor swem & ww st (st erfes
&) (%) : efror wer g sarare frme gy fred dtr ast (s waT dmA) &
o g feg g #vody o Ay frelter seTe @ —

qET  ATE o I

oy 1974-75 1975-76 1976—77
wmi . . . 0.86 0 80 1.08
AT AW . . . . 3 92 3.60 2.75
¥ . . . — — 0.39
arda ; . . — — 0.78
wifieama . . ; . —_ - 0.11
W —_— — 0.55
AT — — 0.22
AT — - 0.04
e | _— — 0.21
gt — —_ 0.22

qmr 4 78 4 40 6.35

(=) s=adY, 1978 a% vea &) fafa fro o wvas %1 vy A4 fasfrrad 197778
(Fmar) & 9w @ T F A A wEen S9F 4 v § Sewr W
faeT 9w & —

HTAT AT9 Ho &7

FAGIT, GIAL AT WIA,

W 1978 T W9 1978 1978dF
CElR FINH T HTET
iy A AT
AT HTT FY
s arfaa
HHET
1 2 3 4
afermm . . . . 0.18 _— 0.18
we - . . . | ¥ 0 60 1.97

T AW . . . . 1 76 0.80 2.56
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1 2 3 4

ST . . — — —
wHr . 0.20 — 0.20
qEcaT . 0. 16 —_ 0.16
Tut . 0.20 0. 25 0.45
TAATH 0.23 — 0.23
oftdwr . . . 0. 10 —_ 0.10
aad . . . 0.23 0.20 0.43

qmT 4.43 1.85 6,28

Consumer Protection in Rural Areas

2309, SHRI YASHWANT BOROLE:
Wil  the Mumster of COMMER
CE AND CIVIL SUPPLIES AND
COOPERATION bhe plrased 10 stale:

(a) whether 1l 15 a fact that all
the consumer protection organisations
running fuir-price shops and bazars
ate elitist and urhan-onented;

{b) whether it 15 also a {act thal
only price 1esislance remains the pur-
post and quulity 1- not much cared
for: and

(¢) if «0 whether some .teps are
proposed to be taken to sec that the
rural arcas are also servegd by thesc
organisations and quality ot 2nods also
remains 1n the focu.?

THE MINISTER OF STATE 1IN
THE MINISTRY OF (OMMERCE
AND CIVIL. SUPPLIES AND CO.
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): (a) The Central
Government are not aware of fair
price shops and bazars Being run by
consumer profe={"nam nrgamisalons,

(b) No, Sir.

1) Eflorts are being made to Lroad-
pase the scope and spatial coverage
of voluntary consumer movement in
the country.

Export of Agricultural Commodities

2310, D' BAPU KALDATY: Will
the Mimster of COMMERCE AND
CIVIL SUPPLIES AND COQOFERA-
TION be pleused to state:

ta) whether Government have sto-
pped export of certain commoditics
tAguenlturaly which are 1n short supp-
I in the country;

(b) if s0, the details thereof and
since when these commoditic, have
neen banned for export; and

1) details of the export of these
vommuodities  calegory-wise  during
April to December, 1977 and 1st Ja-
nuary to 31st January, 19787

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.

(b) and (c). The information as
per enclosed statcment is laid on the
Table of the Ilouse. [Placved in Lib-
rary. See No, LT--1768/78].
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Refusal of Iran to Accept Contracted
Sugar from S.T.C.

2311. SHRI AHMED M. PATEL:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it is a fact that Iran
has refused to buy the contracted
guantity of sugar from State Trading
Corporation; and

(b) if so, what are the main rea-
sons?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
{a) and (b). Iran has not refused to
nurchase any quantity of sugar con-
tracted by them. TUnder the Memo-
randum of Understanding signed bet-
ween the GOvernment of India and
“he Government of Iran, a quantity
of 1.20 iakhs MT sugar was to be
suplied to Iran on credit by Decem-
er, 1977. The Iranian buying - or-
zanisation, however, expressed a pre-
ference for sugar conforming to
Paris grade 6 in colur io be supplied
o them wunder the Agreement, As
indian sugar does not match paris
zrade 6. Iran suggested that instead
cement of eauivalent value be sup-
olied to them. This has been agreed
to by the Government of India. In view
2f the shortage of cement in  the
country, the question of supply of
cement to Iran by purchasing from
third countries ig under consideration
2f the fwo governments.

Rate of Growth and Profit earned by
Multinational Companies Operating in
India

2312. SHRI SOM NATH CHAT-
TERJEE: Will the Minister of
FINANCE be pleased to state:

(a) the total number of multi-natio-
nal companies operating in our coun-
EEVE
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{(b) the rate of growth and profit
earned during the Congress regime;
and

(c) the reasons for not taking over
those companies?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) There
were 171 Subsidiaries and 475 Lran-
ches of foreign companies operating
in India as on 31st March, 1976 and
31st December, 1977 respectively.

(b) A statement is attached.

{¢) The policy of the Government
is that foreign companies may ope-
rate in the country as long as they
conform to the laws, rules ang re-
gulations of the country.

Statement

A. Data regarding outstanding for-
eign husiffess investments in India
‘i.e.. Long term foreign liabilities
of the private sector).

Amount
(Rs. cores)

As at end of

30-6-1048 . : : . 264-6
31-12-1055 . - ; ; 142° 4
g1-12-1961 . . . . 6798
L
31-3-1966 1068 3
31-3-1967 14717
31-3-1968 . ¢ 5 - 1552° 1
31-3-1969 1619 3
31-3-1970 16409
31-3-1971 - - 1679°6
31-3-1972 . . . . 17557
31-3-1973 . - 13163

(Figures for later periods not available).
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B. Daia regarding profit and dividend
remitlances
Year Amount

(Rs. crores)
1956-57 . . : 26" 5
1957-58 . . . . 262
1958-59 < 353
1959-60 . . . . 281
1960-61 ' . . . 32'3
1961-62 - . . . 350
1962-63 . . . . 40°9
1963-64 . . . 30°8
1964-65 . . . . 39°5
1965-66 . . . . 92'Q
1966-67 . . . . 432
1967-68 . . . . 48+ 7
1968-69 . . . . 432
1969-70 e e 44'1
1970-71 . . . . 56:6
1971-72 . . - . 488
1972-73 e e s 54-6
197374 . . - . 594
1974-75 26: 4
2

197576 s e 45°

(comparable figures not available prior
to 1956-57).

. ArE-smaE artsa afewg

2313. s FEAT S TOEAL
T fre WA A8 qdT B FAT FA
f& :

(%) =0 HEq, 1978 & 99
qrE ¥ ATa-HAdET arfrey afeug
3 wiafafadl ¥ waw @t ¥ 9T &
gy T wIE ¥ A o a0 F
fqu fadw  fomdt qar  furt
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|G FY w4 & A afe gh, av
foarat &1 stwr 7 € A ffa =
F qarfaw et & faw wEr v o
1 TUT S 9T WG TLHC FT 4T
gfafwar & ;

(@) #F1 wr@-swwAFT  arforsy
qfisg ¥ 1978 ® Wik ¥ SAMI A
worar w7 fawra w1t § S qe
sears fear & afz &f, av, F Fe-
A q AW qar fawra w7 § e
qfxeg § g1 @ &7 Seara T @
R ag ufw frat &; AR

(7) FT WG FHRX T 9@
F ISl S & AT FT S HC FL
fear & s afe &, 9 3w § g5 s
FT IAHI KT G TG BT AT GLEHL
T @ A g ?

faa |t (’Eﬁ TUHo THoO ':Ii't"l'):
(%) & (7). wRITSwAST Jforsy
gfegg &1  HUEIE 455 & A%
gfafafadi ¥ sa= @&t ¥ 92 F7 A
gofifras & qE1 9% w949t &6 0
g fa=re @ mr & qfrkw &
FIATIO FA9T9 & faQ |qeq #r qfa-
Tifrar #47 #7 g @7 agE & fag
F2q IS 914 A1fed | ooy foamat
a1 wrAr @@ & fog fafoese =7 3
15 ATEIT TG0 FAT T, AT T G
gifaw F@ ¥ fag =1§ s
<@r AT |

Arrest of Balchand Choraria under
COFEPOSA

2314. DR, VASANT KUMAR
PANDIT: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that Bal-
chand Choraria was arrested under
COFEPOSA on serious grounds of
smuggling exchange financial crimes
and illegal activities;
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(b) whether it is a fact that the
Supreme Court has already released
him. if so, on what grounds was this
case lost;

{¢) whether it is a fact that the other
cases of smugglers, foreign exchange
transferers and financial offenders al-
ready pending in the Supreme Court
would be lost on the same ground; and

(dy if so, what is reaction of the
Government to this decision?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
Yes, Sir. Shri Balchand Choraria
was detained on 12th May, 1977 in
pursuance of the orders of detention
dateq 3th July 1975 issued by  the
Central Government under the pro-
visions of Conservation of Foreign
Exchange and Prevention of Smug-
gling Activitieg Act, 1974 with a
view to preventing him from acting in
any manner prejudicial to the augmen-
tation of foreign exchange.

(b) Yes, Sir. The Supreme Court
allowed has appeal on 13th De-
cember, 1977 filed against the judg-
ment of the Delhi High Court dismis-
ing his writ petilion. It was held by
the Supreme Couri that the Delhi
High Court was in error in constru-
ing the letter dated 18th May, 1977
of Shri Ram  Jethmalani. Member
of Parliament, as the letter sent by
him in his capaciiy as Member ol
Parliament and not as a representa-
tion by the Counse! on behalf of
Shri Choraria. According to the
Supreme Court, this representation
was not ,considercd oy the Govern-
ment and on this ground alone the
Supreme Court ordered his release
from detention.

{c) No, Sir. There is no similar
case pending before the Supreme
Court at present.

(d) The issues arising out of the
said judgment have been notegd for
guidance.

afax T F1 TEEL

2315. it §& w7 It : 7 faw
TET A AT H FAT HGT F

(%) 7ar 7z = g fF ofag =
I fo¥ gsifaaT, swar, gumEr wfe
T ¥ gdg w7 W aeRd w0 amr
ST RN €

(@) afeg, arFrag sa g &
®ZTE FT UF BT TAT ATT Fed &
i & A AT e 9 a9 FL AT
qrEar & &g faaars fFar s &
HIT

() #T HIEFTT 7 FW X W
FE FHEAET FT F owyar v Wiy
F faq Frrargr so &7 fa=re 2 7

faa #xmm A Tow "
(= waw wwEw) ¢ (F) &7 (W) .
ST g 1 fUee oF a9 F NE 7
THE AT FT HIE QEAAT TGCHC B
JFFTE | ARD ATAT & )

Arrest Warrant against an Industrialist
belonging to Singhania House

23¢6, SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state;

(a) whether during the pre-emer-
gency period, either in 1974 or in 1975,
an arrest warrant under MISA was
issued against an industrialist belong-
ing to the Singhania Industrial House;

(b) whether the said arrest warrant
was withdrawn after a few months;



83 Written Answers

(c) if so, what were the charges
-against this member of the Singhania
House; and

(d) Ehe reasons why the arrest war-
rant was withdrawn by the erstwhile
Central Government?

THE MINISTER ©OF STATE IN
‘"THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL):"® (a)
to (d). An order of detention under
Maintenance of Internal Security
(Amendment) Ordinance, 1974 dated
-21st November, 1974 was issued by
Commissioner of Police, Calcutta, in
respect of Shri Bharat Hari Singha-
nla with a view to preventing  him
from acting in any manner prejudi-
cial to conservation of foreign ex-
change. As Shri Singhaniz was not
traceable, the detention order could
not be executed against him. With
the lapse of the said Ordinance on
18th December, 1974, the order of de-
tention against Shri Singhania also
lapsed. Thus, the detention order
against Shri Bharat Hari Singhania
‘was not revoked by the Central Gov-
ernment /State Government.

Reduction in Gap between Minimum
and Maximum Income

2317. SHRI PURNA SINHA: Will
the Minister 6f FINANCE be pleased
to state:

(a) what steps are being taken by
the Government to reduce the gap bet-
ween minimum and maximum income
to 1:10 progressively within the next
nine years out of the anticipated ten
years;

(b) what is according to the Govern-
ment the ratio at the present moment
between minimum and maximum in-
comes in India and what are the causes
that are attributable to such a wide gap;
and

(¢) what steps are being taken by
the Government to introduce legisla-
4ion to ensure a fair wage as the mini-
mum wage to every category of worker
and to grant proportional benefits from
the increase in productivity?

THE MINISTER OF FINANCE
«(SHRI H. M. PATEL): (a) to (¢). The
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Government of India have recently
appointed a Study Group on Wages,
Incomes and Prices which inter alin
would consider the relevant criteria
for determining the differential bet-
ween minimum wage and maximum
wage and whether the ratio between
minimum and maximum wages
should be uniform or could be differ-
ent in different sectors. The Study
Group’s recommendations are expec-
ted to help Government in formulai-
ing a policy on Wages, Incomes and
Prices. The Government would like
to await the recéipt of the report of
the Study Group before formulating
its views on the matter.

A s ®T TIMAT

2318. st =gew ¢ @ faa
Helt ag Fq F P -FA F

(F) 7 "= F f=re wwm
d1E & AT FA A 8

(m) afz g, a1 @& 9=l &
AW T 8 AT IS SR AAT FA
T §; AW

(@) #ar T € ¥ Fwlud
aal & gug gl &1 |y gt A
s ?

faa wxran & Tow WA (oA

adie wuaEe) ¢ (F) S, A&
(@) = (7) . o W I

g1

Amounts sanctioned for Rehabilitation
of Goldsmiths

9319. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of FIN-
ANCE be pleased to state:

(a) the details regarding the total
amount of advance for the rehabilita-
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tiom of goldsmiths that had bLeen sanc-
iioned since the introduction of Gold
Control in 1962;

(b) what are ‘ne details regarding
loans still ouistanding in this regard,
na

(¢) whether any proposal was olso
received from goldsmiths {o consider
for a general write-off of the outstand-
ing leans and if so. the details thereoi?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCH
(SHRI SATISH AGRAWAL): (a) aad
(b). The information is given in thea
statement enclosed.

(b) The various associations of <zr-
tified goldsmith including individuals
have represented to the Government
for writ-off of loans granted {o gitd-
smiths as many of them are not iz a
position to repay the same. The nat-
ter is under examination.

Statement

et of (b s sanctioned o carious State Govermmens Union Territorics sine 10 ot Narchi

5. ND. Name of ihe State Govr, Union Territory Amouant of Advance

i ;\. 1.

[

Assam
Bihar

4+  Cwarat .

5 Iarvaza .
5 Janvan & Nashipir
v Kerala .

8 M. P

g Tamil Na'n
o Maheashuo
11 Rarnuicra
12 Qrissa

13 Punjab .

14 Rajasthan
15 U. P . . .
i W. B .

iy H.P. .

18 Delhi Admn.
g Manipur

ag  Tripura .

21 Pondicherry

1977 and amounl vutstanding as on 13-3-19785

) Amount outstandi. 7
sanctioned
{All figures in lakhs of Rupecs)

PO 04 106 02
437 59 25015
1500 12 .
3w s}
(SR 2an
1450 0 {'z.:,
135" €0 7505
252050 iar-er
RN 1100
wyt o 200
G20 on 15 3%
32010 02
190" 5O jor Iy
* 1h2- 50 70 G2
57700 15723
4 e 153
a0 b
306 T-14
560 036
250

TaTan

1495° 50 5719
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weitent witefirat e @ ot wewdt
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(w) Froa-fras o & fag fem-
fer # wie fea-feas gor & fag
aay far m@; A

(7) w|T  AORIT ¥W TET 9T
faare a7 & & 5 Y20t wmar &
wigw &Rl &1 avgaw & oqa fawer
arT i wfaerat &g WX FoviteETH
#1 g qew q¢ @ faer @ ?

mfven &ar amfes gfer st
e § e Wt (s
wifes @) @ (F) 9% (¥@). 2=
T & AR, qfgEr qur @Rl
T AT " qaT °rg, s
#r weA wrffea fear amer @0
wq. #9 W & fau wesese
UEHT &Y WA ATSAH AET 47 W |
HARTF TAF WA qT<E AgE A
FEAT & aowTe & fan aftw @
ur s o & A # s
FTEAFA 71

199, 1977® 31 99T, 1978
% & watg & O @A qUr G
AN [ & oy 7 =T9 T
Fr W[ afgEr] < ¥ A &
fAam 2o T %o ‘Fﬂ_qmm
Wl # vy & wrsAd W o
d | T waly & alve a9 e
Fr =mafafg @ aAr Sz €Y o,
fsaw  fom afrs qar uwg s
famm st oY aam 4, 16,788
o 74 ¥ AT AT UHET FTFATaH €9 7
GA S, A OE,000 He T

() 1978-79 % faq W
difa dare €1 71 @ 79T 59 wew g€
AEAg WA 39T Wieed # AE
g
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Reduction in Central Sales Tax rates

2322 SHRI RAM KANWAR BER-
WA Will the Mimster of FINANCE
be pleased to state

(a) whetber it 15 a fact that durning
his meeting at the Indian Chamber of
Commerce in Calcutta the industrialists
submutted for bringthg umformity n
Sales Tax 1n diflerent States and re-
duction in the Central Sales Tax ra‘es
and

(b) if so the reaction of Governm~=nt
thereto?

THE MINISTER OF FINANCE
(SHRI I M PATEL) (a) The
Indian Chambir of Commerce Cal
cutta has suggested that some kind
ot uniformity should be achieved n
the matter of rafes and «tructure f
sales tax thioughout the country and
the rate of (ecnfral Saley tax mav be
reduced from 4 per cent to 1 per ceni

(b) There 15 no proposal to reduce
the rate of Central sales tax as 1t
would resull in loss of revenue to the
States Levy of tax on sales or pui-
chase of goods taking place withun a
State 15 a State subject of taxation un-
der the Const tution It 15 therilorc
proposed 1o discuss the guestion it
raliopalbisation and umformity as bet-
ween States ol theiwr respective sales
tax rates with the State Governments

Functioning of Financial Institutlons

2323 SHRI SAMAR GUHA wall
the Minister of FINANCE be pleased
to slate

(a) whethcr he assured Lok Sibha
mn the cour e of s reply to Finance
Bill list year that investigations will
be made about the functioming ol ‘he
financial 1nctituiions

(b) 1if <o, whether any mnvestigation
has been made so tar

(c) 1f so, the hndings of such investi-
gation,

(d) whether some specific chaizes
were made against the managemen* of
the United Commercial Bank regarung
either mal-practice or improper invest-
ment by the Bank dnd

(e) if so the result of the {ina 188
of investigation in regard to the speci-
fic charges made againsi ihe munai‘e-
ment’

THE MINISTER OF FINANCE
(SHRI I M PATEL) (a) to (¢}
Efforts ate continuously bemng made
to 1eorient the polhicy and working ef
{he public sector financial institutions
and public sector banks so as to
conform to the overall objectives that
the (Government have sct betore them.
The functionmng of public secior banks
and the Regional Rural Banks was
speuifically entiusted for review by
the Reseive Bank of India to two
Commuttees under the Chairmanship
of Shri James S Raj and Prof M L
Dantwala respectively While the
Dantwala Commuttce has submitfed a
report to the Reserve Bank of Iudia,
an nternm 1ceport has bern submittod
by James Ra; Commitlee Suitable
measuies to sSecur® 1mprowements 1n
the operations of the public secter
banks would be i1mitiated in the light
of the 1ecommendations of thece tw®
Corrmiitees “In the meanwhile Re-
seive Bank of India hag alieadv ie-
cided to canly out more frequent im9-
pection of commercial banks

(d) and (e) The =pecific charges
made against, tbe Management o the
Unmited Commcicial Bank duiing the
discussion on the Finance Bill in July
1977 were looked mnto m consuliation
with the Rescrve Bank of India ar 4 at
w1s found that the charges have net
been substantited

FRYT A 5 HRAQ T BT sty
farsrer w1 vt AT

232 st =z we< fay T
mea i A femm wdt
a7 garw T v oA fr

(%) 7 A= g fr 5 Fvadr
#1 TfeaT Q@A ¥ e Grefey
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Glebal Tourist Traffic attracted by
India

2325. SHRI HARI VISHNU KA-
MATH: Will the Minister of TOUR-
M AND CIVIL AVIATION be pleas-
ed to state:

(a) whether it is a fact that during
1977, the percentage of global tourist
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traffic that India atfracted was lewer
than in the preceding year;

(b) if so, the reasons therefor; amd

(e) if not, whether Government will
lay on the Table comparative figures
for the decade 1968—19777

THE MINISTER OF TOURBISM
AND CIVIL ‘AVIATION (SHRI #U-
RUSHOTTAM KAUSHIK): (a) No,
Sir. The percentage of global tourist
traffic that India attracted during 1977
was 0.26 per cent compared to 0.24
per cent during the preceding year.

(b) Does not arise.

(¢) A stat&ment giving the compa-
rative figure for the decade 1968—-1977
is enclosed.

STATEMENT

India’s share in World Tourist Arrivals—1968—1977

Year World Tourist Share of
Tourist arrivals India in
arrivals@  to India  world
(In (Number)  tourist
millions) arrivals
%
1968 . i 139°7 188,820 014
1959 . i R 1547 244,724 o-16
1970 ., 168-4 280,821 c 17
1971 . . 181'5 300,905 0" 17
1972 1980 242,950 o1y
1973 215°0 409,895 o 19
1974 209'0 423,161 FFE o-20
1975 213'5 465,275 0- 22
1976 . 2206 533,951 0-24
1977 . . 245'0 640,422 o-26

@As pulilished by the World Tourism Organisation.
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Forelgn Investment

2326. SHRT G. M BANATWALLA:

SHRI MUKIITIAR SINGH
MALIK:

SHRI SHYAM SUNDER
GUPTA:

Will the Minuster of FINANCE be
pleased to stale'

(a) whether Goveinment propose to
inquire into the causes as to why fm
epn nvestment had not been picking
up inspite of the fact that Cential Gov-
ernment have removed all constraints
and no fresh hurdles to investments
and

flay 1f a0 the defmls therrof

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) and (b).
The pohicy of the Gouvernment 15 1o
petmit foicign investment selectiveiv
in high technology areas and i ex-
port oriented ventures on terms which
are determuned log be i the natienal
interest While no specific enquiry is
considered necesarsv,  Government
would constantly  keep the situation
-under review and take appropriate
ateps to lacilitate flom pi nvestmrent
in the desnied areas

Proposal to set up a Cnil Supply
Corporation in Delhi

2327 ("HAUDIIURY BRAHM PRA-
KASH Wil the Mimister of COM-
MFERCE AND CIVII. SUPPLIES ANI
COOPERATION be pleasad to s‘ute:

(ar whether Governmenit arc consi-
dering a proposal {o set up a (vl
Supply Corporation 1n Dellu fo ensure
adequate supply of essential commodi-
ties at reasonable prices to the consu-
mers,

(b) whether thus aim is not fulfilled
by the Super Bazar, and

(¢) if so, why not more powers are
given to the Super Bazar so that it
could serve the people more efficiently
and to the salisfaction of consumers!’

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): (a) to (c). The Delin
Admuustration have a proposal tor set-
ting up aFood and Civil Supples Cor
poitation fur procurcment and distri-
bution The pruposal will be consi-
dered bv the Government keeping in
view the guidelines on the role of co-
operative:  "is-u-1's State Food and
Cwvil Supphies Corporation as also the
existing infrastiuctural facilities.

Investment by Ceniral Govermment in
West Bengal

2328 SIIRT SHAYAMA PRASAN-
NA BUATTACHARYYA: Wil the
Minuster ot TINANCE pe pleased fto
state

(a) whethey attention of Government
have been diawn to the comments made
hy the Chairman of the All India Mann
facturers Organisation in their quar-
teily meeting held in Caleutta on #ih
February, 1978 that during the last two
decades ‘there has been a hittle or no
invesiment 1n West Bengal by the Cen-
tral Government”, and

t') 1l so. the reaction of Govern-
ment thercon”

THE MINISTER OF FINANCE
(SHRT H- M PATEL). (a) Yes, Bir.
(rovernmenf have seen y Paess
report in this regard

{b) The figures of invesiment In
Public Section Undeilakings of  the
Central Government as shown in the
Annual Report on the Working of
Indwstrial and Commercial TUnder-
takings of the Central Government
(Vol. 1) would show that the obser-
vation is not correet. -
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sy ¥ areft aiet aur D
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Jq T FT 325~57 5 P 7 foorr A o
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W WET §AT T Sforemy wewr
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7
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Dummy Insarance Agencies in Oriental
Fire ang Gemeral Insurance Company

2331. DR. SUBRAMANIAM SWA-
MY: Will the Minister of FINANCE
be pleased to state:

(a) whether some dummy Insurance
Agencies are being run in Oriental Fire
and General Insurance Company Limi-
ted in the names of M/s P. M. Bhatia,
R. M. Bhatia, G, M. Bhatla and D. V.
Kapoor, by some persons in the mana-
gement;

(b) whether it is also a fact that
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(c) If go, what is the tofal amouut
of commission paid to these agents all
over the country during the calendar
years 1976 and 1976; and

(d) what action is proposed to be
taken against those who are involved
in this racket of putting Government
undertakings busines. in  Insurance
Agencies and thus drawing agency
commission?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL)" (a) Sarvashn
P M Bhatia, R M Bhatia, G M
Bhatia and D V Kapoor have been
working as agents of the company
for g long time and their agencies
are not dummy agencies.

(b) and (c). Commission has been
paid to these agents in respect of
the business, inter alia, of Flight In-
surance Coupons, Short Period Per-
sonal Accident Insurance, Medical and
Hospitalisation Insurance Schemez of
the airlines and loss of Licence Insu-
rance, The total amount of commis.
sion peid to each of the agents during
1875 and 1978 for the aforesaid types
of Insurances was as under:—

Name Comunission

1975 1976
P. M. Bhatia . 0416 62,417
R. M Bhatia . 18.839 14,504
G M Bhaua " ‘1,708 14 064
D. V Kapoor i 2 flo8 1 780

The business relating to medical
and hospitalisation insurance ache-
mes has since been discontinued us

the girlines have starteq self-insur-
ance schemes.

(d) Does not arise,
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Steps to curb Smuggling om Bangla-
desh Border

2332 SHRIMATI BIBHA GHOSH
GOSWAMI Will the Mimister of FIN-
ANCE be pleased to state what steps
the Government propose to take to
curb smugghng activities on the Indo-
Bangladesh border?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRIL
SATISH AGRAWAL) Although re-
ports 1eceived by the Government do
not suggest any jncrease 1n smugghing
on Indo-Bangladesh border, all neces-
sary measureg have been taken to
keep the wituation under effective
check These measures include streng
thening of preventive and intelli-
gence set up re-development of stafl
more cffectively patrolling of wvulner-
able aleas and exercise of greater
wvigilance on the border

A FHAT SEAIT W WHAT AT

2333 ot wxn fag waitfen :
W feer wa 77 qATR A g AR
f :
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Suggestion made by Chief Minister
of Keraly

2334 SHRI K A RAJAN Will the
Minister of FINANCE be pleased to
state

(a) whether the Chief Minister of
Kerala has made & suggestion to the
Central Government t, convert the
non-productive loang sanctioned to
the States, such as those for making
up the losses caused by Natural Cala-
mities nto grants,

(b) whether he has also suggested
to create g national fund to meet the
costs of natural calamities, and

(c) the details thereof and Union
Government’s reaction thereto?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) and (b),
No communication has been received
by the Central Government on these
pomnts from the Chief Miister of
Kerala The Government of Keiala
have, however, stated that they have
included these pomnts in therr Memo-
randum submitted to the Tth Finance
Commussion

(c) The 7th Finance Commission 18
required to review the policy and ar.
rangementg In regard to financing of
relief expenditure by the States aff-
ected by natural calamities ang sug-
gest such modifications as it considers
appropriate 1n the existing arrange-
ments The recommendations of the
Commissfon, when recewved, will be
examined by the Government of Indla
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Prometion of Tearism I Andanian
and Nieobar Islands

2335. SHRI MANORANJAN BHA-
KTA: Will the Minister ¢f TOURISM
AND CIVIL AVIATION be pleased tu
state:

(a) whether any schemg has been
worked out to promote domestic tou-
rism in the country if so, the details
thereof; and

(b} whether any steps have been
taken to develop the Andamans and
Nicobar islands which have a great
tourist attraction potential and iz so,
details?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) The promotion
of domestic tourisi: has been unaer-
taken on a continuous basis since the
Second Five Year Plan. In the pre-
vious and existing Plan periods a
number of tgurlst bungalows, youth
hostels, cafetafias, tourist reception
centres were constructed either by
the Central Department of Tourism
or jointly by the Central gnd State
Departments of Tourism With the ex-
penditure being shared on 50:50 basis.
During the pext Five Year Plan
(1978—83) it 15 proposed to take up
the improvements/expansion of exist-
ing dharamshalas/sarais, and the de-
velopment of tourist village complexes
along major tourist routes for pro-
moting domestic tourism, subject to
the availabiiity of funds.

(b) Because of the restriction on
the entry of international tourists into
Andaman & Nicobar Islands, and be-
cause of its very fragile environment,
no tourism ¥svelopment in the Anda-
man Island has been taken up so far
in the Central Sector. The Island Ad-
ministration, however, has provided
some aceomimodation at Port Blair,
and there is a ‘propUsal to construct a
hotel in the public sector. The Is-
Jand Administration has alsg proposed
to convert the entrance block tg the
Cellular Jail at Part Blair into a youth
hostel type of accommodatien. Some
dlarification on the proposal has been
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sought from the Istehd' Adminises-
tion for taking a decisiofi in the mat-
ter. The Island Administration has
also plans to purchase launches/coa-
ches and construct additional accom-
modation for tourists during the next
Five Year Plan (1978—83).

Special Recruitment of Pilots from
Scheduled Castes and Tribes

2336, DR. BHAGWAN DASS
RATHOR:
SHRI R L. KUREEL:

Will the Minister of TOURISM. AND
CIVIL AVIATION be pleased to state:

(a) whether Indign Airlines had
arranged for a special recruitment for
Pilots from Schedulegq Castes and
Tribes;

(b) if so, the total number of ap-
plications received;

(c) the numbe: of applicants called
for interview;

(d) whether all reserved wvacancies
have beep filled; and

(e) if not, what is reason for the
shortfall and what efforts are being
made to make good the same?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURH-
SHOTTAM KAUSHIK): (a) Yes, Sir,

(b) Sixty applicalions were receiv-
ed.

(c) Eleven eligible candidates were
called for interview.

(d) No, Sir.

(e) Three vacancies were reserved
for Scheduled Castes and two for
Scheduled Tribes. Against these only
two Scheduled Casfe candidates came
up to the required standard and were
selected. The remaining vacancies 1
for Scheduled Casttes and 2 for Sche-
duled Tribes—could not be filled.

A fresh advertisement jnviting ap-
plications for pilots (including reseiv-
ed vacancies) was issued en 22nd
October, 1877. The recruitment fs
under process.
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Public Becier

2337. SHRI DURGA CHAND: Will
the Minister of FINANCE be pleased
fo state:

(a) whethey Government are con-
templating to formulate g plan for
overhauling th, working of the va-
rious Public Sector Undertakings;

(b) if so, what are the details there-
of;

. ¥ian for everhanling the working of
Underiakings

(c) whether any periodical survey
§s undertaken by Govermment of the
functioning of these undertakings;
and

(d) if so, what are the details
thereof?

THE MINISTER OF FINANCE
{SHRI H M. PATEL): (a) to (d).
‘While no special plan hag been for-
mulated for overhauling the working
of the various pubTic sector undertak-
ings. Government constantly strike to
improve their functioning. In thi.
context Government have introduced
a suitable Munagement Information
System for performance review and
control Based on these reviews su't-
able remedial action is taken whove
necessar: (rovernment are  parficu-
larly tiving to wrprove the function-
ing of public seclor enterprises hy
increasing productivity, capacity utili-
sation, effective cost control, improved
industrial relations ang better market-
ing.

FatsRn ¥ wen o) &6 & g g
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Rate of Private investment in
Industry

2339. DR. MURLI MANOHAR JO-
SHI: Will the Minster of FINANCE
be pleased to state:

(a) whether it is a fact that the
rate of private investment in the in-
dustry is not commensurate with the
concessions given by Government
and the industry have made use of
those concessions only to derive
benefits from Government; and

(by if so, what further steps are
proposed to be taken to accelerate
the pace of investment and also to
eneure the proper use of the con-
cesstons already given?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Measures
1o stimulate invesiment in private in-
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dustry are taken only after cdbeful
consideration, but it is not possible to
assess their Miffact in such a short
period. According to available infor-
mation, industrial investment has in-
creased during the current financial
year.

(b) In the light of the emerging
situaiion some additional measures
have been proposed in the Budget for
1978-79., ‘These are: deduction in the
computation of taxable income of 50
per cent of the amount invested in
the equity shares of new industrial
companies; exemption from capital
gains tax when sale proceeds of assets
are reinvested in equity shares of new
Indian industrial companies; ang with-
drawal of the tax on interest earned
by banks, The last has been follow-
ed by a re-alignment of the interest
rate structure, as announced by the
Reserve Bank of India. Since the cur-
rent economic gituation is favourable
Government expects that the private
sector will respond to the incentives
that have been provided.

Findings of R.BJI  Advance and
Credit Facilities granted to Messrs
Swadeshi Cotton Mills Lid., Kanpur

2340, SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE be
pleased to refer to reply given to
Unstarred Question No. 4936 opn the
23rd  December, 1977 regarding
amount given to big companies by
Chairman, Punjab National Bank and
state:

(a) the findings of the RBI on ad-
vance gnd credit facilities granted by
the former Chairman, Punjab Na-
tional Bank Shri T. R, Tuli to Messrs
Swadeshi Cotton Mills Co. Ltd.,
Kanpur;

(b) the particulars of such facili-
ties granted;

(c) agalnst which security were
these fattilties made available;
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(d) the amount &t ‘present out-
standing against Swadeshi Cotton
Mills Co. Ltd.;

(e) the manner in which it Is pro-
posed to be recovered; and

(f) the Government's final reac-
tion to the findings of R.B,1?

THE MINISTER OF FINANCE
(SHRI H. M PATEL): (a) Accord-
ing to the Reserve Bank of India,
during the period from 1st August,
1875 to 31st July 18977, when Shri
T. R. Tuli was the Chairman and
Managing Direc or of the Punjab
National Bank, certain facilities were
allowed bv that Bank to the Swa-
deshi Cotton Milly Co. Ltd. Kanpur.
These facilities were sanctioned by
the Bank's Board of Directors after
duly considering the Company's
upplications in this regard.

(b) to (d). In accordance with
the practice and usages cusiomary
amnng bhankers and alsp in confor-
mity with the provisions of the statu-
tes governing the public sector banks,
informa‘*ion relating to individual
constituentg of banks cannot be
divulged.

(e} The Punjab National Bank has
reported to the Reserve Bank that the
UP. State Government had appointed
a receiver for the Kanpur Unit of the
Company on 27th October, 1877 as
the Company was unable to pav cer-
tain dues to the Sta‘e Government.
There was Violence in the factory on
5th December, 1977, since when the
factory iy under lock-out. The Pun=-
jab National Banki hag further re-
ported to the Reserve Bank that all
efforts are being made to make the
unit a coing concern with the assis-
tance of the U.P. State Government
and other financial institutions.

(f) The Company has been running
into financial difficulties from the
year 1974 and the Punjab National
Bank has been trying to nurse the
accountg of the Company.
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Alr Indls Flighé to London Via
Amritear

2341. DR, BALDEV PRAKASH:
SHRI BHAGAT RAM;
SHRI G. §. TOHRA:

Wil] the Minister of TOURISM
AND CIVIL AVIATION be pleased
to sta'e:

(a) whether Government have re-
ceived any communication from Chief
Minister, Punjab tg divert Air India
flights to London wvia Amritsar; and

(b) if so, the action taken by the
Government?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir

(b) The matter 1s under examina-
tion and the information will be laid
on the table of the Lok Sabha
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Method for Disposal of Seized Goods
lying in Customs Godowns

2343. SHRI P. K. KODIYAN:
SHRI GANGA BHAKT
SINGH:

Will the Mimster of FINANCE be
pleased to state:

(a) whether seized goods worth
Rs. 43 crores are lying in customs
godowns;

(b) whether Government have
deviseq any methods to dispose of
these seized goods; and

(c) what is the item-wise break-up
of the seized goods ang the value
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
and (c¢). The stock of seized and
confiscated goods lying in the Cus-
toms Godowns in December, 1977 is
reported to be worth about Rs. 46
crores and jtemwise break-up with
value ig indicated 1n Statement I,

(b) Seized and confiscated goods as
stated in Statement II are being dis-
posed of according to the existing
procedure. The method of disposal of
all other items is presently under the
consideration of the Government.
However, these items are being
allowed to be disposed of to the
military canteens.
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Statemes—]

Commodity Value

(In C-ores of Rupees)

\a) ‘Textiles - . " 594
\b) Watches . . . . 413
{c) Gold . . . i 10-46
{d) Silver . . ' f 325
(e) Diamond: . . . ta
() Precious and semi-precious
stones . . f . 1*Bo
(g) Liquor . . . . o-s8
(h) Radiant & Metallic Yain 1-30
(i) Electronics goods :—
WT.Ve.. . . . o' 09
(i) Calculators . . u-8g
(iii) Tape-recorders . o1
(i) Other goods (like tadenoods,
vrsscls, vehicles cu . 1726
Statement II

(a) gold and silver;

(b) currency (Indian and foreign);
{c) trade goods;

(d) vesselg and vehicles;

(e) precious and semu-precious
stoneg other than diamonds;

(f) fire arms and ammunition;
(g) antiquities;
(h) goods of Indian origin;

(1) heterogenoug items seized in
small lotgs in the confiscated
baggage (other than those co-
vered by the provisions of
Chapter IVA and section 123
of the Customs Act, 1062 and
the notifications issued there-
under).
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Rate of inderest of Fereign Exchange
i Tila

2344, SHRT SHYAM SUNDER
GUPTA: Will the Minister of
FINANCE be pleased to state:

(a) what is the total amount of
foreign exchangs with the Indian
and Foreign Banks in Indiag as on 1st
February, 1878;

(b) what is the rate of interest on
Foreign Exchange in India paid by
Foreign Banks and Indian Banks;

(¢) whether there is any difference
in the rate of interest and if so, what
are the reasons thereof; and

(d) what steps Government are
contemplating so that Foreign Ex-
change ig kept in the Indian Banks in
India?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
Under the existing regulations, all
banks, both Indian and Foreign, are
required to maintain only minimum
working balances to meet their daily
needs and any excesg over their nor-
mal requirements is surrendered to
the Reserve Bank of India. The
foreign exchange reserves of the
country are thus held by the Reserve
Bank of India and these amounted to
Rs 305803 crores on 1st February,
1978. The interest earned on these
reserves, held abroad by the Reserve
Bank, is estimated at Rs. 141.04 crores
for the half year ending 31st Decem-
ber, 1977 yielding an average rate of
6.10 per cent. In view of the above,
the question of taking any steps to
keep foreign exchmnge reserves in
Indian Banks does not arise.

Number of Goldsmiths and Licensed
Dealers

2345. SHRI K, PRADHANI: Will
the Minister gf FINANCE be pleased
to state:

(a) what is the number of certifled
goldsmiths ang licensed dealers in the
country, Btate-wise;
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(b) whist has been the turnover of
the deslery guring 1876; and

deps from customers out of the limit
of the standard gold?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
There are 2,39,456 certified goldsmiths
and 9,964 licensed dealers in the
coun ry on 31st December, 1978, The
Statewise figures are given in the
statement. Laid on the Table of the
House, [Placed in Library. See No.
LT-1770/178].

(b) The turnover of the licensed
gold dealers during the year 1978 was
about 74,992 Kgs.

(¢) Such certified goldsmiths who
choose to avail of the facility given
to them to make and gell ornaments
are required to have fixed premises
and maintain the accounts prescribed
for the purpose.

Strangthening of Runway at Civil
Aprodrome Ahmedabad

2346. PROF. P. G MAVALAN-
KAR: Will the Minister of TOURISM
AND C'VIL AVIATION be pleased
to state:

(a) whether Government propose
to strengthen soon the runway at the
Civil Aerodrome, Ahmedabad to in-
crease LCN (Load Classification No.)
so gs to enable the bigger type air-
crafts (like the Jumbos, DC 10 etc.)
including the wide-bodied ones, in
future to land and operate at
Ahmedabad;

(b) it so, when and how and at
what estimated cost; and

(c) if not, why not?
THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)

to (¢). Bublect to availability of
funds, Government plang to streng-
then the runway at Ahmedabad
aerodrome to LCN-80 during the Five
Year Plan period (1978-83) to mske
it suitable for regular operations by
Jet airaraft like Airbus and Boeing
707. The strengthening programme
will also cater for occasional opera-
tions by wide-bodied Jet llke DC-10
and Boeing 747 Jumbo Jet, The pro-
posed work is expected to cost ap-
proximately Rs. 85 lakhs.

Confiscation of Properties of
Smuggiers

2347. SHRI K. LAKKAPFPA: Wil
the Minister of FINANCE be pleased
to state; ’

(a) the number of smugglers who
were arrested or whose properties
“were carfficcated during the years
1975, 1976 and 1877;

(b) the estimateq wvalue of the
smuggled goods which were detected
during the years 1875, 1976 and 1877;
and

(¢) steps being taken by Govern.
ment to curb smuggling atflvities?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
According to reports received by the
Government, the number of persons
arrested for their involvement in
smuggling during 1975, 1876 and 1877
wag 20807, 3042 and 1841 respectively.
Orders for forfeiture of properties
under Smugglers and Foreign Ex-
change Manipulatorg (Forfeiture of
Property) Act, 1876, have been
passed in respect of 227 persons dur-
ing 1877. The said Act was enacted
in 1976 and no orders for forfeiture
of properties were passed in 1975 and
19786.

{b) The estimated value of the
smuggled goods seized during 1875,
1976 and 1077 was Rs. 45.20 crores,
Rs. 38,02 crores and Rs. 20.B4 crores,
respectively.
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(¢) Government have strengthened
the preventive, intelligence and en-
forcement machinery and have also
taken appropriate economic measu-
reg to curb smuggling activities,

Polyester Fllament Yarn Import
Scandal

2348, SHRI M. KALYANASUNDA-
RAM:
DR. RAMJI SINGH:

SHRI C. K. CHAND-
RAPPAN:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERTION be pleased tg state:

(a) whether Government's atten-
tion has been drawn to a report
appeared in “Blitz” weekly dated the
11h February, 1978 regarding Poly-
ester Filament Yarn import scandal;
and

(by 1f so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.

(b) The Import-Export policy for
1977-78 nitially provided for the
grant of replenishment licences to
Registered Exporters of fabrics,
readymade garments, etc., m the
manufacture of which synthetic fila-
ment yarn was used, enbling them
to import inter alta polyester flla-
ment yarn. This provision was made
in place of the high unit value scheme
that had been in existence earlier
coupled with the abolition of the
shopping list in the import policy for
Registered Exporters.

2. With increase in the demand for
this material in mid-1977, the market
prices began to rise and at a meeting
taken by the Minister of Commerce,
Civil Supplies and Cooperation on
18th August, 1977, the Chairmen of
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the Indian Cotton Milly Federation
drew attenlign to the prevailing high
market prices. Accordingly, the
policy for Registered Exporters was
Uberalised on 22nd Augusi, 1877,
deleting the linkage between import
of this material with the exports of
producty mentioned above, This
enabled Export Houses, as wel] as the
manufacturers of such products, to
import material directly.

3. However, representations were
made to Government that this libera-
lisation could harm the interests of
indigenous manufacturers of the same
material because of excessive im-
ports. Government was alsg keen to
safeguard the interests of the new
plant that was to come shortly into
production in the cooperative sector
namely, Petrofils at Baroda. Con-
sequently, a change was made in the
policy on 2nd September, 1877 to
enable actual users of this material,
whether in the large scale or in the
small scale or whether in the mill
sector or in the decentralised sector,
to secure their requirements through
the State Trading Corporation and at
the same time restoring the export-
linked-import of the maternal that
existed prior to 22nd August, 1977.
This was done to bring a better;
balance between demand and supply.
The State Trading Corporation was
instructed to arrange urgent imports
of the material and the price of the
imported material sold by it was fixed
at Rs. 120/- per kg for the 75 denier
varie'y which is the most in demand,
with corresponding prices for other
deniers.

4. As a result of the policy measu-
res thus adopted. the market price
for the 768 denier material which had
risen to Rs. 192/- per kg. by the week
beginning 22nd August 1977, as
against Rs, 124/- per kg. in March,
1977 started falling down and de-
creased thereafter.

5. M/s. Fancy Corporation, who had
been an Export House for some years
and had been permitted twice, in
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February 1978 end in July 1875 to
unport Polyaster Filament Yarn, sub-
ject to certain export obligations
specially imposed on each occasion,
against ther initial/transferred licen-
ces jequested Government that a
similar conwidera‘ion may be given 1n
the cwirent licensing puriod  Two
other parties, who made mumilar re-
quests and were entitled to the same
replenishment licence benefits as
M/s Fancy Corpora‘ion were M/s
Relhance Textile Industries and M/s
Vadilal Embroidery Umt The for-
me: hecame an Export House only in
the lLicensing period 1976-77 while
the latter had that sta‘us for some
years Jithe M s Famy Corporation
The aggregate value of the material
sought to be imported by these three
partle, agamnst their tiansferred
licenes was about Rs 173 crores By
Public Notice No 62/77 dated 22nd
August 1977 they became eligible to
ge only Release Orders against thewr
requests These had to be presented
to the canalining agency in accor-
dance with the "mport Tiade Control
Policy

6 However as stated earlier every
care has been taken to see that no
person could mahe undue profits and
that actual users an get their legiti-
mate requirements at 1casonable prices
through the STC

Upgrading of Trivandrum Alrport
as International Airport

2349 SHR! GANGADHAR AFPA
BURANDE

SHRI SURENDRA BIKRAM

Will the Muster of TOURISM
AND CIVIL AVIATION be pleased
to state

(a) whether Government have re
cewved memorandum recently re-
questing to up-grade the Trivandrum
Air Port as International Air Port,

(b) 1t so, what action hag been
taken by Government and the details
thereof, and

(¢) if no action has been taken, the
1easons thereof?

THE MINISTER OF TOURISM.
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) (a)
Yes Sir

(b} and () Tuwvandrum  aero-
diome 15 already catering for inter-
nalional flights Indian Airlines are
opcrating  two internationa] flights
from [rivadrum to Male and Co-
lombu  Direct fights from Trivan-
dium to Gulf countrie. have also
becn started by Air India effectirwe
31-t January 1978 Customs Health
and Immugration facilities are avail-
able at Inivandrum aerodrome Go-
vernment have plans to develop the
aerodiome in the Five Year Plan
(1978-8%) to make 1t switable for re-
gula: Boeing 707 and Airbus opera-
tions

Proposal to Decanalise more items of
Foreign Trade

2350 SHRI PRADYUMNA BAL
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state

(a) whether Government are con-
sidering any proposal to decanalise
more items of foreign trade, and

(b) 1if so, the broad details thereoi?

=

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG)
(a) and (b) The import policy for
1878-78 including canalisation policy,
15 under formulation and it would
not be in public interest to discloas
any details at this stage
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Smuggling of Tea to Pakistan

2352, SHRI BHAGAT RAM: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Government are
aware that smuggling of tea to Pakis-
tan from the bordering areas of
Punjab and Rajasthan is on the in-
crease; and

(b) if so, steps taken to check this?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
and (b). Reports received by the
Government do not provide any such
indication. The situation is, however,
kept under close watch. The Cus-
tom. ficld forma'ions are alert and
they have jnstructions to thwart any
aitempt at smuggling of tea tn
Pakistan.

Steps to Recover Arrears of Income-
Tax from 30 Large Industrial Houses

2354. CHOWDHRY BALBIR
STNGH: 'Will the Minister of
FINANCE be pleased to refer tp the
reply given to Unstarred question
No, 3370 on the Oth December, 1977
regarding income-tax arrearg of 30
large industrial houses and state as
to what further steps have been
taken to recover these preponderous
dues?

THE MINISTER OF STATE IN
THE MINISTRY ©OF FINANCE
(SHRI ZULFIQUARULLAH); The
requisite information ig not readily
auvailable. [t is being collected and
will be laid on the Table of the House
as soon as possible.
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Pareign rxohange Ramiitasses by
Keralites Settled in Guif Region

2355 SHRI SURENDRA BIKRAM
Will the Minister of FINANCE be
pleased to state

(a) the number of people from
Kerala who were either settlad or
working m the gulf region, and

(b) the foreign exchange remittan-
ces annually by them during last
three years?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) Accoid
ing to the information received from
the Ministiy of External Affairs no
State-wise rucord of the number of
people settled or working m the gulf
region 18 maintained

(b) Theie are no rehable data
giving the State-wise distrnbution of
foreign exchange earmngs remitted
by Indian< working abroad.

Request from Representatives of In-
dustriss in Eastern Reglon for Import
of Power Plants free of Import Duty

2350 SHR]I NATVERLAL B PAR-
MAR Will tae Mimster of FIN-
ANCE b pleased to state

(a) whether it 1s a fact that due to
wide spread load shedding in the
Eastern 1egion the industries ang the
Government are losing heavily
production and 1evenue respectively
and if so the details thereof;

(b) whether the industries repre
sentatives had urged the Government
to allow import of power plants free
of mmpori duty,

(c) wrether they had also urged
for elimination of taxes on fuel and
plants to encourage the installation
of power units by the industry

(d; fr s, the details thereof, and

(e) the decismon takem by Govern-
ment therson?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL) (a)
The information available with the
Government indicates that there 18
no shortfall 1n revenue collected
from the industries 1n the Eastern
region during January—December,
1877 as compared to the same period
last year

(b) and (c¢) No such representa-
tion hag been received by Govern-
mint

(d) and (e) Does not arise

Ban on Export of Traditional Items

2357 SHRI AGHAN SINGH THA-
KUR Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state

(a) the traditional items export of
which has either been restricted or
banneg since Government came to
power 1n Centre

(b) the mcome in rupees affected as
a result of the above measure and

(c) the new items of export started
snce Government came to power In
Centre and the income in terms of
rupees from such export till the end
of this financial year”

THE MINISTER OF STATE IN
1.'E MINISTRY OF COMMERCE
AND CIVIL SUFPLIES AND CO
OPERATION (SHRI ARIF BEG)
(a) and (b) The Principal tradi-
tional items exports of which have
@ither been restricteq er stopped dur-
Ing the eurrent year ncludsa HPS
Groundnut, edible eils onions pota-
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toes, fresh vegetables, turmeric, sugar,
rice and pulses.

Based on the latest Director Gene-
ral Commercia] Intelligence and Sta-
tistic data, combined exports of these
items during April—July, 1977 ac-
counted to Rs. 25 crores as compared
with Rs. 162 crores in the corrcspond-
ing period of the previous year. Quan.
titatlve ceilings were also adhered to
more effectively in the case of im-
portant items like tea ang groundnut
‘extractions,

(c) It is not practicable to identify
specifically new items as such emerg-
ing inour trade. Under a product group

gqualitative changes in export items do
not get reflected in trade classification.
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Request from West Bengal GOvernment
for handing over Confiscaled Goods
lying in Castom Office, Calcatta

2361. SHRI SAMAR MUKHERJEE:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Government have
received requests from the Government
of West Bengal to hand gver the Hs. 43
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crores worth of confiscated goods in.
cluding some precious medical instru-
ments lying for a long time at custom
office in Calcutta after having clear-
ance from courts;

(b) 1f so, whether the Central Gov-
ernment is going to consider the :e-
quest;

(c) if not, the reasons therefor;

(d) whether there is any precedent
of acceding to such request from State
Governments in the past in this matter;
and

(e) if so. the names of those States?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
(d) and (e). Government have not
received any such request from the
Government of West Bengal to hand
over to them confiscated goods worth
Rs. 43 crores. However, in the past,
Government of West Bengal hag pur-
chaseq from time to time items like
tape recorders and cameras from the
stocks of confiscated goods with the
Customs Department Requests were
alsg received from the Governments
of Meghalaya and Tripura for pur-
chase of selected items like cameras
and tape-recorders In these cases,
however, sales did not take place.
According to reports received by the
Government no other State Govrrn-
ments have made any <imilar requoest
for purchase of confiscated goods from
the Customs Department.

(b) and (c). Do not arise.

Ollseeds Corporation

2382. SHRL L. L KAPOOR: Wwill
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that Govern-
ment have decided to set up an Oil-
seeds Corporation to coordinate plan-
ning, production, imports, procurement
and distribution of oilseeds and edible
oils, including vanaspati;

(b) if so, whether Government have
tak into ideration the corrupt.
ing influence of private traders in this
trade and industry;

(c) whether the activity of the pro.
posed corporation would also include
manufacture and processing of edible
ofils; and

(d) whether the question of creating
adeguate infra-structure through whizh
the Corporation would operate has
been considered and a definite and
positive scheme for field level opera-
tions worked out; if so, broad details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) to (d). There
is a proposal under the consideration
of the Government to set up g na-
tional-level Corporation for Edible
Oils and Oilseeds. The details are
being worked ogut

Post of Assistant Directors in Export
Inspection Council

2363 SHRI VAYALAR RAVI: will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is 5 fact that fresh '
recruitment have been made to the
posts of Assistant Directors in the
Export Inspection Council;

(b) i so, what are the reasons for
such recruitment whie qualificd em-
ployees are working in a lower grade;

(¢) whether Government are aware
that such fresh recruitment bar the
only promotional opportunity of the
employees of the EIC. in lower
grade; and

(d) what are the steps taken to
protect the interest of the employees
in the Export Inspection Council?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARFF BEG):
(a) Yes, Sir.
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(b) Recruitment Rules in the Ex-
Inspectton Ag provide for
gr;er cent posts umtlnt Direc-
torg to be filled by promotion from
the Departmental candidates subject
to requisite qualifications for the post
and selection made by the Depart-
mental Promotion Committee. The
remaining 50 per cent of the posts as
per recruitment Rules gre filled in by
direct recruitment.

(c) and (d). As stated above, there
is a fixed promotion quota of 50 per
cent for recruitment to the post of
Assistant Directors in the Export Ins-
pection Council. Departmental can-
didates who fulfil gqualifications/ex-
perience prescribed in this regard are
also alloweqd to compete with the open
market candidates and take their
chances for recruitment against the
open market quota For higher posts
above Assistant Directors ie. Deputy
Directors, Dy Chief Executives, and
Joint Directors there is provision for
100 per cent promotion in the recruit-
ment jules  All these provisions ade-
quately protect the legitimate inter-
ests of the employees of the Export
Inspection Council ang ensure reason-
dable piromotion  opportunities for
them.

Construction of Barapani Airport
near Shillong

2364 SHRI AMAR ROY PRA-
DHAN- Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleaseqd to state:

(a) whether the construction of
Barapani Air Port near Shillong has
been completed; and

{b) the amount spent for it so far®

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Cons-
truction of Barapani Airport, com-
prising runway, apron, taxi-way,
technical and residentia] buildings has
been completed. The terminal build-
ing is likely {o be completed by
April, 1978,

3963 LS—5

(b) The total amount spent go far
for all the item of works is about
Rs. 126.02 lakhs,
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SC/S8T Pilois and Air Hostesses n
Alr India and LA,

2866, SHRI R. L. KUREEL: Will
the Minister of TOURISM AND CIVIL
AVIATION l:e pleased to state:

(a) the toto] number of Pilots ar.d
Air Hostesses in Air India and Indian
Airlines and how many of them be-
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long to the Scheduled Castes and
Tribes; and

(b) what efforts were made by the
Department to filll the quota of
Scheduled Castes and Tribes in these?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM EKAUSHIK): (a) The re-
quisite information is as follows:

Category Air India
Total 5.C.

Pilots 257

Airhostesses | 611* 127

*[ncluling 17 Buropean and 14 Japanecse.

(b) Air-India issue exclusive ad-
vertisemenis only for selection of
SC/ST Hostesses in all the leading
newspapers. The vacancies are also
notified to the regional employment
exchanges and 1o all the SC/ST orga-
nisations throughout the country. Ex-
clusive advertisement was also issued
for the post of pilots. No application
was, however, received from SC/ST
candidates having the minimum qua-
lifications lajd down.

In Indian Airlines recruitment ac-
tion is in procesg for clearing the back-
log of 3 vacancies in the category of
Pilots. In the category of Air Hos-
tesses, there is a backlog of 0.7 per
cent only for Scheduled Caste and
efforts are being made to make up the
shortfall

fem wemeTl IO wee s

2367, = WW AT T[E!:
w7 faw welt 7g w=TE Y FOT S
i -

() 2w % x==f, warw, wAHAT
T ww TSy & Ay frew warerd
T SATAET Y 70007 awTAT § A Fpa-
fwast ofa s 2, o

Indian Airlines
S.T. Tatal 5.C S.T.
o5 6 1
44 97 57 32

(7) =¥ aga oo & forg wowT
TT %W IBT G E |

frer dwrew ¥ Tow Rt (s
wfepwre Temg) : (%) * (7).
wifrs =T aepTe Ioeew Y
fomr feelt samTO #9706 TEwT
F GFGT Y THAT &, IT AT F
qEy W qUET OWfad 7R § qaiE
g WYX MW W@ | gEfan faw
frest FeTETO T T 28-2-1978
% feufa & waT, wmaw A 10,000
T ¥ wies T A 7 g6 o,
I gEEE § g sl Y 97 @
g1 ag e aameE We & 95-
qed qT v g JE

16 & 18 wOx{ 1978 A TF Al
w1 wEeTereT

2368 Wt WTTH qaor : a7 farer
At ag T FY T FG fF

(%) w7 3% WA AOPT ¥ &
oy ¥ fFoes g, O gorTT auT



133

Tw g & fapiter A 16, 17 79T
18 HOrd &7 I Y W F aww
T gt Wl T wT IIHAT qH
& W

(w) afzer, dtagdagam?

frer swrea ¥ Tew Wt (s
‘wfewwTe Temg) ¢ (F) AW F
are G wE g ad

(@) g @arsr dar €t 78 gran |

Appointment of suditors by Chairman,
United Commercial Bank

23690. SHRI MADAN LAL SHUK-
LA: Will the Minister of FINANCE
be pleased to state:

ta) whether the Government we
aware that in 1973 the Chairman,
U'nited Cominercial Bank has appuint-
ed, some auditorz of the M/s. Price
Water House and Company stutulrry
<udilors, in senior grade while thzy
wure cariving out audit in the Bank,
o1, salares much higher than they
were drawiig an the auditing  firm;
and

(b) if so, the reasons and names
thereof?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) and (b).
United Commercial Bank has reported
that Shrij S. N. Ghosh who was work-
ing with M/s. Price Waterhouse Peat
& Co., the statutory auditors of the
Bank for the vears 1970-1974, was ap-
pointed as a Senior Chartered Ac-
countant 1n the Bank in September,
1978 on the basis of his application
received i1n response to an advertise-
ment by the Bank and the rank ob-
tained by him in the interview for
the post. Taking jnto account the ex-
perience ang salary drawn by them
with their prewvious employers, the
first three gelected candidates which
included Shri S. N. Ghosh were offer-
ed by the Bank a higher starting
salary.
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Exemption of political pariies from
payment of taxes

2370, SHRI G. S. TOHRA: Will the
Minister of FINANCE be pleased to
state:

(a) whetnur Government of India
oecided to exempt political parties
from wealth tax on income derived
from nvestment; and donations; and

(b) if so, what arc the relevant
details 1n thir regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUAR ULLAH): (4)
and (b). Government propose to
sponsor Jegislation with a view to
providing—

(i) exemption from income-iax
in respect of income derived
by political parties from their
investmentg (both in movable
and immovable properties)
and also income by way of
donations received by them
from non-members;

(1) exemption from wealth-tax in
respect of the value of ass=ts
held by them

The proposed exemption from income-
tax will not be allowed unless the
pohtical party maintains proper books
of account and gets its annual ac-
counts audited by a chartereq ac-
countant or other qualified accountant.
The exemption from income-tax and
wealth-tax will be alloweq only in
the case of political parties which are
registered with the Elcction Commis-
sion of India under the Eloction
Symbols (Reservation and Allotment)
Order, 1968,

Facilities for tourists visiting Badri-
nath, Kedarnath nd Uttarkashi

2372 SHRI JAGANNATH SHAR-
MA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

{a) whether it i a Ffact that ti:-
number of Tourists visiting Bou.a
nath, Kedarnath and Uttarkashl has
increased considerably during past
Eome years;
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(b) whether Government have for-
mulated any scheme to extead facil
t.ex for tourists on the 10ads going to
ttese places, and

(c) 1if so, what are the details there.
ci?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) (a) Yes,
Sir

(b) and (e) Not for the present
The development of tourist facilities
in future in the Garhwal area wnll
depend upon the quantum of funds
made available for the Tourism Plan

(1878—83) in the Central and State
sectors
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Loss to India’s accumulated foreign
Exchange due to depreciation in value
of Dollars and Pounds

2375 SHRI YADVENDRA DUTT:
Will the Minister of FINANCE be
pleased to state

(a) whethes India« accumulated
four thousands crores of Foreign Ex-
change 18 held i Dollars and Podnds,

(b) if s0, what steps have .Le
Government ot India taken to prevent
logses due to the fall and depreciation
in the value of pounds and dollar 11
international money market,

(c) what 1s the total amount of loss
suffered by .ndia Mty accumulated
foreiin excnange held in dollyy an 4
Pounds per yed' angd

(d) whether the wvalue of loss 15
equnalent to 300 crores 4 year ci
more?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) India’s
foreign exchange reserves are held n
varinus foreign currencies, mcluding
the USs Dollar and the Pound Stci-
Lng and these amounted as on 3rd
March 1978 to Rs 41365 crores

(b) to (d) In investing foreign cx-
change reserves, the Reserve Bank 1s
guided by considerations of the safety
of the funds, then hoqudity and the
yield However, in the present inter-
nationa] monetary system, characteris-
ed by floating of the major currencies
of the world, upward and downward
movements 1n the value of these cur-
renciee are unavoidable In response,
the exchange rate of the rupee in
termg of these currencies 18 also hiable
to move n both girections, nvolving
corresponding changes in the rupee
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value of the country's foreign ex-
change reserves. Since the short term
movements in the value of various
foreign currencies are not necessarily
in one girection, it may not be appro-
priate to speak of losses in the wvalue
of reserves

Air services for Saharsa, Purnea and
Darbhanga in North Bihar

2376. SHRI B. P. MANDAL: Wil
the Mrmister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) whether there 18 any proposal
before him to connect any of the
three places of North Bihar with
Indian Airlines gervices, viz.,, Saharsa
Puinea and Darbhanga, and

(b) if nol, reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) No, Sir.

(b) As all the awrcraft jn the fleet
0" the Corporation are fully commit-
ted to the existing schedule, 1t would
r.ot be possible at present to provide
a'rlinks to these cities

Nationalisation of banks with deposits
exceeding Rs. 100 crores

2377. SHRI VASANT SATHE: Will
the Minister of FINANCE be pleased
1¢ state:

(a) what 1< the total number of
hanks with then deposits exceeding
Lis 100 crores;

(b) nameg oif such Banks with ther
dcposits and how many of these uie
#till to be nationalised,

te) whether Government prop -e
t: consider nationalisation of th .e
Eanks in public int mest and

{d) if not, .he rea ong therefor”

THE MINISTER OF FINANCE
(SHRT H M PATEL), (a) and (b)
The nameg of the banks in the public
sector ang private sector with depo-
cits of Rs 100 crores and above are
grven in the statement attached.

(e} No such proposal is ynder the
consideration of Government,
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(d) The depoeits of the non-na-
tionalisey banks constitute a very
smal] percentage of the total deposits
of the banking system. Further, since
nationalisation of the 14 major banks
in 1968, the non-nationalisey banks
are, by and large, following the ob-
jectives set by the Government for
the nationalised banks,

Statement

Names of the banks with Depsoits Deposits
ot Rs. 100 crores and a in crores
of Rs.

as on
30-12-197F

(A) PUBLIC SECTOR BANKS

1. State Bank of India . 4866+ 01
2. Central Bank of Inaia 1461 56%
4. Punjab National Bank . 1307°2%3
4+ Bank of India . « 1278-39*
5. Bank of Baroda . . 1188:84®
6. Canara Bank . . . 9Bg-g7*
7. United Commercial Bank . Bo1-go
8. Svndicate Bank . . « 738-go®
g. United Bank of India ., 782 05®

10. Union Bank of Indin « B826-18®
11. Indian Overseas Bank " 566-16
12 Indian Bank 569 74*
13. Dena Bank . . 467-80*
14. Bank of Maharashtra . 410'24

14. Allahabad Bank . «  401*78%
16. State Bank of Hyderabad . 197" 9o

17. State Bank of Bikaner &

Jaipur . . . 192° 70*
10. State Bank of Travancore 183 97*
19. State Bank of Patiala . 179 45
20. State Bank of Mysore 166- g3*
21. State Bank of Saurashtra . 1rg-15%
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(B) PRIVATE SLCTOR BANKS
1. Andhra Bank Limited . 280- 48

2. Punjab and Sind Bank
Limited . . . 262- 49

3. Vijaya Bank Limited . 246- 65

4« New Bank »f India Limited 240-00%

5« Corporation Bank Limited . 12568

6. Oriental Bank of Commerce 11621
Limited.

7. Grindlavs Bank Lzd. . 435° 51
8. Chartered Bank < - 14384
9. Mricantile Bank Limited . 102° 15

*Provisional

Setting up of Central Tax Court

2378. SHRI K. MALLANNA: Will
the Mimster of FINANCE be plaased

{o state:

(a) whether there is any proposal
under consideration of Government
for setting up of a Central Tax Court
with regional branches to deal with
mncome tax references and its allied
matters which are now being handled
by vauous High Courts in the coun-

try;
(b) whether any suggestion has

also been made by Justice P, N Bhag-
wati in this 1egard; and

(e) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH); (a)
to (c). The Direct Tax Laws Com-
mittee (Chokshi Commuttee) have, in
their Interim Report, observed that
the Government ghoulq consider the

establishment of g Central Tax Court
to deal with all matters arising under
the Income-tax Act and other Central
Tax lJaws. The Committes have, how-
ever, stated that they intend to deal
with this matter in greater detail im
their final Report,

It appears from a news item in the
Economic Times of 1st February, 1978
that, while jnaugurating the first na-
tional convention of All India Fede-
ration of Tax Practitioners gt Nagpur,
Mr. Justice P. N Bhagwati hag also
suggesteq the seiting up of a Central
Tax Court to dea] with income tax
references anq allied matters,

The Government would consider
this matter on receiving the final Re-
port of the Chokshi Committee,
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Finaneial Assistance fromy Interma-
tional Agencies jor preparation of
Investment Surveys in Jammyu and

Eashmir

2380, SHRIMATI PARVATI DEVI:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is proposed to seek
financial assistance from international
agencies like the Commonwealth Sec-
retariay and UNDP for preparation of
investment surveys of extensive nature
t0 open new vistas of development
like forest in Jammu & Kashmir State;
and

(b) if so, the details thereof”

THE MINISTER OF FINANCE
(SHRI H M PATEL): (a) and (b).
Information is being collected and
will be laid on the Table of the
House.

Recrultment of Ex-Servicemen gs Alr-
port Officers

2381. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas.
ed to state

(a) whether 1t 15 a fact that the
International Airport Authority of
India had set up a panel of selected
candidates for recruitment of Airport
Officers during the vear 1975 and 1976;

(b) if so, the facts thereof including
detailed list of such <clected candidates
for the posts;

(c) whether out of such selected
candidates quite a good number of
candidates belonged to ex-servicemen
group;

{d) the details of such ex-service-
men of various wings of armed forces
g0 gelected and steps taken to rehabi-
litate these candidates on priority
basis; and

(e) if not, given the appointments,
the reasons therefor and also steps
being contemplated now to  rehabl-
litate them immediately?

MARCH 10, 1678
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THE MINISTER OF TOURISEM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) Yes, Sir. The
International Airports Authority of
India had prepared & panel on 1-12-
1975 on the basls of open selection and
another panel on 2-11-1876 for depart-
mental promotion to fill up the posts
of Airport Officer.

(b) and (c). The detailed list of
the two panels drawn up by the Au-
thonity is laid on the Table of the
House [Placed in Library. See No.
LT-1771/78]. The two panels together
contained the names of 10 Ex-Service-
men

(d) All the 10 ex-servicemen in-
cluded in the two pancls have been
appointed/promoted as Airport Offi-
cers. 5 of these belong to the Army,
3 to Air Force and 2 to Navy.

(e} Does not arise
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Registration of Clearing and Forward-

ing Agents/Companies with Custom
Authorities

2385 SHRI VIJAY KUMAR MAL-
HOTRA® Will the Minister of FIN-
ANCE be pleased to state:

(a) what 13 the system of regulating
the activities of cargo clearing and
forwarding agents operating at the

(b) how many clearing and for-
warding agents/companies were regis-
tered with the Customs authorities at
the International airports and major
Indian Ports as on 1st January, 1878
and what was therr number a. the end
of the First and Third Five Year Plana
respectively: and

(c) what was the number of foreign
controlled/owned forwarding and
clearing firmy yegistered with customs
authorities at these ports/airports as
on 1st January, 1978 and what was
their number at the end of the First
and Third Five Year Plans respec-
tively?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL)" (a)
Actwviies of Custom House Agents
are regulated in terms of the provi-
sions of the Cusiom House Agents
Licensing Regulations, 1965 framed
under Section 146 of the Custom Act
1962 Under the saig Section, business
as Custom House Agent can be car-
ried out only under and in accordance
with a licence TUnder the said Regu-
l1ations, the Collector of Customs is
empowered to grant, on fulfilment of
certain conditions, Custom House
Agents Licences The Regulations lay
down certain oBligations for the Cus-
tom House Agents gnd also provide
for suspension or revocation of the

licence in certain situations.
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(b) The number of Custom House
Agents licensed for the ports and air-
ports at Bombay, Calcutta, anq Mad-
ras; for the ports at Visakhapatnam
and Cochin; and for thé airports at
Delhi, and Amritsar, as on 1st Jan-
uary, 1978, and as at the end of First
and Third Five Year Plang is given
below:—

At the endof Attheend of As on

First Five year Third Five year  1-1-19%98
Plan Plan
451 728 803

(¢) Information with regard to this
part of the question will have to be
collected from the Customs record as
also from the other relevant records
showing the percentage of foreign
holdings, will be laid on the Table
of the House.

Number of Registereq Exporters

2386. SHRI VIJAY KUMAR MAL-
HOTRA* Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to gtate:

(a) what was the total number of
vgistered cxporters registered with
sarious Exporty Promotion Councils
ind Commodity Doards on first Jan-
uary, 1978 and what was the total
number of the exporters in the coun-
try at the end of First Five Year Plan
(1856) and the total number of regis-
tered exporters at the end of Third
Five Year Plan (1966);

(b) how many of the registered ex-
porieis on first January, 1978 and at
the end of Thirq Five Year Plan
(1066) were foreign firms and how
many were public sector concerns: nd

(c) what are the reasons for the
change in the number of exporters
since the end of the First and the
Third Five Year Plans respectively?

150

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
to (c) The information is being col-
lected and will be laid on the Table
of the House.

Institutions Engaged in Imparting
Training in International Trade

2387. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) how many Governmental/non-
governmental institutions are impart-
ing training in international trade as
on l1st January, 1878 and what was
their number at the end of the first
and Third Five Year Plans respec-
tively;

(b) what was the number of train-
ing programmes organised and num-
ber of personnel trained at the Indian
Institute of Foreign Trade during
1965-66 and what were these figures
during the last year; and

(c) how many market research
studies etc. were conducted by LIF.T,
at what total expense during 1985-68
and what were these figures for the
past year?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
The Indian Institute of Foreign Trade
established in May, 1978, which com-
menced activities in February, 1964,
is the only governmental ipstitution
imparting {ramning in International
Trade. Besides the IIFT a number of
universities, management institutes etc.
are offering courses which cover the
subject of international trade. No
statistics of number of such institu-
tiong are being maintained.

(b) During 1965-66 the Indiap Insti-
tute of Foreign Trade organised qve
training programmes with a participa-
tion of 153 representatives of govern.
ment, trade and industry, In 1976-77 the
Institute conducted 15 training pro-
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grammes, in addition to 6 training
programmes specifically designed for
other governmental and public sector
organisations like STC, MMTC, Coal
India Limited, Bank Executives and
Defence Services Personnel. A total
of 530 personnel from government,
trade and industry participated in
these programmes.

(¢) The Indian Institute of Foreign
Trade conducted 6 in-country studies
costing Rs. 9503.71 in 1965-86 where-
as in 1976-77, Y in-country studies were
conducted at a cost of Rs. 41448.21. In
addition in 1978-T7, 13 overseas re-
search studies were also conducted at
a cost of Rs. 1,46,827.91 making a
total expenditure of Rs. 1,88,276.12 on
research studies in 1976-77.

Standing Commiwtee on Promotion of
Exporis by Sea

2388. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the functions of the Standing
Committee on promotion of exports by
Sea or SCOPE-SHIPFING;

(b) when and why was this Com-
mittee set up and what is the compo-
sition of this committee; and

(c) the objectives achieved so far
by this committee?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
and (b)y, On 28th October 1876 the
Ministry of Commerce had, in consul-
tation with the Ministry of Shipping
and Transport, set up a Standing
Committee on Promotion of Exports
by Shipping comprising of represen-
tativeg of concerned Ministries and
organisations to discuss various ship-
ping and port problems relating to ex-
port cargo moving by maritime trans-

SCOPE-SHIPPING is headed
by Additional Secretary, Ministry of
Commerce and has as memberg repre-
sentatives drawn, from the WMinistry
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of Bhipping and Transport, Central
Board of Execise and Customs, D.G.
Shipping, State Trading Corporation,
three Indian Shipping lines, Tea
Board, Jute Commidsioner,” All India
Shippess’ Council, Port Trusts at
Bombay, Cochin, Madras and Calcutta,
Federation of Indian Exporters
Organisation, Federation of Customs
House Agents Association, Trade De-
velopment Authority etc.

This Standing Committee is requir-
ed to examine and suggest appro-
priate measures in regard to adequacy
and regularity of shipping services,
adeguacy o' shipping space for liner
exports, fixation of competitive and
non discriminatory freifffil rates, ade-
quacy of infrastructural facilities in
Major and Minor ports, adequacy of
inland water-way transport, simplifi-
cation of documents, Customs and
other procedures, and introduction
and expansion of technological inno-
vations like contrainerisation, palle-
tisation etc.

(¢) This Standing Committee a9
well as itg Regional Panels at Bom-
bay, Cochin, Madras angd Calcutta
have provided very useful fora for
various interest connected with ocean
transportation to discuss shipping and
port problems relating to country's
export cargo with a view to reaching
practical solutions.

Export of Tobacco through S.T.C.

2389. SHRI G. S. REDDI- Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION %e
pleased to state:

(a) whether he has any proposals
to canalise all exports of tobacco

through the State Trading Corpora-
tion;

(b) whether in this connection he
has any proposal to stop purchase of
tobacco for export o East European
countries through private agents undey
contracts directly entered into bet-
ween the East European trading
organisations and these against: and
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(e) it not, the ressons for continu-
ing the present practice?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI ARIF BEG): (a)
No, Sir,

(b) No, Sir.

(¢) The canalisation of exports to
East European countries alone through
a public sector organsation like STC,
will amount to discrimination and
will be Inconsistent with the terms
of Trade Agreements concluded with
them.

Resumption of Export of HPS Ground-
nuts

2390 SHRI G S REDDI: Wil the
Ministe:r of COMMERCE, AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state.

(a) whethe; Government intend to
resume export of HPS groundnuts; and

(b) 1f <o, the possible mmpact of 1t
on the prices of edible oils in general?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG)' (a)
It has been decided not to allow ex-
port of HPS groundnuts agawnst the
1977.78 crop

(b) Does not arise

Tax Arrears against Companies and
Individuals

2391, SHRI KANWAR LAL GUP-
TA: Will the Minister of FINANCE
be pleased to state:

(a) the names of the companies and
individuals against whom arrears of
taxes of more than one crore have
pending,

(b) the action takem by Govern-
ment against each of such assessees;
and

(¢) what gpecific steps have bheen
taken by the Government to collect
the arrears from the aforesaid asses-
sees in the last nine months?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to {e).
Complete information asked for iz not
readily available, It is being collec-
ted and will be laid on the Table of
the House as soon as possible.

Proposal to allow a Tax Holiday on
Export Profits on Garments, Handloom
ete.

2392. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of FIN-
ANCE be pleased to state;

(a) whether Government have a
proposal under consideration to allow
a tax holiday on expory profits in the
case of certain export items such as
gaiments, handlooms etc.; and

(b) if so, the detmils and reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Govern-
ment are not considering any such
proposal

(b) Does pot arise.

Terar w0 @ @ wtoifite goat e
wY

2393 wo Tmut fag :  ww
foer ol ag ToR N g o+ v

(%) # x@ srnfrs aTAT &1
faay ot F1 awwr ¥ FT FwEr
2. aTwTT e = 2y e § v afe
g1 &Y IHF T FT ¢, HIT

(=) fom e ooifip womT
®1 9T TF F90T W9 & HW awar §
T wr qvHTC & farwre g afi-
sRfodl F s s wT & 7



MARCH 10, 1078
lections from this District during the

788 Written Answers Written Answers ;¢

faer st (st qwe qwo ww) :
(%) T oF wiafits WAl w
+1§ s o A

(w) st 7y 3o 4

Collection of Income Tax from Dhan-
bad District (Bihar)

2384. SHRI A. K. ROY: Will the
Minister of FINANCE be pleased ‘o
state:

(a) what 15 the number of income
tax payees in the Dhanbad district of
Bihar and the amount collected from
them for the last three years;

(b) whether 1t 15 a fact that a small
tractron of contractors traders, indus-
trinlists have been brought under .he
clutch of income tax and most of the
mcome in the coal belt 1z comverted

into black money;

(c) whether it 15 a fact that number
of car owners in Dhanbad 1s cven
more than the number of income tax
payees though it 1s:mpossible to ma.n-
tain motog vehicle with income below
the limit over which i1ncome tax is
payable;

(d) whether it is a fact that all the
income iax officials are in collusion
with black money magnates of Dhan-
bad allowing this slackness; and

te} if so, what steps the Govern-
ment proposes  to take for correct
assessment of incéme tax from this
district?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZUFIQUARULLAH): (a) The num-
ber of income-tax assessees in Dhan-
bad District as on 31st January, 1978
15 18344, The tofal income-tax eol-

last three years are as under:

Financial year
(Rs. in
lakhs)
107475 . . . 3t
1975-76 ce 349
197677 . . 411

L ——

(b) Survey is being conducted to
discover unaccounted Bources of in.
come of the existing assessees as also
to detect new assessees including con-
tractors, traders ete. During 1876-77,
the number of new cases detected
during survey was 1,483. So far as
contractors are concerned, tax is be-
ing deducted from payments made to
them 1n accordance with section 194C
of the Income-tax Act, 1061. During
1876-77 such deductions amounted to
over Rs 180 lakhs.

(c) No, Sir,
(d) No, Sir.

(e) Does not arise.

Persons Crossed over fo Nepal with
Demonetiseg Notes

2395. SHRI R. L. P VERMA: Wil
the Ministe; of FINANCE be pleased
to state:

(a) whether 1t has been brought to
his notice that after declaration of
demonetisation of Rs. 1000/-, 5000/-
and 10000/- denomination notes, many
People crossed over to Nepal with
large number of such notes;

(b) if s0, the reaction of Govern-
ment thereto; and

(¢) the total number of such notes
as in part (a) claimed by various

agencies in Nepal from Government of
India?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZUFIQUARULLAH)* (a) No Specific
cases have come to the notice of the
Government

(b) and (c¢) Do not arnse
Installation of Computers in GLC

2306 SHRI ROBIN SEN Wil the
Minister of FINANCE be pleased 10
state

(a) whether Government 18 pro-
ceeding ahead with a scheme of instal-
ling computers and automation of
cleracal work 1n General Insurance
Corporation of India and its subs-
diaries

(b) whether computensation in
nalionalised nsurance, if allowed will
Jead to shrinkage of Employment
potential and eventual joblessness and
also retrenchment of Employees and

(e) 1f so whether Government piro-
pose to abondon the Scheme in view
of the above fact’

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to (c)
Government has ippointed an Expert
Group to look inte comnutcr require
ments of the jnsutance industry The
matter would be exaruned in all its
aspects when the Report of the Group
1s received

Central Eatise and Custom (ases
agamnst Punajur Paper Mills Ltd,
Kerala

2397 SHRI SHARAD YADAV Wil
the Minister of FINANCE be pleased
to state

fa) whethe: the Central Excise and
Customm had mmtiated certain wvery
<erious cases agamst the Punalur
Paper Mills Limited Punalur Kerala
for violation of laws of the land in re-
gard to imports of machinery etc

(b) 1f so the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) (a) Yes Sir

(b) In respect of four cases of im-
port of paper mull machinery by
Punalur Paper Mills Limited in 1972
through Cochun Custom House, a fine
of Rs 7,00,000 on the goods and a pe-
nalty of Rs. 175 lakhs on the firm
were imposed by the Collector of
Customs on account of misdeclaration
of value and contravention of the
provisions of the Imporis and Ex-
ports (Control) Act, 1947 and the C
toms Act, 1962 The appeals filed
the importer agamnst the orders
the Collector are pending decision
fore the Cential Board of Excise
Customs

§

Efag

In addition one consignment of
press rollers and some other 1tems
imported in 1971 thtough the Madras
Custom House was confiscated on ac-
count of contravention of the prowi-
sions of the Imports and Exports
(Contiol) Act, 1947 and a fine of Ra
9000 was mposed In appeal the
appellate authority reduced the fine
to Rs 3500/ In another case of 1m-
port of transformers and resistors
through the Madras Customs House
in 1976 the goods were confiscated for
contravention of the provisions of the
Imports and Exports (Cbdntrol) Act
1947 and a fine of Rs & 500/- was im-
posed in lieu of the confiscation

Committee on Evaluation of role of
Controly ip National Economy

2398 SHRI UGRASEN Will the
Mimste: of FINANCE be pleased to
state

(1) whether 1t 1g a fact that Gov-
ernment had set up a4 Commuitee to
evaluate the rolt f controls in the
vdiious spheres of national e« o1cmy
and need for modifications 1n future;

(b) 1if so the composition and the
terms of rcference of the Commuttee;
and

(¢) when the Comm tt~ 15 likely
ta submit the Report?
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THE MINISTER OF TFINANCL
(SHRI H M PATEL) (a) and (L
Yes, Sir The Committee will be com
posed of the following —

1 Shr: Vedilal Dagh Chairman
2. Shn Bra Sezhuyan Member
8. Shri Bagaram Tulpnle "
4 Snl C jun ”

5 Shn Samoy Sen "

The Committee will have a Member
&ee etary who will be appomnted
shortly

2 The Commuttee will have the fo'-
Jowing terms of reference

(1) Hasg the system of controls on
prices production, distribution h
cences and imports been an effective
mnstrument for national planning
and guidance of the national eco-
nomy”?

(2) What has been the expenente
n the past of the operation and
managemeni 1f all types of controls
and have the predetermined objec
tives actually been realised?

(3) In Which areas of the gcono-
my have the controls been success
fal and hence deserve continuanre
with or without modification?

(4) In which areas have the con-
t1ols been ineffective or have gince
become irrellevant and hence de
serve to be removed?

(5) In what manner 1s the system
of controls connected to the system
of subsidisation m the national eco
nomy? Are such subsidies justifi
able and will 1t be possible to mo
derate or elimnate the system of
subsidisation ty suitnble modifica-
tions 1n the system of controls”?

(c) The Committee has been asked
to make 1ts recommendations within
a period of six months
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Devetopment of Dwarka Bet s
Tourist Redort

23990 SHRI VINODBHAI B SHETH
Will the Minister of TOURISM AND .
CIVIL AVIATION be pleased to state
whether there 15 a proposal to deve-
lop Dwarka Bet as a tourist resort 1n
view of its strategic situation, having
a nice sea shore and bemg a renown-
ed pgrimage centre?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK) There is
no proposal gt present to develop
Dwarka Bet ag a tourist resort in the .
Centiral Sector

CaraveNe or Beeing Service on Bom-
bay/Jamnagar/Bhuj Route

2400 SHRI VINODBHAI B SHEIH
Will the Minister of TOURISM AND
CIVIL AVTATTON be pleased to state

(1) whether the Government are
thi1,ing of changing the present Avro
Scrivice to Caravelle service on  the
Bombay/Jamnaga: /Bhu) route and

(b) if s0 when’

THE MINISTER OF TOURISM
AND CIVIL, AVIATION (SHRI PUL

RUSHOTTAM KAUSHIK) (2) Mo"
Sir Not at present

() Docs not arise

White Paper on Atrocities Committed
by Taxation Department

2401 SHRI VINODBHAI B SHETH
Wil tle Mimister of FINANUAE be
pleased to state

(a) whether Government are think-
ing of 1ssuing White Paper on the
atrocities commutted by the officers of
the Taxation (both direct and indirect)
Department

(b) if <0 when ang
(e) if not the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) No, 8Sir.

(b) Does not arise.

(c) As a matter of policy a White
Paper 13 issued by the Government
when it considers it necessary to ex-
press its views, clarify s stand or
declare its policy on a matter of na-
tional /public importance and to give
publicity to such views, stands or po-
licies.

The Shah Comm.ission of Inquiry is
already looking into certain specific
instances where some officers of, or
under the Department of Revenue are
allege: to have exceeded their autho-
rity o1 to have acted from considera-
tions cther than the due discharge
of their duties and responsibilities,
Some complawmts have also been re-
ceived nd they are peing looked into
in accordan * v *h  the prescribed
procedure.

Introduction of Jamnagar-Ahmeda-
bad-Delhi Air Service

2402. SHRI VINODBHAI B. SHETH:
Will the Minwler of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are think-
ing of starting Jamnagai-Ahmedabgad-
Delhi air service 1n view of the heavy
traffic of the three Defence Service
stat.ons ip Jomnagar and thousands

of pilgrims visiting Dwarkg Bet and
also the development of big industries
in Jamnagar District; and

(b) if so, when Government pro-
pose to start the same?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) No,
Sir. Same day connections are avail-
able at Bombay for passengers travel-
ling between Jamnagar and Ahmeda-
bad and Jamnagar and Delhi, both-
ways.

(b) Doeg not arise
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Utilisation of Grants by Government
of Bibar

2404 SHRI S D SOMASUNDA-
RAM Will the Mmster of FIN-
ANCE be pleaseq to state

(a) whethey Government are aware
of the situation regaiding tardy uti-
lisation of grants and the rush to pre-
veng 1ts lapse by the Government of
Bihar, as reported in the ‘Times of
India g (Delhi) of 7th February 14978

(b) 1f so, the steps tahep to ensure
that scarce iesources aie not frit-
tered away in a last minute 1ush,
and

(¢) whether giving of bulk amounts
to a Corporation tan  constitute
‘spending ' according to the tenets
of financia] piopriety governming Cen-
tral grants fo, a soecific purpose?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) The Gov
ernment of India have seen the pres-
report published i the Times of
India of Tth February 1978 The
Bihar State Minister of Irrigation has
contradicted the press report in  hus
press conference on the 8th February
1978

(b) and (c) The State Govern-
ment have mssured Maf a periodical
review 18 made of the progress of
expenditure on the iarious develop-
mwent schemes and fresh funds are
sanctioned only after considering the
actual expenditure of the amounts
previously allotted, and unspent bal
ances are surrendered They have
also laid down rules and 1ssued strict
instructions thal grants should not be
drawn simply to prevent their lapse
and that fresh grants should be sanc-
tioned only after receipt of proper
utilization certificate of  previous
grants

43 schemés of the Irrigation De-
partment have been transferred to the
Bihar State Construetion Corporation a
public sector undertaking of the
State Government, for  execution
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within the budget provisions made
for these schemes. Funds are being
released to the Corporation in inatal-
ments and fresh instalments are re-
leased only after ascertaiming actual
expenditure and physical progress of
work m respect of the previous 'ns-
talments

Attempt of Bihar Government to
prevent Lapse of (rants

2405 SHRI C N VISVANATHAN
Will the Minister of FINANCE be
pleased g state

(a) the comments ¢f Government
on the attempts of the Bihar Gov-
ernment to prevent lapse of grants 4s
reported in the ‘Times of India (Delh1)
of 7th February 1978

(b) the checks imposed by Govern-
ment on proper utiisat on of scarce
resources and the extcnt of deviation
of the Bihar Stile Guvernment tiom
the noams of ulilisation of grant and

{c) the lessonis drawn by Govern-
ment from thig episode and the action
ptoposed?

THE MINISTER OF FINANCE
(SHRI H, M PATEL) (a) The
Government of Bihar have reported
that the press report in the Times cf
Indian of 7th Felbrua y 1978 has been
contradicted in detail by the Irmga-
tion Minister Bihar, in a press Con-
ference on the 8th Febiuay 1978
The Stite Government have reported
that a perio lical 1eview 1s made of
the progresg of expenditure on .he
varwious developmrent schemes and
fresh fund< are sanctioned only after
considering the actual expenditure of
the amounts previously allotted The
State Government have alsp stated
that they have laid down rules and
1ssued striet instructions that grants
should not be drawn simply to pre-
vent their lapse and that fresh grants
cshould be anctioned only after re-
ceipt of proper utilisation certificate
of previous grants According to the
State Governments, in view of the
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above mentioned rules and instruc-
tions, the question of resources being
frittereq away does not arise. The
State Government have also reported
that 43 schemes of the Irrigation De-
partment have been transferred to the
Bihar State Construction Corporation,
a public sector undertaking of the
State Clovernment for execution with-
in the budget provisions made for
these schemes According to the
State (lovernment funds are being .e-
leased to the Corporation in instal-
ments a®l fresh instalments are re-
leased only after ascertaining actual
expenditure and physical progress of
work in respect of the previous ins-
talmenls.

(b) und (c). According to the pro-
cedure in vogue Central assistance to
all States for thelr Annual Plans is
released as block loans and grants and
it 18 not related to any individual
head of development of scheme. In
order to ensure that priorities for the
Plan are mamntained, outlays for
certain heads and for a few specified
schemes are earmarked, Central as-
sistance to Stateg 1s given in full pro-
vided the actual expenditure on an
earmarked sector or scheme or on all
programmes does not fall short of the
approved Plan outlay or outlays &s
may be reviseq by the Planning

* Commission. In case of ghortfalls, a
proportionate cut is made in the Cen-
iral assistance. Central assistance Is
paid to the State Governments pro-
visionally on the basis of the expen-
diture reported by them and 1s re-
quired to be finalised on the basis of
audited figures of expenditure fur-
nished by the State Accountani General.

Rise in Prices of Pulses

2406. SHR1 8. R. DAMANI- Will {he
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether Government have stu-
dieq the reasons for thpy unprecedent-
ed rise in prices of all kinds of pulses;

(b) it so, the facty thereof: and

(c) the special step taken to in-
crease thelr production under a time-
bound programxne?

THE MINISTER “OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR1 KRISHNA KU-
MAR GOYAL): (a) and (b) Whilst
there has been, in gerenal, a conlinu-
ing rising trend in the prices of pulses
during the past one year their prices
started showing a general downtrend
since the week ending December 10,
1877. Between the weeks ending
December 10, 1577 and February 4,
1978, the wholesale price index for
pulses has moved down by 10.'5 per
cent.

In the subsequent two weeks there
has, however, been a rise of 4.5 per
cent in the index. As compared {o
December, 10, 1977, the indices in the
week ending February 18 1978 were
lower by 4.8 per cent, 0.0 per cent
and 17.3 per cent in respect of gram,
arhar and masoor, respectively. The
sharp increase 'In the prices of pulses
in the earlier part of the year may
be attributed mamly to a fall ot
about two million tonneg in the pro-
duction of pulses in 1976-77 as com-
pared to the production in 1975-76.

(c) Efforts are being made to in-
crease the production of pulses by
increasing the area under them and
also by improving productivity, In
order to suggest measures for in-
creasing production of cotton, oilseeds
and pulses, Government of India set
up a Spécial Group in April, 1877T.
The Group suggested both short term
and long term measures to increase
the production of pulses. The short
term: measureg suggested are: the
adoption of improved practices includ-
ing the use of rhizobium culture,
phosphate fertilisers and plant pro-
tection measures; increase area under
pulses by cuitivation of short duration
warieties under the multiple eropping
programmes and training of exten-
sion staff. The long term measures
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are related to production of quality
seeds of improved varieties, reducing
post harvest losses in storage and
suitable price policy including ar-
rangements for marketing. Govern.
ment of India and State Governments
have initiateq action to implerient
these recommendations. Government
of India enhanced the support price
of gram from Rs. 95 a quintal to Rs.
125 a quintal. s was announced,
before the sowing season to induce
farmers to bring more area under it
and to adopt improved technology.

Relief in Excise duty to Khandsari
Industry

2407. SHRI CHITTA BASU: WwWill
the Minister of FINANCE be pleased
to state:

(a) whether the Government have
any proposal under consideratio, for
gwing adequate relief in Excise duties
for the Khandsari Industry  work-

ing below the economic level;

Size of Centrifugal
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(b) if so, whether final decision has
since been taken; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) to (e).
Government have already considered
the issue and granted relief by way
of reducing excise duty on Khandsari
sugar under normal procedure from 15
per cent to 7.5 per cent with effect
from 4th February 1878, The weekly
compounded levy rates on Khandsari
sugar have also been reduced with
effect from the week beginning 8th
February 1978 The rates payable by
Khandsari manufacturers working
with or without the aid of sulphita-
tion as they prevailed prior to and
from 8th February 1978 are as below:

Weekly Rates of Compounded
Levy for Units working with the
aid of Sulphitation Plant (Sulpher
Sugar)

Hright Diameter Prior to H-2-1978 From B-2-1978
Exceeding Not Exceeding Not

xceeding Exceeding  Basu Addl Basic Addl

cms cms. oms, cma. Rs Rs s Rs
I 22 0 f 45 7 3770 (1 1l qu5
2. 22 9 30 5 457 Gi'o 50l 80 2510 420
3 30 5 45 7 61 0 76 2 7370 1230 3b85 big
4 Not otherwise specified. g7 1630 1185 ths

Weekly R ates of Compounded Levy for Units working without the aid of Sulphuation Plant.

1. e 22 © 45 7
. 22'9 35 457 61 0
3. 30 5 457 01 0 76°2
4. Not otherwise specified,

2040 RIC] 50l 84
2670 450 blbo Tt
3oto 6o CLTY 166
5210 B70 1303 a1y
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Quantity of Sungar Accumulated at
Ports

2408. SHRI AHMED M. PATEL; Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to siate:

(a) whether it is a fact that a huge
quantity of sugar has accumulated in
the godowns at different ports;

(b) if so, the total
accumulated;

guantity

(¢) the reasons therefor, and

(d) the sieps taken hy the Govern-
ment to release i1l 1n the market and
through which agency?

THE MINISTER OF STATE IN
‘THE MINISTRY OF COMMERCE
AND CIVil. SUPPLIES AND ‘0O-
OPERATION (SHRI ARIF BEG) (.4)
and (b) Yes Sir About 47.000 :onnes
of Sugar was available in the port
godowns of STC during the period
April-December 1977. which has 10w
come down to ahout %8200 {onnes.

fe) This quantity was procured by
STC during 197G-77 1o meet the com-
mitments with Trap and EEC. How=
ever, subsequently, Iran indicated
unwillingness to tauke sugar from
India. Ths London based nominee of
EEC has decided to lift the quantity
under the quota 1 Fel.-March, 1978.
Since, the Government had decided to
export sugar 1o other destinations
at a loss, the sugar alrcady procured
continued o be in STC's godowns.

(d) In December, 1977. 1he Govern-
ment decided that the Sugar stocks
with the STC should be disposed cff
through sales in the internal market
and not exported at a loss. In pursuance
of that decision about 8800 tonnes of
Sugar was sold by STC in the domestic
market through Cooperalives and also
private trade in _ January-February,
1978. A further quantity of 24,000 ton-
nes of sugar is now being shipped to
UK. under EEC quota.

Investment made by Public Sector
Units in Bihar

2409. DR. RAMJI SINGH: Will the
Minister of FINANCE be pleased to
state:

(a) the total investment made so
far by the Central Government in
the public sector ynits in Bihar since
1851; and

(b) the annual amount of grants
being given by the Central Govern-
ment to Bihar?

THE MINISTER OF FINANCE
«SHRI H, M. PATHL): (a) The total
investment made by the Central Jove
ernment in public sector units in Bihar
snce 1851, as on 31-3-1977, amounts to
Rs. 2509 crores

(h) The statutory grant provided by
the Central Government to Bihar for
1177-78 1s Rs 21.53 crores and for 1978-
79 1* 15 Rs. 2093 crores

In addition, the Central Government
has provided assistance for State Plan
Schemes for the State’s Annual Plan
1977-78 which amounts {o Rs. 123.19
crores, 30 per cent of the above Central
grant would be in the shape of hlock
grant and the balance 70 per cent in
the shape of block loans ~

Recommendations of Shivaraman
Committee

2410, SHHRI R, K. MHALGI' Will the
Minister of FINANCE he pleased to
<tate:

(a) whether it is a fact that Shiva-
raman Committee was appointed to
investigate as how much loans the
poor needed for their immediate con-
sumplion-needs when they were
freed from bonded slavery and
whether the said committee have sub-
mitied the report and if so, when,

(b) what are the committees’ re-
commendations;

(¢} what action have Government

in regard to them; if not, the reason
thereof; and
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(d) when the decwsion shall be
reached and implemented in respect
of the committees recommendations?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to (d)
The Government appownted on 10th
March, 1976 an Expert Committee on
Consumplion Credit with Shr1 B Siva-
raman Member Planning Commission,
as 1ts Chairman to go into the cr-dit
needs for consumptfion purpose of the
small/marginal farmers landless labou-
rers and rural artisans The Committee
submitted its Report m Apnil 1976

2 Inter alw. the Committee made
the following recommendations —

(1) That the lowest stratum of the
village community having ‘ml’ pold«
mgs or with holdings measuring 001
to 050 acre would need pure con
sumption credit as distinct from pro-
duction  credit The next hugher

class of rural population wz, those
possessing above 050 acre but 1ot
more than 5 acres would also be re-
quiring credit ior consumption pur-
poses but would be able to meet theq,
needs from out aof their general pro
duction crdit For the group of people
having ‘mil land holdings and hold-
ings upto U0 acre the Commuttee
recommended the foﬂowmg ceilings
for consumption credit purposes —

Typc_:f ;an . b of
loan
at

Rs
{a) Medical expunses relating
to borrowc:s and members

of therr families 250
(b) Educration expenses for
school 100
(¢) Marnage expenses 250
{d) Expenses on funcral cete-
morucs a8 well as hath 75
«eremonies
(c) Expenses on religious cere
monits which are deeply
rooted and consmdered in-
escapable by certam sec-
nons of socrety 75
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(u) For the financial year 1976-77
the Committee computed the total re
quirements of consumption credit for
the category of land holders having
lang from ‘ml’ to 0 50 acre at Rs 17¢
crores

(1) The Committee was of the
view that the reorgamsed prim.ry
agricultural credit societies would be
the best suited agency to route con-
sumption credit to the various sectors
of the rural community

(1v) Out of Rs 170 crores, the re-
organised cooperative gocieties were
to take care of consumption credit
requitementis to the extent of Rs 70
crores only

(v) The consumption credit needs
of the remaining grev areas in the
country whuich would account for the
balance of Rs 100 crores were to
be met by the State Governments nug
ot their budgetary resources

(v1) For the Tribal areas the State
Governments should open fair price
shops through their forest and othe-
concerned departments

3 The Commttee 1ecommendations
were discussed at a conference held .
Bangalor in June 1976 and modificati 'n
suggested The Government generally
accepted these recommendations and
the following action was taken —

(a) The Recerve Bank of India
1ssueq guidelines to cooperative und
commercial banks for 1mplementing
these decisions

(b) The Stale Governments were
urged to open fairprice shops 1n areds
with a large tribal population and
where large multi purpo-e societi*s
could not be formed immediately

(c) Out of the sum of Rs 170
crores needeq for consumption credit
requirements for the flnancial year
1976.77 Rs 115 croreg were to be
provided through the reorganised co
operative societies and {he remaining
Rs 55 crores meant for the “grey”
areas, from out of the budgetary re-
sources of the State Government As
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mos{ of the State Governments bad
by then already passed their budgets,
Centra] Teams were sent to discuss
and assess the various State Govern-
ment's regquirements. Thereafter, the
Central Government sanctioned a
loan to the extent of Rs 17 05 crores
1o some of the State Governments,
repayable in two annual instalments.

Proposal to provide in Plan Oatlay on
Development of Cooperatives

2411 SIIRI S. 8. SOMANI: Will the
Muuster of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION e
plcased to state:

(a) whether there 15 any proposa
under consideration of Government to
provide m the plan outlay on deve.
lopment of cooperatives to enable ex-
pansion of the public distribution
svstem throughout the country,

(h) if so, the details regarding the
scheme of Governmeni in this re-
gard; and

(c) whether anv such type of pro.
posal has ulsy been sent to the State
Chief Minister~ to obtain their views
in this regard®

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (c). The scheme for
increased production and distribution
of essentiul commoc” 'es recenily ¢ r-
culated to the Statr Zovernments em-
phasises the nced for expansion of the
cooperative network for distribution
of essential commodities. Apart from
the funds provided in the State Plans
for cooperative development, an aut
lay of Rs 8 crores is proposed under
the Centrally Sponsored Scheme in the
Annual Plan—1978-79 to assist State
Governments for development of co-
operatives engaged in distribution
activities.

wifwfons faaer wiwe ww (cfar)
W 5 wivaw

2412, st IR : 77 gdaw wiv
AeTe faAmm wR 47 SaTR ¥ wAT
i fF :

(F7) w1 3¢ g €1 & anforfo
fage = ww (sfeem) & 3w
FATT & F7E A-9A T gAT §;

(=) w&w v g, Wit

(7) 37 9 7owIT 7 w1 fauiw
famr & ?

qden T avre faAeer s (s
geitew  wHaw) @ (7)) gw W
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A FAAT ¥ ®§ ARTOE AT
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Exemption and Reduction of Duty on
Soya milk, Cofton Fabrics, etc,

2413. SHRI UGRASEN Wil the
Minister of FINANCE be pleased to
state;

(a) whether Government had an-
nounced exemption and reduction of
duty on Soya milk, cotton fabrics,
cloth, TV receiver scts, corrugated
board and copper products; and

(b)Y 1f su, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) (a) and (b).
Government have exempted Soya milk
from the whole of excise duty, With
effeet from 24-11 1977, reduction m the
rate of excise duly to the extent of
4 per cent ad-ra’orem has been atlow-
ed in respect of fine and super-L.ne
processed powerloom fabrics when
cleared without printing This reduc-
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tion in the rate of duty has also been
made available, with effect from
30-1-1978, to cotton fabrics when such
fabrics are cleared without printing
or dyeing or both.

Duty on copper plates, sheets, cir-
cles, strips, and foils in any form of
size has been reduced from Rs. 6300/-
to Rs. 3700/- per M. T. with effect from
28-1-1978.

AFT & wATa< w1 fRaty

2414, =t AT :  F7 FArforsa
az1 amfew gfa AT agarfzar w0
I A FY T FLT F

(%) 771 @@ & 79 I 61 7
TqT A7 a9 § afv=w s§+T w1 fFaw
e F AFIT AT FATAC fata fGoar
T HIT

(=) frat@ w37 arer gq@  FwA(
& 919 a1 § 7

Fifosw qar amfer qia AT Tg-
Fifear gwa ® Tsg "=t (+ mf'w
an) : (%) fawe &1 991 F U a9r
A q8 & IF FAG JATE qF F AT
frata oiws w9 9% Sawea g 59 9wy
FF afr=w J9AT F1 fFo T T F
Faray & frafa-fasama gwe &—

aq qeq

(ar@ ®o H)

1975-76 0.08

1976-77 2.22

1977-78 . 0.56
(FteT-errs )
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(=) wfesw stadT F1 fRat @@
A AT qq@ fratas &1 A da|
Hrosflosilo afTaz, fad=w 2 |

Pacts signed with U.K.

2415. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that five
pacts with UK. have been signed on
5th January, 1978,

(b) if so, whether the Indian Gov-
ernment is likely to receive grants of
about Rs. 288 crores under these
pacts; and

(c) what are the projects wunder
which these loans are to be utilised?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (e). The
UK Government has agreed to exterd
aid to the Government of India for the
year 1977-78 to the extent of 144 il-
lion (Rs. 228 crores approximately).
Five agreementg covering this aid were
signed with that Government on the
4th January, 1978. The entire aid,
which is in the form of grant, is pro-
posed to be utilised in the following
manner:

1. £ 70 miilion (Rs. 110.8 crores)
UK/India Maintenance Grant 1978
for import from Britain of wide
variety of maintenance goods in-
cluding raw materials, spares, com-
ponents and commodities;

2. £ 20 million (Rs. 31.7 crores)
UK/India Capital Investment Grant
1978 for import of equipment both
by the public and private sectors
including partly tRrough the finan-
cial institutions like IFCI and ICICI;

3. £ 30 million (Rs. 47.5 crores)
UK/India Mixed Project Grant 1978
for import of equipment and ma-
chinery for the mutually agreed large
valued propects;

4. £ 20 million (Rs. 31.7 crores)
UK/India Sectoral Grant 1978 {for
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meeting the import requirements of
the Coal and Power Sectors; and

5. £ 4 million (Rs. 6.3 crores)
UK/India Debt Refinancing Grant
1978 for servicing the loans repay-
ments.

The aid, it will be seen, is to be used
in variety of ways and not only for a
limited number of specific projects.

Commercial Bank Loan to Primary
Agricultural Societies

2416. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE D)He
pleased to state:

. (a) whether the Reserve Bank

 Governor has decided that the pri-
mary agricultural societies would be
brought in closer contact with com-
mercial banks to channelise loans
set up to Rs. 2500 under the Differen-
tial Interest Scheme;

(b) if so, whether Government are
also considering to raise the cash
credit limit from Rs. 3 crores to Rs. 6
crores; and

(c) the other benefits being con-
sidered to be given to the primary
farm societies?

THE MINISTER QF FINANCE
(SHRI H. M. PATEL): (a) to (c). It
is presumed that the reference is to
the credit policy changes made by the

i Reserve Bank of India on 12th Decem-
ber, 1977, Under this Circular the
Governor of the Reserve Bank of
India, inter-ali; advised banks:—

(i) to charge a rate of interest not
exceeding 10.5 per cent on term
loans with maturity of not less than
3 years granted to farmers for pur-
poses of minor irrigation and land
development;

(ii) to charge a rate of interest
| not exceeding 11 per cent on term
loans with a maturity not less than
3 years granted to farmers for diver-
sified purposes, which include dairy
farming, poultry, fisheries, hortizul-
ture, ete.;

(iii) that direct individual loans
to small farmers granted after 1st
January, 1978, not exceeding
Rs. 2500/-, whether short, mediun:
and long-term, would be eligible for
refinance from the Reserve Bank of

India at the Bank rate i.e. 9 per cent.
Banks will be expected not to
charge more than 11 per cent on
such loans irrespective of whether
refinance is obtained from the Re-
serve Banks of India or not; and

(iv) that the extent of refinance
would be limited to 50 per cent of
the total advance, under (iii) above,
disbursed by the bank concerned
irom 1st January, 1978 onwards.

The loans granted through primary
co-operative societies are not covered
under this measure. Under the Dif-
ferential Rate of Interest Scheme, now
extended to the whole country, eligible
borrowers get Bank finance at the
concessional rate of interest 4 per cent
per annum.

Tl w1 Ifad e a¥ guwe g
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Discontentment due to appomiment of
Joint Chairman of AL and I A

2418 SHHRI R V SWAMINATHAN
Will the Mimister of TOURISM AND
CIVIL AVIATION be pleised to stile

1a) whethtt there 1s discontent~
ment among the mgh ranking officials
of the Civil Awviation regaiding the
appomntment of a Common Chaumun
of the Indian Anlines and Atr Tndia

{b) 1f so whether many chief, of
three twn department, have recign=
ed,

(¢) whether many more have suk-
mitted their resignations,

MARCH 10, 1978
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(d) if so, how many persons have
resigned and submitted their resigna-
tion, and

(e) 1if so, what 18 the main reasons
gven by them?

TIHE MINISTER OF TOURISM AND
CIVII AVIATION (SIIRI PURUSHOT-
TAVI WAUSHIK) (a) There 153 no
discontentment regarding the appoint
ment of a common Churman But a
senior officer of Air-India has sent a
telegram to me protesling against what
he calls the manner in which Mr
TRD Tata has been removed from
Air India However there 1s no gques-
tion of removal of Shri Tata The
Boards of Directors of Indian Asrlines
and Au Indin have been teconstituted
on expuy of their terms and ACM
P C Lal has been appointed as com
mon full time Chairman ol both with
a view g securing greiter and more
effective co ordination

(L) “No &ir
(¢) No Sir
(d) Dous not arnise

(e) Docs not arise

Transfer of staff of Indian Audit and
Accounts Depariment

2419 SHRI CIIITTA BASU Wil the
Minister of FINANCE b> ples »d to
state

(a) whether 1t 1s a fact that a large
number of the gtaff of Indian Audit
and Accounts Depirtment were trans-
ferrcd to varous accounting forma-
t1ons under depaitmentalised arcoun
ting, system introduced durmg the
emergency

{b) 1f go whether their service con.
ditions have been adversely affected
thereby,
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{c) whether promotional channels
have also been blocked; and

(d) it g0, steps taken to correct the
situation?

THF MINISTER OF FINANUE
(SHRI H M. PATEL) (a) Yes, Sir.
Nearly 4,400 employees of wvarious

categuties have been transferred from
vartous oflives ol the Indian Audit &
Accounts Department {o the depart-
mentalised accounts offices 1n the
Civil Minmstries/Departments as a
conseguence of the phase implemens-
tation of the scheme ol departmenta.
lisation of accounts

(b and (). The transfer of person-
nel was eftected under the provisions
of the Departmentslisation of Union
Accounts (Transter of Personnel) Act,
1876 which ter alia enjoined that
every transferred officer or employee
shall be entitled to be appointed to a
post carrying a scale of pay not less
ta\vurable than that of the post which
he heul immediately helore the date
of such transler and 1n the zame
capacily (whether substantive or offi-
ciating) n which he held the post last
mewtioned The service rules of Group
‘B <tall have already been notified
and the service rules for Groups 'C’
and D stall are under finahsation, It
15 being ensured that the service con-
dition, of the transferred staff are
not less favourable than those prior
to departmentalisation of accounts. In
most cases. promotions of the trans-
ferted stat in various categories so
far made compare favourably and are
generally better than the promotional
prospects in their parent offices.

Since all the posts at superviznry
levels could not be filled by traps-
ferees from Audit Department, sub-
stantial promotions to the grades of
accounts officers and junior accounts
officers have been given to the staft
in the departmentalised accounts offi-
cad. For example, a large number of

persons who had passed the subordi-
nate accounts service examination in
the Audit Depariment and were await-
ing promotion for several years for
want of vacancies were promoted as
junior accounts officers which would
not have been possible but for separa-
fion of accounts from audit. Besides,
i the service rules for Group ‘C’
Stafl, 1f 15 being provided that a limited
percentage of posts in the junior ac-
counts officers cadre will be filled by
promotion of persons who have not
passed the qualifying examination, The
promotional channels are, therefore,
not blocked.

(d) Does not arise.

Scheme submitted by Uttar Pradesh
Governmeni for Financial Assistance

2420, SHRI RAJENDRA KUMAR
SHARMA: Will the Mihister of
FINANCE be pleased to state:

(a) whether the Uttar Pradesh
Government have gubmitted a scheme
for assistance out of the financial
assistance given by the Worlg Bank
for rural areas; and

(b) if so, the outlines thereof and
the {total amount given to Uttar
Pradesh?

THE MINISTER OF FINANCE
(SHRI H M.PATEL): (a) and (b).Ona
request from the Government of India,
the State Government of Uttar Pracdesh
have sent a number of project pro-
posals for being included in the shelf
of projects to be built up for bheing
posed to the World Bank. These pro-
posals alongwith proposals received
from others states are being processed
for taking a view on posing them for
external assistance, The list of pro-
posals so far received from the Gov-
ernment of Uttar Pradesh in resoect
of development of rural areag is given
in the statement.
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Statement
Lust of proposals for assistance from World Bk for Rural Areas
S N Nam Prop med wathy
1 Sol & Water Conwry ation Rw 5900 cromns
2 Integiated Mica D velopnient Programme Rs. 10 41 cacnes
3 Horucultwee Doy lopment, Ihils Ry 40 00 trores
4 Horueuliue Dovelopment Pluns Ry 21 B cieres
5. Toms \alley Logaing H nting nd Road
B nlding . Rs 17 ¢ 3 caones
6 Planttn m ul Sprees Re g0 00 o 1es
7 Sowal Torestiy Ry 45 vo croes
& Limrp (Covon bofT wanYamuny Canal Ry 4o o0 e
9 Ihunage Impoyv ment schomes Ke _ba7erns
o Ruver Improv an ot Scho mes Re 41 tocrones
11 ksl AP lu 0o & D stubution Rs 110 e
12 Sharda Sahoak Cmmanl Mica Devdlop
nient Rs 71 o0 c1ons
14 Raum Gangr Command Arcs Dewvilopment Re qos o0 cuones
1y, Agru dtanad Int asifieatien Re g o0 aren s
15, D conmnt ol Az aaltural Mok Rs g3 ¢f crn
Proposal to Simplhfy the procedure (d) it <o what steps Government

for (learance of Claims

2421 SHRI CHITTA BASU Will the
Minister of ( OMMERCE AND CIVIL
SUPPLIES AND COOPERATION Le
pleased to state

(a) whether Government are aware
of the fact that the majonty of the
Indian owners of properties in East
Pakistan having lost their relevant and
connected documents cannot produce
colateral evidence to justify their
claims,

(b) 1 so what steps Government
propose to take to simphiy the proce-
dure,

{c) whether it 15 a fact that dispo-
sal of claims requires quite a long
time,

propose to take to expedite the clea-
rance of the claims, and

{e) whether the last date for regis-
tering clarms has since expired if “o,
whether there will be further exten-
sion ot time?

1HE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPIIES AND COOPERA-
TION (SHRI ARIF BEG) (a) Verfi-
cation of claims without the relevnt
documentary ovidence could lead to
abuse and it 1s not possible to decide
such cases without suffiment evidence
being adduced by the claimants
From the scruitiny of claims made Ly
the Custodian of Enemy Property t
appears that most of the claimants
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have been able to furnish documen-
tary evidence in support of their
claims,

(b) to (d) Verfication of claims 1s
a4 time.consuming process However, to
ensure expeditious and fair disposal
ol tne ciu ms the procedure for veiifi-
cation has furtacr been streamlined
which mter-alit 1nciudes exemption
of persoral appearance of claimants
unless any point or points needs clari
fication Additional statf has also been
providea to assist 1n the handling ot
the claims

(e) The last date tor registering
tlums hus a teady been envtendod
thrice 1 e, December 31, 1876, April 30,
1977 and fnally upto July 31 1977 In
viuw of the adequate time and publ
city havin, alteady been given for
filling the clhnm 1t 15 not consideicd
niees-ary to extend the date any fur-
ther

Facilities extended to Goldsmiths by
Government

2422 SHRI SUKHENDRA SINGH
Will the Minster of FINANCE Dbe
pleased to state

(a) whethe; Government have allo-
wed to manufacture and sell orna-
ments 1n limited quantities against
speeific orders trom customers by an
amendment to the gold control rules,

(b) 1f vo whether Government has
removed the curbs on goldsmiths that
& paison with the skill of a goldsmath,
should be eligible to get a goldsmith's
Cerlificate, and

(¢) 1f so the dctails regardiug the
facihities exteided to the Goldsmiths
by the Guvernment?

THE MINISTER OF STATL IN I'HE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) (a) to (c) Cer
tamn relaxations have been granted to
certified goldsmiths by issue of certain
notification/orders on 14-2.78 under the
Gold (Control) Act The salient featu-
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res of these relaxations are that a
certified goldsmith can —

(1) manufacture and sell orna-
ments out of the standard gold bars
which he 1 already allowed to pos-

sess against specific order from the
customers

(1) make small purchases upto
43 grammes ol ornaments at a
time fiom a person and utilise the
same for the purpose of making,
manufacturing ornaments against
specific orders from other customers

The goldmithy avaiing of the ahove
concessions &1e required to have a
fixed place of business and maintan
the prescribed accounts

(i) The present restrictions re
gardin, 1ssue ol goldsmuth s cert fi-
cates only to the members of family
of goldsmriths nave been rersoved
Mhow any person whp possesses ne-
cessary skill of a goldsmuth and who
has workeq with a certified gold-
smith as an apprentice for a period
not less than 3 months and who has
not been disqualfied on account of
tonviction or 1mposition of penalty
for gold control or smuggling offence
1s elgible to get a goldsmith’'s cer-
fiticate

Exemption of Copper and Copper
Alloy from Excise Duty

2423 SHRI k. RAMAMURTITY
Will the Mmster of FINANCE be
pleased to state

(a) whether there 1s a threat of
closure of Non-Ferrous Metals Roll-
ing Millg in Tamul Nadu uf Ccpper
and Copper alloy are not exempted
from excise duty

(b) whether the Jha Commuttee has
also referred to the imperative neces-
sity of given exumption to these rtems
from excise duty and

(¢) 1f so, the steps proposed to be
taken in thi, matter?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) No, Sir.

(b) and (c). The Jha Committee
hag generally referred to the level of
duties on various excisable goods in-
ciuding ferrous and non-ferrous
metals, Their conclusions and recom-
mendations in a condensed form are
contained in Part I of the Final
Report which hasg already been plac-
«d on the Table of the House,
The Committee's report as a whole 1s
presently under study.

Recommendations of Sub-Commitlee

of Representatives and Reserve Bank

of India on Contractors Construction
Contracts

2424 SHRI K. RAMAMURTIIY:
Wil the Minister of FINANCE be
b pleased to state;

(a) the recommendations made by
the sub-committee comprising of
senior representatives of the Union
Government, Reserve Bank of India,
Industrial Development Bank of India
and the Export Credit Guarantee
Corporation for contractors construc-
tion contracts;

(b) whether they have been accept-
ed by Government; and

(c) if so, the action taken by Gov-
ernment?y

THE MINISTER OF FINANCE (SHRI
H. M. PATEL): (a) The Sub-Group
set up by the Standing Committee on
Export Finance of the Reserve Bank
of India has prepared guidelines and
an Application Form for the use of
the contractors undertaking overseas
construction contracts. The guidelines
indicate the manner in which the Ap-
plication Form has to be submitted
to the Working Group set up in the
IDB] for processing such applications.
The guidelines also indicate the various
formalities required to be observed
by the exporter and the facilities
available to him, This was necessary

as construction contracts by their very
nature involve complexities and are
different from the normal contracts
involving export of goods on deferred
payment terms.

(b) and (c), The Reserve Bank of
India which had set up the Sub-
Group has accepted its recommenda-
tions.

Policy of Government regarding
opening of Branches of Foreign Banks
in India

2425. SHRI K /T. KOSALRAM:
Will the Minister of FINANCE be
pleased to state:

{a) the policy of Government In
the matter of opening of branches by
foreign banks 'n India;

(b) the torvign banks which were
allowed to open brancheg in India
during the Jast year; and

{c) the foreign banks which were
not given permission for opening
branches and the reasons therefor?

THE MINISTER OF FINANCE (SHRI

H, M. PATEL)- (a) Foreign banks
are permitted to open branches in
India, on a limited scale, generally in
port towns and metropolitan centres,
on the merits of each cnse In decid-
ing such applications due account is
taken of the principle of 1eciprocity
and the advantages that could accrue
to this country in the matter of ex-
port-import trade

(b) During the year 1077, Bank of
Amenrica, which already had a repre-
sentalive office in New Delhi, was
allowed to convert 1t into a full-fled-
ged branch.

(¢) The Reserve Bank of India
have reported that they have not re-
jected any application recently rece-
ived by them from foreign banks for
opening brancheg in Iadia.
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Siady made regarding Intagrated
Financial Advisers System

242¢, SHRI K, T. KOSALRAM:
Will the Minister of FINANCE be
pleased to state:

(a) whether any study had been
made of the integrated Financial Ad-
visers system now in vogue;

(b) the results of guch a study; and
(¢) the remedia] action proposed?

THE MINISTER OF FINANCE (SHRI
H M, PATEL): (a) to (c). The work-
ing of the Integrated Financial Ad-
visers Scheme is reviewed continuo-
usly by the Finance Ministry by hold-
ing periodical meetings with the
Finantia) Advicers, The scheme is
working «stisfactorily, and so no
change 1n tna Scheme s ¢contemplated
now. No other formal study of the
working of the Scheine has been
made.

. Rupee-Rouble Exchange Rate

2427 SHRI SHAMEU NATH
CHATURVEDI:
SHR! BRIJ BHUSHAN
TIWARI;
SHRI K. LAKKAPPA:

Will the Mimnister of FINANCE be
pleased to state:

(a) how often has the USSR uni-
laterally changeq the Rupee-Rouble
Exchange rate to the disadvantage of
India and the loss incurred by our
country because of the repeated deva-
Tuation of the rupee;

(b) how was such action justified
and what action has Government
taken to prevent its recurrence; and

(c) what progress hag been made in
the current talks with the USSR on
the subject?

THE MINISTER OF FINANCE (SHRI
H M PATEL): (a) to (c). Since
December 1871 the State Bank of the

TUBSR has from time tp time notified
changes in the exchange rate between
the rouble and the rupee. The USSR
suthorities have, however, clarified
that this rate would apply exclusi-
vely to non.commercial {ransactions
within the USSR which constitute an

ingignificant proportion of the total
transactions between the two count-
ries,

The general question of the exch-
ange rate hetween the rouble and the
rupee 1s under discussion with the
USSR authorities with a view to evol-
ving a mutually acceptable settle-
ment. These negotiations are of a con-
fidential pature and it would not be
in the public interest {o disclose at
this :tage the details of o the pro-
gress made so far 1n these negotia-
tions,

Use of the Boeing Aircrafis on Indian
Airlineg Services

2428, SHRI MOHINDER SINGH
SAYIAN WALA: Will the Mimster of
TOURISM AND CIVIL AVIATION
be pleased to state:

ia) whether Governmen{ propuse
to buy some Boeing airciafts to be
pressed in service on routes with
Indian Airlines;

(b) the number of arcrafts to be
purchased and the cost involved; and

(c) whethor some new routes are
to br opencd with this addition?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK); (a)
to (e), There is no propossl at present
to purchase additional Boeing air-
craft However, a proposal to pur-
chase iwo Airbus aircrafts is under
the consideration of the Government.
These aircrafts are primarily intended
to provide additional capacity on the
existing routes.
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Premium received by LJIC. during
lasi thres years

2429. SHRI KANWAR LAL GUP-
TA: Will the Mmuster of FINANCE
be pleased to state:

(a) the total amount of preruum
received by the Life Insurance Cor-
poration in (h. last thiee years,

(b) the totas profit 1n each jomr
mentioned abuve;

) whataer Government plop.ee
to reduce the rate of premuum; and

(d) f nut, tte reavong therefor?

THE MINISTER OF FINAN(E (SHR[
H M, PATEL):

(a) Year (In ¢1r of Rs,)
(,’n many In owme?

1974-75 501 24
1975-70 588 25
1976-77 653 30

{b) The profit (surplus) of the LIC
is determuned at its biennial actuarial
valuations and 95 per cent of the
same 1s allocated to the participating
policyholders, The position eme1g-
ing at the last two acluarial valua-
tions was as under'—

Date of  Surplis  Bonus per thousand
Valuation (mcrores  sum asured por annum
of Rs.) —————
Whole Endow-
Lile e ot
Assin-
ances
Rs Rs
91-9-75 184 70 a2 17 Go
31-3-77 258 oo 25 20 00

(c¢) and (d) There is no proposal
at present under consideration of the
LIC to reduce premium rates. Pre-
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mium rates under various “without
profit” plans of assurance wére Ie-
duced frvm time to time during the
years 1970 to 1976, In the case of
“with profit” policies, it is customary
not to make frequent changes in the
premium rates but to give effect to
experience in bonus declarations.

Arrears of income tax and wealth tax
against film actors and actres.es

2430, SHRI KANWAR LAL
GUPTA: Will the Mimster of
FINANCE be pleased to state:

(a) total arrears of income tax and
wealth tax against the film actors
and actresses;

(b) how much unaccounted money
was disclosed by these fllm aclors
under the voluntary disclosure sche-
me;

(e) what specific atepe have been
taken to check the black money in
this profession, and

(d) whether Government propuse
to make amendment 1n the Income Tax
Act?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARUTLIAH): (a) The re-
quired information 15 not
readily available Its eollection in
respect of all film actors and actres-
ses who mav be in arrears of income
tax or wealth-tax will involve cor<i-
derable tIme and labour, Information
ahout arrears of income-lax or wealth-
tax from all film actors and actre-
sses where such grrears exrceeded R
10000 in earh case as on 28-2-T8 i=
being collected and will be laid on
the Table of the House as sonn as
possible

(b) The Voluntary Disclosure of
Income and Wealth Ordinancs, 1975
(now, Voluntary Disclosure of In-
come and Wealth Act 19768) provided
for voluntary disclosure of income,
in cases other than cases of search
and seizure, under section 3(1), dis-
closure of income cases of search and
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seizure under section 14(1) and dis-
closure of wealth under section 15 (1).
So far as declarations under section
3(1) are concerned section 12 stipu-
jates, inter alia  that all particular
contamed therein shall be treated as
confidential and no public servant
shall disclose them except to any
officer employed in the execution of
any of the Acts mentioned in sub-
section (1) of section 8 of the Wealth-
tax Act or to any officer appointed by
the Comptroller and Auditor General
of India or the Central Board of
Direct Taxes to audit income-tax re-
ceipts or refunds, It will therefore,
be a breach of the secrecy provisions
of se:tion 12 of the gaid Act to fur-
nish information contained in  dis-
closures made under section 3(1) of
the said Aect. Information about dis-
closures made by slich persons under
seclions 14(1) and 15(1) of the Volun-
tary Disclosure of Income and Wealth
Ordinance, 1975 is being collected.
The information will be laid on the
Table of the House as soon as possible

(¢) The following. inter alia, are
the specific steps taken to check the
black money in this profession:—

(i) creation of special film cir-
cles at Bombay and Calcutta and
centralisation of cascs relating to
this profession in one circle at
Madras;

(i) waluation of propertieg acquir-
ed by film artists and other con-
nected persons in consultation with
the officers of the Valuation Depart-
ment;

(iii) requiring maintenance of ac-
counts by film artists, directors,
music directors ete. under section
44AA(1) of the Income-tax Act.

(iv) enactment of section 285B of
the Income-tax Act with effect from
1-4-76 and utilisation of the infor-
mation contained in the statements
furnished thereunder; and

(v) utilisation of statutory powers
availeble under sections 132 and
133A wherever necessary,

3063 L8S—7

(d) The Government are not at pre-
sent considering any proposal for
amendment of the Incom-tax Act
1861 in this regard.

Representations received by Choksi
Committee on direct taxation

2431. SHRI KANWAR LAL
GUPTA: Will the Minister of
FINANCE be pleased to state:

(a) has Government received any
interim report from Choksi Commit-
tee for direct taxation;

(b) if so, the details thereof and
the action taken by the Government
thereon; and

(c) how many representations were
receivegd by the Committee?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Yes, Sir.

(b) The Interim Report consists of
14 Chapters containing 177 observa=
tions and recommendations. It is pro.
posed to lay copies of the Report gn
the Table of the House as early as
possible.

The Interim Report is under cons:~
deration. It is proposed to sponsor
necessary legislation as early as
possible to give effect to the recom-
mendations of the Committee which
are acceptable to the Government. In
the meanwhile, g few changes recom-
mended by the Committee, such as
deduction of tax at source from racc
winnings and voluntary payment of
advance tax, have been introduced
through the Finance Bill, 1978.

(¢c) The Interim Report does not
give any indication of the exact
number o:m:fruentlﬁom received
by the C ttee. It has, however,
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been stated that “In response to its
invitation for suggestions and views,
the Committee has received an ex-
tremely encouraging response.”

Addition to Foreign Exchange Re-
serves by remittances from Indian
Nationals abroad

2432, SHRI R. KOLANTHAIVELU
SHRI A, BALA PAJANOR:

Will the Minister of FINANCE be
pleased to state;

(a) the position of foreign exchange
reserves as compared with the post-
tion g year back;

(b) the extent of addition to 1e-
terves by remittances from our
nationals abroad; and

(c) the pragmatic steps taken by
Government to utilise the reserves for
rapid and purppseful economic deve-
lopment of the country?

THE MINIBETER OF FINANCE
(BHRI H. M. PATEL): (a) India's
foreign exchange reservas as on Bed
Mureh, 1978 amounted 40 Rs 41983
crores a8 compared to Rs, 28032
crores on 2nd March, 1877,

d) It is not possible to isolate the
extent of additien to reserves by re-
mittances from Indian nationals
abroad, sinre changes in foreign ex-
change reserves represent the net
outcome ef the externsl transactions
of the country, witich include tmport
payments and export receipts und mn-
flows and outfows on eccount of in-
visibles and capital transactions.

(c) The Government has been
adopting varfous steps to wtilise a
part of India’s foreign exchange
reserved to pramote the growth of the
economy within a framework of price
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stability. Broadly the measures
adopted ave the following:—

(i) making available the full
requirements of the economy for
imported raw materials, compo’

nents, spares and equipment conm
sistent with utilisation of indigen

ous productive capacity;

(ii) arranging imports of critical
items of mass consumption in short-
supply in the interest of domestic
price stability; and

(iii) stimulating the growth pro-
cess of the economy by accelerat-
ing investment in identified projects
and programmes in priority areas
requiring large foreign exchange.

It is proposed to establish a new
facility wnder which term lending
firmncial institutions and public sec-
tor banks will provide rupee finance
on appropriate terms to cover the
import costs of approved projects. It
is also expected that the larger Plan
and investment outlays proposed in
the 1078-70 Budget will lead to a
deployment of a part of our foreign
exchange reserves to affset the ex-
pansionary impact,

W ¥t W, s wwr frafe

2438. & wgdw : W faw woft
Ty werr oY g WO e

(%) ¥ & v& =7 fewht afx
¥ O &7 Y ¥y oy § e dw W
v fpeeft wor ¥ & awy ST
frater fawa e 8

(w) #w % fer wavY & fair
R W savr g & o I
WY wR few woe Fowew wrdy amelY
LE

{7) o u wil & oo an -
firr 2 ot Feteroft-firenft srreer & qory-
que oy w1 frafe fear mar;
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(w) Swrawr & W few g
o & {rdy wf W vaw frata fer e
9T fiFar T, W

(¥) wdtw IqrEdr w1 ;A
EHET IARA WA g w1 ATAET
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ot 1977 (wma-fRam 1977)
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% fao
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forawrarad 197691 1977 F &Y werw a7 ey foavary wrqy b e WK

qRA WY A

wram frouTe * 90° WAEw AT

AW %7 ATH 1976
wSAET . 14,000
e . . 29,250
FemfoaT . 6,000
e . . 200
TR ) . 58
| . . . 92,950
grivy . 13,000
Tt . . 56,000
AT 50,000
ATEFTF T 35
a . 5000
g 12,500
T 5,000
= 41,000
ofr 7T . 235
freardw . 17,000
aréar . 2,000
fada . : 298,000
wifos ; . 250,220
Fifaga ®a . . 100,000
gqfires oY . 74,000
gevesnferat . 20,000

1977

10,000
12,000
6,000
10
68,000
14,000
§9,250
75001
35
3,000
6,000
14,000
26,000
1,000
162,000
229,000
60,000
96,001

37,000
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TweR ¥ weiw FEmet W § ol
wgfear

2434. ot wydw: Wy few w0
Tg TATA F FIH 6

(%) ®ar ®=tr Arvwifzan Faisd
¥ wrfoae # feqa 11 ¥ ToweE &
WE IR T wfw T T F
ford gt wrH ¥ Wiy wafaaT 1 ATy
AT qEAT ¥, W

(&) T AT { 79+ (07 A
FIREET F7H Fon &7 faare 7

faer smma ¥ Tow AN (s wete
waw) : (F) w7 (w). fam wm
sefemrfrar & mrae & faers v 9=
arratfzan wasA FiZr  F WA F
FAT & 1 TRfAT TIeAATE & owew
IArEF! i fAam mfags fraa arvsfeam
WTOF F FTAE § S ArAvaE Ag
2 iqeA 1T ®AA AR ¥ I
% g ¥ fam afs vweam 79w
arsifeaqr wawm  wFT 4, zafan
@ 78 7 21 A 2 fiaa o
F g0 FATT T ATHTTET s
w@faaT T AR a9ra ZraT Rl
9 71

Japanese Government wuggestions to
prevent hi) - cking of JAL plaaes

2435. SHRI OM PRAKASH TYAGI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the Japanese Govetn-
ment hay made jome suggestions 1o
prevenr hijacking of JAL planes;

(b) what are the details of tue
scid suggestions; ang

(c) to what extent the same have
been accepted?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(c). After the hijacking of JAL air-
craft on the 28th September, 1877,
the Japanese Embassy suggested that
a Japanese security expert trained in
the way of detecting the mode of be-
haviour, physiognomy and method of
concealment of weapons, etc. be post-
ed at our vital airports for making
the security measures foolproof. This
proposal was not accepted as this
would have impinged on Govern-
ment's sovereignty. In addition to
this, the Japanese Government sent
the following teams for discussions
with Ind an =authorities the security
arrangements at Bombay and Delhi
Aijrports: —

(1) A f‘eam consisting of repre-
sentati. e of Ministry of Transport
and Foreign Affairs as well as
Japan Airlines, visited Bombay
{rom November 9 to 12, 1977,

(1i) A team consisting of Japanise
Police officials and the First Secre-
taiy from Japanese Embassy in
Thailand vicited Delhi and Bom-
bav between November 29 and
December 5, 1977,

(1i) A Ciwvil aviation team of
«1¥x members including the Coun-
oillor of the Cabinet Secretariat
Piime Minmister's Office as the 'eader
visited Delhi gn December 19 gnd
20, 1977.

During  discussions, the Jupanese
teams did not give any impression
of dissatisfaction with security mea-
sures being followed at our airports.
The exchange of information and per-
sanal contacts were, however, mutyual-
iv beneficial.

fudw grov @ f wgrmar @ i €
iy

2436, =t ww wuw firard
wr faeer eft 27 Ty #t $Ov W

(%) = fafew s gror &
1§ wgraaT & wrea fady ¥ agry gPx
w &
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(&) afe g, o feaw wie I
T Wy,

(7) = fwds gro et ®
forq forar ama arer wew oFw AW &
awTaw wiew ¥ W

(=) afx ar ar ok wrFrOT B ?

farer it (st qwo gHo ww) -
(%) &, &

(=) oz wewn %1, forwr ae
FTWT 5 28 TOT 9wz ¢ fedw X
FET IS E |

() oty (7) fEa 1ra agrn
#7 AT JaAT {1 "oy oy AT @ @
foaar ofvsdt g & SErel ST
¥ g1 forar wmar 81w sl
werw faater & gafus areme # aawm
feafs Y gfz &, ww wgrwr fmior
w7 g foie w7 @ afed st
w g ferer seTit FTeRTT I
&9 g T AT Er § 1 HEA w5
TeaT & arw gf arrdia ¥ afommeEs
Te g ax afa smrer A s o
LB A LR AN L S i
wn fala & I I owe
wegegar fafy (TeeTanT geow) A ¥
qg qEA B AT | FIFTL A7 fa=w
t s wofe frda & &) o Ay
FJETA FT W AT I A q FAT
fog a7 &% &Y g ST ¥ @l
o 77 &, for Y &7 S Y gy
o wifas gfe & 5w fremee ww-
wg gty sy frder & o fd omy iy
g w1 ger feEw W g g
¥ g fegr wmgar o quid eEE
FETH
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wiifre frduelt ot et & fag
whdfi

2437. st ww quw fwrdt : W&
faer welt ag Ty A ¥ w7 fr,

(7) w1 worfrs fagawr #r
wrar & foq frdy afufa w1 wov fvar
T

(@) afx g1 ar aegrawdt sateT
| W

() = @y = frmam wv
qArA g7 97 fa=e o7 wEr ¥ 7

ﬁ!ﬂﬂ(lﬁl{‘oq‘l{uﬂi‘):
(%) &= (@) FvFC T oA Trfeam™
AT W wemeAaT & wF wiafa sqriyer
£ ¥ T g g7 fagawr  Feqras
faaror =rq g gt graTA qEdT o
FT weaTHA W7 gEirAw Tt avr
T a1 T A9 & 77 o Juadr fawar
¥ gureT #T1 A ° fEw wwT AT
forar smaT 78T & WY TEE afed AegT
It wifer gk # a1 A4y 1 ww Aty
o WEEe O F —

1 o ooy Ao
2 oft 7T gRy
3 o 7o dre A7
4 ofy 70 BT

afefs & frarcdr fawn foer
forferr & :—

(1) =g w7 fiF w7 e 9
fraaw I faawo wmiEw Wi
ST wadt FuTe T s
ToE W-sTaed % wrede & feg g
srore aaT far gkt
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(2) afr were & frdawi &
wrwTe Wi e ¥ qg W W
gt o'z war g -Fratfoe weat ot o
Hafagid?

(3) wek-sweqr ¥ fr-fier &l
# ¥ frdaw awr gu § W1T wWiAQ
w1 I ®un w0k ar faer faw
& ol AT w37

(4) fier-fips @t # frdpror o=
g wifew gu & wwar wa I
wrawwaT @) @ § WK Wiy 39
ge1 faur Ay oz ?

(5) wrerr snd-sqaeay & frdaor
FT FuTeT Tror Agrmar st ¥ e
SETTHTE Y T AT I WHT Ky wifew
|ErIAT AT AT § W sy faber
SO § JULHT HATHA FTF TTATETAAT
SOMHT ®T FH F7AT AT TETA  ECAT
g &7

TH SHI< afufa w1 at & |9
w19 FUMl 97 A6 g A fafaw
fraamit & gare A weaa W F o

. (7) wrwr g efafa e amm & w=T

wodt fodtd Z1 Wi gEE are aeTe
ey fawifont o¢ fa=re w30 gufaw
WV F T 0 ¥ I A 1@ wwy §%
¥ FHAGE Er |

INT WA ¥ qdew ot & ol gy
grwm

2438. W Wor wawr frard : wy
R T wEre faww ga gy Tan
w3 w41 5 :

(%) ®t gEwC v Ww F
wiew W & fowww ¥ fag oW
grorar A e ot 8 ;

© {w) wfy g, B el W
wr §; st

() w q&mmﬁm W
T & fevw ¥ drarg
frareeiT 77

qizw Wt wnre fanma vy (o
g w¥fnx) ¢ (F) s (¥).
W, geitTT aar swredt & fag
77 ¥ o gl o fafea gfe
F1 gfrfraa w37 #1 g ¥ AT A
(9 - qrorard) dare s o T &
T Areet AT & smare o fafew
THIT F WA R, ®C I
wrfe St &t qdew gigursi £1 fasra faar
|ATTAT | TATCHT & SrHfow qafacr
wmr 3fg =¥ & fav =% ofcdw
# qure & 397 feg adv | gy AT
YT ATAEAT FT ATEZT AT & FETATT
Y 9z W fEar srom wifE o
vaqrt o ¥1 gfeard w¥rz Y §)

(7) qhafr & fag € fawrw
e frarOT At § waif a8 AT
¥ g1 3aT wHT wfowaeg #, 9w
fs toF oF g R & w9 #
sfaa foor & fawre = fear o,
N7 o § v e gfewTd g7
HA FT TETT 450 § 1| TG a6 AT
#T NaeE §, IAT MW T ¥ w0
forar mar & fF da wCR wqfy &
WTH-I® & T %7 gare fer g
aqr AEF ¥ Jleared € smwear A
9T |

Study Team to examine working of
Youth Hostels

2439. SHRIMAT] PARVAT] DEVI:
Will the Minister of TOURISM AND
CIVIL. AVIATION bhe pleased to
state;

(8) whether Government have con-
stituted a study team to examine the
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working of the Youth Hostels and to
suggest measures to improve their
functioning,

(b) if so, the composition of the
committee, and

(c) the terms of reference of the
committee?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) (a)
Yes, Sir

(b) The composition of the Team
18 as follows

1 Shn Kuhan Patnmb Chairman
1 Shn Sharad Yadav, M P Member
3 ty Director General
{ tary Accommo-
dation) Department of
Tourism Member
State Director of Toursm|
Youth Servar s Member
5 Director Manager Govt of
India Tourst Office con
cerned Member
G Deputy Divisional Manager,
India Tourism Develcp
ment Corporation Member
7 Darector  {Supplementary
Accommodition) Depart
ment of Teursm Me mber
Secretany

{¢) The terms of reference of the
Team aie as follows

(1) To inspec Youth Hostels/
Tourist Bungalows  Trevelles
Lodges which are functioning at
present

(i) To identify the defects/
shortcomungs m working of these
establishments and the re®sons for
low occupancy rates

(1) To suggest remedial mea-
sures where required and the steps
to be taken to increase the occu-
pancy tate and to make the estab-
lIishments economcally viable, and
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(iv) To pakey wny other recom-
mendations with a view to enabling
these various units of supplemen-
tary accommodation to achieve their
objectives fully

Trade Agreemen¢ between India and
Mongolia

2440 SHRIMATI PARVATI DEVI
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state

(a) whether 1t 15 a fact that a trade
agreement had recently been signed
between India and Mongolia and

(b) 1f so the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVTL SUPPLTES AND CO-
OPERATION (SHRI ARIF BEG
{a) Yes BSir

(b) Among the important provi-
sions of the new Trade Agreement
which came into foice on 14th Feb-
ruary 1978 are the following —

(1) The twg Governments shall
accord each other most-fivyirea
nation treatment in all matters
relating to trade between the two
countries

(11) Al] payments between the
two countries shall be effected in
frecly ronverlible currency

(m) The Agreement will be v 511
for a period of five year- with pro-
vision of automatie extension bv
one yeur at a time unless eithe:
Government has given a notice 1n
wrnting three months before the
expiry of the said period of its in-
tention to terminate the Agree-
ment

(1v) There will be mutual con-
sultations between the two Gov-
ernments ag and when necessary
for facilitating the implementation

of the Agreement
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fevelt, wwwrer, wwf site wrve ¥ wiew
ew

2441 ot WM e : W
qizn st wre fewem Y oy @A
w5 w4

(%) faw=it, wowen, wrf W
Ta & § fead odew gew & Wk
I ¥ foeer Ty i & § o< feard
rmgewrlr e ;) Wik

(@) =1 "a7% 7 AT
€AY & AW ¥ g Aot aewd B
A & ITW A I ERE A 3ETA AN
qqTH Y AGG-ANG 9T AT« F A0
*T15 =aeqr F1 3 ?

wizw witr Aoy femrm WA (s
getew wifire) : (%) foemrT avary
7 watfea faeslt & 26, w2t W 34,
FTAROTH 12 TATHER T 2782 2|
TR A faredT 7 5, v | | qar TATAT
R 1 & a9 g w2y T
88 BEA TTEF AT F F)

(") afx mars favdr aAfafay
¥ A% qdew 7 o7 7 ¥ forrrad
ST gAT 7 AT & sTgwT  wfgsrie
¥ wm & wrE A 2 ofx qg o
WP # fr @7z 7 37 miEw oy
afafafyar & fom wgmfar green o
NAWT AT NP ¥@r § AT wEE
TN g A TR Afew g AT
wAAA areq 7 far s & qdzw
Feremar = @ Forrerm gz g=rd w1 weare
t ot faufea fafam vl 3

faieit oaEwl 3o @ v & AR 9
fuicd

2442, ST TWTW wwQ ;W7
ofEw WYY Avre e e faey

wdzwt ¥ gfewret & art ¥ 16 fewmae,
1977 % arcifer ww dwT 448 &
e & aved ¥ 7% TR WY g w6

f :

(%) war fadeft odest o ad
T ¥ a0 ¥ ard ¥ o€ afeey aiww-
sfrdeT v7 fre goeTe oY firey war 3
L irg

(=) afe g, ot Sowr qew a@
w7 § WX oft #d, o1 faorem &
Lass O

Tz W arre famre s (S
quarers eifere) (7)) A A,

(7) r=fafagfer =% wifaor
s rfear v ¥ Cfaish odew
gaau” & arv 7 9w o & oweld
Froger T R s AT AT TR
wreT ¥ cH g¥vE & irer & wfAm
Y g F7 famy S )

tferm guemmew ® faewa ofioanfc
wTEY ®T A W e

2443, &) TWTOA W€ : YT qhEA
wC amv faewmw 9ol og Tas w7 F97
w0 fw

(v) tfemm norems o feeT
faum afrarfrer sm &7 @@ § 1l
IAWY AAT WY VA w7 E, WIT

(@) #ar a8 a7 & fF g7 faur
gfarfaee Wit &0 & amr ¥ar-
frger ®< & ot § wafe s 3T X
Qa7 gy fear oy @ Wi afe g,
oY xu® Wy sTow § ?
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i wire wpre fasrer s (s
geitemr #faw) : (%) Wik (@) 1
oA, 1978 *Y gfwwy oW ¥
g 397 faurr afcnfreg s w2
<@t ot | fawry afrsnformat #1 485-
770 FAaTATY § frqwy fraromar g
It YA wF A iy & o R Afaw
FHafa o w7 @A @
grar # & fawra afenframit &1 30
e oY WY ¥ wqar o« oY I Wy
B o g ¥ 7 ot g Y g AT
fear araT & 1| TG o wirader fawme
afenferr &1 wrarwT & fer &,
seeg fdws # wgafy & 40 7 A
o aF ¥ 7 e fear o wwar 20

vAT W geT # fF ¥ queETesA
ot G afenfiw =~ o - Y
# wwfa & 3T 4 oy far o
afrgrel & S § oA IR A
IIAT 97 AT qIAT AT WAL qGA
XY AW AT § 79T FIR A A
marer @ § W17 3¢ wod faarw
T B} g7 & E9E1 (WTEE W)
qT Wl 3TAT IEAT & | THE  werar
v oY afrarea #7 gfe & wravas
grar § ar fawre afrenformet v ot
WEI-AAT 97 I & fAw wrAr qwAr
¢ | feparr afcanfrara w1 st 3fe
¥ fraffra rareeg & wraoe) &7 oY
sAaTe w7 qwm § ) faer afc-
wfrmet #7 darfers foafs  (Bfeew
wen) ¥ wafga v oA €A W=
arat & swrfae €1

G Tui futrd fuwd o b cverwr &
are  fewroein

2444, s agTom woww : 7 e
wer ag waT w1 §9 w3 e

(%) ¥ IO wEY & MW wr
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Y, 1977 ¥ wTFTT ¥ faarodm
g W

(7) 3 ¥ fray 3amr  wwgl
tama g A ferma d ?

faa sy & Tow st (o Wt
wraw) : (F) o (@) T ETAEA
arret ¥ (o 3avaT & wafir amw
wmifuer &) fafew 7 s ¥ &7 7
H|AqT & WentA, SeA¥ WrHe ¥
WIAWwAT & wyar fawrig @1 9=
ZuT AFHY FEAAE Ao KA §)
TR W TEATET W B A §
oAF JAT-AAg F a7 A, o farg
FT-HGAAT & AWA ST, 1977 ¥
wfrffa o2 &, g1 oFa #0F 7 oaga
Tug A /7 g7 Awar & 1 g9 e
T a oo 9aw e aTr AW
¥ oTFy 7€ gr | Aurfy afe AmE,
wxen fpet fadm g o & fasa
fedt fate  wwT AamAT & oA H
YT A1 A ATRA g1 AT A7 CFA
F7% TFLT B W1 ATALE

Reduction in Customs Duty on Import
of Critical Automoiive Components

2445. SHRI SOMNATH CHATTER-
JEE Wil the Mimister of FINANCE
be pleased to state

(a) whether Government have
decided to reduce from 120 per cent
to 40 per cent ad valorem the customs
duty on certain critical automotive
component, being imported on an ad-
hoc basis,

(b) it so, the amount of loss ex-
pected from the custom duty; and

(e) in what way this loss will be
made up?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Yes,
Sir. By netificattens Ne. 33-Custema
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antl 24-Customy dated the 30 January
1978 the Govermment have veduced
the customs duty levfible on com-
ponents required for the manufacture
of motor vehicles and tractors and the
goods required for the manufacture
of such components from 130 and
above to the level of 40 per cent
ad valorem.

(b) and (cj. Any loss aMsihg out
of these exemp'ions would be notion-
al, since no significant imports would
have taken place but for the exemp-
tion,

Spurt in purchase of Gold following
Demonetisation

2446, SHRI SOMNATH CHATTER-
JEE: Wi'l the Minisfer of FINANCE
be pleased to state:

{a' whether attention of the Gowv-
ernment has beepn drawn to the
sudden spurt in gold purchase by the
private parties which has led to a
scarcity of gold in the market threa-
tening the fate of thousands of gold-
smiths in the coun‘ry following the
deronetisation of notes of Rs. 1000
and above denomination: and

(b} if so, whether the Government
is contemplating measures to regu-
late gold trade in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) There
is a total ban on the private acquisi-
tion, possession ang disposal of pri-
mary gold under the Gold (Control)
Act. There has been no report to the
effect that demonetisation of high
denomination notes has resulted in
any significant spurt in the gold orna-
ments purchased by private parties.

After the announcement by Finance
Minister in his budget speech of the
Government's proposal for allowing
import of gold for encouraging export
of gold jewelléry ang sdle of gold
from the stocks held by Government,
fivere its been Sppretiable decMnie iw
the domestic prise of géld.

(b) The gold trade in the country
is already regulated by a system of
licensing of dealers and certification
of goldsmithe and maintenance of
prescribed aocounts in accordance
with the provisions of the Gold (Con-
trol) Act, 1968 and Rules made
thereunder.

Tea Gardens in Tripura

2447. SHRI SOMNATH CHATTER-
JEE: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government are aware
about the fact that out of 55 tea gar-
dens in Tripura which existed before
independence, about 42 are now func-
tioning “standing on crippleq leg"
ang more than half of them are sick;

{b) whether Government are aware
that Tripura tea has a foreign
market; and

(e) if so, what steps Government
propose to take for reviving this
only organised mmjor industry of
economically backward State?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHRI ARIF BEG): (a)
As per Tea Directory, 1076, there are
55 registered tea gardens in Tripura.
A few small gardens having tea arem
of not more than 60/85 hectares and
which were not viable may not be
functioning at present due to specidl
problems like inherent locational
disadvantages, entrepreneural in
difference, lack of technical know-
how and lack of flnance.

(b) Yes 8ir.

(c) The Tea Board is constently
endeavouring to help the industry in
various ways. DBesides grant of
tramsport and fertifiser subsidy to
gardens (upto 308 weres) and lesw
for  repair/replacement of fem
machinerier in the pust Boerds
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assistance under its three major con-
tinung developmental aschemes viz
Tea Plantation Finance Scheme, Tea
Machinery and Irmgetion Equpment
Hire Purchase Scheme and Replanta-
tion Subsidy Scheme 1s available also
*~ Tripura Tea Industry Response
wo these Schemes unfortunately con=-
tinued fo be poor  Further libera-
lisation of schemes extending the
benefit of research and providing othe:
support, if necessary, are being looked
Into 1n concultation with the State
Government The matters relating
to allotment of additional land and
providing electmicity to tea gardens
are already engaging the attention >f
the State Government

Landing of Air India Jumbo Plane at
Dum Dum (Calcutta)

2448 STIRI SOMNATH CHATTER-
JEE Wil the Minister of TOURISM
AND CIVIL AVTATION be pleased
to state fhe reavon of not lending Aur
India Jumbo plane at Dum Dum (Cal-
cutta) affport a? er spending lakhs
of rupees for the expansion of 1unway
there? -

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) The
main reason for Air-India not operat-
ang 747 services 15 the insufient
volume of jnternational traffic origi-
nating/tuminating 2t Caleuttn Thra-
fic to East and West in both direc-
tions 1< adequately served with 707
connecting flights  Air-India’s past
experience when they had a weekly
707 <ervice omngmnating/terminatirg
ut Calcutta revealeg that the traffir
was far below the minimum required
to cover the cost With the substan-
tia]l higher operating cost of the
Boeing-T4T losses would be much
greater  As Indiap Airlines, have
commenced Aiurbus operation, tihere
18 substantial increase in capacity to/
from Calcutta and operation of wddi-
tional 747 by Air-Indie will result in
ghly wasteful and expensive over-
capacity nhiaTion
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2440 SHRT SAWAR GUHA Wil
the Mimster of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pléased to state .

(a) whether some foreign countries
have made certain proposals to the
Gove nment of West Bengal for sup-
plying fish to West Bengal or for de-
velopment of inshore and outshore
fishing 1n the State in and along the
coastal districts, and

(b) if so the fact, thercabout ana
{the reaction of Governmert the-rio*

THE MINISTER OF STAYE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHR! ARIF BEG) (a)
No foteign country has made any
such proposal o Government of West
Bengal

(b)y The question does not arise

IMiscussion Wwith repiesentatives of
muitinationa] firms

2450 SHRI HARI VISHNU
KAMATH

SHRI C K CHANDRAPI\YN

Will the Minister of rINANCE be
pleased to staT&

(1) whether certain reprewnla. =
of multinatior a] fii'm and compa ¥ s
bad talks witl the Minister recertly,

(b) if so, the f1end and contents of
those talks

(¢) whether the multinationals &1l

continue to operate in the country,
and

(d) 1if so, on what terms and condi-
tions?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) and (b)
During the Roundtanle arranged
recently by Business International,
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informu! discusslong were held re-
garding government policy governing
trade, development and investment.
Suitable clarifieations were givén ‘with
reference t0 the new Industrial Policy
of the Government und the role
assigned to foreign investment.

(c) anq (4). Foreign companies
which are already in operation will
have to comply with F"FERA dlr-
ecuves and filute rEF Avn-réfident
interest to the specified levels. They
will also have in operate within the
framework of oiner laws, rules and
regulations,

gwo o GHo Hwn ¥t firdt wy frafr

2451, sit ueifag wrf @w
T wifen e amfes g Wk
wgwrfen @& a7 Ty A FAT T
fF .

(%) =1 efega v ve Sy
oRtfgmoer aead & amenrw ¥ oHodye
Ao gawAr fadr 7 fadei & faote
far war ar ot ofz &, & T i

ol ¥ adar 7 gEifaqee & sreaw
& farerfY v 3 scoropeft firdy e Forarfer
frar

(&) T gwew & "o feaq &
017 § SAT-FET FW A ¢,

(w) T arv a9t & qdaTT AEAw
wwl F7 a1 few gro few o
st frdy #1 frafe fear mar; o

(7) 7z #vr o =fer ar
FTERY 75T ¥ frq wfas & ofis
Tl"'i“o'ffcﬂ;qo tl'm ﬁm*mﬁ
Ay frgifa #& & g a7
T 9T FTAET FA &1 faae 3 ?

mforer aqr amfee gfw Wi
wgwifcn datwg & Tew wwr (W
wifies aw) :(%) ter | fawT ot
ast & 3rq ¥ 9T a7 e gE wAwT
1 fAgfa faedtsr e w@ri—

(89T Ro 27 W)

frata &t o€ gra & A qur @2 qawer

ad

fafrar  fomre afem arr

1972-73
197374
197475
1975~76

197 6=77

18.59 2.88 21.47
73.54 9 14 82.68
47. 29 8.43 55.72
107.09 5.71 112,80
122,81 13.73 136. 54
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(@) wrofs = ear IR
frgfesr a0 ¥ 120 wTETET AGT 519
a7 g W W E e ©T A AARET
A FAT T W W IEE WOH 99
FTTETA R

(n) s dufwes  frafe a
s Agy

() @ faim femr mar & f&
1977-78 ®Y G®at & AT 9T A
¥ 34T ar oY g€ woawer & fraty
gyrf 7 & s e gt faater
AT ToNaAW T TR FT g9 AEY
54T |

e W SIW & €T i€ O
gfem wilX €z @ we | gy W=
wwat & AT w6 T X TN

2452 it witwg wf wiw .
wer frer oot g werd Y a7 U7

(7) mrag ax ¢ fr v &
TTHRE W17 O WEN! FErdT urh
o s =2z w% wis 80 o= i
T ATy ey o oW, o1, 9w Wi Ew
T {3 O Are el 7@ 7 o)
W AR 9C O X fawraT 1977
¥ gt vy o & @ AT dw7 A
gt W fawv faww fear T 91,

(@) =afz g, v wwr d&w1 v
g Az @ T el o & | o
g, %t

() =vETT w1 o AR 7 Wy AN
w9 wrdardt s e fawrr 7

frw wwmma ¥ uwr Wit (W

wwerenm) (%) g W Faw

oF Y JEETr qr ww 8T dF are
At & giuwe wt W 57T e
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aqeq atdr e =fvere okt fer o
Tz & fegmt 1977 % gE dRoeg
o & oy arO &Y W ) ¥ v
fagg g vt ¥ wE o

(&) =z o v & &% A orgr
B ondy & WO guT At !

() vy gq =T AE W1 g
g1 fegr mar 9qr AT wEEfaw W
W gEF yEea T anfan gang
& ot ot ot

qwon ¥ witer wew sin ¥ fag aew
fawm ¥

2453. W ydiwg wif odw . w7
wGqEn g At fanem 7@ Qg @A
Y g w7 f¥

(%) RIATTAEANTG FVHT
¥ WAL gATE W T GTERT UWHIE,
NI, WY FWiE, qw Wi
garé Wt 9T A fawr AW T §
wIr THk ¥|T ¥V F,

(¥) a1 7v8 da % fr-
for gar W o7 Az faw qA @
#1 sy oY 77 7, o7

() ®&1 AVIT 7 §W AWt F
1§ wgww AT £ Wi gtk g, ay
acawet st # ot afe o o
THT ¥T4%T ¥7 AT FATAT F0AAT 7

e wre wme faame Sy (w0t
gedters wifire): (¥) ¥ (1) %7 AT
9T g 737 1 qframeA gwmETe
w1 w7, fawr dan FY Ieqew aur
famrT %Y Sumenm 9v it ST )
fegre gfega a7 e %7 fawre
W wwm gEgEte € WA
quiaar qfcarem-ag=r & | Ty w1
qrie wmd oty SR & A gy
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1978 %7 Wi wroftw awumafe & Q%
AT 737 AT T FR G FETEAT
T fasme s T &

wrwt e froker

2154. ot aiifeg Wi 2w : &7
wifow war awifios g sive agerfon
WAT T TATA FT FIT 40 F :

(%) =f 1974-75, 1975-76
WX 1976-77 ¥ afa< fery [
¥ W faraeit wrar 7oAt W fal
forar v ;

(w) @t 1977-78 ¥ forg arnt
& frata w1 e T @ Wi e
faate ga aw fFar T &

(w) =d 1978-79 & fau w7
oy fraifes fem mar 3 o

(w) wmt-w1 frafy fer e 2w
wt fear arar & ?

wrfewm At warfos g wioeg-
e siwrem % Tow st (st wrfes
i) (v)FamawEhvfat—

— SR

WAT XoZo
|
(qew arer
%o ¥)
o AT T
1974-75 1618 68.35
1975—7%6 3908 161. 40
1976~77 3443 197.59

(&) 1977-78 & fftw 3 400
o X WHRIl #7 fwfr WA F1 W
THT AT 9T | 1977-78 ¥ faafw

i ot o Gt miY el o £ )
auffi wite-aw 1977% Srow frafe
frte & :—

wTan TEq
(%o zA) (=mar 7o)
1948 176.69

(w) 1978-79 & fam wral w1
frata s fratfer =Y fear mar 9

(w) =t wv frafe qen @@
it 5t fpmr T @ g, Tha
azdm, fad, ware, famge, wewa, Wy
al, T WeAT WYN, Wi,
dfeoram, wrw, grwwin, werdfirar, o,
ferzarcdty, arfama ax |

Payment of income-tax by film stars

24556. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will the Minis-
ter of FINANCE be pleased to state:

(a) the number of Film Stars who
ure income-tax defaulters their names
ang amount of dueg from each de-
faulter;

(b) who are the Film-stars who
did not pay their income-tax fur
more than three years; and

(c) the action taken against them®

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): ()
to (c). The requisite information is
not readily available. Its collection
in respect of all film-stars who may
be in arrears of income-tax will in-
volve considerable time and labour.
The information is, therefore, heing
collected in respect of film actors and
actresses against whom income-tax
demands exceeding Rs. 10,000/- were
outstanding as on 28th February,
1978. ‘The information will be laid
on the Table of the House as soon wus
possible.



2456 SHRI SHYAMAFPRASANNA
BHATTACHARYYA  Will the Min-
1ster of FINANCE be pleased to state

(a) the total number of warnugs
given after adjudication by Govein
ment to ndustrialists and businass~
men against cconomi, offence; like
evasion of taxes smuggling, hoarding
and black-marketing since the incep-
tion of Janata Sarkar at Centre,

(b) the response to these warnming ,
and

(¢) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR]1 SATISH AGRAWAL) (a)
to (¢) There 15 no adjudication as
such provided for under the Direct
Tax Acts In the other laws relating
to ecor omuc offences where adjudica-
tion 15 piovided for warning 15 not
one of the penalties contemplated
althouph 1n some cases adjudicating
authority may i1ssue warmings where
the offence 15 minor or of techmical
naturc In all other cases action under
the lav for confiscation of offending
goods mposition of persona] penal-
ties and where warranted launching
of procecution 15 taken

Extension of Banking in Villages

2457 SHRI JYOTIRMOY BOSU
Will the Mimister of FINANCE be
pleased tp state,

(a) whether fhe Reserve Bank of
India hes disfavoureq extension of
banking m villages,

(b) whether this will not put
hindrance on the moping up of sur-
plus resources in rural areas specially
for rural development programrres,
and

MARCE 10, 1978
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(¢) the Government’s reaction

thereto?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) No, Sir.

(b) and (¢) Do not arise

Discontinuation of Functiening of
Air Mishap Body

2458 SHRI JYOTIRMOY BOSU
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state

(a) whether the Government has
decided on  discontinuation of the
functioning of the air rmishap body,
and

(b) if so, detail, thercof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) (a)
and (b) There 19 no such organsa-
tion as air mushap body functioning
under the Mimstry of Tourism and
Civil Awviation However, the Civil
Awviation Revicw Commutlee con-
stituted by Goivernment under the
Chairmanship of Shm J R D Tata
had recommended that the functions
of investigation of serious accidents
at present entiusted to the Director
General of Civil Awviation should no
longer be the responsibility of the
Dutector General of Civil Awiation,
but should be transferred to an
Accidents Investigation Commission
an the Ministry of Tourism and Civil
Awviation Considering that such a
Commussion when appointed may
have very little work to do, and as
in major fatal accidents, a Court of
Enquiry normally presided over by a
High Court Judge 1s appointed 1t
doeg not seem necessary to set up a
separate actudent investigation com-
mission 1n the Mimstry of Tourism
and Civil Aviation
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Cultivation of Opium

2450, SHRI JYOTIRMOY BOSU:
Wil] the Minister of FINANCE be
pleased to state:

(a) whether Government are con-
scious of the fact that there is an
alarming growth in drug trafficking
including in India;

(b) whether illicit cultivation of
opium is on the jncrease; and

(e) if so, what are
details available?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
Aceording to the reports received by
Government, although there ;s con-
siderable trafficking jn drugs in the
world, the problem of ilheit traffic
m Indin 15 well contained.

(b) and (c). Government are not
aware of any illieit cultivation of
poppy for production of epium in the
vountry Cultivation of opium popp
15 strictly controlled by effective sys-
tem of heensing and supervision by
Government and all the necessary
staps are taken tp prevent its leakage
into illicit channels.

the fullest
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Resumption of US Alg

2460. SHRI JYOTIRMOY BOSU:
Will the Minigter of FINANCE be
pleased to state:

(a) whether U 5. aid under PL
480, which vy 4, discontinued 5 couple
of years apo. has been resumed follow-
ing President Caiter's  recent vigit
to India;

(b) whethe, negohations under PL

480 aid for 1mport of $27 million
worth of edible oils has just been
completed

(e) if =0 the fullest details thereof:
and

(d) reasons for revival of U, g aid
under PL 4807

THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a) and (b).
Import, of agricultural commodities

under PL 480, Title I, had been dis-
continued in 1972 but these were
1esumed 1n 1975, and we concluded
three commodity agreements in 1875,
1976 and 1977 a. per details given
below, —

Quanuty Value

Date of Agrecment Ceommundann
taa et [hin
Tom million)
20- 304477 Wheat Boo,o00 120 no
jri=tgyh p Wheat 4000000 3 .
d Rice T o J fie oo
qer=1477 . . . “oyabean Oal 50,000 20 oo

Another agieement has been signed
1ccently on 27th January, 1978 for
the import of 60,000 metric tons of
Soyabean Oil worth $27.8 mullion.

(¢) Five per cent of the cost will
be paid as down-payment, and the
balance 95 per cent will constitute a
long-term loan. which will be repay-
able in dollars in 31 annual instal-
ments after a grace period of 10

3963 1.5—8

years. The jate of mterest on the
loan will be 2 per cent per annum
during the first ten years and 3 per
cent per annum thereafter .

(d) As mentioned in parts (a) and
(b) of the answer, PL 480 imports
have not been revived after Presi-
dent Carter's visit, they are continu-
ing since 1975.
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T st & e, gt e ¥ W I
W w§

2461 st vmE foandt : =T
faar Wt g7 FATR BT IO wGT F

(%) 3w & forfer  Gat @
STIATET & A% AT FT FE T FTE

(@) fex-fem w7 aw
w5 0T AT A1 WP &, W7

(T7) FEEMT FIA F1aE &I
NRETAATHIR ATV FT Al
W F gy Frn F 7

faer smrem § Toa =t (st @i
avam) : (%) feam 3w
T & Agrg W} fAr fam v A
wagd feage TR & aRTgT qom
A qHH FT ATAGT G 1954-55 |
O 7oy 7% 7 | FATHAM I |
FgagT faer #1 FweamaT g =
Wrad 1962-63 % FHT7 O aoME
TE uY;

(@) a9 &, wew & Fe,
WY WIW, TIASAT WL FAT TIO
T H TP 77 &9 4 SO 3T AT
shrag &9 o & #@ifim 2

(7) AFEFIETEA® AT T
forg w6 A7 G T A W
JU AT &A1 AT Ay AvfaT e T
2, 9ET 7 FFW AT ITH T A=A vEY
g afer o &Y F W w9 §
w&g Wt 7 A w1 A & fom
I frgam vt wrmE AT
qE & IqreR § fAv o v,
o= Ft fre wia, fgv 34T g mgrE
w-arn # fmaw @A @ stEaran
& wrov I0gE (F) W f=faa dan
Agmgvdrai g
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Aew witw ¥ odeet & el ooy
g

2162, sit TgA werx et :
T gz Wit AT fawe wA@ wg
T T FU wA F

(%) w1 a8 7= & fF 7oy AW
A ST Weaw WTRe S, TEfAE qdaT
qATHY TATE NI, HITT, WATE T,
feagz (<) mar aTeTe ¥ ATHI
I et w1 3w Wi aafer 1 frarg
TOAST FLA HT Gt 7F F1E sqAeqy
T #Y vk & stafr wfvad aft qwr ¥
foelt oz ot 39 wqer w1 AwA
o g, WX

(@) w7 Jugeds qdzq oqen &
fawra & fao a<aTe % favivr s
*1 Prarfrafe w4, aft g, ar avfe
T FqAT 97 FIA-HIN A7 glqumg
I FITE ATAAT P

e WY AvTT fowm oot (oft
gedten wfw) - (%) w1 (7)
Y GEST ArArAT & S weE
A A R, AT AR ATGT A AT
AT A et GiAamy v w1 v o
A7 AT Forary gfaar | ST AT W
FE FT AT & Fw faum A fawre
FEg AT AT FAr 9 I e
(1978-83) & fam 31y ¥71§ ¥
fafirgr av fasde 5

™ * 71y frafa-wmm ware

2407 off Ty A el <
wtfors w41 amfew qfr o7 agefon
qAAY TZ TAA AT FA A

(7) fama7_ 1977 % gemafia
ATFA-59 SATITY TARIY & A= W
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vy ol ¥ v ww & T & Y el
e qersTeR AT ST W
o frafa fear I &, Wi

(@) s wrmAt qr frafer &
wg ¥ s ffe o § gl ?

wifer wqy Amrfee gfr wite ag-
wifieen warror ¥ o st (st wfes
) : (%) 1978-s0 AFfrrawETTH
AT ¥ areefrr geift & Arew
¥ WK goRTT My S /W F
T & A gu 7 F wwrta difaga
#9 ¥ araT 99T S¥ fagta 7 sorw A
T AT AT A faawor g wER )

(&) warmfr safradda qrAg
T9G1 ¥ Aifaga 79 & 0w 4% IR
W o d% 7 "/ o de
X & wnegw 7T wma

faaow

197 8—S 0 A FATT THTT F ATAA
FY arveafry gEf & awew 7 g
FII & A= A g9 ¥ WA
I fFr g fgfr et A
Faaor
99 1978-80 a9 1978—80 AF
T TAF T weww A9 g
gtt difage 7w Aifag ag %1 faf

¥ o
1 2
5T HAT 497 79T, FEA
=Zr, faw gfres
mfee 2, feamiz
CIGR L S0

T T FETIeq/HE
AR, AT HeT

1 2
<ex @ wew |
wareq faato wd
T e ST
TFATT 15T, M-
5T TR q167 ATEH
q‘l'ﬁf{oﬂ]‘?otqo
TIfaRe T FY FIeE
qTT
FFdr T IWE AT
o oE qUT FATE
gé w1 WEW,
arv veq urgfafaay
AT =N
Tt L
AT TRT  FTEH
15747 1976 ¥
Aufafu srare w317
s g7 0g :
SARTAT H Fo Fo 123 F9IE

123 FT BIGEE

sfaad

air sirors ¥ sffe Rt et
T ENMED wt fasit W e

2464. St Taw fag wtgm w4
e WX A fawree wAr a8 T
N Fu w4 f5

(%) ==% qamafavarm & @@
g gw faaw sfefea et ensfree
wiv fg=t AT 2

(@) wa ¥ fyaa arzfrer =@
SAEd ® A &7 IwEwr Ol
aefefiam ¥ fao frar s 2,

() afzox fer afey wiv
ey SAmed §1 3w 9D A7
et ard & faq 4@t foar av 737 2
AMEsd "MTArME , Wiw
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(%) v figr st & forg o
Tyt Y w5 ooy @ w7 afy
gr AT IRTT AT AT R ?

TR W AT faarm w (st
gutiters wifoe) (F) & (7)
qizA w7 amrr fear warem A fge
Fu Ao fey wypfefe = sifmor
wrA zmsfoer @ sgfafr &7 g9
TRAT B 16 AT 6 F TN IAH A
F15 |t FAIRY qu ®q 7 f= el
s fewst wifafy 71 ¥ A ¥R F
Ffr w A el ot o Fr A wEA e
ey ama & Frq =@ frarmmn 2| o
fredt gawmr ¥ 4 efz g feedt
TTET F T A & AT F 1 LAT AT
ng sfefar ot sfarw &= wng-
fafr 51t 713 v T 1 TIRY WATAT
= gfmaor grer fg=fy arsfaertagr fewdt
urqfafost # Jamn w1 W7 whr
TIEE T7A & Ao gEw 3T A )
uie gfry ferdt amrors @z fao
T F A vy FrAT O TR (R T g
FETHATIA T Ay FATT wfaieT
FHAT AAFT & IEW F7 FFA § |
wfurfear @ gow frar mar & fr 3
wfwetfrr v fedt 7 FTaar RaT™w
% femt wrfaf & sfmgo-grs wg-
fafart & Ao a1 SIIT TN
AT @ ot 97T frar mar @ fr 3 w
fedrzre = 1 F1 /TR qIH wAATT
q @& groe1 ey rew w wfrfegor
St AIEMETTFT AT T AR«
T |

Assels of Premuer Cooperative

Transport Society, New Delhi

2465 SHRI MAHI LAL wWhll the
Minister of COMMERCE AND ( 1VII
SUPPLIES AND COOPERATION be
pleased to state

(a) th; assets of the Presmer Co
operative Transport Society  New

MARCH 10, 1878
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Delh; comprising among others Mem-~
bership amount, loans tahen from the
Banks and interest thereon separately,
amount of fixed deposits accepted and
interest thercon and earnings of twe
buses owned by 1t as on 30th June,
1974-75 1975-76 and 1078-77,

(b) the habilities of the Society
unde; wvitlous heads and specially
payments made op account of (1) Re-
pairs (n) petrol and lubricants, ()
salarles (1v) road tax and any other
charge including jnsuance premiums
(1) enteilainment (vi) Repayment
of loan hxcd deposity and interest
thereof and (vi) Miscellaneous items
for the years cnding 197475 1975 76
1976-1977

(¢) the botrowing hmit fixed by
Regt trar  Cooperitive Societies Delhr
and whelher 1t hag been exceeded
and

{d whethe: Society + 1wcounts have
blen audited for the veun 1974-70
1975 76 nd 1978-777

THE MINISTER OF SIALL IN THE
MINISIRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPFRA
rIonN  (SHHRT KRISHNA KUMAR
GOYAL) (a) and (h) A statement
cont uning the information sou,hi 1+
latd on the Tible of the Houst
[Putcedd 1 Tilrary  Se¢ No LT-
1772 781

t¢y The flned Lmut of R 15 Dikhs

his been (“ceeded

d) The Sotiely s wcounts lor '174
75 and 1975-7C have been wdited Ar
wmditor has | een assigned to audit s
actounts for the year 1976 77

Memorandum from all India Film
Producers Council Regard;ng Rational
1sation of Excise Duty

24660 DR VASANT KUMAR PAN-
DIT will the Mimster of FINANCE
be pleased to state

(a) whether All India Film Produ-
cers Council presented a memorandum
in December 1977 to the Government
hsting their demands
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(b) if so, what gre their main point
and requirements and what decision
has the Government takep on each of
those points; and

(c) what proposals have been given
by the All India Film Producers Coun.-
¢il to rationalise Excise Duty?

THE MINISTER OF STATE IN TIE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Yes, Sir.

(b) and (c). The Council has sug-
vested complete gbolition of excise
levy on prints of motion pictures #nd
to find other methods by which 1eve-
nue can be derived from the film in-
dustry without imposing any heavy
hurden. The above suggerlion was
not found {o be acceptable {o the
r;overnmeni. Some dutv reliefs have,
however, been given to the film indus-
try in the 1078 Budget, the details of
which are contained in the Memoran-
dum Explaining the Provisions in the
Finance Bill, 1978, which was present-
»d {o the Lok Sabha at the time of the
;niroduction of the Finance Bill vn
2Ath February, 1078,

Suryvey Conducted by Income Tax
Department of Residential posh
Localities during Emergency

247. DR. VASANT KUMAR PAN-
MIT: Will the Minister of FINANCE
e pleased to state:

(a) whether Income tax Department
carried out survey of residential
posh localities of big cities during
the period of Emergency;

(b) was not the survey carried out
without any authorisatiop under the
provisions of Income Tax Act, 1961;
o any other Act;

(c) if so, who authorised such raids
angd surveys and what action has been
taken againsy those responsible; and

(d) what precautions have been
taken to ensure that the officials of
Income Tax department do not enier
the jresidemtial premises of the citi-
zens without proper legal authority?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
ZULFIQUARULLAH): (a) Yes., The
Government had ordered survey of
posh localities in the bigger cities by
Specla] Survey Squads during July to
September 1975 and from June to
December 1976,

th) Section 133A of the Income Tux
Act vests the Income-tax authorities
with powers of survey of business
premises for certain purposes, There
are no similar provisions in the Act
enabling Income-tax authorities to
enter residential premises for a sur-
vey except with the co-operation of
the concerned occupants.

(e) Survey of the residential premi-
ses, subject to the co-operation of the
occupants. was authorised by the
Government. The question of taking
aclion against those responsible for the
survey does not, therefore, arise.

(d) Surveys of residential premises
by Special Survey Squads are no lon-
ger being conducted, this was done
only during July to September 1975
and June to December 1976 as autho-
nsed by the then Government. No
question of precaution therefore
arises,

Complaints against Chit Fund
Companies

2468. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
hie pleased to slate:

(a) whether the Central Govern-
ment and scveral State Governments
have received serious complaints of
dishonesty, mal-administration, cheat-
ing the public and fraud by various
chit fund companies throughout the
country;

(b) whether the Federation gf Chitl
Fund Companies have presented a
memorandum to the Minister of
Finanece covering their suggestions on
the proposed legislation control the
management, administration and dis-

bu:‘mment of moneys by chit funds;
an
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{c¢) if so, what action is proposed
to be taken in the matter by Govern-
ment?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) Yes, Sir.
(¢) Government have noled the sug-
gestions,

Debts, Liabilities and Bank borrowing
of Kohinoor Mills and National Rayon
Corporation

2460. DR. VASANT KUMAR PAN-
DIT: Will the Mimster of FINANCE
be pleased to state:

(a) whal are the total debis, liabili-
tites and bank borrowings of (i) Kohi-
noor Mills, (1i) National Rayon Corpo-
ration as against their tolal assets,

(1) how much of the above loans/
borrowings or advances are from Na-
tionalised Bonks, which Banks and to
what extent;

(i) Kohinsor Mills Co. Ltd.

1. Total assets . N

IT Current habuluies & Provisions

111. Borrowings :
(i) Secured loans :
1. Fromn Banks
2. From others
(i1) Unsecured loans :
t. From Banks

2. From others

TortAr BORROWINGS

MARCH 10, 1678
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(e) is it a fact that offers of pur-
chase of Shares of National Rayon are
under consideration of the Government
from some parties which can fo a
large extent reduce the load of loans
and advances from Nationalised
Bank;

(d) 15 1t a fact thalt Government is
conducting full inquiry into the affairs
of the Kapadia Fumily who have taken
undue financial advantage during the
Emergency, and

(e) whethe:r Government 1s planning
any steps to prevent closurc of Natio-
nal Rayon and Kohinoor Mills and
take action on {he persons liahle for
these misdeeds and financial manipu-
lation”

THE MINISTER OF FINANCE
(SHRI H. M, PATEL)' (a) and (bJ.
As per the lalest Balance Sheeis of
Kohinoor Mills Co, Ltd. and National
Rayon Corporation Ltd., their total
assets, llabilities and borrowings as on
31-3-1977 and 31-12-197G, respectively,
were as under:

(Re in lakhs)

24,00 23 (unluding  accumu-
lated losses of
1206 14 lakin),

6.5 25 (of which current lia-
balitiev :
63499 lakhs)

15.67 81

46 o1

37 20

. . 50 b5

17,0173
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(#) Mational Rayen Corpn. Lid.,

I. Total amets . . . .
I1. Current liabilitics and provision .
I11. Borrowings :

(¢) Secured loans :
1. From Banks

2. From others R .

(#i) Unsecured loans :
1. From Banks

2. From others

ToraL Borrowixcs

The banker of the Kohinoor M:lls
Co. Lid. 15 Central Bank of India. The
bankers of Mational Rayon Corpors-
fion Ltd. are Bank of Baroda, Dena
‘Bank, Canara Bank and Punjab Natio-
nal. Bank. These banks have extend:
ed certain working capital facilities to
Kohinoor Mills Co, Ltd. and National
Rayon Corporation Lid. which are in-
cluded in the bank borrowings as In-
dieated above.

(¢) An application under section
10BA and S-372(4) of the Compamies
Act has been received by the Depart-
ment of Company Affairs for acquisi-
tior. of 150,000 equity shares of Natio-
nal Rayon by Modipon Lid. The
change of ownership of shares ay
not directly affect the advances of
Public Sector Banks.

(dy and (e). The members of the
Kapadia family are not in munage-
ment of National Rayon and Kohinoor
Mills. Directorg have been appointed
hy Government under section 408 of
the Companieg Act in the former and
management has been fully profession-
alised in the latter since July 19768 by
Central Bank. The Depariment of
Company Affairs have ordered Inves-
tigation under varioug provisions of
the Companieg Act in respect of Kohi-
neor Mills Ltd. and National Rayon

(Rs. in lakhs)
. . k3t:42:80
. . 12,9381 (of which current lia-
abilities 829'82
lakhs).
. . 537 30
5 5 2,61 10
" 411 off

12,09 54

Co. Af{ the samc Lime g numbter of
steps to rehabililate both these com-
panies finaneially and t{echnically have
been taken including sanclion of long
term assistance to National Rayon and
consideration ol an adeguate amount
of soft lpan to Kohinor Mills Ltd.
Both these undertakings continue to
functlion

Norms of the Soft Loan Scheme of
L DB L

2470 SHRIMATI PARVATHI
KRISIINAN: Will the Minister of
FINANCE b pleased to siate:

(a) whethe:r 1t 1s a fact that the In-
dustrial Development Bank of India
has decided to dilute the norms of
the soft loan scheme and allow big
business housrs to have access tg con.
cessional finanee for then sick units;
and

tb) 1f so, the details and objeclives
thereof”

THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a) und (b).
The Soft T.oan Scheme operated by
the All India Public Financial Instilu-
tions is intended to provide concessio-
nal filnance snd other incentives to
production units in cotion textile, jute,
sugar, cement and cerlain engineering
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industries to enable them to overcome
backlog in modermisation replacement
and renovation of their plant nd
machinery so s to achieve highe:
levels of production and thereby .m-
piove their competitiveness In
keeping with these objetfives [inin-
cal institutions have decided n con
sultation wiath the Government of
India to accord pniony fo processing
of applications recenel fiom wedk
umts as also 1p lhbeiglise the par?
metres for sanctioning of loans mname
Iy debt equily ratio promoters (on
tnbution margin et on 1 tave to
case basis While upplying thise
norms flnancial nstilutions take an
overall view such as ability of entre-
preneur to raise funds re ources 1t
command of concern/group to which
1t belongs etc Thus 1n identical cn-
cumstances more stringent norms are
bheing applied to weik umts belongimg
to lirge houses

Loss Suffered by Public Sector Un
dertakings

2471 SHRI SARAT KAR Will the
Mimister of FINANCF bhe pleased o
state

(a) whether Goternment have
made anv gsfudv about the fotal loss
mcurred by different public  sector
undertakings during the last year
and

(b) 1f so the details thereof?

[HF MINISTER OF FINANCF
(SHRI H M PATFI) 4} and (i
During 1976 7° 43 ontc-pr ses mace 1
net loss of Rs 147 tro es ‘The major
loss.making companies were —

Nwme «f the € 1 panv Amount [
lnas
(Rs in
_ o rores)
1 CodIncha T td indaese b
wudiaries -
2 Fertilirer & Chermicals
Travancore T td 14
3 Indwmn Iron and Steel Co
Iwd 15
4 Terthzer € cxporatien of I dha 34

——— ——
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In Coal India Ltd production was
stagnant due to low demand and
power cutg had also affected the ope-
rationg of the coal-fields Government
price fixation coupled with rismg
costs bad also adversely affected fin-
dficial results

In the Fertilizer compame: also,
naing costs and price control seem to
hive been the major causes of podr
performance In Indian Iron % Steel
Co again pioduction was low and the
high interest charges on loan taken hy
the Company for renovation of its
old plant and machineiy had adversely
affected 1ts position

Representatives of Indusirial Estab-
hshments who Visited Abroad

2472 SHRI SARAT KAR Will rhe
Minuster of FINANCH be pleised to
stite

(a) the number of repiesentatives
belonging to the thirty top industrial
tstablishments in India who visited
foreign countiles in the years 1875
76 and 1977 T8

{h) the amount of forcign exchanpge
~anctioned to ¢ach onc of them and

(c) the purpose of ecach ot the

1151t undertaken?

THF MINISTER OF FINANCE
SIIRI 11 M PATEL) (a) to (¢) In
formation 1s being collected and wnll
be luid on the Table of the House

Asgessment of Suitabihity of Pakustani
Coal

24~ SHRI SARAT KAR Wil the
Minister of COMMERCE AND CIVIL
SUPPIIES AND COOPERATION be
pleased 1o stale

(a) whether switabihity of Pakistant
coal has been assessed, and

(b) if so the details thereof?
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'THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) No, Sir.

¢b) Does not arise.

Loss to India due to old Contracts
with UBA.

2474. SHRI SARAT KAR: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that India's
exports to U.S.A. against ald contracts
will suffer a loss of at least 25 crores
in the last five p-omths of the current
financial year owing to the slippage
in the value of the U.S. Dollary

(b) 'if so, whether it js also a fact
1hat Government had slashed the rates
in October but had not bothered to
announce revised rates; and

te) if so, the details regurding the
loss on cach item that had been suf-
fered by Government during the last
ane year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (¢).
In the case of expeort coniructs express.
ed in termg of US dollars, there would
he a reduction in the rupee realisation
in the hands of the concerned exjpor-
ters on account of the receni charges
in the Rupee.US Dollar exchange rate
However, the US Dollar earnings will
be the same as expressed in the cox-
port contract. Because of varied lags
between fulfilmen{ of export contracts
and actual export realisation, it would
not be possible to quantify the total
impact on this account.

{b) India discontinded the earlter
practice of linking the exchange rate
of the rupee to the pound sterling
with effect from 25th September, 1975
and instead adopted a system of fix-
ing the exchange value of the rupee
in relation to a basket of currencies

of our principal trading pariners. The
Government keeps a watch over daily
exchange rate movements of the rupee
and whenever any corrective action is
necessary to hring back the exchange
rale of the rupee in alignment wilh
the exchange rates of the basket cu-
rencies, necessary adjustment iz maae
in the rupee sterling rate. Since the
mception of the new system ten such
adjustments have been made the latest
being on Jst November, 1877, when the
rupee sterling rate was changed ftom
Pound -—Rs. 1520 to Pound 1—Rs.
15.75. The exchange rate situation s
continuously watched by the Govern.
ment and the question of any revision
would arise only when chenges are
warranted within the framework of
the basket svstem of exchange rate
valuation,

While the husket system of exchange
rate of wvaluations has resulted 11
maintaining the exchange rate of tha
rupee in line with the movement in
currencies of our main trading jart-
ners without being unduly influenced
hy any singl. currency, it is inevita-
ble that in the present world monetary
regime  characlerised by floating of
major currencies, the exchange rate of
the rupee 1s hkely to be affected by
fluctuations abroad. Thus so long at:
the major currencies of the world
rontinue to float, the external transac-
fions of all countries. including that
of India, would continue to he affect-
fd by upward and downward changes
in exchange rafes. In view of this it
will be diMcull to calculate the losse”
it any. due to export transactions Ir
relation (o anv particu®ar currency.

Export of High Valued Variefies of
Mica at Low Prices

2475. SHRI K A RAJAN: Wil
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the
strategic and high valued varieties of
mica are being exporteg at very low
prices by some of the private mica
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trades because of the cut-throat com-
petition prevailed among them;

(b) if so, the details thereof;

(¢) whether the Government have
¢ proposal under consideration to
bring the whole mica trade under the
WMica Trading Corporation:

(d) if so, the steps being taken in
ihis direction; and

{e) if not, what measures are pro-
posed to be taken to see that our pre-
cious mica is not exported at unecono-
mic prices?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
LND CIVIL SUPPLIES AND CO-
CPERATION (SHRI ARIF BEG): (a)
Lecording to Government's informa-
iron, strategic and high value varie-
ties of mica are not being exported
velow the floor prices fixed by Gov-
ernment from time to time.

(b) Does not arise.

(c) to (e). If not the entire trade
ihe export of processed mica is al-
ready canalised through Mica Trading
Corporation. Similarly, care is taken
o that the mica is not exported be-

. 19w economic price.

Import of Gold

2476. SHRI AHMED M. PATEL:
Will the Minister of FINANCE  be
pleased to state:

(a) whether there is any proposal
io import gold by the Government
fo control the smuggling of gold in
the country;

(b) what is the difference bhetween
internal and International gold price;
and

(c) when the final decision is like-
ly to be taken on the proposal?

THE MINISTER GCF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH £GRAWALY: (a) to (c). In
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addition to preventive measures to
combat gold smuggling, the Govern-
ment have decided to commence the
sale of gold from the stocks held by
it. Government have also decided te
allow import of gold for making gold
jewellery for export. During February
1978 the average price of gold in the
couniry was Rs. 683.15 per 10 grams
ang the international price in Londen
$178.20 per troy ounce.

Landing and Parking Charges of In.
ternational Flights at Indian Airperis

2477, SHRI AHMED M., PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION hLe pleased to state:

(a) whether there is any proposal
to increase the landing and parking
charges at International flight at Bora-
bay, Calcutta, Delhi and Madras;

(b) if so, how much; and

(c) the approximate income fo be
incurred yearly?

THE MINISTER OF TOURISM ANB
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (k)
The International Airports Authority
of India have sent a proposal for in-
creasing the landing charges at Bom-
bay, Delhi, Calcutta and Madras air-
ports by 35 per cent for international
flights, with effect from 1st April, 1978,
There iz np proposal for increasing
the parking charges.

(c) At the present leve] of traffie,
an income of Rs® 4.66 crores per an-
nurr: is expected.

Propesal to ban forzign cellaboration
in Indian ¥otel industry

2478, SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleaseqd to
state:

(a) how many new hotels projects
are under consideration of Govern-
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ment and what are the details in res-
pect thereof; and

(h) whether Government propose to
ban any foreign collaboration in the
Indian hotel industry; if so, the de-
tails thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Seventy-
two new hotel projects in the private
and public-sectors have been granted
approval by the Department of Tou-
rism. These are at various stages of
implementation.

(b) Proposals for foreign collabo-
ralion in the hotel industry are con-
sidered in light of the role assigned
to foreign investment in the new In-
dustrial Policy of the Government,
Specifically foreign collaboration in-
volving management arrangement
with a hotel by a foreign party is not
being permitted.
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Criteria followed by Air India in
Foreign Postings

2479. DR. BHAGWAN DASS RA-
THOR: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) the criteria followed by Air
India in the mafiter of foreign postings:
and

(b) the number of staff in the cate-
gories of Assistant Station Superin-
tendents, Chief Traffic Assistants and
Traffic Assistants, posted abroad dur-
ing the lasi{ three years and the num-
ber of Scheduled Castes and Schedul-
ed Tribes amongst them?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) The
criteria followed by Air-India for
postings to foreign stations are re-
cord of work ef officers, suitability
and adequate experience in funetional
area of the post involved.

(b) The requisite jnformation is as
follows:

1975 197
Category - 97 3 19%7 )
General - Sehe-  Sche- — General Sche- y Sche-  General Sche-  Sche-

clulf-.(l duled duled = duled duled  duled

Clastess I'ribes Casics Tribes Castes  Triles
Assistant Station
Superintendent » o : . 1
Chief Traffic
Asstis. Traffic
Supervisor

Tralile Assistanis

(]

TR AT AW fERET qHET & weand
faww, wrateaat qur fFemt § arefag
FrTT

2480. i faa avomor agfaar
oiEd AT AWK fAREw Aqdr 93
asTs AT 97 FA 0

(F) =% "Hamer ¥ weAwq qdl
faardi, wEiadl AFEET AadsEE

fowm s faarai oz & fafus
FATAT # fpar stfam st s g
F7 foar war g ;

(@) =777 gfaesri § s
AT TFT AT 2 ; HIT

(W) =\ vraw § fFa-faa an
% 930 F7 wiAT TG0 fwar wAr 27
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iz et are fewoor st (st
qeew wifew) : (7) & (1)
wifers gaT owfaa ®f o o § Wik
A% € wg Iueew WO F-ET
T=d 9T @ €1 At |

Application of COFEPOSA

2481. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the report which ap-
peared in the Pairiot dated 7th Febru-
ary, 1978 that the Minister of State
for Finance stated in Calcutta “the
West Bengal Government was not
willing to apply COFEPOSA but it
was not opposed to the Union Govern.
ment applying it when necessary” is
rorrect; and

(b) what are the reasons given by
the West Bengal Government for its
stand”

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The Mi-
nister of State for Finance had in his
Press Conference at Calcuta on 6th
February 1978 stated that as the Gov-
ernment of West Bengal was not wil-
ling to apply the provisions of the
Conservation of Foreign Exchange and
Prevention of Smuggling Activities
Act, 1974, the steps for applying the
said Act in the State of West Bengal
were under consideralion,

(b) The Government of West Ben-
cal are of the view that all offenders
should be brought to trial ynder the
normal law only, and preventive de-
tention should not be resorted to.

Elimination of Smuggling by allowing
Free Import of all goods

2482, DR. V A. SEYID MUHAM-
MAD: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the report (in Patriot
dated Tth February, 1978) that the
Minister of State for Finance stated
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in Caleutta that “smuggling in the
country was on the decline because of
the Government liberalisation of im-
ports and reduction of import duties”
18 correct; and

(b) if so, whether it is the policy
of the Government to eliminate smug-
gling completely by allowing free
mmipc't of all goods under the sun?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a) and
(b). The Mmnster of State for Finance
had stated at Calcutta that despite re-
lease of over 2.000 smugglers on re-
vocation of the emergency, smuggling
continued to be effectively contained
The value of scizures had shown a
decreasing trend during 1977 compa-
red to previous vears This had been
pussible ap o result of strengthening
of preventive and intelligence machy-
nery and certain cconomic measures
taken by Government These econu-
mic measures melude hberalisation of
mmports and O eduction abplition of
customs/Central Exrise duties on cer-
tain items senwitive o smuggling
Such mcasures would also be taken
in future as and when considered ne-
cessaryy,

News-item captioned Policy confusinn
sets Viscose fihre Imports

2483 DR \V A SEYID MUHAM-
MAD Will v Vhimster of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION lic pleased to stale
whethe; theic 1v anv truth in the re-
port which uppeared in the Financial
Express dated 10th February, 1878 that
“Policy confusion sets viscose fibre
imports” due to “lack of coordination
betweepn the Union Ministers of Comr-
merce and Industrv” and because of
a number of <udden and erratic im-
port policy changes®

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): No,
Sir.
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Investment in Private Areas

2484. SHRI DURGA CHAND: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Gov-
ernment have recently urged upon
the private sector for investment in
backward areas of the country;

(b)Y if so, what are the detailg there-
Of:

(c) whether private investment is
forthroming n barkward areas: and

fd) il so0. wha! ae the details

thereol Stute-wise?

THE MINISTER OF FINANCE
(SHRL H. M. PATEL): (a) to (c). It
has been the policy of Government to
eucourage private seetor industrial in-
vestment in the backward areas so as
to promote more balanced regional
giowth, In pursuance of this policy,
the All India public financial institu-
tions have been operating since 1970
schemes of financial assistance for in-
dustrial projects being set up in back-
ward areas; these include lower in-
terest rate. longer nitial gruce pe-
riod and reduced commitment charge
on undrawn balance

(1) Wiale precise information re-
gurding private sector investment in
indurtrinl projects in backward areas
in not availuble the financial assis-
iance sanctioned to industrial projecis
being pul up in the private scctor in
backward areas is ordinarily treated
as irdicalive of the magnitude of in-
vesiment being made in these areas.
State-wise information of assistance
sanctioneg to private sector units by
the Industrial Development Bank of
India jn backward districts as at the
end of December, 1977 is contained
in the Statement enclosed.

Btatement

Industrial Development Bank of
Indig (IDBI)

Financial assistance sanctioned by the

IDBI to private sector/industrial con.

cerns located in notified backward
districts/areas as on 31-12-1977

State Assistance
sanrtioned
as on
31-12-197Y

1. Andhra Pradesh . g7iij.00

2. Assam ] . i 724700

9. Bihar ' . . 211700

4. Cinjarat - 1966- 00

5. Haryana . . 1604 00 -

. Hinachal Pradesh . s5f o0

7. Jammu & Kashmit anye o0

8. Karnatnka . N . BTG 00

. Kerala . . «  abfis-on

10. Madhva Pradesh 247500

11, Malwashira . 440.1° 00

12. Mampmn . ¥ . G700

i3. Meghalaya . . . 11200

14. Nagaland . ‘ 11-on

15. (hiwa 1919° 00
16 Punjab . N 15000 00

17 Rajasthan . . 4314700

18, Tamil Nadu | 6.226- 00

19. Tripina . ' . 520 00

20, Uttar Prades! 3387 o0
21. West Bengal . 445500
22. Union Tertitmy . o 7h53 00

ToTaL . . 5B679- 0o
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Measures taken by Public Undertak-
ings to effect ecomomy

2485. SHRI DURGA CHAND: Will
#hé Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a num-
ber of the Central Public Undertak-
ings arc incurring wasteful expendi-
ture on unproductive items;

(b) whether the Bureau of Public
Enterprises have issued or propose to
issue instructions to various public
undertakings to effect economy in
their functioning;

(¢) if so, what are the details

thereof;

(d) the measures taken by the pub-
he undertakings to cffect economy
during the year 1977 and with what
results; and

(e} what 1s the total saving in 1977
shown by the various underlakings as
a result of effecling economy?

THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a) It would
not be correct to say that a number
of Central Government enterprises
are incurring wasteful expenditure on
unproductive items The enterprises
.are aware of the need to exercise ma-
ximum economy and to produce the
best resulls from the resources emp-
‘loyed by them.

(b)Y Yes Sir,

(e) to (e). Instructions issued by
Government are aimed mainly at re-
ducing surplus staff, expenditure on
sffice contingencies, travelling allow-
ances, non-industrial over-time, for-
eign tours etc. Restrictions have also
®ecn imposed on construction of office
and resldential accommodation, The
public enterprises are required o ob-
serve these instructions. Though it
would be difficult to give a precise
estimate of the total savings effected
as a result of the implementation (f
these mcasures, there is ample ewvi-
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dence to indicate that substantial say-
ings have been effected. The public
enlerprises have, apart from effecting
savings also directed their efforts to-
wards improving their performance
and making a substantial contribution
to their own finances angd to the gene-
ral revenues.

Grant of Loans for HOuse Bullding to
Employees In the United Commercial
Bank, Patna

2486. SHRI MADAN LAL SHUK-
LA: Will the Minister of FINANCE
be pleased to state:

(a) whether the Government s
aware thal 1in the Umted Commercial
Bank, Paina sume members of the
Unions of Bank employees have heen
granted loans for house building even
without their having purchased land
lor houses,

(h) 1f so, 1s the Government going
to investigate into {he irregularty: and

(e) if so, by what time will the en-
quiry he completed?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) United
Commercial Bank has reported that
the housing loans sanctioned to their
employees at Patna branches of the
bank, are in actordance with the Staff
Housing Loan Scheme of the bunk ang
that no one, who was sanclioned a
loan for building a4 house, has failed
to purchase land to: the purpose.

(b) and (¢) Do not anse.

12 00 hrs.
PAPERS LAID ON THE TABLE

ACcOUNTS  oF COFFEE BOARD  HOR
1873-74

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): On behalf of Shri
Arif Baig, I beg to lay on the Table
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a copy of the Certified Accounts
(Hindi and English versions) of the
‘Coffee Board for the year 1973-74
ang the Audit Report thereon.
[Placed in Library. See No. LT-
1745/78].

ANNUAL REPORT OF NATIONAL Co-
OPERATIVE DEVELOPMENT CORPORATION

FOR 1976-77

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): T beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of Na-
tional Cooperative Development Cor-
poration, New Delhi, for the ycar
1976-T7, under sub-section (3) of
section 14 of the National Coopera-
tive Development Corporation Act,
1982. [Placed in Library See No,
LT-1746/78).

NOTIFICATIONS UNDErR CENTRAL Excises
AND SALT AcT, 1944 AND ANNUAL Rr-
PORT oF UNITED INDIA FIRE AND GENE-
RAL INBURANCE Co. Lrp., MADRAS For
1976 AND A STATEMENT RELATING
THERETO

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): 1 beg
o lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 38 of the
Central Excises and Salt Act,
1944: —

(iY The Central Excise (Third
Amendment) Rules, 1978, pub-
lisheq in Notification No. G.S8.R.
444 in Gazette of India uated the
25th February, 1978.

(ii) The Central Excise (Fourth
Amendment) Rules, 1978, pub-
lished in Notification No. G.SR.
445 in Gozette of India dated the
25th February, 1978. [Placed in
Library, See No. LT-1747/78].

about Sikkim Merger (C.A.)

(2) A copy each of the following
papers (Hindi* versions) under
sub-section (1) of section 619A of
the Companies Act, 1956: —

(i) Annua] Report of the Uni-,
ted India Fire and General In-
surance Company Limited, Mad-
ras, for the year endeq 31st De-
cember, 1976 along with the Au-
dited Accounts and the comments
of the Comptroller and Auditor
Gencral thereon.

(ii) A statement explaining
that Government are in agree-
ment with the above Report and
therefore no separate Review on
the working of the Company is
being laxd |Placed in Library,
See No LT-1748/78].

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC 'IM'POR']‘QNCB

REPORTED SrATEMENT BY THE IPRIME
MINISTER ABOUT MERCER OF SIKEIM

SHRI SAUGATA ROY (Barrack-
pore): Sir, I call the attention of thd
Prime Minster to the following mat-
ter of urgent public importance and T
request that he may make a state-
ment thereon:—

“The rcpoiteq statement by the
Prime Mimster that Sikkim merger,
was wrong"”

THE PRIME MINISTER (SHRL
MORARJI DESAI): Sir, the Hon®
Members are exercised over the re-
port of the prev¢ interview which I
gave gnd which has been published
in the newsrapers on the question o
Sikkim. I have not yged the term
‘anncxation’; T <poke of merger. In
response to a sperific question by the
correspondent I observed that the

December, 1977,

*English versions of the gocuments were laid on the Table on the 23rd
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manner of merger was not desirable,
I had also clearly stated that it can-
not be undone. I have expressed my
views on the manner in which the
merger was effected. 1 did so gt the
time of merger and 1 have done so
ever since, T have always believed
that even desirable objectives should
not be actoiaplished in 4 manner
vhich would arouse needless criticism
nnd suspicion.

Sikkim bewng a eonstituent umt of
India iy a settled fact There can be
o question of unsettling it. I have
made it clear to the Chogyal that he
rhould adjust himself to the changed
circumstances which was what 1
~pecifically reiterateg  in the counse
of the presy interview

SHRI SAUGATA ROY- Sir, I have
fFone through the Prime  Mimster's
statement very caietully and I am
thankful to him that the Prime Min-
Ister has not used the word “anncxa-
tion" though that wa< the word
which was used in the headline of
Times of India yesterday But when
T rise to frame my question, [ do so
with a lot of pamn  because, to  my
mind. this should not have been a
matter of Calling Attention motion
but <hould have been a matiter of
censure motion agmnst the Prime
Minwter

This s the fuist time i the history
of independent  India  that a Prime
Minister hag oxpressed an opininn
against the integration vf an integral
part of the countiy, ever, if it 15 a
personal  opinion  He has also  ex-
pressed an opinion about the merger
of Gna Tomorrow, he may express
#n opinion against the integration of
rrincely Stales. Not only that. This
i also apainst the Thirty-sixth Am-
endment of the Constitution which
was passed by this House, by the
Parliament, of which the Prime Min-
1ster was g member, I have great
respect for the Prime Minister. Bui
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I must state that it is not a truthful
statement, He has stated:

“l have expressed my views on
the manner in which the merger was
effected, I did so at the time of
merger and I have done so ever
since."”

1 have in my hand a copy of the de-
bate of 4th September..

SHRI MORARJI DESAI: Where
have I said. I did it in the House? I
did not speak in the House. Mr.
Shyamnandan Mishra spoke. He was
the deputy lcader of my party at
that time. He has said definitely
about 1t.

SHRI SAUGATA ROY: On Sep-
tember 4, 1974, the House debated
the Thirty-sixth Amendment of the
Constitution. Not only did the Prime
Minister not speak against it but he
also did not vole against it. Not only
that The members of his party of
which Mr, Shyamnandan Mishra was
also a member and was its deputy
leader did not vote against it.

Now, if the Prime Minister says
thut he was not for it at that time and
he did speak out, I can only say that
1 differ with that opinion. But my
apprehensions are 1n another respecl
If 1 may mention, the majority of
population of Sikkim, about 72 per
cent are Nepalese speaking peeple
and it was these Nepalese speaking
prople who mainly led the agitation
against the Chogyal ang for the in-
tegration and merger of Sikkim with
India Sir, il seems to me, somehow
or the other, that the Prime Minister
hus set his heart sgainst these Nepa-
lese speaking people also, I just re-
feried to a brief statement that the
Piime Minister made to the members
of All India Nepalese Bhasha Samiti
when they met the Prime Minister
1ecently.  According tp the members
of the delegation, they were treated
very shabily. The Prime Minister
said to them, “I derecognise Nepa-
lese language from this Sahitya Aka-
demy” when it has already been re-



parte of Assam, Sikkim and also large
partg of Uttar Pradesh, So, at this
stage, I think, that this misapprehen-
sion s still more because the state-
ment came out on the day the Chi-
nese delegation came to New Delhi.
People may find a connection between
the two that the day the Chinese de-
legation came to New Delhi, on the
same day, the prime Minister of the
country made a statement against the
integration of an integral part of the
country, of a State of the counrty, of
people who are there in the country
for so long I think that the Prime
Mimster is a true Gandhian ang I
would like to ask him—since he has
already saiq that he has not said cer-
{ain things—whether in this Parlia-
ment he will tender, he will express,
regret for the remarks made and also
to the Nepalese speaking people so
that their misapprehension may be
allayed!

SHRI MORARJI DESAI: I am very
sorrv 8ir, that the hon  Member
should have used the languaze which
he useg and made allegations against
me which are quite unfounded. He

I not succesd In putting Nepalese
people ggainst me, howsoever much
he may try to do so, because I have
no dislike of anybody Why should
they say things which are unfounded?
I have never said these things. (In-
terruptions) I never made that state-
ment. If you confront those people
before me, vou will realise that T did
not make that statement What is
the meaning of imputting this kind

be carried on. He says: I am a
Gandhian, I am to

which Gandhiji was; I cannot claim
that, but I am trying to approximate
to hig discipline. Now, one of the
main requirements ig that one ghould
not be afraid of the whole world in
telling the truth ag one sees it, Whe-
ther others agree with it or not is
not a matter of consequence. The con-
sideration is that one must not speak
for others; I speak for myself, It {a
not at all....

(Interruptions)

SHRI VAYALAR RAVI (Chirayin-
kil): You speak for the nation,

(Interruptions)

SHRI MORARJI DESAI: If this is
what they want, I will not say any-
thing. I sit down,

(Interruptions)

SHRI YESHWANTRAO CHAVAN
(Satara): When the Prime Minister
makes a statement to a foreigner it
15 in his capacity as the Prime Minis-
ter and it is misunderstood. (Inter-
ruptions) it iz national interests which
are more mportant and I think the
Prime Minister owes an explanation
and apology to the House and the
nation

SHRI MORARJI DESAI: I do not
want tp ask for any apology for these
unfounded attacks on me, What iz
the meaning of this? There is no
question of my apology (Interrup-
tions). It iz not as if T have sald this
today. I am the Prime Minister no
doubt. But that does not mean that
what I had said then, I was not en-
titled to say it then, and if what I
said then iz what I believe was right-
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1y said at that time, and if somebody
askg me about it, how can I deny
what I had said®* Whatever the hon.

Member may say, I am not going to
yield to that at all. (Interruptions).

o T g (W) ST
W IR & qTok "rerH & WeTT "ay
Wt w1 e e ST 9ga g
g fafwrs & fawa ¥ o a9 far
&, TE% S ¥ W X weAengAr gEE
gaar ar fafiem Y & fr fafmw &%
AT T Y TS IR TF §, TE A
FRETHI Tae § AFF sERT TOw
afcter & 2= wrfgq )

A famr o1 ol q@F @Ew ¥
wui a7 @ &, 3791 | F 30 W
N sw-awr 7 feaw A A wfEa
AT WTEAr g W1 I9 v fafeww
w1 forg s 7 wrea ¥ fafeww 397
w1 SUTE fRAT T 49U 9EE ARy
7 gl gfom & wEEr Y T
= AT & oaw W § wad e
<@ wvgar g 1 & faw g Feen wwa
¢ fe fufer &1 s area O faerr g
Fda g, gEaFE S 7w AW )
RETT AAT AT W7 IAET AT 8, AfEA
s ag & i AraT W & 7 |vEA W
SWZ TV AY AT T W IART FIWT
g | g gaArT L ¥ o amE-
FT TBN T ZWT F ;47 997 77 F wrwwv
a1 7 AT AR g

nm ¥\@a fr gfega nemw W
gt furdtfes aoeer T AT -1
areT ' gfermrn” avrs ATt TR At
aue ¥ 1y faur fs o oY T fow &1
Wﬁ“fﬂl{o%otmm.
qx “afrvg=” A FET @1
‘Tt 18 an act of annexation’

MARCH 10, 1078 about Sikkim 260

Merger (CA)

T ¥ WEY agw & ww ¥ afeeT
9 ¥ vy qr—

“Bhutto sees an excuse for arms
aid . Swallowing up.. "
T 7 ¥ YA ¥ o gwer 3 wfy-
fomar g€ 4t SY< Aarer ®Y qaraa & fadw
A&t ¥ A q«qey foar ar g & qgwe
AIOET AN T Af FTU wATEAT |
afer & ag waww wgav wwgar §
fadw Aify amwdas s & g W
e ywifax w1 Sfer wearrer
IAET 7T wqT Frar § 7

orar AxT &Y AT F oF qodee
¥y ¥ Frrd W A A% F fy
stew fafreze &1 ot awwsm g @
IH T AT IAFY AfAtwUr X1 IR
o1 fr Taa woar o wrf =2zhe af
3l ®%r o1, fomw I9W Far fw
(swwarr) & <7 FT Fifwr droer
QAT w1 IGTT AN AT AR g
FrfeT ag g7 A B Fav oA g
THT & AR K T ATH-TAT A
TAT ATEAT § ) T WG AWET
famr oz #7r w1 ¥

“This ;5 a wishy washy Bill, a
dangeroug 1nnovdtion mnot only
Constitulionally but  v¢ven more
dangctous politically '

7g gA AEY FET 97 (START ) 4T ST
o Y 7 T 4T | (wmwav) FEIT
fandr faat w1 ot g73 a7 afgerar
gt =fer | Foye w1 qwraA ¥ owET
mar qr fF QU A wre Qe
wTE A T WA QS wrw Fafeen”
TRE FT 47 fF o wdy avwr § ar
TR /ATT L o TTo HYo 7 I7TAT ATFEM |
o ¥ I At F qH qam fE 9w
WAETTT AN F TG VATET 9T
7 9T Aqr A TH AWT &7 FTATATT
& AT 4T | qgr QY AqrE W AT
FEy N g O R 9 (wawam)
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SHRI VAYALAR RAVI: I am on
a point of order.

This Parliament constitutes the
people of the country who stand for
the territorial integrity of the nation.
In this Parliament there is an Hon.
Member representing Sikkim. Now
the Hon. Member geekg to justify the
statement or the allegation made
against this country and the Govern-
ment in those days by certain foreign
Governments, by Mr, Bhutto and some
of the newspapers that the merger of

im was wrong. He is trying to
Justify the stand. This Parliament is
not to speak against the territorial
integrity of the country: he should
not be allowed to speak like this.

o AT oy : ITETE wEYET,
& qrgen g fr gk fadre fra qrey
v ot g+

gt 7% fafery & wreg § faew
T AT & AR AN GAT g fm
1947 & w7 fafew sida 1 T
g€ @, AN IFR N TvEr
frraw & fam 7z @ AfE ol
ol aF T gEES 7 Iw@ v e
o frar 1 1954 H wEt ¥ wrew,
AT, § AgE #1 9w fwr Fv
wgrar i fafisw wea & faeer
=i | 37 Awy fafew 1 femn
Tar 9t | wfFw 9= feafa fare g, wa
I & W A drore g, 77w
Fry fFar mr (eawarw)

¥ oud faume At ¥ F W%
NaW Wl S ¥ AwAdw Fw g
FTAT AFAT §: (o)

SHRI KANWAR LAL GUPTA
(Delhi Sadar): This is a very deli~
cate matter. The Prime Minister has
clarified his position that it was his
personal opinion and my frieng here
is making political capital qut of it.
Here and now there shoulg not be a
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discugsion, They sghould not try to
make political capita] out of these

things,

o Tt Ty : &7 aw Aw @
¢t fn fafiFm & wrea & anq freaaa
w1 graaT AR gfear-frtardy &
T §T4-990 ¥ §f ST v ?

SHRI N. SREEKANTAN NAIR

(Quilon): Is he making a speech or
asking a question?

Mo Tt Ty
1 am asking a question.

wr fafeew & faows ¥ a=¥
et ¥ witatwaa g€ f 7 v
faferw & faem qT gwr et 3m,
o, # sfafwar g€ 7 (wawam)

SHRI K. LAKKAPPA (Tumkut):
I am on a point of order.

A Member has got every liberty
and right to say what he feels, hut
can he say in these proceedings, while
making a speech, anything against the
intercsts of the nation? He is ques-
tioning the very merger of Sikkim
with India. In his gpeech, he is talk-
mng against the interest of the coun-
try. You have to regulate this mem-
ber in a proper manner,

P o Tl g rome WY,
¥u s a8 & v form v 369 difaa
#wrgw ¥ fafers w1 wifree =2z &7
Tt % X fegea A ooy & g
e Iufeqa frar v v, 97 @ <
ot a1 7E? wffaw qarer ag § o«
1947 ¥ fafery =z shirg # eqmear
& gy 7w ard u faem 7w 2
T o ar 7€ WY 1954 ¥ W Al
dg= o w1 frra & oo q fegr T
at a1 7TY? S et mar v Ay el
T Y o ?
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SHRI MORARJI DESAI: I do not
want to generate any further excite-
ment in the Opposition.

SHRI YESHWANTRAO CHAVAN:
We are very much excited,

SHRI MORARJI DESAI' I can
understand your excitement but that
does not mean that I should be ex-
cited, I do not want to add to that
excitement and, therefore, I go not
propose to reply to the questiong put
by the hon, Member.

SHRI YESHWANTRAO CHAVAN:

1 think, you owe an apology to the
nation.

SHRI KANWAR LAL GUPTA:

Do not make a political capital out
of this,

SHRI MORARJI DESAI: There is
no question of any apology whatso-
ever; I cannot do it

SHRI YESHWANTRAQO CHAVAN:

You owe an apology to the nation.
If you do not do it, we will stage a
walk-out.

Shry Yeshwantrao Chavan and some
other hon. Members left the House.

SHRI C. M. STEPHEN (Idukki):
Mr, Deputy-Speaker, Sir, I have
written to you seeking permission to
make a statement.

MR. DEPUTY-SPEAKER: Yes.

SHRI C. M STEPHEN: In the
view of our party, what has happened
is a very very serious matter. We are
really pained to see that the Prime
Minister does not concede the gerlous-
ness of the matter, According to me,
three points are involved 1n this. First,
the statement of the Prime Minister
that he made the statement in his
personal capacity. Occupying an
office has got its owp constraints.
When somebody occupies the position
as the Prime Minister or the Presi-
dent of India, he has got certain cons-
traints and when a remark is made
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about a matter vitally concerning the
Constitution and the picture of the
state of affairs in this country, parti-
cularly when talking to a foreign
journalist, one cannot take it as a
statement personally made. I do ac-
cept his statement on its face value,
but the claim that he can make a
statement in his personal capacity
concerning a matter which ig so vi-
tally concerning the country is a pro-
position which I gm incapable of ace
cepting. Therefore, I have got my
objection to that,

Secondly, there iz an ocath that
everybody takes, The oath is: I will
upholg the integrity and sovereignty of
the country. By so many processes, the
country has come to existence and
Sikkim is a part of the country. As it
is a part of the country, every Member
of Parliament as also the Prime Minis-
ter is obliged to uphold the integrity of
the country and to say that the process
by which that integration took place
was objectionable ig not upholding the
integrily of the country, To that ex-
tent, the Prime Minister has violated
the gath that he took when he agsum-
ed office Thig is fundamental. If
yvou say that the process was bad, if
you say the means was: bad, but say
that the result is all nght it js not
upholding the integrity of the coun-
tiv  Therefore, I do expect the Prime
Minister to withdraw that statement
<o that the conscience of the people
of Sikkim ma ybe get at, and s0
that the integrity of the country
may be completely safeguarded. 1 do
appeal to the Prime Minister to make
a statement withdrawing that state-
ment. I would like to hear what he hag
got to say about that

SHRI MORARJI DESAIL I am not
gming 1o sny anything

SHR] C. M STFPHEN: The I ’rime
Minister says that he iz not preoared
to withdraw that statement So Sir. in
protest against the stand of the Prime
Minister and to uphold the Integrity of
the country 1 and my Party stage &
walk out.
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Shwi C. M. Stephen and seme other
hon. Members laft the Howse,

SHRI M. N. GOVINDAN NAIR
(Trivandrum):'I de not want to make a
speech, But we also protest against
the statement made by the Prime
Minister and we walk out.

Shri M. N. Govindan Nair and some
other hon. Members left the House.

SHR! GEORGE MATHEW (Muva-
ttupuzha): On behalf of Kerala Cou-
gress, we also protest and walk out.

Shri George Mathew and some other
hon, Members left the House,

dweft ot (fwar) @
TN F 617 5 TAE—Ag e
IR F IT & | Fwi w7 gheT
¥ fog oF AT T @ faam §:
T W ¥ fog agrda v ¥ @
SAET 7 aga a3 v fear § At
8 I A IR BT AT FE &
forg #1€ Y o Y fovar | ()

MR. DEPUTY-SPEAKER: Mr. Ahsan
Jafri—not here.

Shri Ravindra Varma.

12.27 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR]I RAVINDRA VARMA): With
your permission, I rise to announce
that Government Business in  this
House during the week commencing
13th March, 1878, will consist of:

(1) Congideration of any item of
Business carried over
from today's Order Paper.
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(2) Submission to the vote of
the House of Demands for Grants
on Account (General) for 1078-78.

(3) Discussion and voting on:

(a) Demands for Grants (Rail-
ways) for 1978-79.

(b) Supplementary Demands
for Grants (Railways) for 1977-78.

(c) Demands for Excess Grants
(Rallways) for 1975-76.

(d) Demands for Excess Grants
(General) for 1975.-76.

(e) Supplementary Demands
for Grants (General) for 1977-78.

SHRI HARIKESH BAHADUR
(Gorakhpur): I have already given
notice of a privilege motion against a
Police Officer. About that I would
like to say something.

MR. DEPUTY-SPEAKER: You have
already been informed regarding the
position. Please do mo! raise that
matter now.

SHRI HARIKESH BAHADUR: Dr.
Ambedkar, a respected leader of this
nation—his photographs were torn out
in Bareilly. About that also I have
given a notice. It is a wvery serious
matter,

MR. DEPUTY-SPEAKER: That is
under consideration. .. . (Interrup-
tions) .

SHRI HARIKESH BAHADUR:
FaaE! qfag & wawia g gaT
In UP, the Police officers are behaving

like this....{(Interruptions).

MR, DEPUTY-SPEAKER: What ig

A7 wg faar fie @ goev sfade
the point of all of you getting up? It
is under consideration.

Now Shri Vayalar Ravi.

SHRI VAYALAR RAVI: (Chirayin-
kily: The Minister has presented the
businesy for the next week about
which I would lke to make one or
two suggestions.
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One is about the Verghese Coms
mittee report. It has been widely puh-
licised that an atonomous corporation
will be formed. This is a very vital
change if accepted. 8o, it is mneces-
sary that this House must have an
opportunity to discuss this very im-
portant matter. They have even made
references to Members of Parliament
and have even asked MPs to refrain
from putting question about AIR.
About that I have moved a privilege
motion but I would not speak about it
now. Firstly I demand a discusslion
in the House on the Verghese Com-
mittee report.

Secondly, there is a wvery grave
situation in Kerala regarding closure
of cashew {factories. More than 1.3
lakh workers are employed in this
industry and the Cashew Corporation
has completely failed to supply the
raw material. The imports have gone
down from 2 lakhy to 42,000 tonnes.
8¢, this is a very urgent matter which
should be discussed.

Lastly, there is a very alarming re-
port in the Press that a purse of Rs.
65 lakhs is to be presented to Jaya-
prakash Narayan. Jayaprakash
Narayan ig a respected leader of
this country and any suspicion about
the collection of this Rs. 65 lakhs would
tarnish the name of Jayaprakash
Narayan. This House must know from
where this money has been collected
and the persons who have contributed
in a big way to this fund. Otherwise,
a suspicion will arise that this col-
lection consistg of donations of black
money and Jayaprakash Narayan will
be unnecessarily drawn into this con-
troversy. So, I make an appeal this
House must discuss and know how this
money has come and from where it
hag come.

PROF. P. G MAVALANKAR
(Gandhinagar): Mr. Deputy Speaker,
Sir, I am gorry to say that the Minister
of Parliamentary Affairs, while giving
ug this statement of Government busi-
ness for next week has failed to give
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us. .for one more week any definite
indication, much less a promise, of
government's intention 1o do away
with defections through a proper
legislative measures. I would like
the Minister to be specific on
this point because how long are
we going to gtay in this House and in
this country and watch all kinds of
defections? Only yesterday we saw
the spectacle of the hon. Speaker
being obliged to recognise an additio-
nal party born oui of one party. I
do not want to say that the Speaker
wag encouraging defection because that
would be wrong. But the fact remains
that people like us after getting elec-
ted come here and gtand before the
electorate with, a certain ticket—of
this or that party, or as an indepen-
dent. We have no right to change that
ticket until we give up that ticket,
resign the seat, come back on a new
ticket. When that is 0, I do not
understand how alignments of Con-
gress (R) & Congress (C) can take
place, and how and why a number of
members of Congress (R) and Congress
(C) and others get into the Janata
Party with obviously narrow political
purposes. I would like the Government
to tell this House and through this
House the whole country that they
mean business; that they are in earnest
about it. ] am more agitated on
this point because I come from the
State of Gujarat where the arch
defector—I do not like to refer to
hig name again and again, he is noto-
rious who has been synonymous with
corruption—has now been admitted
into the Janata Party and the Janata
Party Gujarat people are referring
this matter......

MR. DEPUTY-SPEAKER: This is
not the occasion to bring such things.

PROF P. G. MAVALANKAR: 1
want to bring to notice the gravity of
the situation. That process is going
on and the dissenting Members of the
Janata Party In Gujarat are publically
condemned by their own party leaders.
How can you allow? This defection
cannot be allowed like this. I want
this Government to be honest.
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On Bales Tax, the Finance Minister
says that he cannot do what he promis-
ed to do because of differences and
difficulties. But at least on this you
can certainly honour your election
manifesto and get rid of this disease
of defections by bringing the neces-
sary Bill as early as possible.

I want this promise to-day that he
will bring such a Bill in this House
in this session and get it passed us
early as possible so that this disease
of defection is got rid of.

Secondly. very briefly, 1 will men-
tion one point. The hon. Minister of
Parliamentary Affairs has not chosen
to follow.. ....

SHRI VINODBHAI B. SHETH (Jam-
nagar): When you say that Shri II. M.
Patel has clarified to-day morning that
this promise or an assurance has been
given in the manifesto, whether Janata
Party manifesto is bigger or the
Constitution is bigger?

MR. DEPUTY SPEAKER: We are
not going to discuss this point.

PROF. P. G. MAVALANKAR: I
would suggest in all humility, to the
hon. Minister of Parliamentary Affairs
with regard to the time table—which
he himself said yesterday had been
given to the House for discussion on
various demands for grants. I see in
that he has not mentioned in this list
the Ministry of Law, Justice and Com-
pany Affairs, the Ministry of Com-
munications, ‘the Prime  Minister's
Departments like Atomic Energy, Elec-
{ronics, Science and Technology and
Space, and, of course, his own Minis-
try, the Parlimentary Affairs Minis-
try.

MR. DEPUTY SPEAKER: You had
already mentioned it yesterday. Do
not repeat.

PROF. P. G. MAVALANKAR: He
said he had consulted various points of
view and parties, and so this was what
the opposition had suggested. In the
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previous Parliament, even those of ur
who were independents no party con-
siderations were there) were invited
by the then Minister of Parliamentary
Affairs. He has not invited us. He has
not consulted us, at least on the feasl-
bility of having certain departments
roped into discussion. If you go on
with this convention that only the
departments which are selected by the
Opposition groups and parties will he
discussed, then certain Ministries will
never be discussed. The Ministry of
Communication, and particularly the
Ministry of Law and Justice which has
got to do a lot after the emergency
should have been dis:ussed here. The
Minister of Planning.......

MR. DEPUTY SPEAKER: You are
repeating vourself.

PROF. P. G. MAVALANKAR: 1 anm
concluding. This country requires a
lot to do in terms of planning to
eradicate poverty and we have ne
discussion on poverty. And, finally, I
want to say that when the Minister of
Parliamentary Affalrs and his Govern-
ment, with whose intentions I broadly
and fully agree, have restored demo-
cracy and everything in this House,
then how is it that it lies in his mouth
to say thal Private Members' discus-
sions, Haulf-an-hour discussions etc.
will be reduced only to once a week
after 6 O' clock and no further discus-
sion will take place during the budget
session? Let not this Tlouse be treated
in this fashion. Government after
Government proposing to this House.
that the legitimate, preclous, limited
time of Private Members, is so eroded
in this fashion, by giving an excuse
that the opposition parties arc saying
this or saying that. I am an indepen.
dent and I belong to no party but 1
am expressing a point of view of the
whole country when | say this. I want
to suggest that this 1s a wrong thing;
it is an erosion on the very precious,
limited time available to Private Mem-
berg of this House. This cannot be
taken away by the Government parti-
cularly when urgent matters come up
for discussion.
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SHRI KANWAR LAL GUPTA
(Delhi Badar)t Bir, before you go to
the next item I want to make a sub-
misaion.

SHRI MOHD. S8HAFI QURESHI
(Anantnag) roge—

MR. DEPUTY-SPEAKER: We have
asked for a submission from the Editor
of the paper and we will get it.

SHRI KANWAR LAL GUPTA: My
submission is this. Yesterday the
Speaker was kind enough to assure the
House that some sort of statement
will be made by the Mimster of Ex-
ternal Affairs on the statement made
by Prime Minister of Zambia This
country is very much annoyed on that.
It amounts to an Interference in the
internal affairs of another country.
He promised either a Calling Atten-
tion or a statement to be made by the
Minister today. But nothung like that
has happened. Neither 18 there a
Calling Attention on this subject nor
ig there any statement by the Minuster.
This is a very important issue. The
Government should clanfy its posi-
tion and they should tell us as to whal
steps have been taken by the Govern.
glmtoveru. This is open to you

AT, . .

MR. DEPUTY-SPEAKER: 1 cannot
say. It is for the External Affairs
Minister.

SHRI KANWAR LAL GUPTA: The
hon. Speaker said he will consider a
Calling Attention Motion.

MR. DEPUTY-SPEAKER: Bo far as
Calling Attention Motions are concer-
ned, and Rule 377 notices are concer-
ned, of course, we will be considering
them.

SHRI KANWAR LAL GUPTA: It
is to be admitted by the Speaker, Sir.

MR. DEPUTY-SPEAKER: We will
consider them, About the statement
and all that, it is different.
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SHRI KANWAR LAL GUPTA: It
is the second alternative. Calling At-
tention may be there, It is en
important thing.

PROF. P. G. MAVALANKAR: What
does the hon. Minister want to say
in response to my points?

MR. DEPUTY SPEAKER: I am ask-
ing him. Please have patience.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Sir, I shall
not tire of pointing out that the state-
ment which I made was about Govern-
ment Business that the House will con-
sider during the next week, It ig cus-
tomary that that occasion i1y used to
make references to i1tems which are
in the minds of hon. Members, which
they would like to be discussed some-
time or the other. So far as the dis-
cussion about the working of the
various Ministries is concerned, when
the Business Advisory Committee's
Report was placed before the House,
there was a Motlon for the adoption of
the Report and this matter was dis-
cussed Unfortunately the Hon. Mem-
ber was not present .

MR. DEPUTY SPEAKER. He raised
it yesterday

SHRI RAVINDRA VARMA The
House hag adopted the Motion already
and I don't want to make a state-
ment on that. Then, the other ques-
tion that he raised was about the anii-
Defectiong Bill. I do not think that
it is necessary for me to make a long
statement in reply to what he has said.

He asked me to assure the House
that Government meang business Well,
I assure the House that the Gov-
ernment means business

Next, he asked us to say that we
are quite earnest,

I say, the Government is very ear-
nest about the anti-Defections Bill



s

FROF. P. G. MAVALANKAR: What
is the proof?

SHR1 RAVINDRA VARMA: The
proot of the pudding is in the eating
and when it is served on the table you
will savour it. Had it not been Mr.
Mavalsnkar, I would have sald that
perhaps the hon. Member wanted to
say what he had in mind about defec-
tions. But, since he mounts guard on
the rights of the House, I shall not
say what I would have gaid in the
case of some other hon. Members.

I have already said that the Govern-
ment ig in right earmest about the
anti-Defection Bill. The matter is
under consultation with the Leaders
of the Opposition. We will also take
into consideration the views of others,
and the Bill will be introduced in this
session.

12.40 hrs.
MIZORAM BUDGET, 1978-79

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): Sir, I rise to pre-
sent a sgtatement of estimated receipts
and expenditure of the Union ter-
ritory of Mizoram for the years
1978-79.

The House is aware that following
the resignation of the Council of
Ministers on the expiration of the
term of the last Legislative Assemb-
ly, President’s Rule was imposed in
Mizoram for a perlod of seven months
commencing from 11th May, 1977
Subsequently, this arrangement was
further extended for a period of four
months commencing from 11th De-
cember 1877. 1In the circumstances,
the functions and powers of the Leg-
islative Assembly of the Union ter-
ritory of Mizoram are, at present,
exercisable by Parliament. Accord-
ingly, with your permission. 8ir, 1
lay before the House the Annual
Financial Statement of the Union ter-
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2. Revenue receipts of the Union
territory in 1978-TP are estimated at
Ra 159 crorez and expenditure at
Rs, 3946 crores leaving a deficit of
Rs, 37.87 crores which will be met
by grants-in-aid from the Centre. On
the Capital Account, the estimates
reveal a deflcit of Rs. 8.868 crores,
which will be met by loans from the
Government of India, Plan outlay in
1978-79 will be Rs, 16.85 crores as
against Rs, 1187 crores provided in
the current year's Budget. Sectoral
distribution of the Plan outlay is
given in the Explantory Memoran-
dum. In addition, the estimates fior
1978-79 also include an outlay of Rs.
1.44 crores on the Central and Cent-
rally Sponsored Plan schemes and Rs,
1.78 crores on the Plan schemes of the
North Eastern Council.

3. Sir, at present, we are seeking
only a ‘Vote-on-Account' for five
months on the basis of the esti.
mates which I have just laid before

the House, .

4, Sir, as I have mentioned, the
President’s Rule in Mizoram was
extended for four months commencing
from 11th December, 1977, This ex-
tension was necessitated because of
the talks which were in progress
with the Mizo National Front repres-
entatives. The talks are still conki-
nuing and there are prospects of
bringing the insurgency to a close.
The talks, however, cannot be allow-
ed to come in the way of holding
elections, Although a  “Vote-on-Ac-
count” has been proposed for a pe-
riod of five months, the Government
are keen to hend over the adminis-
tration to the elected representatives
of the people as soon as possible and
intend to hold elections in the very
near future,
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1% 40/1-2 hyw,

SUPPLEMENTARY DEMANDS FOR
GRANTS (MIZORAM), 1977-78

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): I beg to pre-
sent a statement showing Supplemen-
tary Demands for Grants in respect
of the Union Territory of Mizoram
for the year 1977-T8,

[ —

1241 hrs.

RAILWAY  BUDGET, 1978-79—
GENERAL DISCUSSION—Contd.

MR, DEPUTY-SPEAKER' Now,
we take up further consideration of
the Budget (Railways).

SHRI KANWAR LAL GUPTA
(Delhi Sadar): May I know when is
the Minister going to reply?

MR, DEPUTY-SPEAKER' At 2-30
P.M, the Minister will reply. Till 2-30
PM_ we shall continue further dis-
cussion on the Budget (Railways).
Shri Shrikrishna Singh was on his
legs. Let him continue.

sft sivpee fag ((AX) : STEaE
wErE, 7o o ar 5 it
¥ Swi ¥, s = glaat ¥ Wi
AT FAqTr v w0w 90 FIIE
TraT wfafor &= X 7 ST E
R o ¥ bt & frg @ gl
w Fwlww ) fETAr 65 TR
fryma g § far oy
' agrd fea g, ug CREET w1 )
W & G T RN FAAAT AT
TUTaR #1 gTHE &Y § 1 o IEE afv
WY g st oft & swe faar @
To forg g gowT amdA &Ta
et AT T AT ARE T e
¥ o woelt A 0 §, e FEweE
F AT W AT agA ST A A AT ghaumay
¥ oY 1A ST AT o Y & R
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fog off gw v gfeewror w1 Ewi
w0 § 1wy wiar ww A w ¥
Wity o fadm + Sdwew G wgd
sioft & webarfea o 2 o Fraa gy
T W A ¥ wvew gren § f et ot
®T ST MEaw qHISATE B a<F § ¢
W RN ¥ aewd & qEwfE s
afawa agr faar mr &1 ot g
awrdAT R NIRAEE afe
Tgmrgwr 21 ot €8 Ty Ay
&77 W & I et ) Frafa wOr
¥ aCE HeY o €19 @ | ST
® ¥a7 ¥ gfz W v {1 3z wifeaw
AT ST ACH FRA )

T & s wgar § e faew
gat & Yo faw & o1 .f7 & seh
aTH WTIA JAeAT FT 1 I A wrgw-
T agTAr a% N wd AT fawr
Fraa AT dY | AT FW@ATIAT AEA
T ¢, afFa gz A frgm aw A AmEA
FY S@r w4 7 ) g Fdaw @
fF 2l wrw fawm w1 W Mg
fear omg 1 fedelaufan wew &
T #Y a7 w16 ey A fear
Ay | g A § TAA-FgT AreA
¢ 1 g W oA & g afew wRY A
a1g & vaw g1 e & afay I R
W AT & | ag A1 AR frae
& ®F wTer § | IO faw & «@nr
ST T ITATA AT AT I ghawr
g #Y g ¥ g A e 6y
@ femr Smo foay SR ¥ amg
difea SR F1 Foarow g7 1 wEY A w7
ITHr e T FE 9ifEy

T4 ¥ gEAYL, WA ®T wf
W § | T O & ST $i} wie-
AT g WA e d A ¥ el
ot 7 foow @t wreraw fear g
Afermarcsree far &1 s
T § wrewn A weon ¥ fifalig
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Tkt AT w7 iy AT qEAT WY
§ 1 9T T AT S U FA A Wi
WY YW II@ | WITEYT & WA
fewr 35 fravie =7 feer & foraw
Tt ¥ faed are w4 oFf & g7 av
#fier o7 a7 gawr ore faar &

W 7@ A FEE-TATYL "ifen
argz W Wy adr gpifggraf 3 Wy
e arer arg Wk O IHE AW ATEA
Ty T TR A TF IwE 9E ] e
¥ ¥ wro-wmETgqw A7 ArfeT W
R W A &g R e e
T I O @ & | g T W A
& 1 EraTrE wreemg T A AT w1 A
tegfmenro grr g e @
ATET FT ATH T AW 00 @ |
W T § EIE-EEAHYL ATEA oY
ifes ez Tod WY WET § gweT oY
w wfawgn Afaw

WHTALT  HT @d wrearn
1862 ¥ waTiya frar mar av | Wd &
T g & T Ay Fqae st drage
F& & fou a8 sramr sty gar
a1 | ¥fFw wror gEw w7
w0 gon 4 @i« ! ®rE arferarie &Y
& a1 w7 A 3@ fr wroemn
g O AT W AT T
T, 7 W WU & WY W) &
w1 FueET w7 §, IEET AwaT A6
TAAT T CETATA 4T ALY 21 97 7qr &
9 @@ ¥1 9w oY arAr arfeq o fied

AT EH FITATHAH 18 000 WITHT 17
A A | AT Agt FAT 9 000 WrKHT
T

o qK 39 9T smyfaeor,
fregefrepcor [ oo & AT ¥ W
21 60,000 frepiex £ gardr =R
et & fraR ¥ 4-5 g frAniex

s &1 frgfeca  mrd s
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vy & feorsfeor gar § | ok wrow
wAwY #wy de weTEEs @) g § Wi
sfere} e Ty qur | # A ¥
Y oA wrgaT ? o WYY qX W 0F
ora §, e Aw Y faorefreoor w7 ar
s o v aY g T Tt e
FfeT wore oy g ok fec o w3
s A fomw Wy W afw v
T WY AT WE 7 I WY
urgfrareer $3q § wfey A I
g owr g ?

SHTHYR #T 116 W T4AT HTC-
aTT & 9 fir feror-ga’ ofimr & aad
T W Y QAT FTCREAT !
X FU W TW AT qw &1 WK
WY TN FH &S I 9 @ G, IO
oo Fferady 9 e faar sy fraeor
¥ ? s 7y arwy ? qgaAr O GO
T LT 4T WA TE oar R A
It TR a7 T AT /Y wTH GO 7

A4 W FT TTATT AT AT WA
feaRITT TR WY IART FEIE
w1 fear mr, srafasar € wf, W
whefc & var= ey | Ffa -
9T FTOATY & SV 6T wgwr ! A
¥ FraEm™ §, ox ST o |y
frertort w1 it dfwrer oF Wi afe
aarege afeer ofiar w1 waE v
FTCETT §, ¥OHT 6HAT WX Fuwar
FT I o @ | = fawr F wmrgw?
WR Iq ¥ F19 $77 7§ T ar
TAAT &Y W9 FLAE § 6 g7 F ST
w1 w1 @ at feer awa § 1 fefafr
WY S8 ARhFa T W AT W
wan ave faar e @ 1 O frer 3 e
oY ¥ THET AT $T §RA g
A forer & 919N 1T ¥ IO T I
300 grEATAT w1 wex fmr W

agr 500 griATAT w1 W fear grw
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o Tt vy vevET gAY ) T wifY e
ey gg e et fe 300 g
wy WYeT ayr ¢ ooy oy | oW A<
¥ ofen fam Sriiee oY 2w fipfem
xfgy @ ¥ QW T WM
X | RT3 ZEQ Ay I AT
wrefaaY w7 faar ar <@y & 1 W
Yo® AT FT ausA frar, weer fisar
Afwr Tork A8 w7 oY gTAT alreT o
e TOF T WY WA T Y Y ) R
W ¥ w7 agA A0y F
gC ¥ 7 @ Afr F wga W,
qar wr g 5 g TR A1 W
FT AT | T 18 I § TEHE AT
9 T @ W § | 90 A YF AT
T 3% &, Ofew foer o= &, o™
St o §, Haw wre o, § ) o
RAGTAOTT | WITHT FARET W Tl
[T qwET | WA ITHHIENT &
IMEAYL GG ¥ IWHIL WK
AT A UYL AN AT & | T T
gy Y AR §, TF WA X § wr
sfagra W E WL 2 W }
T 5. 4 w1 § Afier smreg & A
W E 10 1 %7 | W9 R W Y
T § | WS ¥ o F ofy v
yRRWFARL

W § ) aw-ERATT W WK
¥ UHOw A YO fweiy
w7 ¥uW & Jed wwar W wifeg |
fargre & o) Y @ a1 o wd) IERe
 fw ot o iyl v Y el & e
far &) wartsgA SRS famr o
& w7 § i e fagre it afigor
fagre &1 QY SPwT ¥ 9 FE AN
faom &1 w0 & T WA WEA W
FH AAT WRT W AW ¥ AT Ay
FU |
it ag ¥ gw wgd fn gee
VW7 97 wrErEy, 9F 771 9T dg
1 g FE avE ¥ g =few
forer areg & o 2w T | AW R
FTX ATAT w1 wreww a A g
g afear o @aadT 7 100,200
fireit e Y g F@ § I 45
# orrg WY 7 B 8, I arwE AT
det gl 2 1 W A g7 w7 qrEw
HIT BF 9 graT F30 & | gEfew 9
A g /Y &1 At feenileT o Twd
et § o fow & AeaTew a1 2K A
TOEFT § ATET ardY @ S99 &7 g
T qFTAT AT | AW F $57 FT GTHH
frar amg, #ra Wi AFfter #7 agET
il
DR. R ROTHUAMA (Mizoram)* I
congratulate the hon, Railway Minis-
ter for making some changes in pas-
senger trains and for introducing
changes regardmg classless tramns,
janata khana, etc On the other hand
I am sorry to note that many proposalg
for new railway line construction,
particularly in the  backward
and hilly areas had been dropped in
the budget I should request
him to appreciate the need for new
railway lmne construction in backward
and hilly areas, particularly in the
northeast region The problem in the
northeust region is one of econamic
problem This problem 18 caused mainly
due to absence of communication.
Particularly in Mizoram the land is
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fertlle and we can produce large
quantities of agricultural produets
such as ginger, potato, etc. But the
problem here is one of communica-
tion; people cannot bring their pro-
ducts to the market. That is why I
was Sorry to note that the proposed
railway line from Lalaghat near Sil-
char to Sairang had been dropped.
Las#! year Shri Jyotirmoy . Bosu
asked a question regarding the pro-
posed new line from Lalaghat to
Sairang along the bank of Dhilesh-
wari river, His question was:

“Will the hon. Railway Minister
be pleased to state whether the
tecnical-cum-commercial survey to
bring the railway line to the near-
est point at Aizawal in Mizoram
has been completed and if so whe-
ther the job is going to be taken
on hand very soon and if so by
what date?”

The hon, Minister's reply was: Pre-
liminary engineering-cum-traffic sur-
vey for extension of railway line
from Lalaghat-Lalabazar to Sairang
a station near Aizawal 1s in progress
and is expected to be completed by
the end of 1977, Further considera-
tion to this project will be given
after the survey is completed and re-
ports thercof are examined from all
angles ™

13.00 hrs.

I notice that in his budget speech
this proposed line is not included; he
says that proposals are awaited from
the nort-eastern council regerding
the construction of new lines, It is
clear that the engineering-cum-traffic
survey has been in progress in 1977.
I want to know why this project had
not been included in the budget. I
should like to request the hon. Rail-
way Minister to kindly look into this
proposal so that he can include this
railway line in the uext budget be-
cause this is the main problem in the
whole north-eastern area angd also the
hi]l areas of U.P, H.P. and Bihar.
In all these areas, the problem of the
backward people is the absence of
communication, When there is absence
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their products to the markets, then
there is no way out to improve their
conditions, This has been so for the
last thirty years. Now the Janata
Party has come to power, and they
speak in g number of public meetings
that they are going to give priority
to improve the condition of the back-
ward people. But we do not find
that, From his Budget speech, we find
that the new Ilines which are going
to be taken up in the current year
are only in the plain areas, Most of
the backward areas, rural areas in
India are left out. So, I feel strongly
that unless this problem is tackled
immediately, the condition of the
people will be really bad; politically
also their condition will be really
bad, In fact the main reason for the
anger of the people in the North
Eastern area is their poor economic
condition. If the people or a section
of the people are isolated economi-
cally from other parts of the gountry,
then they have to express their feel-
ings, their anger, their discontent-
ment in one way or another, The
same thing will happen to the people
in the plain areas also. If the people
in a section of the plain areas are
isolated economically, they will ex-
press their feelings in a violent way
like the Mizo people. That iz why
1 feel very strongly that if this Janata
Party is really wedded to the policy
of Mahatma Gandhi, they should
show it in their deeds and not in just
speaking, We do not want this thing
to come agaim, after the experience
of the last thirty years,

We want that the Janata Party
should really give due consideration
to all the problems of the backward
people and particularly, the (Tribal
people so that this unrest—political
and economic—may be removed.

13.03 hrs.

The Lok Sabha adjourned for
Lunch til Fourlteen o fthe Clock.
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The Lok Sabha re-assembled after
Lunch at Five Minuteg past Fourteen
of the Clock.

[SERI M. SATYANARAYAN RAO in the
Chair.]

RAILWAY BUDGET, 1978-7T0—
General Discussion—Contd,

SHRI AHMED HUSSAIN (Dhub1i):
Mr, Chairman, Sir, a railway budget
without any increase in fares is wel-
comed by the rail users and travel-
ling public. But the Minister desei-
ves no reward for his idle policy on
the development of backward areas,
proper representation of minorities 1n
railway services and openmg of new
lines, particularly in the North Eas-
tern region, The Minister has yei to
make up his mind for providing rail
communication facilities in the back-
ward areas, whose population 1s pei-
haps more than the present rail
users. I venture to narrate the various
problems concerning the railways in
the North-Eastern region one by one.

Sir, the Janata Government have
been preaching of making every pos-
sible efforts to provide adeguate faci-
lities and development of the back-
ward and rural people, But the rural
population of the gouth bank of the
river Brahmaputra, particularly of
Meghalaya, Goalpara und South Kam-
rup have never seen a train, and even
in these advanced days of science &
train is one of the wonders to them

With a view to bring the 1aw mat-
erials from the south bank of Bia-
hmaputra i.e., from Garo Hills, the
broad gauge line has been extended
to Jogigopra from Bongaigaon, and a
proposal was also there to construct
a railway bridge over the river Bra-
hmaputra near Jogigopa-Pancharaina.
A survey had already been made by
the Gauhati Universily, but to our
uttar dismay the Minister in his hud-
get speech has not meniioned any-
thing of this project, Along with this
project, there was also a proposal to
construct railway lines from Pancha-
ratna to Gauhati and Pancharatna to
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Mohendraganj vis Mamkachar. These
lines are also not mentioned in his
speech,

The Railway Minister has said, as
usual, a few words about the develop-
ment of the North-East region in his
speech but he had no commitment to
offer, The Bongaigaon-Gauhati broad-
gauge line, targetted to be complet-
ed by 1980, have to be deferred for
several years more due to the non-
release of funds and the step-mother-
ly treatment to the North-East Re-
gon by the raillways, As regards the
laying of new rallway lines, cons-
truction of bridges at Jogigoppa and
Silghat, and conversion mto broad
gauge, it is painful to find that noth-
ing new has been provosed for the
North-East region, except the sarcas-
tic remarks to develop railway com-
munications in that region

I request the Railway Minister to
consider the following demands of
the people of the North-East repion’
(a) the construction ol a broad-
gauge ling from Bongaigaon to Guu-
hati should be speeded up and funds
allotted for the purpose should be
released in time to ensure the com-
pletion of this work, as targeted, by
1980; (b) the outstanding demand to
convert the existing metre-gauge
Iine into broad-gauge hne (1) Gau-
hati to Tinsukia and (2) Dhubri to
Fokiragram should be considered
during the current year; (¢) the
broad gauge line ewusting upto Jogi-
goppa should be extended to the
south bank from Pancharatna to
Gauhati, touching Meghalaya
border and Pancharatna
(Goalpara) to Mohendragan) via Ma-
nikachar and accordingly construct a
bridge over the river Brahmaputra al
Jogigoppa-Pancharatna

It 1= worth mentioning here that
the condition of some railway station
in Assam is so pitiable that it can-
not be described here We have been
surprised to learn that the Railway
Minister’s submission in the House
that selecled stations are provided
with better facilities of lighting, toi-
lets, refreshment rooms etc, He has
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assured the House that the regular
passenger amenities programme will
continue. But, so far as we are con-
cerned, it is a matter of regret that
in spite of several representations to
the Railway  Minister, nothing has
been done, Regarding the demand to
upgrade the Sapatgram rallway sta-
tion and set up a new station at
Monglajhora, though the Minister
has given me an assurance in a letter,
nothing has been done so far.

Regarding the recruitment of mi-
norities in the railways, I just want
to quote an observation made by the
late Shri Moinul Haque Choudhury
on the floor of the T{ouse. He quoted
from the autobiography of Pandit
Nchru, where he has said:

“No minority, however deter-
mined it may be, can  progress
without the goodwill of the majo-
rity and no determined minority
can be exterminated by the ma-
jority however determined it may
be.l!

My intention in quoting this is not
to annoy anybody or any section but
{o ventilate the grievances of the
minorities 1n this country who are
deprived of their due share in re-
gard 1o appointment in Government
services,

I recall with gratefulness that the
Father of the Nation, Mahatma Gan-
dhi, gave his life for the cause
of the Muslims, Four of our Prime
Ministers—Pandit Nehru, Shastriji.
Shrimati Indira Gandhi and hon.
Shri Morarji Desai—have worked
sincercly for ensuring national inte-
gration. I know that in this House
the majority of the Members are
genuinely concerned to see the vari-
ous grievances of the minorities The
Government has also formed a Mi-
norities Commission to meet the de-
mands of the minorities adequately.
In fact, everybody is talking and
showing his hearty sympathy to the
minorities, but in practice it yields
nothing.
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I wouly like to draw the at-
tention of the hon. Railway Minister
to the fact that minorities, particu-
larly the Muslims, have not been
properly represented and have been
deprived of their due share in rail-
way jobs. Discrimination continues
to prevail in the entire railway with
regard to the recruitment of members
of the minority communities, The
hon, Minister has not fulfilled his
promises given during the previous
debates that all the grievances of
the minorities would be removed in
so far as the railways are concerned,
and it is painful to note that the
problem remains as it was. The back~
log caused due to the mon-appoint=-
ment of scheduled caste and schedul-
ed tribe candidates was ordered to
be filled up by fresh appointments
during the emergency. But to our dis-
appointment, nothing has been dome
to remove the backlog due to non-
appointment of minorities during the
last 30 years of independence,

We often advocate integration and
equal opportunities for all, but if the
nation is to be strong, if it is to be
integrated, every one has to have
a sense of participation, If one limb
is weak, the whole body is weak. T
hope the hon. Railwav M:imister will
realise it and give due attention to
the proper recruitmeni of minorities
in the railway services from chapra-
sis 1o class I officers so that the po-
pulation pattern may be reflected in
all catepories of services,

The hon, Minister was kind enough
to introduce a mail train  between
New Delhi and Tinsukia in response
to the demand of the people of the
North-Ea«tern region. But with
utter dismay we find that he wants
1o ratisfy the people of this area
just as n mother would satisfy her
child with cheap toys. I suggest that
a team may be sent to evamine the
conditions of the Tinsuk:: Mail, All
the rejected bogies are fitted into
this train, Sometimes the pi-sengers
have to quarrel with the railway staff
for water supply, lights and fans. Ii
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(Shr Alraeg Husssin]
is also worth mentioning here that
sometimes the train runs without
lght and passengers spend their time
in panic.

The catering service in this train
is also not up to the mark Passen-
Bers take their meals only to satisty
their appetite, as they have no al-
ternative, The authorities may please
be requested to improve this  with
immediate effect.

The Tinsukia Mail unnecessarily
takes more time than it needed. The
time can be minimised by abolishing
unnecessary stops, thereby making it
more convenient for the passengers.

Lastly, I request the hon, Mimster
to add more bogies to the Tinsukia
Mail or to introduce a new fast train
te avold overcrowding.

With these few words, I thank the
chair for giving me this opportunity
to express my views here. I also thank
the hon, Mmister anticipating his
good services to the most backward
part of the country, namely the eas-
tern 1egion,

DR VASANT KUMAR PANDIT
(Rajgarh)' I rise to congratulate
the Railway Minister for presenting a
very good Budge!y, Sir, I have known
the Railway Minister for a long time
I have been for many yeare his col-
league, I have studied the Budget
very carefully anq I call it a “Text-
Book” budget, a “Professor’s Budget”.
All those things which should have
been there in a text-book are there.
The hon. Minister is a very hard
working, studrous and a very pains-
taking person. He made a tremen-
dous effort Lo present a surplus Bud-
get. The Budget being a text-book
Budget lacks courage, dash, dynam-
ism and boldness These text-books
are prepared by th~ bureaucrats.
They are expert in saying how a thing
cannot be done. But if the Minister
feels that something needs to be done,
then he should gee that it ghould be

done and he sheuld not go merely by
the advice © fthe burescrats, That is
exactly where I call it a Text-Book
Budget.

Our General Budget is based on
agro-oriented development, wvillage-
oriented development. But I do not
find any provision for providing new
lines in the backward areas to cover
the infra-structure sp necessary to
uplift the economy of rural areas. How
are the new schemes in the Budget
going to be matched with the agro-
industrial policy when there will be
no surveys of railways in inaccessible
areas, backward areas and ynderde-
veloped regions. I am glad that the
hon. Minister also comes from a
backward area. He has done lot of
work as far as the "Konkan railway
1s concerned I am also a Bombay
man, But fortunately, I now come
from Madhya Pradesh and from an
undcrdeveloped area, Rajgarh, which
is a specially backward area. There
the problems have to be seen to be
understood.

We want electrification; we want
change in gauges; we want Janata
food; we want amenities for the pas-
sengers. All those things are the' -
But does the Ministér wish to take
credit by saying 66 “However, no re-
duction was made 1in the allocation
for new lLines™ TIg it meant to be a
compliment or an obligation on us?
‘We wanted rather a definite state-
ment that the backward areas would
be covered Whether the lines are eco-
nomic or uneconomie, that should not
be the main consideration Certain
uneconomic lines have to be taken as
long term investments. They may
appear uneconomical today but cun
be profitably developed over a period
of years. The Budget lacks that.

1 understand that there Is no men-
tron of new lines because of paucity
of funds That is what the Minister
will reply. If you do not have funds,
float new Bonds or Backward Area
Development Debentures. Ask the
Finance Minister. You have to raise
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money specially for the construction of
backwardg area lines. In my area,
even Rajgarh, the district place, .is
not connected with the capital city of
Madhya Pradesh. There is no plan
for inter-district area connections.
Therefore, I very much appeal to the
hon. Minister: do not depend upon
those surveys which are presented be-
fore you. Those are the old surveys
done at a time when those areas were
uneconomic. Therefore, I would ap-
peal to the hon. Minister to appoint a
Speeial Backward Area Survey  Team
which would do only this work. I
want this new survey team to go to
various places and not to only depend
on those surveys which are lying in
dust in the cup-boards of the buresu-
crats. I repeat what the hon. Minis-
ter himself has said. He has in his
speech stressed the importance and
the development of backward areas.
But he has not done anything more
than lip service by just giving a few
railway lines here and there.

As far as my own areas is concern-
ed, I would like to make a few sug-
gestions. I would like tp give some
figures for 1976-77 of total area in sq.
kms., railway route in kms. and rail-
way route length per thousand sd.
kms. of area: for example Himachal
Pradesh—4.65; Madhya Pradesh—
12.95; ammu and Kashmir—0.55 and
soon; while there are certain areas,
like, West Bengal—43.44 and Punjab
—42.74 on the basis of which the real
development and the prosperity, of
Punjab has come. There -are many
backward areas which are uncovered.
The Madhya Pradesh Government has
submitte: a proposal for opening 17
new railway link lines and conver-
gsion of some %xisting railway lines
intc broad gauge. Out of these 17
new railway lines, at least one line
should be immediately taken up, that
is, the conversign of Gwalior-Shiv-
puri narrow gauge into broad gauge
section angd extension upto Guna and
to connect it with Maksi and Devas.

There are also a few other railway
lines which are to be planned; not in
the normal way, but as a special case.

3963 Ls —I0
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One is a new railway line from Ganj
Basoda 1o Biaora via Sironj and Latoei
which will connect these two district
places which are very important for
forest and agricultural development.
Similarly, there should be an exten-
sion of Bhopal-Vidisha shuttle train
upto Bina, There should be a passen-
ger shed on railway platform No. 2
at Ganj Bansoda. For the last 50
years, there gre only twg Express
trains on the Central Railway from
Bombay to Delhi. There should be
one more new Express train on Cen-
tral Railway from Bombay to Delhi.
I hope, the hon. Minister will take
into account all these suggestions
when he plans his next budget.

We do not want to criticise against
the tube railway and the ambitious
scheme of having double-decker coa-
ches and building. up of bridges. If
vou do not find money, I think it can
be done by the joint sector. The
money can be found jn the market by
inviting the joint sector fo take up
these things. The tube railway can
be financed by somebody and the
Railways can then take it gver in 15
or 20 yearry, On some such basis, the
big schemes can be taken up. In this
way, the finances can be found ana
the finances can be reserved for the
backward areas, particularly as in
Madhya Pradesh.

' Y

Before I conclude, I want to bring
one important point to the notice of
the hon. Minister. There is serious
discrimination shown between the offi-
cers appointed by interview and those
appointed by writfélhr examination.
Thousands of guch officers are stag-
nating and they are frustrated. Their
seniority is in jeopardy. They have
also been selected on the same basis
as of the selection done by the public
service commission, but on oral exa-
mination. Thig  discrimination shouid
go. To make the budget a completely
new Janata-orienfed budget next
year, I hope, the Railway Minister
will come forward with some boid
and dynamic programme tg cover ihe
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inacceasible areas and cover the back-
ward areas with & new network of
Lines

ot gy e (wrowat) « qw-
ofy mgar ¥ T AIA ¥ 9gET AN
VAT LT EATE | A T4 7w ¥
oI ¥ sqma gar & gAfAe 4 W
TEET FATE FIATE |

U fRataq-dia . pza &, @ A
AR I qAqAT FTETA T TRAET
$9 aA FEgAr SEAT g AT §9
quTE AT AEAT € | FACT MT fow
gwrwrfr AT @7 2 @ AT w0
gfaarg aga 7 31 s grA-gama
AT ATEA R A ST AAATE, =,
AT A% WA U ¢ ) wdY W A
T AATE "IN F FANF 78 A |
Gz a7 g gaa F Ao T mE
dtag A=dr 7o fear @, ad A= qrav
BuT § g AT AT Ay ATA A A
F¥faoxits 50 a7 WRAIA e
TAfAq F9T 97 T ORI 6T TEAD
lagrgzame friw A g @ mnfaar-
fagy & vadriz 717 vEA & | fe2d 7w
& quicedz 4 w7 fas & fAn /awo
frar ¢ 9 371 fawifoi oY v gt
F1 a9 § HfFT wdy AF S ALY gAT
g

%A T § W 9A Far # fr awr v
w5z wia? faw aara ¥ o w1 gfaar 78
&1 A wdr A famdt svar g fr miam
AU, WA W ST 7 T AE@AT
fi z@m & fqo wrew & gaofo 71
ga-q %7 W7 gA%r famtor w1 w7F

qava ¥ wikarfadr r aga a9
e ¢\ WA A R gAY aF [T
#) qdf famr & ogrdi da ® w@@rarg
¢ fwaq wifegrdy «tr wa 3 ) ag &7
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wr e gwr §, @ W ik w-
Frerwr o o gfewr 7@t 1 o R
w1 frormr fara-fer agar ar
1 13fd e it & wdqr, waf, Trar
STy wredy, vrwfawsr WrerRr |rR-
AT AF AL YAL T qA § fAg
#ogar R g

AT FICATIAASARAT
qa F argT AfeaEr i fagd g
& farera & frg o gfarar 23 1 v
fear & 1 & s <@ ¢ fr A g
& grfearfagt & fao e fows 7 %
fagra & fon a7 Wd A g g4 IrndT
BT $AF AT gfAam, Wiz F1
X 59 19 AT5T 71 57 7 {50 471 F14-
AT AT B AT T

@ TAA FT Aq@ P17 wgeaq
weT & 1 3@ 7§ wifeqe vodr & 38T
A GIAT W17 TEE ATEHT ¥ ¥E
wgAage wifey A g w1 7@ gunfas
weq@ At & | APRA fv ot q@0 TATAT
A G TRAT | AR aga am
w1 fredt aw@E  wEHETAmIZ T
|TAT AT ETAT & 1 F&T T AV 4T A%
A & f& a0 raggE wEa & A
g7 fadta far sta | & mom w7 g
s gat meET T [T AT IT | BT
TALAT GFATA 2FA F( A7A A
& W7 AW AT ATT qOT AT AT AT
TI4AT FIAT |

SHRI KRISHNA CHANDRA HAL-
DER (Durgaput) M , Chairman, Sir,
on page B of his speech, the Railway
Minister has stated

‘With the incease in population
and inciease in 1ndustrial ang 4gri-
cultural gutput, Raillways have to
keep pace with the developments
through provision of transport faci-
lities 1n areas where these have
been lacking and increased facili-
ties where these are 1nadequate to
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public, as well as tha
and agricultural sectors.”

In West Bengal, Durgapur. Reni-
ganj and Asansol are very important
industrial areas—with steel, coal, po-
wer and engineering industries, This
belt ig called the RUHR of India

I have made many representations—
Members from all other Parties also
have made representafions—that the
Burdwan—Asansol gection shoulg be
declared as g suburban section, It is
very important because lakhs and
lakhs of people are not getting ade-
quate facilities fo go from Asanso| to
Calcutta via Burdwan Lakhs of veo-
ple have been .sgnatms for this. I
would request the hon. Minster to
declare this section as a suburban suvc-
tion of the Eustern Railway.

Bandal-Katwa has been declared as
a suburban gection, but there are not
enough trains. There 15 only a single
line. I would request the hory Mins-
ter to have a double line constructed
and also have electrification done.

From Bankura to Raina there 15 a
narrow gauge hne called Bankura-
Damodar railway. It is running
through a very backward area. I
would request him for improvement
of this gection.

I am told that from Ranigan) via
Bankura to Haldia. the survey has
been completed. This is the shortest
route from Ranigan) to Haldia. It
this line ig constructed, coal can be
transported to Haldia through t(his
route at the cheapest rate and at the
earliest possible time. This 15 a back-
ward area—Bankura and Purulia Jis-
tricts. If this railway line ig cons-
tructed, then new indusfries can come
up in this backward area; 1t will help
industrialisation of this backward
area.

The Katwa-Burdwan and Kalwa.
Ahmedpur narrow gauge lines are
neglectedy These should be looked in-
to,
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There is one level crossing near
Durgapur Btation. That road con-
nects the G.T. Roagd to Bankura, Pu-
rulia, Jamshedpur and Ranchi. This
is & very important level crossing. 1
would request the Railway Ministry
to construct a fly-over there,

It takes ten to twelve hours t> go
from Purulia via Bankura to How-
rah. I am told that already a trial
run wag made with a fast train. 1
request that one fast train be intro-
duced from Pufliria via Bankura to
Howrah. The timings should be fixed
in such a way that it r @ches How-
rah by 10.00 a.m.

When the hon. Minister was in
the Opposition he spoke eloquently
about bonus for railway-men; be
said that it was a deferred wage and
all that Now, being the Minister, he
has forgotten that. The railwaymen
arc agitating for thus. I request him
to do something in this regard.

Previously the hon. Minister deman.
ded that the Railway Board should
be abolished, jt was a white ele-
phant.. ..

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): X
never demanded ‘aboltion’; I wa ted
restructuring.

SHRI KRISHNA CHANDRA HAL-
DER: Restructuring will not do, X
would request for abolition of the
Railway Board,

Calcutta is the largest city of our
country. Remodelling of the Howrah
Station ghould be done immediately
because a number of trains go from
there to Delhj, Bombay and other
places. I raised this point last year,
but it has not yet been done.

With these words, I conclude.

MR. CHAIRMAN: Everybody is
worried about new lines. But you
seem to be worried about fast trauns!
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Now the Railray Minister, Before
you start; yol will appreciate the
anxiety of m.any Members who want-
ted to participate but could not, They
come from a backward region and 1
also come from a backward region As
Shri Halder has correctly put it,
when you were in the Opposition,
you were very sympathetic....

PROF. MADHU DANDAVATE:
Sir, I also come from a backward
area.

MR. CHAIRMAN: I know you wili
take care of your area at least: hut
don’t forget our areas.

MR. MADHY!. DANDAVATE: Mr.
Chairman, at the Very outset 1** me
express my gratitude to the Members
on both sides of this House for hav-
ing given broad general support mnot
only to the Budget proposals but also
to the performance of the Railways,
in which the Railway workers have a
great share.

Sir about 150 suggestions have been
made and some of the important policy
issues also have been framed in the
course of the debate. I will try to
concentrate on the policy issues and
I will continue the practice of last
year, of writing to all the Members
who have made specific suggestions
regarding local problems, and I will
try to give ufffost satisfaction to the
Members as far as possible, as inm
the past.

During the last two or three days,
a number of Members particpated in
the debate. Shri Qureshi, with hLis
background of administrative expe-
rience, tried to put forward certain
problems regarding finances efficiency
in operation and sov many other prob-
lems Then, some trade-unionists
like Shrimati Parvathi Krishnan,
Shri Samar Mukherjee, Shri Stephen
and others brought to bear a very
good impression on the entire subject
with their trade-unionr background
and, as they have seen the entire
undertaking from within, from the
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point of view of the working class,

they have also projected certain poli-
cy issues. I was very happy to find
that from: the rural areas our friends
like Shri Yamuna Prasad Shastri,
Shri Hukum: Dev Narain Yadav, Shri
Tej Pratap Singh and many others
whg are deeply rooted into the soil
of this country in the rural areas,
have projected the aspirations of the
rural population regarding the Rail-
ways and their functioning. I was
also happy to find that my friendt
Shri B. C. Kamble and Shri Gawa:
have projecled effectivery some of the
important problems of the Scheduled
Castes and Scheduled Tribes and they
showed their anxiety that this prob-
lem should be taken up with greater
vigour,

Sir, one of the criticisms that was
made by some friends including
Shri Banatwalla was that, though the
proposals are welcome, the Budget
proposals lack a thrust, they latk new
thinking and they lack a new  ra-
dical approach.

Let meg make it very clear at the
outset that the Budget proposals have
been framed within certain paramet-
ers of the existing financial systein.
We have a certain system ot finances
and I must admit that this Budget has
been framed, at this stage, within
the parameters of the existing system
of finances. But I have not sicpped
at that. [ am at one with some of
the Members who suggested a radical
change in the entire finan-
cial system so that we would be
able to construct new lines in some
of the backward regions of the ccun-
try. For that, certain probleme have
to be reviewedy It is not very cus-
tomary {o sugest these changes in the
Budget speech. Probably a conven-
tional approach would have berred
me from: making concrete auggestions
regarding changing the entire system
of finances.

Yery briefly, I have made gugges;
tions and 1 would like to summarise
them and try to spell out some of the
details. I have sugges that the
entire capital structure of the Rail
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ways has to be reviewed radically.
Then, again, I have discussed the pro-
blem of 'social gbligations'— if some
people feel thal the term ‘social bur-
aens’ 1> rather jarring to them. Then
1 also discussed the problem of in-
debtednuss and made a certawn con-
crete suggestion regarding ‘ne Deve-
lupment Fund. Today, what i1s the
position?” Even though I have been
able to estimate a surplus of the order
of Rs. 89 crores at the end of this
financial ycar, what will be the use of
this surplus as far as developn-cntal
activities of the Railways are cuncern-
ed. If we accept the old framework of
the financial system, then what hap-
pens at present is that ‘vhatever is
the surplus that is generated by the
Railways with the cuoperalion of the
passengers and also of the Railway
employees, the enlire surplus s uti-
lised to wipe out a substantial por-
tion of the old debts—that is, the
debts of the Railwavs towaids the
General Revenues. At present the
surplug is completely exhausted in
wiping out a part of the past debts
that have accummulated because, in
the past, Government was nol able to
meet, for a number of vears, the divi-
dend obligations of the Railwavs to
the General Revenueg from the inter-
nal resources of the Railways, As a
result of that. in the past on 3 num-
ber of occasions, the railwavs were
not able to 'meet the dividend cbliga-
tions to the general revenue from the
internal resources of the railways, and
thercfore, that became a debt of the
railways from the general revenues.
That went on moving upwards and
here are very interesting figures. In
1973-74, the debt was Rs, 208 crores,
in 1974-75 it went up to 379 crores.
In 1975-78, it further went up to Rs.
460 crores. When the Janata Gov-
ernment came to power, the debt
came down in 1977-78 to 31i8.66 crores
and in 1978-79 we will reduce it fur-
ther and we estimate that it would
be Rs. 34537 crores.

1 woulq like to point out that the
sacfal obligations are of the order of
Rs. 170 crores. We are spending Rs.
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69 crores from our revenues because
We are carrying a number of essen-
tial commodities below cost. We are
losing Rs, 80 crores on some coaching
and suburban services and we are
losing another Rs. 21 crores on uneco-
nomic lines. Thus, the total social
obligations are of the order ¢¢f Ra.
170 croreg and they are all met from
the internal revenues of the railways.

I have made certain concrete pro-
posals. The Finance Ministry, the
FPlanning Commission, @ number of
trade unions and the Mewrbers from
both the Houses will havr 15 discuss
them and I hope, the Members wall
come 1o my help. I have concretely
suggested that rather than allowing
the entire surplus to be utliseq me-
rely to neutralise or pay back a por-
tion of the debts, we should be al-
lowed to build up a development fund
out of the surplus. And this fund
should be made available for the con-
struction of lines in the backward
areas. Only then, we will be able to
satisfy the aspirations :f the rural
population of the countrv. This is a
concrete proposal that I have made
in my budget speech. Wo are taking
up with the Planning Commission and
the Finance Ministry and I am sure,
some way can be found out as far ss
these problems arve concerned.

1 will now come to a very import-
ant aspectt to which mv hon. friend
Shri Stephen, had referred. He start-
ed with a criticism in the scnse that
though the concessions given &and
whatever surpluses generatad are wel-
come features, yet he pointed out gnd
sounded a note of warning for the
future developments to take place. He
said that if you look at the gross tra-
ffic earnings of the railways for the
last geveral years, gradually the in-
crease ig decreasing No doubt, there
is <ome improvement over the pre-
vious wears, but by satistics he tried
to point out—and these statistics are
correct—that the increase in gross
traffic earnings in 1975-76 as compareqd
to the previous year was Rs, 358.81
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croreg Then as compared io the pre-
vious year, the increase jn gross tra-
fic receipts ;n 1976 77 was Rs 269
crores 1n 1977 78 Rs 955 croeres and
in 1978 79 Rs 8825 crorcs He inds
cated that gradually the increase has
been going down But ne 1¢ caught
in his own trap He onlv trid to re
wveal one aspect of the statistics
‘While he has quoted the staitistics and
shown that every year the downward
trend i1n gross carnings g 1ncicasing
and that this year and the next year,
the situation 1s likely tg be as dan-
gerous as 1n the past I would like to
pomnt out to him that in the past 1t
appeared a5 if the increase was more
but let us not forgei the fact that
when he gave ail the past hgures and
compared them to the gross earnines
1n the previous years he forgot to tell
the House that on every occasion
thev had indulged in increase in fre
1ght ratesang fares an das a result of
that only thev were gble to show a
slight increase However the facts
and figures available show that m
1973 74 thet extra revenue due to In-
crease In freight and fare was Rs
43 20 crores and 1n 1974-75 1t was
Rs 13638 crores Again we had a
supplementary budget in which the
increase was Rs 13347 crores Then
1n 1975 76 1t was Rs 39 crores 1976-77
—R 8735 crores and of course 1n the
last 197778 budget it 13 myl and
1978 79—increase 1s mil  Therefore
when hc tries to indicate certain
figures to build up a case that under
the previous government and under
the previous railway administratinn
there were substantial increaseg in the
g108s earnings he foigot to mention
the very imrportant aspect that eveiv
time they indulged in increases in
fares and freights and as a result of
that only thev could indicate certain
progress in the gross earnings

When I am on this pont let me
discuss the problem of new lines I
fully stand committed to the problem
and the perspective that 1ot only
from the point of view of the Rail-
ways but also even from the pomt of
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view of the general development of
the economy in backward areas, rail-
ways have to constitute an important
infra-structure 1 nthis counrty we
cannot judge this merely by the re-
turns that are available There are
two types of possibilities On zertain
lines the returns might not be ade-
quate But probably in ceitain lines
there 1s a traffic potential und if the
development of railways takes place
there might be a possibility of certain
mdustiies coming up That also has to
be taken into account Bur  to-day
what happens®” If you look at the
entire chapter on new lhines you wall
find only Rs 2868 crores have been
allocated by the Planning Commis-
sion for construction of new lhines
My entire strategy has been wilhin
the constraints that are there to
achieve the maximum i1esut Many
members are under the impression
and pirticularly new members  are
under the impression that whatever
lincs the railway administration wants
all of them can straightawav be n-
cluded in the budget Let 'ns tell
them that there are various ayers ot
deusiony, We have to send themr to
the Planning Commussion &e have to
go 1n fo1 the surveys we calculate
the cost estimates and we tell them
what exact outlay 1s requuea and
looking to the total financial alloca
tion that 15 awv ulab e they try to fit
them into the picture and 1t 1 only
then that certain lines are approved
for construction Therefore the sug-
gestion that we hive made ovi - here
if accepted—1 am sure looh ng into
the speeches of various hon members
trade unions and non trade unionsts
ang 1Imost all members have accepted
it—nnd if these surpluses are made
available for the development fund
then a lot of new construction a~tivi
ties can be taken up and whalever
allocations are made by the Planning
Commission we can utilise them for
these lines which are ecoromically
wviable and for those lines which are
in the developed areag as far as the 4
portion of surpluses that accrues to
the Development Fund it ran be uti-
Iised 1n order to build up the infra-
structure 1n the backward areas
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Within these constrainis the entire
problem has to be solved. Therefore,
what we have done is tha! we have
taken also the States in which certain
backwarg areas are there and 1 have
tried my best tg see that the conver-
sion gchemes and similarly, suarveys of
new lines, the location survey, the
engineering survey and consiruction
of the lines—al! of them are so dis-
tributed that almost every region in
which there are bhackward areas is
covered. In thiz countrv, who can
forgst States ke Bihar ang MP in
which there are maximum number of
backward regions? Who can forget the
North-East zone in which there the

backward regions and regions
in which there is a big chunk
of tribal population? herefore,

what we have tried to do is that as
far as the conversion schemes are
concerned and as far as approved
works are concerned, we tried to dis-
tribute them evenly, Far instance,
there are certain approved workes
for which allocations are not available
—cav for Barabanki-Samastinur con-
version work., more allocations are
made available. For instance. in a
region like Bihar, Barauni-Katihar—
this is the on!yv cenversion work that
has been taken up in this Budget.
This is also in the backward area. And
az far as the new surveys ave con-
ce nzd; wou find Khalilabad-Bala-
rarapur and Konch Jalaun lines in Ut-
tar Pradesh and Lalitpur to Singrauli
»ig Khajuraho. Satna and Dows 1n
Madhva Pradesh and Uttar Pradesh
have 2ise been ordered. In addition.
preliminary engineering-cum-irathe
survey for Barwadin-Karonji line in
Bihar and Madhva Pradesh has also
been included. Similarly in the
south, there arp certain areas where
projects are being speeded up. There-
fore, whether it is 5 cuestion of An-
dhra or a dquestion of Kerala or a
quesiion of Tamil Nadu....

AN HON. MEMBER: What about
Agartala.

PROF. MADHU DANDAVATE: T
am coming to that, I wani to make &
specific promise here,
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All these areas are taken wup. Let
us come to North-East Zone which is
a very sensitive area. I hava discus-
sed the matter with the Chief Minis-
ter of Tripura. I have also discussed
thte matter with the MPs {rom Tri-
pura and I assure them that in this
sensitive zone we have already re-
commendeqd certail linesy One wel-
come feature here is thai the North-
Eastern Council has glready recom-
mended certain short route railway
iines, irom this, the Dharamnagar-
Kumarghat line in Tripura has ai-
ready been included. We have been
officially informed by the Piunning
Commission in respect of all the lines
tirat have been submittedq and recom-
mended by the North Eastern Council
which includes this particular line in
Tripura. They will be discussed and
besides whatever has been allotted
here, because it is a sensilive area in
the North East Zone, special coasi-
deration will be shown Fortunately,
for this particular line in Tripursa. not
onlv the Railway Administration has
recomir.ended bu the North East Zone
has aisg recommended. I, therefore as-
sure the Chief Minister of Tripura
that we will Tontinue to plesad ond
press for that particular line g5 that
the requirements of this important
sensilive area can be met properly.

Friends, wnen I say that particular
sensitive zone, I mean all the Jines
already recommended by the North
Eastern Council. Planning Commis-
sion wiil decide the priority. T macde
a mention of the particular line be-
cause Shri Samar Mukheriee mads a
pointed reference and the Chief Min-
istgr wanted me to make a further
clarification on this very point. There-
fore, T have referred to thai.

As far as the question of surpius
is concerned, the trade unicnistz and
others have rrised a verv important
issue and I ioin them in,projecting
that issue once more here. Rightlv it
was pointed out that we have shown
a surplus of the order of Rs, 85 crores.
After I presented my budget on 21-2-Tg
the General Budget was submitted to
this House by Shri H. M. Patel on
28-2-78. There are certain conse-
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guences but they will not be as alar-
ming as some Members would like to
peint qut. I weuld like fp guantify
what exactiy wili be the burden. We
have shown actually a surplus ef Rs.
65.43 crores. I would like to w.kesthe
House mto confidence. As a result of
the General Budget, what will he the
additional expenditure in iermis of
fuel expenditure and other expendi-
ture that we will be incurring. We
have already made rought calculations.
Due to an excise levy on coal
we will be required to spena an
additicnal sum of Rs. 6.30 crores.
due to increase in excise on diesel
cil we will be required to poy
Rs. 1.94 crores more. Because
of excise levy on electricity we
will be required to pay Rsy 6.34 croves
more and for special excise Futy we
will be required to pay Rs. 5 crores.
The entire amount works out tn Rs.
19.58 crores. This wilil be the eddi-
tional burden. But I can assure this
House, though the burden is of the
order of Rs. 19.58 crores (I might be
slightly erring on this side or that
side but it will be of the order of
Rs. 20 crores), we shall make every
possible effort to see that wasteful
expenditure is avoided. Without im-
yosing any ban on the employment we
will be trying to fing out certain
methods by which further economies
will be introduced and as a result of
that we will try to cut down the ad-
ditional burden tg the tune of Rs 19
crores or as much as possible, That
will be the course that we will be
adopting.

SHRIMATI PARVATH] KRISH-
NAN (Coimbatore): Did vou calcu-
late dearness allowance:

PROF MADHU DANDAVATE: We
have understood you sp well that 1
kept those figures readv also,

Shrimati Parvati Krishnan and a

umber of others in this House had
raised the question regarding surplus-
es that are slightly going down., Shri
Stephen specifically made a point
that whereas we are estimating a
surplus of the order of Rs. 89.3 crores
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for 1977-78, our estimate ¢i the sur-
pius for 1978-79 is Rs. 65.43 crores.
A number of members indicated Low
is it that we have not given proper
explanation as to how it ha< happen-
ed.

In a very brief enunciation I have
aiready stated as to why this surplus
is likely to come Gowﬁl You will
find that as far as the traf - is con-
cerned, it is on the increase. When
the traffic increases we are »ound to
increase our expenditure. So, work-
ing expenses were increassd.

But, that apart, there are certain
commitmentis made to the :taff and
they have to be fulfilled. “Fcr instance
we had already announced in this
House that a new additional Dearness
Allowance instalment wouid be paid
from 1st of September. This Budget
already makes provigion from ist of
September upto the 31st of March.
That amount is also to be ‘aken iuto
account. In addition, further instal-
ments of additional emoluments will
be there. Additional D.A. will be
there. As a result of that we find that
the entire surplus is e xpecicd to come
down from Rs. 89 crores this year to
Rs. 65 crores next year. You have
what is yet to be paid, but that apart,
even in respect of what has been paid,
that particular amount is only upto
March. For the entire year we will
have to make payment of the D.A.
So, in view of the increased traffic and
also because of the additional burden
of the D.A, this is necessary, But for
that the purplus would have hkeen
much higher. That is the reason why
the surplus has come down to Rs. 65.43
crores.

Then there is one very imporiant
aspect that Mrs. Parvathi Krishnan
has raised. That is very relevant. She
has been repeatedly saving that the
Alinister has bean kesping his eves..

SHRIMATI PARVATHI KRISH-
NAN: 1 did not say vou have lcpt
veur evesy, You have not 2pt vour
eyes, You claimed that vou iept our
eyes..
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- PROF. MADHU DANDAVATE: I
am: going to tell you about that.

SHRIMATI PARVATHI KRISIN-
AN: Why there is no reflection in
your speech?

PROF. MADHU DANDAVATE: If
there is certain lacunae in the original
speech, I am trying to provide the
necessary information while replying.
Just listen to me. I want tn point
out that she hag already raised the
jssue. She has raised it on a aumber
of occasions in the Consultative Com-
mittee also. Her constant econceorn
has been that we have three mordes of
transport, the Railways, Shipping
and Motor Transport, and there has
not been adequate coordination. That
has been her concern, When I said
in this House that a 19-Member Com-
mittee is* discussing various aspects of
jt. I said, this aspect will also be
taken note of. On that occasion, Mrs.
Parvathi Krishnan pointed out saying,
vou must make a specific suggestion
and get it accepted by them. Well, 1
want to point out that we have made
formal communication to the Planning
Commission and I am very
happy to inform the House
that, now the Planning Commis-
sion will not be satisfied by
merely frealing that as one of the
 items to be considered by the 19-
Member Team, but they have accepi-
od our proposal and the Planning
Commission is going to set un a sepa-
rate team exciusively to discuss and
formulate an integrated policy bet-
ween Railways, Shipping and aiso
Motor Transport.

Then, there is the very important
aspect of Safety, Sir. As far as the
safety aspect is"concerned, T am happy
to find that sometime back when we
discussed the problem of accidents,
without adopting any sort of partisan
attitude, Members from both sides of
the House made certain categorical
and constructive suggestions.

We accepted a number of those sug-
gestions and we tried to implement
them. As a result! we find that as
far as the accident position is con-
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cerned, in certain spheres, the num-
ber of accidents has considerably de-
creased.

1590 hrs.

Firstly, let me point out to you that
from April to February, the suspecied
cases of sabotage were 120. [ had al-
ready informed the Hcuse in replv to
one of the questions that out of that,
eight had resulted in accidents, We
had accepted certain suggestions made
in the House and 11,000 R.P.F. men
and 14,000 gangmen were put for pat-
rolling in various railways. I am
very happy to indicate that, as a re-
sult of this patrolling effectively donre
by our gangmen and also by the RPF
men, after 23rd December, not a sin-
gle accident had taken place due to
act of sabotage—not that the efforts
were not made—and we have been
able to detect 20 cases through the
cooperation of the patrolling men who
were able to find out 20 cases where
there was tampering with the rails,
tampering with the fish plates. Be-
cause the employees were able to do
it in time these 20 accidents were
avoided and, as a result of that, the_
number of acciednts hag come down.

While Mr, Qureshi wag referring
to the accidents, he again quoted
certain statistics, Statistics is a double
edged weapon, If you try to use it
only in one particular direction,
somebody may try to use the other
side also. And that is exactly what
has happened in the case of acci-
dents, You will find that while talk-
ing about the position of the accidents
over the last several years, you will
find tkat excepting only for one par-
ticular year, the position of accidents
is not bad. In  1977-78, in the 11
months, there had been 805 accidents.
which include even a fire in 5 coach
—just a slipping of one wheek of a
coach—and no death involved at all,
no injury at all, But, what we call
accidents in railway parlance, there
have been 805 accidents in  1977-78,
How do they compare with the ear-
lier accidents? In 1974-75, the num-

LY
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ber of accidents was 847; in 1975-76
the number of accidents was 900 and
only in  1976-77 it was 1720. Now,
there are 805. ¥

SHRI G, S, MISHRA (Chhindwara)
How many persons died in the pre-

vious accidents? -
PROF., MADHU DANDAVATE:
Please excuse me. In this very

House I had given in my reply to a
question as i how many accidents
had taken place during the last ten
years and how many people had died
Therefore, I do noi want to repeat
the entire chart. I have already
given it to the House,

AN HON. MEMBER: Are you
satisfied with this?

PROF, MADHU DANDAVATE:
You have not understood what I
have been saying. I say that I am
not satisfied even with this because
I want the number to go down and
come to a stage in which there will
be perfect safety, there will no room
for accidents at all I am looking for
that particular ideal stage and prepa-
rations are being made. But I must
specially mention that the perfor-
mance in the last few months in this
particular direction is very hearten-
ing. There are 1300 trunk routes
Stations in this country and in 820
stations we have already completed
the process of circuiting of the track.
By 31st March, we will be completing
the circuiting of the tracks at 50
more and in 25 stations we will com-
plete the process of circuiting from
Fouling Mark to the advanced star-
ter, The rest of the tracks will be
circuited by the year 1981, That is
the programme,

There is another aspect to which I
would like to make a reference. One
of the aspects that is responsible for
the accidents is not the failure of the
staff not because of the sabotage but
because of the material of the rails.
For the lasl several years, say, the last
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15 to 2¢ years, there has been a back-
log in the replacement of the rails
which we call ‘primary renewals of
the rail on The trunk routes’. We
have 61,000 K.M of track; of the
16,000 K.M. of this track on the trunk
routes, 5,500 km, require immediate
primary renewal. That means they
have to be changed and if these track
are not changed what will be the
resuit? Just as the bone undergoes a
mutiple fracture, you will find the
rails also will undergo a  rmultiple
fracture, Sometime back there were
11 multiple fractures. It happened
when the Assam Mail was running
on_one of the routes, There was of
course not a total derailment or
capsizement but immediately the
train came to a halt. But this is a

' dangerous proposition. We require in

the first five years for the primary
renewals of the track Rs. 560 crores
and for the coming year, we require
Rs, 100 crores. But, unfortunately,
we have been  given only Rs, 70
crores by the Planning Commission.
I understand that there will be cer-
tain financial constraints and, as ' &
result of that, where we require Rs.
100 crores, if they give Rs_ 70 crores,
it will be our constant endeavour to
effect certain economies somewhere
else. We will give priority te track
renewal work so that we do not suf-
fer because of bad tracks. Therefore,
the rail track primary renewals will
be completed. That is one aspect,

There is another interesting thing.
I hope the House will congratulate
our  scieniists of BRGSO and  the
Indian Institute of Technology: I
would like the Members to go to the
Rail Bhawan and see how an axl@
counter has been produced indigeno-
usly in this country without any com-
ponent being imported from outside
That is the contribution made by the
Indian Institute of Technology and
RDSO. We will have a number of
such axle counters. Their advantage
lies in ensuring safety. If on a par-
ticular  track there is some train
which is gtationary or moving and
some other train is likely to enter
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that region with the help of exle coun~
ters we can find out that some train
is already standing in that particu-
lar region. They are useful in more
than one way, There is short sugply
of wooden sleepers. If we are able to
supplement track circuiting by uxle
counters more safety can be ensured.

Sir, we are {o'd that we must have
automatic  warning  system. I am
happy to indicaie that we have been
able to develop an automatic warn-
ing system in which when the driver
is moving a  particular iocomotive
sometime- he =®ees that there is a
red signal but sometime. whon he is
exhausted or absent minded he sees
the red signa! but does not take
cognizance of that. In that situa-
tion the automatic warning  sys-
tem with the track magnets gives
a whistle in the locomotive, If that
whistle is heard by the driver he
knows thal there is a red signal.
Even if he is absent nunded further
and doe not take note of the whistle
as well Lhere is a system that auto-
maotic  brakes get applied. At the
moment these systems are being ope-
rated in two routes—Howrah-Burd-
wan and Gaya-Mughalsarai. These
two roules have been chosen
for an experimental tiial because we
wanted to lake high-density 'route.
These two routes are very high den-
sity routes If we succeed here, the
success will be there on other routes
also.

Now, Mr. Chairman, Sir, I will say
a few words about -clectriflcation.
Some hon'ble Members have made
suggestions for electrification on a
national level, Mrs. Parva‘thj Krish-
nan and others have suggested that
more elect ification ghould be intro-
duced in Tamil Nadu. Friends from
Kerala want electrification to be in-
troduced there and so also was the
demand for electrification in the
north. Let me make it c¢lear that in
terms of economies amongst all the
three tractions that we are able to
utilise no doubt electric traction is
the cheapest. For instance, for 1,000
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gross tonne-km., the amount that has
to be spent on the consumption of
coal, tha' js, steam traction is near-
about Rs. 9. In the case of diesel
traction it 15 Rs. 5 whereas in the
case of electric traction we spend
only Rs. 4. It is a cheaper thing but
the snag is elsewhere. Though elec-
tric traction is very very cheap, as
far as capital investment for elec~
trifying a route of one kilometre is
concerned, it is between Rs, 10 lakhs
to Rs. 13 lakhg . At RDSO, Lucknow,
work is in progress to reduce this
initia) capita]l investment, If that is
done, elec'rification can be increased
to a great extent,

Today the position is that as far as
Good. Tramns are concerned 22 per
cent of the trains are run on steam
traction; 54 per cent on diesel trac-
tion and 24 per cent on clectric trac-
tion. As far ag Passenger/Mail and
Express train. are concerned, the
figures are 60 per cent on steam trac-
tion; 20 per cent on diesel traction
and 20 per cent on electric traction.
It will be our constant endeavour to
see that we are able to mise the per-
centage of elecirification and I am
sure that in this process like other
States, Tamul Nadu wil] not be
neglected at all. For instance, it was
pointed out that dieselisation of Nil-
guis Express should be taken up. In
that connection, I may tell you that
we will fix up the priorities. As for
as the figures are concerned, I have
said that 54 per cent of the dieselisa-
tion i« in the case of goods trains and
we have to give them priority be-
cause dicsclisation gives greater haul-
ing capacity for our goods traing and
therefore we have o give first pri-
ority to mood: tramns But gradually
we will go to other trains, Therefore,
whatever locomotives are available,
we will see lo it that they are equi=
tably utilised for dicselisation in other
part- of the country.

Then there was an issue raised by
our friends from West Bengal as ulso
other friends. That is regarding the
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underground railway in Calcutta.
Here 1 want to remove one mis-
vnderstanding on the basis cf the
facts and figures that are available.
Firstly, 1t iz taken for granted that
the cost of the underground railway
1s of the order of Rs. 250 0 crores and
this year we have been told that we
would get only Rs. 11.0 crores. So
far we have been able to spend only
Rs. 31.0 crores, Many friend, fiom
West Bengal have indicated that at
this rate if we try to procced with
the implementalion of Calcutta un-
dergiound railway, it will take con-
riderable time. There iy one happy
aspect of this problem which will
have soothing effect on our {friends
who earnest]y desire that thjs thing
should be completed -oon. The cost
of the entire project is Rs. 250 crores
and I have got the break-up of that
cost and fortunately I find that out
of Rs. 250 crores, which jg the total
cost of the underground railway in
Calcutta only, Rs 143.0 crores will
he required for the Civil Engineering
construction work. And for all other
works, more expenditure will be re-
quired to be incurred which can be
iuken up at a later stage. Therefore,
1cally speaking, the expenditure on
the construction work for the under-
ground railway will be Rs. 143.0
crores only.

AN HON. MEMBER: Wha! about
the escalation in price?

PROF. MADHU DANDAVATE:
Rs. 31.0 crores have already been
spent For the coming year, an
amount of Rs. 11.0 crores has been
given and we shall gee to it tha! the
allncution  alsn gradually jncreases.
You cannot take it for granted that
the allocation is alwayr increasing in
arithmetical proportion, We can give
more allocation, 1f there i an esca-
lation in prices, even for the con-
struction work, which is Rs. 1430
crores at present, is likely to go up:
1 fully accept and endorse the views
of my friends here taking into ac-
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count the experience of Calcutta what
should be our approach to the under-
ground railway in Delhi, Madras and
Bombay. As far as Bombay is con-
cerned, on a number of occasions,
Members of the Bombay Municipal
Corporation have already said that
“we do not want thiz white clephant
in Bombay” because they are afraid
that if such underground schemesg are
undertaken in Bombay, in that case
the expendilure on the development
of hinterland will not be mad~ and
the facilities given to the working
clasg travelling in the local traing
will suffer as a resull of that. Public
opinion hag veered to thig particular
point that even if there 1z a surface
tran-port, it does not matter; it can
he rationalised; it can be brought
whout in a more effective way and
we need not go into this and the
Railway Administration ha. already
taken a decision that as fa as Delhi,
Bombay and Madras are enncerned,
we will nol spend on underground
projects, but on projects which are
economically hetter and which will
give better return and that is the
approach that we have adopted. And
if this monev is saved, we will have
some additiona] allorations to  be
spent on the development of other
lines.

Sir, there was a lot of discussion
regarding restructuring of the Rail-
way Board. There e {wn aspeets,
Unfortunately those who criticise the
process of restructuring of the Rail-
way Bpard concentrate cynically only
on the size of the Railway Board,
The leaner shape and size of the Rail-
way Board is only a small avpect of
the restructuring. I have made it
clear. Those Members who were in
the last Lok Sabha will bear me out,
in every debate on Railways in which
I had pariicipated—and generally I
parti.ipated every year—I was not
one of those who wanted that the
Raoilway Board should be abolirhed.
Consistently, T have heen saying that
T wanted restructuring of the Rail-
way Board. I was not silent on that
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poin*. Even I feel that there are
certain advantages of doing thiz as
compared to the I.LA.S. pattern. And
what iz the pat'ern? Who go to the
Railway Board? Al] those who are
in the Engineering Section, Mechani-
cal Section, Operating Section, are
working there @y technicians for a
number of years. (Interruptions).

SHIlI DHIRENDRANATH BASU
(Katwa): The Divisional Superin-
tendents and the Gencral Managers
have been vested with more powers.
What js 'he necessity of restructuring
the Railway Board?

IPROF. MADHU DANDAVATE:
That is gne aspect; I will explain
taat pownt. T have here wha! are the
power, tnat are actually devolved.
The stiucture ot the Railway Board
1= es-entially func'ional. Technicians,
engincery are  there; they  become
general managers; the senior among
them brcome members of the Rail-
way Board and the senior among
them becomes the Chairman, Even
in the pas' I have had no quarrel
with that machinery of the Railway
Board 1 wanted that its powers
should be devolved and restructured.
The linear <izp of the Railway Board
i. onlv one small aspect. The more
important thing js the other thing.
We have spelt out all the details as
far as adminstrative and financial
powers are concerned. The whole
vhart is rialy We have taken cer-
twn financinl powers of the Minister
and glven them to the Board certain
administrative and financial powers
have been quantified end they had
heen transferred from the Railway
Board to the zonal managers. Cer-
tain mowers have been transferred
from tne zonal level to the divisional
level And the last exercise is al-
readv Deing done. Repeatedly in
this Housr Members from both sides
have put forwaid the view ~hat
merely devolving the puwer upto the
zonal level is not enough; the divi-
sional superintendent the structure at
the divisional 1level jg important.
Past experience shows that a number
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of problems at the divisional level,
sometimes at the zonal level do not
get settled because ultimately the
problems had to be carried to the
Railway Board where a decision had
to be taken and when that percolated
back to the divisional level, then only
it was implemented. When we try
to implement the devolution or
delegation of power, in terms of the
experience of the Members, if the
Members point gut to me that further
devolution is necessary in respect of
financial powers, in that case I ghall
accept all the constructive proposals
and we shall try to make the re-
orpanisation and restructuring of the
Railway Board a great success. That
is the approach we have taken.

SHRI C. M. STEPHEN (Idukki):
Are you ga'isfied with the devolution
of powers as contemplated by the
Administrative Reforms Commission?
Has that taken place completely?

PROF., MADHU DANDAVATE; In
fact T have gone ahead further. I
have gone through the recommenda-
tions of the Administrative Reforms
Commission. ‘They have only indi-
cated that there should be devolution
and delegation of powers; they had
not spelt it out and we had tried to
do it. T can assure every Member of
this House that any further construe-
tive proposal for devolution or dele-
gation of powers would be given full
consideration. If you point out {hat
those are the lacunae, we will always
accept your proposals and see that
the reorganised Railway Board func-
tions more effectively.

AN HON MEMBER: Have the re-
presentatives of Railwaymen's uniom
been assoeiated in this?

PROF. MADHU DANDAVATE:
There are dilfcrent levels at which
they ave associated. Now, who are
the members of the Railway Board?
They are not IAS officers brought
from outside. They are people com-
ing from various faculties; they are
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railwaymen themselves; they are
technicians, engineerg and so on.
After some time they become gene-
ral managers. As far as participation
is concerned, we have a corporate en-
terprise group in which representa-
tiveg of the recogniseq federations,
representatives of the officers federa-
tions, members of the Railway Board
and ‘he Minister are all there and
they discuss important policy mat-
ters, It mag functioning at the cen-
tral level and we felt that it must be
taken down. We acepted the sug-
gestions of the trade unionists. We
have taken it even to the zonal level
and divisional level and it 1s func-
tioning. There js room for further
improvement and we are trying to
main‘ain their participation

et wenie fag (gfmarege) -
T ASWE W warEr aEeE At
T F A ag wl suEr amaaT
g Sy ?

o W CYEN  FF *H AT A
TAfAY ag AT TEAEE AT @ 2
agANiAgtwiw pAafem ag w
g1 o gafaw g7 veAT gW OTEEEA
FTTWRE

et awaie fog : @ aw ATy
g7 & mefafrsve o fomet meas @
34 %Y 7o fae oz & 5 Aveeody s
¢ e w1 § st St fafaeey 3 w21d
ag a1 37 | ZAfu s ag At
WITEY W1 FAT2T TTATEA &1 FX AT NI
BT T FI I LART I A L
A& frdamavvrg?

Sto 7Y TVEFA : WITF WA I
% IW 97 I wHA FIX £ wfOw F
e

PROF. MADHU DANDAVATE:
Prof. Mavalankar and others raised a
question and this question was raised
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by a number of Stateg also, including
Gujarat, Bengal, Punjab and Haryana,
For some time there wag a littls dis-
location as far as the allocation of
wagong iz concerned in the case of
salt, coal and some other rew mate-
rials. Firstly, we have given clear
instructions that top priority should
be given to the movement of coal,
foodgrains, salt and all these reguire-
ments because jn that case, a lot of
dislocation takes place. For some-
time, there was a little dislocation.
But those who had complained tp us
have already written that now to a
very great extent the problem has
been solved. The difficulty is this.
Sume indu-trialists come to wus and
tell that the coal 15 being released
but our w8Bons are not available,
they go and mect the Energy Minis-
tzr and sav that the wugons are
available, but the (oal 14 not being
released. Only when the Energy
Minister and the Railway Mimister
meet together mn the Cahinet meeting
and exchange notes, they come to
know what cxactly 1. happening and
therefore, only after the coordina‘ion,
we come to know what are the facts.
We have asked all the persons con-
ceined and all the Governments con-
cerned about this problem, ] have
received only yesterday a letter from
a Punjab Mnister that to a very
great extent the problem has becn
solved Similarly in the case of salt,
as far as the small manufacturers are
concerned, due to some order that
was prevalent n the past, some gdiffi-
culty was created and that order has
been withdrawn and as a result of
that the small manufacturere of salt
will not suffer at all.

PROF. P. G. MAVALANKAR
(Gandhinagar): Why don't you let
the coordination percolate downwards
from the Cabinet g0 that there is
more coordination?

PROF' MADHU DANDAVATE:
Our friends. Mr. B. C. Kamble and
a number of others have made certain
references to the problems of the
Scheduled Castes and Scheduled Tri-
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bes and backward classes. I am very
much eware of it. I must tell you
frankly that ag far as this question is
concerned, I would very much like
the Trade Unignists to help me jn thig
respect. There is a statutory prowvi-
sion for reservation for the Schedul-
ed Castes and Scheduled Tribes and
I am very proud to say that as far as
the shortfaells are concerned, they are
the least in the Reilways. But even,
then, I am pot sa 1sfied. 1 would like
to point out our difficully to the
House. Whenever we go to certamn
industrial centres in the Railways,
and meet certain trade uniomsts—I
do not blame the top leadership of
the trade unions— but gsome local
trade uniomists come to us and say:
“If you give this prefeiential oppor-
tunity to the Scheduled Castes and
Scheduled Tribes, then in that case
our promo‘lons snd seniority are
lost” To them my reply 1s. those
who have lost social semonty for
thousands of years we will have to
make up for that backlog and there-
fore, thig preferential treaiment will
have to be given. Th.prefure, on this
issue, our Ministry will not budge
even an inch. Whatever statutory
provisions are there, they have to be
complied with.

Sometimcs  when the Scheduled
Caste candida‘es come for specific
jubs, their performance may not be
govd., But we do not want them to
be deprived of the job. We have
opened training centres, where they
can equip themselves better and give
better performance. Ag far as the
performance is concerned, the per-
centage of marks that 1s fixed for the
Scheduled Ca-tes and Scheduled Tri-
bes is lower as compared to others,
So, we will take care of that parti-

cular aspee! and try to solve the
problem.

AN HON. MEMBER:
minority community?

What about

PROF. MADHU DANDAVATE:
As far gs the minority community is
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concerned, there iz no statutory pro-
vision, But you can rest assured that
with my spirit of secularism I shall
not allow the minoritieg to suffer only
because they belong to the mimority
community. It is a solemn assurance
that I would like to give to the Mem-
bers of this House.

AN HON. MEMBER: What about
economically backward people?

PROF. MADHU DANDAVATE:
That is a different aspect. Do not
mix it up.

SHRIMATI PARVATHI KRISH-
NAN: Do not forget women in the
process.

PROF. MADHU DANDAVATE:
Not at all. 1 hope, Shrimati Parvathi
doec not want women 1o be described
ag backwarg classes,

SHRIMATI PARVATHI KRISH-
NAN: I am pot saying this jn a light
vein, bevause recently when I had
been to Guntakal there are women
ELR. who have been refused to be
given work and thev weie told by
the DEN: “Since you are getting
equal pay for equal work, what ad-
vantage 15 there for me, Therefore,
T will not give you work” Thal is
why, I say, do not neglect women be-
cause there are a large number of
women and this problem is coming
up.

MR, CHAIRMAN: Madam, you
must be happy that he has now post-
ed all women a: the counters also.

PROF. MADHU DANDAVATE: I
fully share the sentiments of Shri-
mat; Parvathi Krishnan Actually for
taking a sympathetic a‘titude towards
women, I am in the dock.

SHRIMATI PARVATHI KRISH-
NAN: 50 per cent of the population
will be suppurting the Minister on
this.
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PROF. MADHU DANDAVATE: I
am not referring ty this, For having
adopted this at:itude, I have started
getting letters from the male mem-
bers of the Railway eslablishment,
which say that I am doirg injustice
to them. I wish to make this clear:
while our experience shows that
wherever women are posted at vari-
ous counters. the malpractices are
comparatively less, I don't want to
cast any aspersion on the male spe-
cieg; but thy, 15 a facl. And only that
1 indicated in my speech. (Interrup-
tions).

MR. CHAIRMAN: Time js wery
limited. The Minister has to conclude
his speech,

PROF. MADHU DANDAVATE: At
330, the Private Members' Business
ig to start. Ag far ag the problems
of the staff arc concerned, a number
of issue. art tiken up. Firstly, there
1« the question of  recognition, A
number of trade uniony have said
that this matter must be settled once
and for all. In regard to those who
have been ¢njoying he status of reco=-
gmtion for some vears, we need not
take it for granted that the same re-
cognition will continue And, there-
fore, a draft bill has been prepared;
te., the Industrial Relations Bill. It
is being circula‘ed. The wviewpoint
of the Opposition will be ascertained;
and once i1t 15 pu<hed through, it will
be possible for us to see that if the
sole Barzaning Agency is to be fix-
ed up on the ballnst of the workers,
it 1, done And it will be done in
cooperation with all the unions, with
the necessa~y w<afeg 1irds whirh some
of the union. have suggested,

SHRIMATI PARVATHI KRISH-
NAN: Where 15 it being circulated?

PROF. MADHT] DANDAVATE Tt
will he cireulated, The draft ig ready,
on & number of ccracions, some'imes
in m cyneal vein and -ometimes by
way of criticism. it has been pointed
out that we have not bheen able to
do justice to the workers. I am my-
se aware of the fact that there are
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a number of problems that remain
to be settled as yet; but at the same
time, I wish to point out that we have
been here only for eleven months.
But I very proudly claim that the
number of issues that we have settled
and tackled in 11 months is more than
what others have settled in the course
of five years, That list I have already
given. T am not satisAed. For instance,
for 125 years, the lowest of the low
in the Indian Railways, viz., Class IV
employees, had no selection grade.
With one stroke of the pen, we have
seen to it that 50,000 Clasg IV men in
the Railways are given selection grade,
Certain grades have becn given lor the
Firemen. All fhe unions unanimously
have been demanding in this House,
that as far as commissioned Bearers
are concerned, they must b» converted
into regular employecs. We have gc-
cepted it 100 per cent; and the process
has already begun, There are some
problems like ecaxual  workers; and
there are a number of problems, We
are attending to them. The difficully
is that it is a very ticklish issue When
the decasualization takes place, the
problem will be finally settled. But till
that time, we have given instruction=
to the general managers {hat whenever
casual workers are taken for a parti-
cular constructional and seasonal job.
when taat job is over after 1, 2, 3 or 4
years, when some other construction
work is to be started in the vicimty
of that place, priority should be given
to those casual workers who worked
in the first construction work; and
then only outsiders should be taken,
But, there again, new regional tensions
are coming up. In one place, 1f some
casual workers were working for som=
year: when sensonal work starls wo
tran-fer these casual workers there,
People from that area have picked up
a ncw agitation; and party members
--members belonging to the same
party here-—say that these people
should be put there, And the partics
in the loral regions say that the loca]
population must get those jobs,
Therefore, they say: “Don’t bring in
those casual workers.” We have io
settle the matter,
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SHRI M, EALYANASUNDARAM
Thére are casual

Shed and Permanent Way Gengmen,
The nature of work is not seasonal:
it is not casual, There are 3 lakhs of
such casual labourers. What about

their position?

PROF MADHU DANDAVATE: I
have answered that question some
time back, I will repeat it, because it
is a golemn assurance. Wherever we
have such casual workers of Iong
standing it has been our categorical
instruction: “Try to absorb them in
the jobs and make them iemporary
and let us come to a stage where they
will be absorbed.” That process has
already started at guite a number of
places,

The problem of the Jamalpur work-
shop was raised. I want to give a very

happy news. T had sat with the tech-
niciangs and experts of the Jamalpur
workshop, trade unions and some of
the MPs of that area, And we have
evolved a scheme. I have pointed out
by facts and figures how the traction
j« shifting from steam one to diesel
ang electric pnes, When that happens,
outmoded modes of production have
to go; and, therefore, the rolling mill
has to be closed down, because there
i~ no room for steam locomotives and
other equipments, But in order to
sec that because steam traction is
going away and dieselization is tak-
mmg place due to our rationalization,
workers do not suffer, we have ap-
proached the World Bank; and we are
poiting a financial sanection for the
modernization of wvarious workshors;
and the Jamalpur workshop will be
the first on our list, where this mod-
ernization w.l! b brought about,
Therefore, the problem of unemploy-
ment will be solved.

Then there is the ticklish problem,
the question of bonus, I want to re-
peat, it is not that I am saying it only
now. 1 made the first statement even
before the Bhoothalingam Com-
mittee was formed, that we will try
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to delink the other points from the
bonus issue, As far as bonus is con-
cerned, we are solving the problem
in phases, The first phase was to re-
introduce the old pre-Emergency
Bonus Act. That has already been
done, Those who are not covered by
the old Bonus Act, their problem will
be taken up after in-depth studies of
wages-income-prices, That work has
been undertaken by the Bhoothalin-
gam Committee, Some people may
find fault with the Bhoothalingam
Committee. We are awaiting the find-
ings of the Bhoothalingam Committee
+ .. . (Interruptions)

SHRI SAUGATA ROY (Barrack-
pore): We call it Bhooth.... (Inter-
ruptions)

PROF, MADHU DANDAVATE:
When hon, Members were speaking,
I listened to them very patiently. I
expect the same courtesy.

I would like to make jt very clear
privilege becomes mn eye-sore in the
Bhoothalingam Committee, it need
not be taken for granted that all the
recommendations will be accepted by
us, We will examine every recom-
mendation of the Bhoothalingam
Committee in depth, and on the basis
of their findings, our experience about
the working class and the general ap-
proach of the Members of Parla-
ment we will be able to formulate
our attitude, That will be our apro-
ach, as far aa the problem of bonus
is concerned.

I have nol referred to individual
cases. 1 have formulated the broad
policies, Regarding the individual
points I will write to individual
Members,

In 1947 our foreign dependence was
60 per cent, Today we are proud that
our technicians have reduced our de-
pendence on foreign couantries to 7 per
cent,

MR. CHAIRMAN: Please conclude
your speech, There is the Private
Members' Business,
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SHRI HARI VISHNU HAMATH
{Hoshangebad): He may conclude on
Monday,

PROF. MADHU DANDAVATE
After this there 18 the discussion on
the Demands, when you get an ad-
ditional opportunity

I wall contlude by paying my comp-
liments to the railway workers and
among tem I inelude the officers,
techniciatts, engineers, and men of the
managerial cadre We have taken
certain steps which will take away
certain privileges of the officers Some
of them may feel hurt Our attitude
15 not to hurt anyone, our attitude 1s
only to create a situation 1n which no
privilege becomes an cye-sore in the
eyes of the lower cadres of the rail-
way employees or the general puble
That 15 all what we have done We
will continue to take into account
their legitimate demands For instan-
ce, we have already created a secp-
arate Directorate for gazeited officers
We have already appointed a Dh-
rector We are already reviewing the
entire question  All the legitimate
demands, whether they belong to
Class IV, IIT, I or I, will be gohe into
with the co.operation of all who are
interested 1 the welfare of the rail-

ways

1535 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTEENTH REPORT

SHRI YADAVENDRA DUTT (Jaun-
pur) 1 beg to move

“That this House do agree with
the Thirteenth Repor{ of the Com-
muttee on Private Members’ Bills
and Nesolutions presented to the
House on the 8th March, 1978 "

MR, CHAIRMAN! The questicw 1s:

“That this House do agree with
the Thirteenth Heport of the Com-
mittee on Private Members' Bulls
and Resolutions presented to the
House on the B8th March, 178"

The motion was gdopted,

—

15.35) hrs

CONSTITUTION
BILL

(AMENDMENT)

(Amendment of Ewhth Schedule)

SHRI C K CHANDRAPPAN (Can-
nanore) I beg to move for leave lo
mtroduce a Bill furthe: to amend the
Constitution of India

MR CHAIRMAN The question 1«

“That leave be granted to intio-
duce a Bill further to amend the
Constitution of India”

The motion was gdopted

SHRI C K CHANDRAPPAN 1
introduce the Ball

1536 hrs
FACTORIES (AMENDMENT) BILL

(Amendment of section 2)

SHRI K RAMAMURTHY ‘Dharma-
puni) I beg to move for leave to in-
troduce a Bill further {0 amend the
Factories Act 1948

MR CHAIRMAN The question 1

That lcave be granted to in-
troduce a Bill further to amend the
Factories Act, 148"

The motion was adopted

SHRI K RAMAMURTHY I intro-
duce the Ball
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1536} hrs.
PRICES FIXATION BILL

it femae wew o (FEET)
Famin wgea, § sere v g e 2w
# wfaw arw 77 9 qz a7 wW@ W%
FEqet #r 3T Ama fraT wor w1
ITeY FX A fades wr grent
wC W wewfer £t omd )
MR, CHAIRMAN: The question is-

“That leave be granted Lo intro-
duce a Bill to provide for preven-
tion of charging exorbitant rates and
for fixing fair prices of com-
modities,”

The motion was adopted

st foqras war araw: WA
wgtew, #§ g9 fodas qreaTiod ST
B!
15.37 brs,

CONSTITUTION
BILL

(Substitution of article 16)

st famrrow sy o (SRTA)
wwTafa o, #§ seare FvAr g R wra w
wfa|T F1 9T auiaT w0 aTe fdas
Fit 97 SqrieT < W sreywfa & wmF )
MR, CHAIRMAN: The question is:

“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India.”

The motion was adopted

off faaroe s gree |GwmtT
wEra, & 3w fadws g2 warfow w<aT
g1

(AMENDMENT)

15.37} hrs.

CONSTITUTION (AMENDMENT)

(Omision of article 44)

SHRI G. M. BANATWALLA (Pon-
nani): I beg to move for leave to in-

troduce a Bill further to amend the
Constitution of India, I want to add
two sentences....

MR. CHAIRMAN: You cannot make
a speech now,
The question is:
“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India.” "

The motion was adopted.

SHRI G. M. BANATWALLA: T in-
troduce the Bill

15.38 hrs,

CODE OF CIVIL FPROCEDURE
(AMENDMENT) BILL

(Amendment of Section 80)

SHRI BALDEV SINGH JASRO-
TIA (Jammu): I beg to move for
leave to introduce a Bill further to
amend the Code of Civil Procedure,
1908.

MR. CHAIRMAN: The question is

“That leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedure, 1808”

The motion was adopted

SHRI BALDEV SINGH JASRO-
TIA: I introduce the Bill

15.38] hrs.

HOMOEOPATHY CENTRAL COUN-
CIL (AMENDMENT) BILL

(Amendment of Section 2)

DR, BHAGWAN DAS RATHOR
(Hardwar): I beg to move for leave
to introduce a Bill to amend the
Homoeopathy Central Coumcil  Act,
1973.

MR, CHAIRMAN: The question 12
*“That leave be granted to intro-

duce a Bill to amend the Homoeo-
pathy Central Council Act, 1978."

The motion was adopted.
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DR, BHAGWAN DAS RATHOR-
1 introduce the Bill,

—

1539 hrs,

CONSTITUTION (AMENDMENT)
BILL

(Amendment of article 101)

SHRI C K CHANDRAPPAN
(Cannanore) I beg to move for
leave to mtroduce a Bill further to
amend the Constitution of India

MR CHAIRMAN The guestion 1s

“That leave be granted to ntro-
duce a Bill further to amend the
Constitution of India”

The motion was adopted

SHRI C K CHANDRAPPAN
I mtroduce the Bill

—

15394 hrs

CONSTITUTION (AMENDMENT)
BILL

(Amendment of articles 102, 108 etc)

To Twa oy (wiTegT) awr-
afa wgrew, f zeaEw fAvre gy
W & gfauw 7 gune F99 a
fria® ¥ quenfoe &+ & wufa
qEAE |
MR CHAIRMAN The question 1s

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India™

The motion was adopted

o Tt fag - Avmafa s
& Iv1 fadar #Y g7 e w7ar g |
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Bills Introduced 328
1540 hrs,

CONSTITUTION (AMENDMENT)

BILL
(Insertion of new article 83A)

WMo vrret ferg (wrrerge)  wwafer
g, & hifewnmT & foag s 7
wiaere qrandy wiea &  gfgam o
FuYET FI ar frdaw Y o2 ~arf

T FY wATT AHATE |

MR CHAIRMAN The question 1s°

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India™

The motion was adopted
oo Tt fag  wwwfa wEEn
# %7 fadar HY grenfor Fvar g o

1540} hrs

CONSTITUTION
BILL

(AMENDMENT)

(Amendment of artwles 84 and 326)
o T g (WrTEgY)  AwTefE
wgrer & fraifaw sfafafica st amor
qaR F wfawrr wradft ww ¥
qfae &1 quTET ¥ a1 Frdae S v
g7 TqIfA FI A ALATT AEAE )
MR CHAIRMAN The question 1s

“‘That leave be granted to intro-
duce a Bill further to amend the
Constitution of India™

The motiwon was adopted.

o T fag  Fanf, wEwET, &

3w Frdasr &1 grearfaa a7 ¢

1541 hrs

CONSTITUTION (AMENDMENT)

BILL

(Insertion of mew article 134)

o Tt feoy (WTTEIT)  WWT-
gy mgrT, 21 ¥ e 18k F
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WY WY iz ¥ & wirere TR

wIE & SfaT w7 §nE S A

frdas ®1 et w7 A el

T E |

MR, CHAIRMAN; The question 1s:
“That leave be granted to intro-

duce a Bill] further to amend the
Constitution of India.”

The motion was adopted

¥ro ot fag - wvmfa AT,
# g7 fagmr w1 et T E )

15.41} hrs.

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL

(Insertion of mew section T8A)

SHR] SAUGATA ROY (Barrack-
pore): 1 beg to move for lcave to
introduce a Bill further to amend the
Representation of the People Act,
1951,

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1951."

The motion was adopted.

SHRI SAUGATA ROY: I introduce
the BiilL

15.42 hrs,

CONSTITUTION (AMENDMENT)

(INSERTION OF NEW ARTICLEs 320B,
ET™)

SHRI SAUGATA ROY (Barrack-
pore): I beg to move for leave to
introduce a Bill further to amend the
Constiaution of India.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India.”

The motion was adopted,

TAmdt.) Bill
SHRI SAUGATA ROY: I introduce
the Bill

15424 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of article 352)—Contd.
By Shri Hari Vishnu Kamath

MR. CHAIRMAN: Now we take up
further consideration of the following
motion moved by Shri Hari Vishnu
Kamath on the 29th July, 1977, name-
ly:—

“That the Bill further to wmend
the Constitution of India, be taken
into consideration.”

Shri Shanti Bhushan may continue,

TIIE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): On the last cc-
casion I had dealt with most of the
provisions of the Bill which had
been moved by the hon. Member, Shri
Kamath, There is only a lttle more
to be said on that,

I have dealt with the question of
the ratification of the proclamation of
the Emergency and saig that it would
not be proper that it should be per-
mitted to be done by a bare majority of
the two Houses and I have said that
there should be a special majority. I
only joined issue a lttle with Shri
Kamath that if the Constitution ecan
be amended by two-ihirds majority
of the Members present and voting,
ratification of the proclamation may
also be allowed to be done by the
same kind of special majorily.

15.43 hrs.
[SHRT DHIRENDRANATH BAst in the
Chair]

The last pari of the proposed Bill
relates to the subsequent ratifications,
Sir, the hon. Members of the House
are aware that the original emergency
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(Shri Shanti Bhushan]

provisions contained in the Constitu-
tion provide that after the proclama-
tion has been made by the President
it 1equires ratification by the two
Houses of Parhament But once it has
been ratihed by the two Houses, then
in that case the Parhament has no
say in the matter and that proclama
tion of emergenty can continue in-
dehnitely till the President makes uo
his mind to revoke that preclamation
Ii has been a rather unhappy expe.i-
en.e of the people of this country that
even 1n the case of external aggression
when the whole country stood like a
man and helped the Government ard
supported the Government 1n pro-
caiming an emergency m tihe country
afte1 the aggression was over and after
everything had normahsed even then
the previous Government many a time
had dacided to continue wath the
emergency for many many ycais be
cause when there 15 a proclamation of
emerge 1y then there are certain en-
larged powers which are asvailable to
the Government Theretore wilh the
attraction of bewng able to use those
enlarged powers 1t appears that even
when, the conditions had normalised
those proclamations of emergency had
still been continued

i am thankful to the hon Member
for highlighting that deficiency that
mnadequacy in the Constitution because
the Parhament I beleve and the
Government believes  should have
the right to oversee not merely that
the proclamation of emergency was
properly proclaimed but that 1t 1s con-
tinued only so long as there 1s neces
sty for the continuation of a pro
clamation of emergency and as Boon
as this situation 1n the country alters
when the emergency or the emergency
powers which go along with 1t are no
longer required then in that case the
proclamation of emergency should hr¢
brought to an end Therefore the hon
Member has suggested that after
mtervals of not more than six months
the matier of emergency should be re-
considered by the two Houses of Par-
Mament I am happy to say that the
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Government's thinking on this subject
is also in the same direction There-
fore, I hope when in this very session
that comprehensive Constitution
(Amendment) Bull 15 brought by the
Government 1t wall contain provision
1o provide that at an interval of not
more than six months the Parliament
should have an opportunity of re-
considering the question as to whether
the proclamation of emergency should
be continued any further In that
connection I may be permitted to
diaw the attention of the hon Mem-
ber. to one more thing although i1t does
not primanly arise oul of the Bill
moved by my hon friend, Shri Kamath
I have had otcasion to inform the
hon Members of the [louse earlier
alsv but 1t 1s such an 1mportant matter
that [ thuink 11 would bear repetition
Apart irom amending the provisions
ol Article 352 in thus connection it 1
also necessary that certain turther
sateguards be introduced so that the
emergency powers cannot be abused
and that kind of situation those dark
days ot this interndl emergency - can
not bc brought back in this country
where even the right to life or liberty
had been suspended We had the
curious spectacle that if anybody was
dalive he was alive on iccount of the
mercy of the executive Government of
the day and it a person was free 1t
was only on account of the mercy of
the executive Government of the day
because 1f you had taken away Article
21 which was the sole repository of the
right to life and hiberty as soon as the
enforcement of that Article had been
suspended that right to Lfe and lhberty
had itself got suspended It is in the
contemplation of the Government to
remedy that situation also by propos-
g an amendment to Article 869 to
provide that so far as this very sacred
and fundamental right 15 concerned—
there cannot be a more sacred right
than this which an individual can
have—it shall neither be capable of
suspension nor its enforcement shall
be capable of suspension under any
circumstances whether external emer
gency or any other kind of emergency
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After pll, there are extensive powess
with the Parliament and with the
executive Government, etc. to control
situations. So far ag the present Gov-
ernment is concerned, it does not
subscribe to the proposition that even
the fundamental right to life or liberty
which is granted requires suspension.
As the hon. Members are aware, it is
a qualified right. That is not an
absolute right. It is qualified, namely,
not to be deprived of one's right to
life or liberty except by the procedure
established by law. I canot see any
justification as to why it should “e
necessary to suspend even such a
fundamental right to life or liberty.
namely, it should be open to any ex-
ecutive power to take away a person's
right to life or Uberty without even
complylng with the procedure establ-
ished by law.

I think this is a very important Bull
which has been moved by the hon.
Member, Shri Hari Vishnu Kamath,
highlighting these things and, possi-
bly, be wanted to use it as a catalytic
agent in order to further quieken
the pace of Government in bringing
forward a comprehensive Constitution
Amendment Bill......

SHRI HARI VISHNU KAMATH
(Hbshangabad): There is ‘one more
provigion in my Bill which has been
tucked away in a small amendment
which I moved along with my Bill, and
that geeks to restore the court's juris-
diction,

SHRI SHANTI BHUSHAN: Yes; the
introduction ot clause 5 in varioys arti-
cles. Clause 5 or a similar clayse had
been added by earlier amendments, The
idea was that such a proclamation
should not be questionable in a court
of law on any ground whatsoever. I
am again happy to say that the Gov-
ernment’s thinking on that subject 1s
to restorm the court's jurisdiction. Of
course, the court’s jurisdiction was not
to sit in appeal over the decision of
the Government or the decision of Par-
liament. It was a qualified jurisdic-
iion in a sense that if there Is a mala
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fide proclamation, etc..in that case, on
that limited ground on which the sub-
jective decision of the President, ete.
was questionable in a court of law,
there is no reason why that limited
power which the courts had should
have been taken away. I am happy
to say that the thinking of the pre-
sent Government is also to delete that
restriction which has been imposed on
the courts’ powers.

With these words, I would reguest
the hon. Mem'.er not to press his Bill
but to withdraw his Bill and to wait
for the early introduction of a more
comprehensive  Constitution Amend-
ment Bill in the Parliament in 4his
very session.

MR. CHAIRMAN: Shri Kamath.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Sir, if you will kindly re-
call wihat heppemed two weeks ago,
the House had agreed that the Law
Minjster would intervene in thig de-
hate. lraving some scope for other
hon. Members to speak before Shri
Kamath rzeplies. That is what was
agreed to last time. Therefore, 1
do wish to take this opportunity of
speaking briefly en the BillL

MR. CHAIRMAN: The hon. Mins-
ter has already replied.

SHRI HARI VISHNU KAMATH: He
does not reply, I have the right of
reply.

SHRI SAUGATA ROY  (Barrack-
pore): There is a very important Bill,
the Unemployment Allowance Bill,
coming up next standing in the name
of Shri Lakkappa.

SHRI HARI VISHNU KAMATH: T
will pot come in the way of that BIill.

PROF. P. G. MAVALANKAR: I will
be very brief. I only want to invite
your attention to what was agreed to
iwo weeks ago when the House deci-
ded that the Law Minister would in-
tervene, leaving some scope for other
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hon. Members to speak before Shri
Kamath replies. In any case, the hon.
Minister does not reply. The right
of reply is only for the mover of the
Bill. The hon. Minister has only in-
tervened. Kindly allow me some time;
1 will be very brief and then Shui
Kamath may reply. I do not want to
come in the way of Shri Lakkappa’s
Bill. In fact, I welcome that Bill

MR. Chairman. Sir, 1 do wish to
support my esteemed iriend and elder,
Shri Kamath on his Bill which deals
with the very radical amendment of
Article 352. Now, I do not want (o
go into the history of the entire gamut
of emergency things that had happen-
ed in this country. I want to speak
briefly., I want to suggest, first of
all, that this Article 352, as it stands
today in the Constitution is liable to be
further abused and misused if proper.
prompt and timely action is not taken
to revise it suitably.

Now Mr. Kamath has come forward
with his amendments and the Law
Minister in his intervention gave an
assurance that he will also go into the
same direction, and perhaps Mr.
Kamath, at that point of time, after
getting some clarification, may even
withdraw the Bill. We are not interes-
ted in seeing Mr. Kamath’s Bill pas-
sed but we are interested to ensure
that emergency provisiong are never
abused or misused hy any power that
be. That 15 the main objective.

I want to suggest that we must look
at Article 352 in relation to Articles
358 and 350. I do nol know what the
Law Minister has to gay in this regard,
but Articles 358 & 350 also take away
under the name of emergency so many
fundamental rights during the con-
tinuance of emergency which again
they need not, because in continuance
of emergency end having blanket po-
wers for the Government of the day
during emergency did not call for
abrogation of fundamental rights for all
times. Once the executive has tasted
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all these powers, it does not want to
get rid of those powers. That is the
difficulty.

I start by saying that Shri Kamath
deserves to be congratulated. I also
think that Shri Kamath gaid that he
wants not only everything to be fool-
proof but knave-proof. I repeat that.
That is a very good point. We are
grateful to him for that and we are
happy that he is still with us in this
Tlouse—one of the founding fathers
of our Constitution. It may be said
to hig credit that he was a forefronter
in the Constitution making, that he
gave a very clear, and ample warmng
that there was a possibility of this
article (352) being abused and mis-
used. I hope Mr. Kamath will bear
me oul when I say that he did give
the warning.

SHRI SHANTI BHUSHAN: Is he a
founding father or founding grand-
father?

PROF. P. G. MAVAILLANKAR: He
is a bachelor. So, in one sense, he can-
not be a father or a grand-father. Bul
he is one of the founding fathers of
the Constitution Now, Sir, what he
has done in thig Bill 1s that he says,
instead of internal disturbance, use
the words "armed insurrection’. This
phrase, this internal disturbance, has
always been a phrase which is very
nebulous, very doubtful because a
Government can misuse this; this can
be taken as a nebulous ground, and
Government could declare emergency
as was done by Mrs. Gandhi only some
time back because how do you define
internal emergency? Now, Sir, 1 do
not know whether internal emergency,
once declared, can always be, simul
taneously, in the same breath, justi-
ciable. That point is worth considera-
tion further. I think the Law Minls-
ter may have something to say on
that point also because we all agree
that the declaration of emergency |is
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particularly and largely a political act
rather than a legal or constitutional
act, and if there is an amergency,
@d.lil disturbance, etc.,, well, I do not
thlnkthelawcmmungointothe
question ang decide whether the
declaration was legal or not legal, con-
stitutional or not conslitutional. There-
fore, I want to limit the justiciable
part of it only to one word—whether
declaration was mala fide or bona fide
But beyond that, judicial power must
not be stretched. Otherwise, we will
go into another danger and the remedy
may prove to be worse than the
disease. Hawving said that, why I
want to support Shm Kamath is—I
want to say briefly—that because he
got nid of the phrase internal dis-
turbance which is a very loose wocl
capable of all kinds of  definitions,
capable of fresh crisis, abuse, as was
done by Mr. Gandhi 1n 1975; and there
fore, he used the word ‘armed in-
surrection’. I would say that it is
slightly better But I would even say
that there is a case for complete aboli-
tion of the whole Article 352. Why
should we have internal Fmergency?
If there is an Emergency of such a
grave disorder as an external aggres-
sion, do you think that anybody in
thig country, any patriotic citizen i1
this country, will be objecting to Gov-
ernment having vast powers? Was
there no unanimity of opinion at the
time of the Chinese Aggression in 1962
and the Pakistan Aggression in 1965
and again in 19717 People were one
with the Government. It iz only when
there is no emergency and when Gov-
ernment wants to have the Emergency
powers, that difficulties arise.

Therefore, I would hke the hon.
Minister to think on those lines and
tell us, maybe at a later stage when
he comes with his own Bill, whether
thig article has any justification what-
soever and if it has, whether he will
make it so rigid and strict that it will
become next to impossible to make
use of it except in a very rare, gen-
uine, extraordinary, critical situation
which, cne hopes, will never arise.
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Mr. Kamath has very rightly said
that the whole matter must be left,
not to the President and, therefore,
the Pirme Minister and the Couneil
of Ministers, but to the Parliament.
The Parliament’s approval is not te be
given once and for all. The matter
must come before the Parliament
periodically, so that Parliament—
meaning the people of India—has the
right to find out, periodically, whether
the Emergency still continues or not.
The present provision is that the Pro-
clamation will be presented to. and
passed by Parliament. But its con-
tinuation is not under the supervision
and control of Parliament Once the
Parliament approves of the Proclama-
tion of Emergency as unfortunately it
did in July, 1975—though some of us
opposed it tooth and nail; we ultimately
staged n walk out; that was all that
we could do; it was passed—there s
no further remedy, that becomes per.
ennial until the President, that is the
Prime Minister, chooses to gel rid of
it. Therefore, Parliament must come
mnto the piclure afterwards  alse.
Parliament's powers must be increas-
ed or strengthened. Parliamenti must
not be allowed to lose all control once
they have got the approval of the
Parliament in the beginning of Emer-
gency-declaration.

Take the countries hke the U SA.,
Canada and Australia, the three large
countries, federal countries, democra-
tic countries like India T want the
Government to tell me whether there
is any provision for Emergency powers
in these three countries, namely, in
the USA, Canada and Australia If
these three countries, large as they
are, resourceful as they are, rich as
they are, prosperous as they are, do
not need Emergency provisions m
their Constitutions and they could use
Emergency powers during emergency
situations with the consent of the
people without having  Emergency
powers laid down in their Constitu-
tions, why do we in India want to anti-
cipate, theoretically and academically,
possibilities of Emergency and incor-
porate such provisions in our Constitu-
tion?
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Dr. B. R. Ambedkar, in the Consti-
tuenl Assembly of India, when he re-
ferred to these Emergency provisions,
said that these Emergeacy powers
were unique in the world; Dr Ambed-
kar has gone on record in the Cons-
tituent Assembly debates to say that
the Emergency powers given in the
Indian Constitution, 1if they were used,
would make the Indian quasi-federal
structure completely umtary. There-
fore, he had only a war situation in
mind, no other internal disturbance
of a local or regional character; he
really thought of big Emergency like
war. Dr. Ambedkar did nol thunk .n
terms of any kind of internal distur-
bance—where 1t would be so used as
to make a non-sense of the Constitu-
twonal provision.

From that point of view also I feel
that we should support Mr. Kamath's
Eull, and I hope that Government will
assure us that not only article 352
but, along with that articles 358 and
359 also will be so radically amended
that no future executive or  govern-
ment, will dare abuse the powers of
the executive which are given in the
Constitution both with a view to pro-
tecting the country and with a view
{0 enhancing the democratic traditions
of this great Republc

16.00 hrs.

SHRI HARI VITIINU KAMATH. 1t
was well over 28 years ago that. in
the Conshtuent Assembly, when the
Emergency provisions of the Constitu-
tion were adopted in spite of the efforts
that I and a handful of my colleagues
in the Constituent Assembly had
made to amend some of the provisions,
soon after these provisions were adop-
ted, I rose n my seat and said, with
pain and agony in my heart “This 15
a day of sorrow and shame: may God
help the Indian people”. Today, Sir,
I am deeply grateful to Hon Members
of both sides of the House who have
taken part in this (may I say) impor-
tant debates—a very significant discus-
sion on the key provisions, on the
Emergency provisions of the Constitu-
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tion which constitute a constitutional
threat to democracy. I am deeply be.
holden to the Minister of Law and
Justice who.. .

SHRI KRISHAN KANT (Chandi-
garh): And Company Affairs also.

SHRI HARI VISHNU KAMATH: Let
us not epeak of aifairs. So let that be
kept apart!

I am deeply beholden to the Minister
of Law and Justice who has indicated
io the House the mind of the Gowern-
ment and on what lines the Government
proposes to move with regard to fhese
provisions of the Constitution. Ii was
only g httle over two years ago that
the fear;, expressed by me more than 28
years ago came true The Government
of the day sought to butcher demo-
cracy, to debauch the Constitution, in
denigrate Parlinmeni—particularly the
Opposition, by dubbing them ‘anti-
national traitors’ —to throttle the Press
and emasculate the Judiciary ‘This
was sought to be done in the name of
the Constitution

SHRI JAGANNATH RAO (Berham-
pur)* Such strong language?

SHR] HARI VISHNU KAMATH: It
15 well-deserved. 1t can be stronger.
In fact, I am amazed at my own
moderation.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): No
language 1s oo strong to describe
what happened.

SHRI HARI VISHNU KAMATH: I
am glad that the Bill has evoked and
provoked a very interesting debate, a
stimulating debate. Sometimes it was
exciting and there has been much heat
but I must say there has been consi-
derable light also during the debate.

When I first moved the Bill for con-
sideration, on the 29th July, 1877—a
historic year, an annus mirabills if I
may call it s0, a year of miracles and
wonders—soon after I moved the Bill
for consideratlon, two friends on the
other side, from the Congress (now
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there are two Congress parties and 1
do not know to which Congress these
iwo friends belong now) both  Mr.
Vasant Sathe and Mr. Stephen took
part in the debate on that day, and 1
must say that nothing but heat emana-
ted from their speeches. My {friend
Mr. Biju Patnaik rightly said at the
conculsion of the discussion on that
day, the 20th July (I am reading from
the printed Hansard of ours): “When
1 listened to Shri Sathe and Shn
Stephen I was reminded of Dante's
‘Inferno and Devjl's Advocate’. ] would
only say that both of them were 1n-
ebriated by the exuberance of their
own verbosity That 18 all T would say
about those two speeches I am happy
to say that most of the olher Members
who took part in this debate supported
the Bill. Some hon. Member wanted,
of course, the entire deletion or re
peal of Art. 352 so far as intermal ex-
traerdinary mituations are coocerned.
The majority of the other Members
who took part in the debate on the 29th
July, on the 18th November and on the
last occasion on the 24th February,
1978 when the hon Minister was the
only participant in the debate—most
of the members and the Minister have,
1 am glad to say, happy to say, support-
ed not only the principle of the Bill, but
also the provisions of the Bill. That
18 a very happy augury for the future
of our democracy in our country. My
only objective in bringing the Bill was
to =ee that democracy was, as far
as the constitutional provisions or
safeguard can make 1it, is established
on a sound, safe and strong footing.
And may this democracy of ours be
fool-proof and knave-proof against all
attempts to subvert it.

We are today the largest democracy
in the world, but as Rabindra Nath
Tagore once said in a poetie vein, what
js huge 15 not great. Our democracy
is large, huge: the largest nation in
the world is a communist country and
we have the honour and privilege to
be the largest democracy in the world.
But my objective is to transform, as
far as is possible with human power,
with divine grece and divine shakti,

our largest democracy into the greatest
democracy on earth. THat is my objec-
tive and I am gure it is shared by
all Members on both sides of the
House. That is our goal and objective.

I would now briefly refer to the
observations made by the hon. Minis-
ter. The Minister has, more or lass,
agreed with most of the provisions of
my Bill. I have used the words ‘more
or less, with most’. As I said on the
last occasion on the 24th Febraury, I
am not a stickler for words, I want
the substance, not the shadow, and so
last occasion on' the 24th February, I
do not mind giving up the shadow wil-
lingly, gladly. Therefore, when the
Minister says that he prefers, the Gov-
ernment prefers, the word ‘rebellion’
in place of the word ‘insurrection’, I
have no objection. I did not look up
the dictionary, Webster, Oxford or
whatever bigger dictionaries there are,
but the lawyer that the Law Minister
is, the able, famous, jurist that he is.
he knows these words, the nuances of
these words, the meanings of these
words far better than I do; if he thinks
that ‘rebellion’ is a more appropriete
word in this context. I have no objec-
tion, Let them have the word ‘rebel-
lion’. A colleague of mine wanted to
gubstitute ‘revolution’ for the word
‘insurrection’. I think that would be
inappropriate because a rebellion, if it
succeeds is then called a revolution
Insurrection, if it succeeds, becomes =
revolution, with hindsight. But f
fails, it becomes a mutiny. That 1o
what 1s said of our revolt of 1857 when
we struck for independence and we
lost—our forefathérs, our ancestors.
Therefore, it was called a mutiny. Had
it succeeded it would have been a
revolution. In 1805 Lenin in Russia
struck but he failled. Again in 1917
when he succeeded, it became a revolu-
tion. Therefore, in my mind the word
‘revolution’ is inappropriate. Either
for insurrection or rebellion—I tave
no objection. Let the Government
come forward with their Bill and we
can have a discussion on that and if
necessary, we can amend it suitably
even then.
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The most important provisions 1n
this Bill are with regarg to the funda-
mental rights. My friend, Shri Chitta
Basu—he ig not here now—wanted
that the courts’ powers gshould be re-
stored. I had overlooked that point,
and I forgot about it when I introduc-
ed the Bill. Later on it struck me
that I had lost sight of clause 5 ind,
therefore, 1 moved an amendment on
the same day as I moved for considera-
tion of the Bill—the Members per-
haps have lost sight of jt—whereby I
have gought to delete clause 5 to the
extant Art 352 which geeks to oust the
courts’ jurisdiction, with regard to
testing the bona fide of a proclama-
tion of emergency. The courts’ juris-
diction which has been ousted by
clause 5 of Art 352 is sought to he
restored through this Bill,

Therefore, I am glad to gee that the
government’s mind is also working on
the same lines, to restore the jurisdic-
tion of the courts, Here I may add
one word that, as the Minister rightly
observed, some of the fundamental
rights should be—may I use the word—
enirenched. I do not know whether
the Minister agrees with it—fundamen-
tal rightz in regard to Art 21. the
right to life and personal liberty should
be entrenched,~which became a
national and almost an international
1ssue in the Supreme Court in April
1976. That Article which guarantees the
right to life and personal liberties
should be an entrenched article of
the Constitution. incapable of being
subverted by any executive flat or by
Parliament. If that is done and with the
power of the courts restored also. T
for one feel that we would have evol-
ved the mecessary constitutional safe-
guards.

Along with that I do not know
whether Art 32 seeking io guarantee
the right to move the Supreme Court,
that also should not be suspended and
this also should not be suspended, the
right to personal liberty, in any cir-
cumstances whatever and however
grim the cireumstances may be. Even
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the Britishers during the days of the
Second World War did not suspend
the right to move for habeas corpus.
Our Supreme Court here unfortunutely
did it and 1n spite of 20 Judges of
various High Courts in the country
holding that the petitions were main-
tainable, a few Judges in the Supreme
Court disallowed it and from that
flowed a lot of evil and injustice. So,
I do recognize that courts’ powers will
not guarantee everything that we have
in mind with regard to restoration of
democracy because I am sorry to <ay
that when this habeas corpus case was
being discussed and our Law Minister
was one of the great Counsel—he was
defending Lhe rights and liberties of
the citizen and he knows the case in-
side out. Ife must have felt a wrench
in his heart when the judgment came.
1 am sorry to say-—il pains me to sav
s0, but I cannot help reading an ex-
tract from one of the judgments of the
judges in the habeas corpus case.

I do not know how alter 25 years
of framing the Constitution, a judge
of the Supreme Court in India, with
this Constitution—one of the best Con-
stitutions of the world—could have the
heart to write What he did. This is
what he wrotes—

“The object of depriving a few of
their liberty for a temporary period
has to be to give to many the peren-
nial fruits of freedom"

That is not so bad. Look what fol-
lows:

“Counsel after counsel expressed
the fear that during the Emergency,
the Executive may whip and strip
and starve the detenu and if this
be our judgment, even shoot him
down. Such misdeeds have not
tarnisheq the record of Free Indla
and I have a diamond bright. dia.
mond hard hope that such things
will never come to pass.”

This is what the present Chief Jus-
tice wrote in hig judgement in that
case.
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Compare with what a great British

Judge Lord Atkins wrote in habeas
corpus case—

“Amid the clagh of arms, the laws
are not silent. They may be chang-
ed, but they speak the same lan-
guage in war as in peace. It has
always been one of the pillars of
freedom, one of the principles of
liberty for which on recent autho.
rity we are fighting, that the judges
are no respectors of persons and
stand between the subject and any
attumpted encoachments on his
liberty by the executive: alert to sce
any coercive action is justifed in
law.”

In our Supreme Court, Justice
Khanna did write judgment on the
same Lnes and this is the only judg-
ment of the Supreme Court which caus-
ed a very heartening editorial in one
of the American newspapers.

I am quoting from the editorial in
the New York Times:—

“Indian democrats are likely to
remember gnly In infammy the four
judges who obediently overtur-ied,
the decisions of half a donzen lower
vouris scattered across India which
had ruled n definance of the Gov-
ernment that the right of Habeas
Corpus could not be suspended, even
during emergency that Mrs. Gandhi
declared last June. But they will
long cherish the lonely judge who
said, in words reminiscent of other
enduring. declarations for freedom:"
1 now quote from Shri Kanna's

judgment

“The power of the courts”

—almost redolent of Lord Atkins:—

“The power of the courts to iisue
a wtit of habeas corpus is regarded
ag onc of the most important charac-
teristics of democratic States under
the rule of law. The principle that
no one Shall be deprived of his
lite and liberty without the autho-
rity of iaws is rooted in the consi-
derafilon that life and liberty are

precious possessions.”
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We have a hunting reminder. Mr.
Justics Khanna went on to say:

“In a purely formal sense, even the
organised mass murders by the Nazi
regime qualify ag law.”

Because, under the Weimar Constitu-
tion it was done. Here also that same
refuge was taken "under our constitu-
tion. Therefore, Sir, I am glad that
the hon. Law Minister has come for-
war to lay bare the mind of the Gov-
ernment in this matter. I wnuld nave
been happy to agree with those of my
friend who opined that the Article
should be repealed so far as the inter-
nal situation ig concerned. May I
humbly and most earnestly submit
that what I would like to do through
my Bill is to strike a modus wvivedi,
survarng madhyam, golden mean, bet-
ween the powers and functions of the
State and the richils and liberties of
the citizen in an extraordinary situa
tion whether it be iniernsl or exter-
nal. I am glad that that the hon. Minis-
ter agrees with most of the provisions
of the Bill. I am grateful to him for
the light that he has shed on this issue
under this Bill. I remember—if my
memory does not betray me—the hon
Home Minister in the last monsoon
session siid—whether it was the con-
sidered npinion of the entire Cabinet or
his own personal view. I am not sure-:
that the Government intends to repeal
Art, 352. I do not know whether he
sticks to the same view now. I am
sure the Government annd the entire
Cabinet has considered this matter, I
am sure that the view that the law
Minister cxpressed today and on the
last occasion on February 24 is the view
of the Government. And there is cnly
one word more which I would like to
add before I close and that is this. The
Minister referred to it. I had indica-
ted in my speech when I moved the
Bill for consideration on 29th of July
that this is not an adequate Bill. I
recognised that the Bill is not onile-
ouate. I had said on that occasion that
there are other, Articles Art, 356,358
and 359. These should be taken care of
and suitable amendments made so
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ithat the danger that looms large to
our democracy by these provisions
could be obviated once for all with
regard to Art. 356 I would say just
one word. Dr. Ambedkar said so n
the Constituent Assembly when there
was a debate on the provision for im-
position of President's rule in the
States. Replylng to the discussion on
the amendment which I had moved,
he said;

‘1 hope that this provision will
remain a dead letter.'

It is not really dead; it 1s alive and
kicking, Sir. Under the provisions of
Art. 356 how many umes has the
President’s Rule been imposed? Even
in our time also how many times has
this been imposed? As my colleague,
Shri Mavalankar tells me, in {(hirty
years forty times President's Rule
hag been imposed. My Inend has gol
the figures at his finger tips—it 1s
more than one per year. It is pretty
bad. I hope you will agree with s
ohservation of mine, Mr. Chairman,
that this 15 pretly bad.

With regard to the provisions in Art.
352, 356 and 359, I said that these may
lead to a dictatorship. Abusing such
a powers conferred under these auli
cles, this was what Hitler did
Germany, such a  provision in the
Weimar Constitution led to a similar
dictatorshup 1n Germany, In Dr.
Ambedkar's own words—He was very
sympathetic—I remember his words—
I remember that this is what he said-

“T care for fundamental rights as
much as my hon. friends do".

It was only Shri Krishnamachari who
used the phrase ‘constitutional die-
tatorship’ with regard to the possihili-
ties of Art. 352 and 359.

Lastly, I would briefly respond to
the appeal made by the hon. Minisler
Because, as indicated in my very firsi
speech on the 28th of July. the only
objective In my midd was to make the
Government think. This was what I
said on that occasion. I know that this
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Bill is not adequate for making lull
amendment of the amergency provi-
sions. As a matter of fact, my scheme
was to set the ball rolling and make
the Government and my colleagues
think. I wanted to provoke thought
about this emergency Chapter. I have
succeeded in thal. I am painfully
aware that the crux of the matter does
not lie only with this Art. 352 but also
with Art. 356, 358 and 258. This is
what I said on the 29th of July. I
know it is futile—an exercise in futility
-—to press this Bill to the vote of the
House because this Constituti mal
Amendment Bill by a private Member
hag to face many hardships and uffi-
culties unless of course the Govern-
ment obliges me by 1ssuing a three line
Whip and that kind of thing. 1 <o
not want to put them in that predic.-
ment. These three articles together
make the head and front of the emer-
gency chapter

Therefore, I hope the Mimsier's as-
surance is a solemn assurance and not
somethung that can be diluted or wates-
ed down or deviated from or be the
vichm of ammesia. 1 hope nothing
of that kind will happen because
sometimes 1t happens that bLecause of
other pre-occupations, othr work, other
pressing engagements, other croweded
work-load, promises are sometimes
relegated to the limbo of amnesiu, 1f
not oblivion But, I hope that this
Bill will not share that [ate; the
emergency provisions will not -haie
that fate because 1t will be a sad day
for democracy and for our countiy
again if this s relegated or deferrcd
to the next session

1 also hope that, as the Minisler
indicated on the 24th February, he
would bring forward a comprehensive
Constitution Amendment Bill which
will include amendments also to the
emergency provisions of the Consti-
tution. Today in reply to a question,
he has solemnly asured and promised
that the Bill will be introduced in tihs
very Session. 1 know it cannot be
passed in this Session but let it be
introduced in this Session. I hope it
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is a giit-edged guarantee from the
Goverament, and that they do mean
busimess. 1. do hope that the Gov-
ernment means businéss, and mesans
business earnestly and sincerely and
promptly. It should be introduced by
the end of this month. It should not
be postponed to April er May. There
should be no excuses also that the
Government is discussing with leaders
of the Opposition. I know the diff-
culties of the Government in regard
t0 a Constitution Amendment Bill. It
must have the support of a two-thirds
majority in both Houses, There is no
difffculty in this House, but a diff-
culty may arise in the other House
it the Opposition is allergic to the
moves made by the Government. Even
80, I would submit, we should go ahead
Government should go ahead even if
there is opposition in regard to this
important measure. We should honour
the pledges made in our manifesto.
That is the first and foremost duty
of the government come what may
Let the ball go in the other court.
Let the people know who are the cul-
prits. Therefore, it is very necessary
that the Government should make up
its mind once and for all even if there
is opposition either ir this House or
in the other House. Government
should not be deterred by such an at-
titude on the part of the Opposition.
Thev should go ahead and get the
Bill passed in this House, the real
House or the Peoples' House and then
show to the people of the country as
to who wants to retain Emergency
provisions. If there iz any doubt in
the mind of the Government in rezard
to the comprehensive Bill, I would
like to appeal: let Government “ring
only the Bill with regard to the
Emergency chapter. Other amend-
ments can walt. 1 know some hon’-
ble Members wanted the Forty-second
Amendment to be done away
with lock, stock and barrel. But
1 would request the Government not
to Ailly-dally or shilly.shally with re-

gard to the Emergency provisions. Let
the two Congresses—Congress I or J or
K—onpose or do what they like.
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AN HON. MEMBER: Why are you
abusing us? We have heard you very
patiently.

SHRI HARI VASHNU KAMATH:
No. No. Is that abuse? I would not go
to that extent. I would only say, Sir,
let the Government not go on marking
time, trying to ascertaim what the
Opposition is thinking on this matter.
Let them bring forward a Constitu-
tion Amending Bill, On that solemen
assurance giten by the Minister, " I
am withdrawing the Bill. Otherwise,
I would not have withdrawn the Bill
On the solemn assurance of the Gov-
ernment, I would withdraw the Bill I
hope they will bring forward a com.
phehensive Bill in thig Session. If
that is not possible, let them bring
forward a Constitution Amending Bill
seeking to limit this Emergency . hap-
ter and seeking to amend the provi-
sions on the lines which he has indica-
ted in his speech on the last occasion
and today. That is all my appeal. 1
hope you would respond to my appeal
in the same spirit and in the zame
manner and therefore I conclude by
saying that let us all solemnly resolve
that we, here, in the House, in the
Parliament, and in the country shall
strive, to the best of our ability. to
make our largest democracy the grei-
test democracy on earth.

SHRI SAUGATA ROY: Sir, on a
point of Order. Since Shri Kamath
bhas waxed so eloguent about the
demerits of Emergency and since he
is so set against the Emergency and
since the Law Minister is also in-
clined to accept his proposals, why
not the Government set a precedent
and accept his Bill. So. I shall protest
against the withdrawal of the Bill. 1f
a division is taken, we will vole

against it

MR. CHAIRMAN: Now in consi-
deration of statements anq assuranccs
given by the hon. Law Minister, Mr.

Kamath, do you withdraw vour B.I?

SHRI HARI VISHNU HKAMATH:
Yes, I seek leave of the House to
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withdraw the Bill further to amend
the Constitution of India.

MR CHAIRMAN The question 15

“That leave be granted to with-
draw the Bill further to amend the
Constitution of India”

The motion was adopted

SHRI HARI VISHNU KAMATH 1
withdraw the Bull

it L

UNEMPLOYMENT ALLOWANCE
BILL

SHRI K LAKKAPPA (Tumkur)
Sir I beg to move*

“That the Bill to provide for com
pulsory pavment of allowance to
all unemployed persons in the coun
try be taken into consideration’

Bir the Bill 1s one of the bust rie
Bills It 1» a nost mmportyy, Bill
which 1s now un ler consideiation Of
course ficilities for drafting the Bull
In a moi scieniific manncr were not
available from tMe Secretariat, but
stili T have drafted it in g lucid man

ner I hope the dynamric Mimister
Shr: Ravmdra Varma would biiyg
forward a Bill o1 the same lines

the basic object of this Bill 15 o it

vide allowance to the educated un
employed Thrre are doctors cngi-
neers diplomi holders who are un

employed They shou'd be paid each
an allowance of Rs 150 per monta I
wan* th t this 1llowance <hould be
Increased till surh time they remamn
unemp'ovel or stut fheir own bus -
ness The numrber of unemploycd prr

=onc must be on the increase 1 1w
stated that mac than 20,000 loc s
engiieers aud diploma holders are
there ;n the country Half a4 nillion
Job scheme was announ~ed wi*h hig
sourding wordsg by the government

1t has not fulfilled the aspirations and
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desires of the unemployed pecpla of
this country So this Bill is inevita-
uble, if the government wants %o
establish egalitarian society

In reply to a recent question of
ming On unemployment my hon
friend Shm Ravindrag Varma has not
given the correct picture of the situa
tion 1n the country He has given a
sort of promuse But this country is
not prepared to listen to the promise,
of the government Government must
understand the explosive and alarm-
g situation 1n the country It can
lead to any situation any time, 1t can
blow off the present government 1t
they do not take it seriously The
Prime Mimster got up and gave a
reply saying I am not for inemp-
loyment doles Some states i the
country want to give social security
to unemployed people The Chief
Minister of Maharashtra had brougnt
forwmnd a scheme Tn Karnatak we
had a scheme that if the mncome of
a particular family o1 a peison 1s be-
low 3000 5000 cer uin unemploymeat
doles wnd facibitic  should be given
to that purser, 1 canuot undeistina
the helplessncss of the pesent gov
ernment 1 do not know wliag 4]
plilosophy I um not salisfi d wuh
the atswer g ven by Moraji Desai the
Prime Minister of this country 1 do
nut knuw how the voungu jeiera
1 1 of wenployed pc pL N 10U
or doctors or diploma holdecrs 1 terate
and 1lnterale can agice with  har
statement  The Pume Minster sawd
that 1t was thc philosophy .f the
Junaty Party govanment o asolis),
une mployment within ten wvears Mr
Fernandrs says we are considering
providing opporiunities 1n cottage in-
dustries and other things Ow Cha
ran Singh has got bewutiful phalosophy
and economle poley He has wrtesn
a book He mentions Mahatma Gan-
dhi I do not know how 1t 1s relcvant
for him He says Gandhian bluepiint
I do not know wh { 1t 15 that he env1
sages for this country The hungry

*Moved with the recommendaton of the President
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andt angry nation of youths is on a
war path. He wants to establish hus
own soclety, kulak society. It ie his
philosophy. The janata party Presi-
dent says that 10 years is small time
to meet the challenge; he requires an-
other 8 years, that is fifteen vears.
That ig 18 years, § years, 10 yecars,
that is 23 years. This is the th'nking
and phlisosophy of the janata party
government,

Whenever we asked, the Govern-
ment of India has not been able to
give even the correct statistics in tnis
regard. From the various Employ-
ment Exchanges that are functioning,
it has not been able to find out 1he
number of unemployed Graduates, li-
terates, illiterates, diploma-holders,
Engineers and Doctors. Every time we
have put a question, I think ‘tlhey
have come out with this answer: “The
live registers are not maintained The
Government is conscious of the :e-
riousness of the unemployment prokb-
lem and proposes to follow an emp-
loyment-oriented strategy in wlich
primacy will be given to the deve'op-
ment of agriculture, agro-industries,
small and cottage industries.” Wiih
these words, they want us to be =atis-
fied. Is there any strategy worked
out by the Government in the I~st
one year? Nothing has been done. Re-
cently, the Planning Commission came
out with a statement that they are
not for doles to unemployed pcrsons,
Then what is the strategy—Rolling
Plan? Caff the Rolling Plan go on
rolling? Will it solve the unemploy-
ment problem of this couniry? No.
Ultimately, it will blow off the pre-
sent Government in The next Election
It is an indication which we have al-
ready geen.

Then. what is the job securitv that
is provided in the public secior
undertakings? Everywhere, therc is
nepotism, favouritism and every emp-
loyment exchange is full of corrup-
tion. In fact, in certain States there
are no Employment Exchanges at all.
If you examine the position in the
public sector undertakings, you will
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see that if the Chairman belongs to
a particular community, then his nep-
hews, relatives, brothers-in-law, his
kith and kin are given employment.
There is no rule, no procedure, No-
thing of that sort, Throughout the
country, it is so. The various com-
panies are alio" funcfioning in the
same fashion. The near relatives of
the person at the top are the Direc-
tors of the companies, Therefore, the
entire country is in the stranglehold
of a few persons, a few companies,

The educated people are alsp 10t
provided with jobs and this is one of
the important reasons for the frustra-
tion of the people in this couniry.

Now I come back to history. In the
socialist countrieg and even in the im-
perialist countries, social securiity has
been provided for. It has been
done even in developing countries
But in our country which is
lagging behind, no such se-
curity schemes are coming upy The
security schemes have not even been
introduced in wvarious organssations.
From this, you can see the pitiable
condition that is prevailing in our
country,

T would like to give certain facts
which I have in my possession for the
benefit of the hon. Minister. In Aus-
tralia, unemployment and sickness be-
nefits are paid to men over 18 and
under 65 years of age, and to women
over 16 and below 60—ie., to those
whg are unemployed or who are tem-
porarily incapacitated and thereby
suffer loss of income. But here in
India, people are hale and hearty;
manpower jg available in plenty. But
there are no jobs available. When
jobs are not available ang fio doles
are given, where should they go? Do
you want all fthose people to be turn-
ed into socially evil forces in this
country? They will become a menace
to the nation and to the society ulti-
mately.

I would like to quote the case of
certain countries which have provid-
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ed contributory social welfare measu-
res hkes unemployment insurance
under which payments are made in
the eVent of unemployment ‘inere
are a number of countrieg giviag such
benefits The Prime Ministe: has sta-
ted that the unemployment allowance
will ultimately lead fo beggary 1
do not know how this fantastic theory
has developed m his mind I would like
to kmow fromr the Prime Mimister how
unemployment allowance will by con
verted into beggary This s how the
seriousness of the pioblem has not
been understood by the present Gov-
ernment The number of educated job
seekers—Matriculates and above —on
the Live regisfers of emplovment ex
changes, has been showing a rising
trend This 1s so according 1o the
statement of 1fie Minffler made on
Tth July 1877 1e after the present
Government came Intg power Gov-
ernment said that thevy wvroposed to
follow an enip Gyment oiien‘e] 1a
tegv, which will primarily be worked
through the development of gricul-
ture, agro-industries, small-scale and
cottage industiles, especially in rural
areas Government said that the cd2a
cated and uneducated unemploved
will get the benefit

Now about the budget piesented by
Mr Patel Can we gather anything
from 1t It was such an uninspiring
budget Can 1t cover the sthemus
that he has stated 1n his reply® Can
any developrrental activifly take p'ac
as a result of such a budget—which

1s going to be discussed® What 15 the
stratogy that the Government ha, ad
opted®’ What 15 the area of develop-
mental activitieg that the Government
hare envisaged mn the budget, to
create an employment potential? Till
such t me these are done what s the
provision that has been made for the
unemployed persons? Thousands and
theusands of engineers gre going aut
and seeking jobs wn other countries
They ave ireated like animals in vtoe
countites These 1instances are also
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brought to our notice Doctors are
going out; so alsp engineers and dip-
loma-holders, now you are packing off
skilled and unskilled people to va-
rious parts of the other world

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) Other
world*

SHRI K LAKKAPPA 1 mean the
other parts of the worid

This country 15 capable of absoibing
any amount of employment potential
because nature has given us plent,
We have rivers full of water and many
natural resources So employment can
be cieated Only will on the part of
the Government 1s lacking On a
vital 1ssue like providing jobs to the
unemployed there i1s complete failure
on the part of the Janata Parly during
the last one year In that background,
what credibiity will the people give
to the assurances of the Janata Gov-
ernment?

In reply to one of the uestions tne
hon Minister has stated

Government propose to follow an
emplovment oriented strategy mn
which primacy will be given to the
development of agriculture, agro-
industries small and cottage indus-
tries especially 1n rural areas which
will benefit both the cducated and
uneducated unemploved The 6th
Five Year Plan 15 aiso proposed o he
formulated with a high employn ent
content 1n order to tackle the pro-
blem of unemployment both among
the educated as well ag uneducated
persons '

Agun he sayvs i1n reply to another

question

‘The Unian Budget for 1977-78
contains a provision of Rs 6 crores
for a scheme to provide ‘seed’ money
and other finance to  enterprising
educated unemployed considered eli-
gihle for assistance In adiition
the Union Budget provides for addi-
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tional outlays for agriculture, irri-
gation, power, khadi and village in-
dustries, sericulture, handluoms,
postal and telephone facilities n
rural areas and wide ranging rural
infra-structure programmes. ...."

Can they provide all these things with
a meagure Rs. 6 crores? Then you
have fixed a target period of ten years
to achieve the objective of removing
destitution. In another reply he has
stated That statistics are not available
about the number of educated anl
uneducated unemployed. The munner
in which the present Government have
dealt with this problem is an indica-
tion of their complete bankruptcy of
ideas. Therefore, I say that a s'tua-
tion has arisen where they should
sccept this Bill

He says in reply to another gues.
tion:

“According to information avi:lu-
ble with the employment exchanges,
22.58 lakhg of educated (matricula-
tes and above) men and 4.13 lukhs
educated women sought registrat on
during the year 1976 and 1.51 lakhs
of men and 0.35 lakhs of women
were pliced in employment in the
corresponding perniod, leaving 2107
lakhs of men and 3.78 lakhs of
women unemployed.

The number of educated (matri-
culates and ahove) men ard wumen
on the Live Register of employ-
ment exchanges (which is a .. mula-
tive figure and hence includes the
back-log) as on 30th June. 1977
were 4545 lakhs and 8.44 lakhs re-
spectively.”

What type of answers doeg he give?

17.00 hrs.

In reply to another question, {he
Minister of Irrigation has stated:

“Development of Agriculture with
Employment-Oriented Scheme. A
programme of Integrated Rural
Development was initiated last year

amd 20 districts were gelected for it.
It was reallsed that the programme
wag not making much progress fe-
cause the preparation of Resources
Inventories and Action Plang as en-
visaged undér this programme was
taking time. It has therefore Leen
decided to have a new programme
of Integrated Rural Development
with the main objective of creating
employment and production in the
rural areas. Under the new pro-
gramme, it is proposed to inc'ude
rural industries and self-employ-
ment programimres in the tertiary
sector besides the agricultural de-
velopment programmes.”

What is the result of it? Where have
these programmes been started, how
many people have been employved,
what js the progress of the program-
mes in the last one year? Will the
hon. Minister be able to clarify theve
things?

17.01 hrs.

ISarRr M. SATYANARAYAN Rao in the
Chair]

This Bill has been pending for long
I tried my very best even in the pre-
vious Lok Sabha to bring it, but some-
how it lapced.

1 want {o focus the attention of lhe
Government on the fact that this is a
simple measure which will help 1~
spire full confidence in the younger
generation, especially the educated
people who are searching for johs
after having taken degrees.

You are talkinng of austerity mea-
sures in Government. I think you
should provide doles to the unemploy-
ed people. The provision that I am
suggesting is not more than Rs, 15
crores from the Consolidated Fund of
India, Can you not spend at least
Rs. 15 crores? It will give the benefit
of providing a job and doles and give
confidence to the people of this coun-
try
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LLABOUR (SHRI
RAVINDRA VARMA): I want to
know whether it is Rs. 15 crores per
Year or per month.

SHRI K. LAKKAPPA: It is per year.

This ig not a big amount for the
Government of India. We have seen
that crores are being wasted on var-
ous schemes in various ways. Auste-
rity measures have not even been in-
troduced in the Government though
they have been claiming that austenty
measures and simplicity are the ob-
jec.s of the Janata Government. Only
this morning, in reply to a guestion
by Dr. Subramamam Swamy, 1t was
revealed that even on the decoration
of the Ministers' bungalows they are
spending lakhs of rupees I do nol
know about other expenditures.

it wrq fag (Qw) : ag wEw
ORI T Fhar 4t |

SHRI K. LAKKAPPA: 1t 15 not a
question of the Congress. When we
come to power, you can Say that
Even when the Congress was in power
1 was saying that the utmost austerity
measures should be taken.

This is 3 wvery gmple Bill. The
Minister must have been convinced
by this time. Every day one question
or other on the unemployment nro-
blem in the country comes up. If the
Minister is ready to bring forward a
comprehensive Bill, I will consider jt
We can cover all the other unemploy-
ed persons literates, illiterates, what«
ever the case may be. But it is not a
new thing that 1 am now introducing.
There are two States, progresiive
Stetes, Maharashtra and Karnataka,
which have introduced the scheme
successfully and createq confidence in
the minds of the unemployed and the
Jower sirata of the soclety. That is
Bow you can redress the vegional im-
balance of economic programme, My
friend SWri Kamath was very vehe-
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ment on civil liberties and demoeracy.
1 can appreciate the sentiments,
Democracy should function., But what
is that that has been guaranteed to
lhe people? The living right of an
individual iz not there, Suppose, ‘A’
dies without medicine today, can his
relative have any right to go to the
court and claim damages? Tata,
Birla and big companies can go to the
court for claiming damages if their
property Is taken over, These are
social revolutions, social systemg and
social gecurity. Therefore, the success
of democracy is not based on your
high sounding words and by saying
that civil liberties and democracy had
been throttled and everything had neen
throtiled. You rich people must have
been throttled by somebody and that
is why, you say that your civil Yiber-
ties had been lost. The man in the
street does not have even the basic
necessities of life, Millions of people
today have no house to live, no cloth
to wear and no food to eat. And no
attempt has been made by you to pro-
vide these things. The Government
claims that they are restoring back
the supremacy of democracy, eivil
liberties and everything. When you
Fo out, you wi'l see lines of beggars
evervwhere, destitules everywhere.
unemployed everywhere and frustra-
tion everywhere, disparity everywhere,
All these things vyou will see then.
Therefore, no democratic system will
he successful unless you give social
security to the people, This is of
paramount importance in a demoecratic
system that has been adopted by the
present Government. But nothing has
been dong and no attempt has heen
made. It is impossible for this Jov-
ermment to run in this fashion,

1 am appealing to the House to ac-
cept this Bill. This is a most impor-
tant Bill which provides for social
justice to the milliong of people of this
country,

With these words, 1 place this Bill
before the House.
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MR. CHAIRMAN: Motion moved:

“That the Bill to provide for com-
pulsory payment of allowance to all
unemployed persons in the country
be taken into consideration ”

SHR] BALWANT SINGH RAMOO-
WALIA (Faridkot): Mr, Chairman, Sir,
the hon. Member, Shri Lakkappa, in
his speech, mentioned that the country
is facing unemployment specially
among the youth. Not only the voung
people are facing unemployment, there
ig dissatisfaction also among a ‘arge
number of people even in the upper
age bracket. [ feel in a country whera
skilleq people, unskilledq people and
highly skilled people are unemployed,
the progress of that country will be
relarded and affected badly. 8o, I am
of the opinion that the Government

should seriously think over this pro-
blem of unemployment and try to rome
forward with a solid and concrete pro-
gramme so that this dissatisfaction is
not there and the people of this coun-
try, particularly the unemployed youth
which 1s the cream of this country,
which 1s entirely responsible for the
prospeirty of this country, should be
satisfied

I fully support whalever the mover
of the Bill has said in regard to giv-
ing unemployment allowance. I have
a report with me gccording to which
if Rs. 30/- per month are paid to 10
million persons, it would cost Rs 360
crores per year {o the Exchequer of
the country. Even small States in the
country are giving unemployment al-
lowance. QOnly yesterday, we read in
the newspaperg that in Punjab the
Minister of Finance. Sardar Balwant
Singh, announced Rs. 40/- to 50/- per
month as unemployment allowance to
all those matriculates who got regis-
tered themselves with the employment
exchange five years ago. If a small
State llke Punjab can do this, why not
the Government of India which is
more resourceful They also should
do g0?
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Some other methods should also be
adopted to cope with the umemploy-
ment menace. ] have a suggestion to
make in this regird to the Govern-
ment. The capital goods are mainly
produced by using automation and
large-scale machinery which results
m two-fold effects. When automation
is introduced, when large-scale machi-
nery 18 used, 1t deprives more and
more people of doing manual work
through their sell-oriented employ-
ment device It also creates scarcity
of essential goods. At the same time,
luxury goods become available in large
quantities in the market.

Just a moment ago, I was reading
a stalemeni made by the hon. Minister
Shri Ravindrg Varma which he made
in Bihar that the Government will try
to do the maximum to provide facili-
ties for small-scale industries, to em-
ploy more and more people and to have
self_employment, But there is a differ-
ence between what the Government
says and what is actually done. I am
sorry to say that the recent Budget
has created dis-satisfaction and frus-
tration among youth. Even a small
instance will be sufficient {o gssess the
recent budgel. Today in the papers,
il was mentioned that the new adver-
tisement policy of this Government
would deprive 10,000 poor people from
their jobs. Those who are in jobs,
thev will lose their jobs due to the
new advertisement policy I would
request the hon WMinister to talk to
the Finance Minisfer and reassess such
a situation.

Moreover, unemployment is ram-
pant mn this country. There are two
types of frusfrations. One js that train.
ed youngmen, skilleq persons, persons
with degrees do not get jobs. Thay
go from one office to another office,
but they do not get jobs: mo ob is
there for them. On the oiher hand,
the policy of the Government in Cen-
tre and even in the States—there may
be States which are run by the Oppe-
sition or the Ruling partv—the posi-
tion is that whenever they advertise
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they ask the candidates to apply with
Postal Orders of Rs. 10 or Rs. 15 or
Rs. 20 and so on. As far as these
youngmen are concerned, in order to
apply, they have to arrange for these
Postal Orders. After that, they are
called for an interview. Then they
have to spend money there, For [pen-
ding money on these .hings, they have
to borrow money from somebody.
After the interview 1s over, they are
not sure to get jobs. So, 1 would re-
quest the hon. Minister to do away
with this application fee altogether.

Application fee should not be ‘here
for unemployed persons who apply I~r
a job.

Secondly, in the employment ox-
changes, there is a system of renewing
the Registration Card. A candidate
has to get his card renewed afier a
certain period. If a candidale does
not get his Registration card renewed
for a period of six months, then his
name ig automatically struck off *he
regisler. I would request the hon.
Minister to make a provision of two
years. At least for two years, his
name must continue in the employ-
ment exs_hanges. The previous regime
also played foul with the people and
did not give serious thought to the un-
employment problem

When there are less jobs, when
vacancles are not there, people »prlyv
and they are refused Suppose a per-
son has passed his B A examinalion
this year, and he could not get a 10
for flve vears. Automatically, there
will pe frustration for him The mrer
frustrated sifuation will be, not 1o
speak of getting a job, that he will rot
be eligible to apply for it. A rerion.
after 5 specified period is not only able
to get a job, but he is not eligible to
apply for it, because he has crossed a
specified age imit. So, I would reqne-t
the hon. Minister to do away with this
age limit for applying for a particular
post In this country. There are &
large Number of people who are un-
employed. T would request him 0

MARCH 10, 1978

Allowance Bill 64

raise it by flve years more They
must be ehigible to apply upto 30 years
at least.

SHRI P. RAJAGOFPAL NAIDU
(Chuttoor): Suppose he 18 not able to
get job even within that period.

SHR] BALWANT SINGH RAMOO-
WALIA:_ There is no guarantee. I
have bitter experience about it. There
are ceriain concerns, cooperative de-
partments in some States, even semi-
Government departments, which ad-
vertige through thelr post box nos..
they do not give their address. They
say, 'For this job, apply to the Post
Box number such and such’. What
happens” Only a few people apply.
And in that there is lot of scope for
favountism I would request the hon.
Minister that, 1f at the moment 't 18
not possible to give unemployment
allowance to all the people he may
kindly categories and grade the peo-
ple and try to satisfy more and more
unemp'oyed youths of the country.

SHRI SHYAMAFPRASANNA BHAT-
TACHARYYA (Ulubena): Sir, 1 nse
io support the content of the Bill mow-
ed by my hon. triend, Shn Lakkappa,
about giving unemployment doles It
15 interesting for me to see that at last
the Kumbakarna sleep has been gio~
ken, go long, he was sleeping like a
Kumbakarna now he hag wokeén up
from that sleep and has raised this
problem. It is very good. 1t is a good
thing. But is it being done with sin-
cerity and patriotic feeling? I do nnt
thing so. Our problem of unemploy-
ment, ag it is, is 5 serious one, if we
consider the rural unemployment, if
we consider the educated unemploy-
ment: nearly 5 crores of people atf
suffering. In this modern age of tech-
nological development, we can see
with open eyes how {n develop a coun
try. Our countrv has sufficient natu-
ral resourcee and sufficlent manpower
to fulfil all the recuirements nf nur
country and fo make our country
healthy, good and prosperous, Still we
are losing per day a labour power of
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& crores of people. An agricultural
peasant or labourer, with his primitive
implements, can produce goods worth
at least Rs. 15 per day. If we take
into account the technologically train-
ed people, the value of goods produced
by them per day may vary from Rs. 20
to Rs. 100—in the case ol some it may
be Rs, 20 and in the case of some it
may be even Rs 100. 8o, you ¢an
imagine how much we lose every day.
how much our country loses, how
much of national income we lose. If
we pee with deep patriotic feeling, we
wil) find that the whole nation loses
and so many people guffer. Qur coun-
try is such a vast country; the people
are so vast and glorious that. if only
we utilise their labour power for nro-
duction of agricultural goods gnd in-
dusirial goods, we can prosper rapid-
ly. That ;5 true. America and Eng-
land are taking it for granted that
monopolists must remain, big business
houses must remain, the profiteers must
remain. They require some unemploy-
ment scheme to bring down competi-
tlon of the employed workers., It is
their necessity. They have to do it:
it is part and parcel of capitalism—
unemployment in employment

Now, in gur country, we must cive
thanks to Shrimati Indira Gandhi ‘bat
ghe has done something good Some-
where it jg written:

Moru ke she mere merai gojie tole
ghas (Tagore-meaning),

“By attacking and attacking the
Uerert land, nature compels the 3rass
to grow".

8o, Shrimati Indira Gandhi has done
some natural good by developing her
dictatorial power.

MR. CHAIRMAN. Now le{ ys rome
to unemployment.

SHRI SHYAMAPRASANNA BHAT-
TACHARYYA; I am coming to that.

By her dictatorial rule she has arou.
sed the anger of the people and such
a big wave has developed in our coun-
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try that she was overthrown from the
throne of Delhi and the Janata (ov-
ernment has come to power. They
also, in their manifesto, promised to
do something. Now the task is......
(Interruptions)

THE MINISTER OF STATE IN 1HE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATTA-
KI): Let him gpeak; Mr. Lakkappa
spoke for more than 45 minutes,

MR. CHAIRMAN: That 1s because
he is the mover. You can give the
main points, Mr. Bhattacharyya, te
help the Minister.

SHRI SHYAMAPRASANNA
BHATTACHARYYA: What I say ls,
this big unemployment problem can-
not be solved until the debris is clear-
ed for the real development of our
country. No one should remain
unemployed; no one should remain il-
literate; no one should, in this poun-
try, work against the interests of the
masses Why should profiteers ralse
the prices of things and make people
suffer? The Janata Governmnet is
not yet ready to fulfil its promises, its
manifesto.

1 come from West Bengal. Now,
the West Bengal Government came to
the U.F, Government and asked for
some mustard” oil. The U.P. Govern-
ment said they were ready to do so,
but the traders of West Bengal told
the traders of UP. don't give them.
We have got a sufficient stock and
we shall be losers if you send mus-
tard oil to West Bengal' and we could
not get it. Our Minister, Mr. Dharia
imported some rapesced oil gnd part-
ly solved our problem, and thiz year
algo they are trying to solve our prob-
lem. But the thing i.. this must be
solved when it can be solved,

The West Bengal Government, even
before the Punjab Government, took
the initative angd they are giving un-
employment doles to 1,50,000 unemp-
loyed young men who have included
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their names in the Employment Ex-
chenge for five years. They are the
first persong to get Rs. 50/- per month
as unemployment dole. We are a
poor State and we have got very lit-
tle money, but we have started this.
The feeling is there. Punjab is also
paying: the feelilng is there, This must
be developed. But the main thing is
what is the task of the Janata Gov-
ernment. Whatever the people want,
they must solve all their problems. So
leng as they cannot solve them. they
must give something to all these peo-
ple s0 as not to starve, not to lead
a dishonoured life and not to com-
mit suicide. This basic problem of
unemployment must be solved. The
Janata Government must gtand by
its mainfesto At the time of elec-
tions, you promise to give something
but after that you forget and think
of your own self-interest. 1 would
like to remind you that the old days
are gone. The electorate has become
very vigilant today. After the Janata
Government came to power, I <aw
thousands of people coming to Delhi
to find out how the Members of Par-
liament from their constituencies were
functioning and trving to fulfil their
tagk,

The Janata Government has not alsg
been able to solve the probleni of the
cane growers and they are still suffer-
ing. This ghould not be allowed to
continue, The things today are not
very simple. Our country is striving
to achieve new things. The Govern-
ment must fulfil its task and try to
remove the sufferings of the people,
otherwise the people would not allow
the Government even to complete 1ts
term, They would ask the Govern-
ment to resign and go and ask for
fresh elections. And this 15 the spint
of the people and the spirit of Shn
Jayprakash Narayan.

In the end, I would urge the Gov-
ernment to be more serious, to be
more prectical, to be more patriotic,
not to thinkof gerambles, but #o think
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of the people as a whole, the country
as a whole with a big heart and not
with a pigeon heart.

SHRI C. K. CHANDRAPPAN (Caa-
nanore): Mr. Chairman, Sir, I stand
to support the idea enshrined in the
Bill of Shri Lakkappa, He wanted that
the uneducated unemployment in the
country should be given a certain al-
lowance I support thig idea, bacause
during the last thirty years since in.
dependence, the problem of unemp-
loyment had been mounting ang it
continue to be aseriousand a growing
menace. I think since we failed, all
the Government failed to tackle this
problem and the problem 15 becoming
more and more serious, we have no
right to tell the vietims of unemploy-
ment that we will not be able (o
provide him gnything. The Govern-
ment failed to give him employment
and now the question 1s whether the
Government would be 1n a position 10
provide him at least something to
bank upon so that he would not starve
and die What I would prefer is that
the Government should solve the
problem of unempolyment itself be-
cause this is the basic problem, I have
my own approach and that was made
clear in the House many times. I
think that so long as the Government
pursue the capitalist path of develop-
ment ke any other capitalist coun-
try, the question of unemployment
will be haunting. It is not the ques-
tion whether this country s affluent or
developing or poor, unemployment is

a problem which is there even in the
United States, a country which is so
rich. Because it is the offspring of
the capitalist system. I have seen
poor countries My friend, Shri Sam-
arendra Kundu was there—in Viel-
nam. Therg 13 no unemployment, a
rountry not rich in material terms but
a country whih succeeded in brinsi.ng
about a social order where there is
no exploitation of man by man. And
then they have ensured the gistribu-
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#on of wealth squitablly among the
pecpls. Thers, the problem of unemp-
loyment Itself was solved. Even If
they did not sucoeed in bringing
about all that affluence, they have re-
duced the magnitude of poverty by
everyone suffering ang everyone tak-
ing a share of that poverty on him-
self, That is a wvery fundamental
question and I do not want to go into
that. There I would like to make one
point very clear. I wish my Marxist
friend would have been here to listen
to that., The question is: it is a fact
that Congress has failed and it js an
equally important fact that the Janata
will also fail because both of you
pursue the same path..

SHRI K. LAKKAPPA: No, no.

SHRI C. K. CHANDRAPPAN: No
issue. We will quarrel on that but his-
tory will judge you that issue,..(In-
terruptions). It is not a jyotish, it is
a fact of lifr, It is a proven fact..

oY g fag : sAifedt g A IW W
wTRHE T @19 7R )

SHRI C. K. CHANDRAPPAN: You
are too young to understand. I do
not want to argue with you.

Now let us face the facts of life.
There are several millions of unemp-
loyed educated people in this country.
What Mr. Lakappa wantg is not some-
thing very revo.ulionary. He wants
that they should be provided with
some money, some gubsistance allow-
ance by way of unemployment dole
so that they would not starve and die.
Could we do that since we have fail-
ed in tackling the basic problem? I
think we should be able to do that
and for that, he gays—I do not know
the gtatistics—it requires Rs. 15 cro-
reg according to his caleulations. I
think that is not a very big amount,
if that figure is correct. Rs. 15 cro-
res, the government ghould find. 1f
the figure is wrong, it is a different
matter. I do not know. The Minister
will clarify. ..,

FAMEIUNT 1V, 1587 |JARA)
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SHR! K. LAKKAPPA: He has got
the biggest machinery. He can cal-
culate it,

SHRI RAVINDRA VARMA: I have
said the difference is only in a few ze-
roes.

SHRI C. K CHANDRAPPAN:
Whatever it is, my point ia that the
Government has a moral responsibili-
ty to find that amount. If vou can-
not accept Mr. Lakkappa's proposal,
then come forward with certain other
proposal to have a lesser amount or
some kind of reliey provided to them.
I may even say that if you cannot pro-
vide them money, can you organize
relief work so that they will produce
and enjoy food? That is not being
done. ...

SHRI RAVINDRA VARMA: That
will be done,

SHRI C. K. CHANDRAFPPAN: That
was heard for 30 years. So the point
is that they should not be allowed to
die of starvation. There we need not
quarrel who is correct and who is
wrong. Whoever sit on those chairs
have a special responsibility to see
that this guarantee ig ensured. I ope
the government will not hesitate or
shirk its responsibility,

Here g tew practical things I would
like to draw your attention to. May
be the Minister himself is aware of
the fact, that in certain States like
Madhya Pradesh, the employment ex-
changes are under fire from those who
are working there from outside that
State because the employment ex-
change has refused in several cases
to register the names of people who
came from other States seeking emp-
loyment. For example, in Bhilai there
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are g large number of people from
Kerala, the State from where myself
and the hon. Minister who is going to
reply to this debate come. They
settled for the last 20 or 30 years.

1 do not know whether you h:ive
seen the film called ‘Jannaranya’ diree-
ted by Satyajeet Ray, depicting the
horrors of unemployment. It depicts
how moral values will get shattercd
in a society which 15 ridden with un-
employment. So, it i1z not merely a
question of providing a few rupees
ag doles or providing facilities regard-
ing extension of age limit and all that
It we fail in tacklng the problem, I
am sure, 1t will create a condition m
our country which will be so explo-
sive, which will shatter all the moral
values that we cherish.

1 conclude by saying that the hon
Minister will seriously consider this
proposition and come forward with
concrete suggestions to give the un-
employed millions some kind of relief
that at least you are serious in sympa-
thetically considering thiy problem

SHRI B. P. KADAM (Kanara): 1
am In agreement wifh the Bill moved
by the hon, Tnember Shri Lakkappa
and I am sure every one will agree by
and large with the purpose of the Bill
When the Constitution was dAdebated,
particularly the provisions of the Con.-
stitulion on the Fundamental Rights,
very clearly remember the hon, mem-
ber, Shr1 H V Kamath, suggested
that the right to work must be guaran-
teed under the Constitution so that
there would be no unemployment and
people would have some certamnly.
But that was opposed by certain other
hon. members 1n this House. Then
Shr:1 Kamath suggested—if unemploy-
ment cannot be solved, right to work
cannot be guaranteed, then the prowvi-
sion in the Indian Penal Code must
be amended, i.e. the right to .ommit
suicide must be delated so as to re-
form the victim. Because right to

commit guicide is an offence, that
should be deleted. I very well remem-
ber the words of the hon. member—
Shri H, V. Kamath.

Unemploym.ent ig a curse and there
cannot be a greater curse than thie.
Mentally the man gets retarded. Physi-
cally the man get invalidated :nd all
the best values are weakened & shat-
tered Many of these suicides, I am
sure, arg on account of this

The problem assumes gravity because
in  the rural areas also we fird a
large number of educated unemployed
people. Education has spread every
where The evil 15 that—our educa-
tion wag not so ouented as to get em-
ployment or to help to seek self em-
ployment after the completion nf edu-
cation. It wag the same clerical orient-
ed policy which has been pursued—
the policy laid down by our old rules.

In the UN. Charter of Human
Rights, the right to work 15 suggested
to be guaranteed. I beleve, it is
Article 13 or 14 It has been suggested
that 1t should be guaranteed by all
the Governments.

In the USSR, work for an able
podied person 1s a honour. The right
to work is guaranteed by and large
not only by the socialist countries
but some allowance 1§ also paid in
UK. and also in U.S.A. and in a large
number of countries, Israel even
1 do not believe in giving doles.
Give them some sort of employment
which would at least keep them
living till full employment is given.
They have to be assured of that, That
is how it should be and it should not
be a ful] allowance or a dole. That
also is not the purpose of this Bill.
It is a social security service,

Something was said by my hon.
friend there about the employment
centres in each district.  Unfor-
tunately they are woefully lacking
in these statistics. Not even one-
third of the unemployed personnel
is indicateq in these registers, There
is also a great deal of fraud. Under
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these circumstances, I feel, this is a
mmmuummw
the Government without delay.

Sir, the Janata Government is assur-
ing us that the unemployment pro-
blem would be solved. I know hon.
Shri Morarji Desai because he was
my Chief Minister in the Bombay
State where I was a Member of the
Assembly in 1952. He was then the
Chiet Minister. I very clearly re-
membaer the words of hon.  Shri
Morarji Desai as Chief Minister of
Bombay when he stated:—

‘Under a democratic set-up there
cannot be full employment.

Lot of other things also he said,
about capitalism and other things,
which are out of context now.

Sir, I want to know from this
Government whether Shri Morarji
Desui cherishes the same view or
simply because of prolonging himself
in office, he is speaking of {full
employment. Mr. H, M. Patel, the
hon. Finance Minister 1s speaking of
employment for all. He said that full
employment is assured. They are
saying all these things from house-
tops, They are there for nearly 11
months now. Just look at the huge
magnitude of the problem. 1 doubt
whether even a few hundreds have
been employed by now. What have
they done during these 11 months?

During the election meetings also
they said, they have got this pro-
gramme or that programme. They
have pot solved the problem. You
have not touched even the fringe of
it. Nothing has been done. So, let
nobody be fooled by such tall-talks
and the shouts ang the slogans from
the house-tops. At least I am not
going to be & cynic; T am ®n optimist.
Let there be concrete results. Other-
wise it will be a Doomsday, it will be
a very sad day for our democracy.

Sir, Liberty is hailed; Freedom is
hailed; the hon. Prime Minister has
stated again and again about ‘right to
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live without fear’. Very sublime words
indeed! These ure words which you
will find in the Upanishwds—fearless
and so on. But in respect of those
unemployed people, people coming
from the weaker sections, from back-
ward communities and so on, where is
the question of fear? They have only
one freedom and that is freedom to
die non-violently. That ig all,

I very well remember a saying in
a book. A man who is in a pompous
situation c®lls his servant ang asks
him to be perfectly nonviolent. He
tells him, it is worthwhile to live
hungry because he will be saved
from indigestion.

It is worthwhile to live in open
because there is not a question of
having foul air and it is a question of
having fresh air. It is something like
telling that it is worthwhile to live
without fear. There is no fear at all,
where 1s freedom to the poor un-
employed.

Therefore, I would urge upon the
hon. Minister in charge, particulerly,
the Government, to view the magni-
tude of the situation. That is all I
want to say.

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Chairman, Sir,
I must say at the outset that I do
sincerely and broadly agree with my
good friend. Shri Lakkappa on the
objectives of his Bill.

I must say, however, that the
remedy that he is suggesting may not
really be found workable and very
satisfactory. I do not think anybody
requires—none else in this House and
certainly in the country, educated us
we are all—I am talking of the limit-
ed educated classes—or needs to be
told that unemployment is a very
serious problem, that it is a great
menace and that it causes a lot of
frustration, and especially to those
who are educated and to those who
have spent a lot of money in training
and equipment etc. and, at the end of
which all, if they do not get a suitable,
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proper and adequate employment
satisfactory to themselves and, in tune
with the skills and training that they
have got, then, obviously, you are
not only creating an army of unedu-
cated people but you are also creating
an army of frustrated souls. Frustra-
ted souls will not, for a long time,
remain quiet. I do not think that the
Government needs any further per-
spuasion on this point. Actually, I
think, they are seized of the matter
that unemployment 18 a Serious pro.
blem, The questions therefore, are
to be looked at from different angles.
But, tefore I go to these angles, let
me alio say this at the outset, that
unemfloyment has alwBys been a
political problem—it is of course an
economic reality—in all countsies—
developed, semi-developed, undeve-
loped—in the Western world, and in
the Eastern world. Barring socialist
countriegs where the nafure of economy
js such that the unemployment pro-
blem 15 not the kind of the oroblem
or the challenge which is posed there.
(Interrupt ). Unemployment is not
there in the socialist countries. There
the nature and dimension of the pro-
blem ;s very limited. The problem of
Unemployment in those countries 1s
very different from the problems
generally found in other countries.
Because, the socialist countries and
the communist ideology have a certain
economic, political and  general
attitude towards implementation of
this problem so that unemployment
does not exist. Social security is
there The problem of unemployment
js tackled from those angles. I was
talking about other countries where
unemployment  problem 1z not s2
much an economic as a political pro-
blem. Even in the most developed
couniries, the problem of unemploy-
ment can become a political headache
to the Government of the day. Take
Great Britain for instance. Govern-
ments have fallen whether they
belong to Labour Party or Conserva-
tive Party sometimes precisely on
this problem, the problem of un-
employment being one of the major
problems. If the unemployment level
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goes up from a particular level beyond
a tolerable level, then it will become
a political headache. As I suid,
Governments have fallen and new
Governments have been created on
this ground.

Take the case of the United States
of America. President Franklin
Roosevelt in the early thirties pro-

like,
Franklin Roosevelt
announced a policy of “New Deal”,
because the people voted hum to
power, The Unemployment problem
was not completely eradicated. Hut he
was going in that direction. 8o, the
problem of unemployment is there
whether it is a developed, semi-
developed or undeveloped country, But
this is more glaring and more frustrat
ing and more challenging in develop-
ing countries. Now, in the context of
the Indian situation where we have
problems of an  enormous  size,
enormous population and an increas-
ingly growing educa‘ed class talented
enough to get employment but not
lucky enough to get employment,
many of these people are now going
out to gther countries.

Mr. Lakkappa has mentioned in
his Bill I think, as an example.
engineers, doctors etc who are now
going to various countries— not only
in West Asia, but also in Africa, in
Europe, in America, in Canada, in
Austrahia and in New Zealand ond so
many o‘her countries also. In fact,
this is what you call brain drain,
and undoubtedly it is a problem.
This was the position in Britain before
the Wilson Government, before he
hecame Prime Minister of UK., at
one time Mr. Harold Wilson also said
that if you do not tackle the problem
of unemployment und the problem of
brain drain, then the people in
Britain will vote not through the ballot
box; they were already voting through
their feet! They were already going
away from DBritain and finding
employment elsewhere, So, it is /
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really a multi-faceted problem to
view from. Again, you may have an
employment which s not com-
mensurate with the training that you
have got. What is the point, for ex-
ample, of having employment in a
particular situation for which I am
not trained? There are certain socia-
list countries where employmert is
gumranteed, but it is not guaranteed
according to the training and equip-
ment received by the citizen. That
also is not a satisfactory solution,
although it does go somewhat on the
lines which Mr. Lakkappa has
suggested.

Coming back to various angles with
which I started my speech, I want
to say that although this problem of
unemployment is a very difficult and
a very perplexing one, I do not know
why the new Janata Government
have not yet been able to formulate
a concrete strategy. [ hope Shn
Ravindra Varm® our distinguished
Member and esteemed colleague
would tell us 1n some detail and not
just go on either moralising or in a
very simple and decorative language
say that it is a great problem and
Government is seizeg of the problem
and you will see the results in thz
nexl couple of years.

We are fed up with this kind of
sweet words., as they do not lead us
anywhere. [ want to take this oppor-
tunity of participating in this Bill
by inviting the attention of the Gov-
ernment to this great need. Please
spell out if you have any programme
in effective concrete terms as to what
you are going to do with regard to
employment opportunities. Ar:> you
going to generate more employment?
Are you going to arrest the trends
of brain-drain? Are you going to use-
fully employ educated people of this
country by retaining them in this
country? If you are not going to
eatisfy these young people they not
only are you creating problems for
them but also you are creating prob-
lems for the Indian polity. An idle
mind is a devil's workshop, but if
the idle mind is an educated mind,
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then it is not merely a devil's work-
shop but it creates devlish conditions
for any party in power. Therefore,
1 want them to understand the ur-
gency of the matter. I want them
to undertstand the gravity of the metter
und I also want them to understand
the impatience involved, and if they
cannot do these things quickly I do
not know what will happen.

Mr. Chairman, Sir, I do not want
to ask Mr. Lakkappa as to what his
party did when it was in power, be-
cause one can ask such questions and
do the rhetoric and get away feeling
satisfled that one has criticised with-
out making any constructive sugges-
tion. But that does not help solve
the situation. But, Sir, T want to ask
my friend, Shri Lakkappa. as [ ask
this question to me, if I were in
power and if I am faced with this
situation am I really in a position to
give unemployment benefit in terms
of cash dolls in crores of rupeas?
The Minister has already said that he
will have to add more 7erces to the
total amount estimated by Mr l.ak-
kappa Supposing our Government is
able to afford it, I would say at this
stage of India's ecunomic, political
and general development it would
not be desirable for our economy and
our country to go in for these doles.
Even in the mdvanced western coun-
tries it took them decades before they
came to the conclusion that if un-
employment cannot be met then those
who are unemployed would be looked
after by the State. I want to ask
my friend, Shri Lakkappa. have we
reached that stage of a welfare state
where having crossed through all the
phases, we can now say that we have
exploreg all the possibilities, all
points of view, all problems, 211 as-
pects and now we are convinced that
in spite of all efforts, employment ig
not possible and yet we are gcuno-
mically betler off, well developed,
therefore the economy can afford this
additional burden and so let us go
ahead? That is why the framers of
our Constitution were wise in putting
this matter as one of Directive Prin-
ciples of State Policy und not putting
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it in the Chapter on Fundamental
Rights, because they wanted that the
State must move towards the direction
of finding employment. And again to
quote England, it was Lord Beveridge
who wrote in 1944 about full employ -
ment. In the Report he wrote, in the
work of Second postwar world, Great
Britain did not see wunemployment
doles being given ip such meusures
as is being expected by Mr. Lakkappa,
In countries ltke Sweeden and Nor-
way, the Scandinavian countries,
these provisions are there and :in some
other Weslern countries also these
provisions are there I think Mr
Lakkappa's intension Is that by asking
these provisions to be incorporated,
he only wants to highlight the prob-
lem of unemployment, but by saying
s0 he does not =ee this point thal
Government must go on giving
money. If he were a Minister

18.00 hrs.

SHRI K. LAKKAPPA: 1 have put
another clause, that is, the moment
he gets the job (Interruptions)

PROF. P G MAVALANKAR: Suir,
let me tell you also that if Mr. Lak-
kappa were to be a Minister, would
he then really seriously consider
accepting this proposal? It is one
thing to say philosophically and
politically on a platform, it is all
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right; but if he were to be a Minjs-
ter, would he do this? Did he really
try his best to persuade his own
party which was in power for so
many years? This is ull tall talk
with which we are familiar. It is a
desirable thing and a good objective.
But it js very difficult to realise be-
cause the burden is too great. And
the last important foot-note is that if
a country like ours where hard work
18 still not very much rewarded,
where hard work and continued hard
work, efficlency and competence are
stil]l at a discount, if you go on telling
people you are unemployed, I give
vou these allowances, go ahead, Sir,
I am afraid that a tendency will grow
also for some people not to work and
get some money from the Govern-
ment S8ir, Government cannot afford
to pay this kind of allowance [JE
Government has not done many other
things first, this case 1s not really a
valuable point, just at this stage. The
objective is good, attention has been
well drawn, but I do not think the
Government will be drawn into this
guestion of giving allowance in the
manner which my friend wants to do.
That 13 my contention, that 1s my
appeal

18.03 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Mondau,
March 13, 1978/Phalguna 22, 1889
(Saka)
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